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 LOK  SABHA

 Thursday,  May  25,  967/Jyaistha  4,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Miz,  Speacen  in  the  Chair]
 RE:  POINT  OF  ORDER

 Mr,  Speaker:  Mr.  P.  Ramamurti..
 My.  A.  K.  Gopalan..

 ft  सध्‌  लिमये  :  मेरा  व्यवस्थासम्बन्धी
 Mr.  Speaker:  About  Question  Hour?

 @  9  feud:  में  कारण  बताता  हूं  V
 मैं  भी  यही  चाहता  था  कि  यह  समय  खराब
 नकियाजाए  .
 Mr.  Speaker:  I  may  point  out  to  the

 hon,  Members  that  Mr.  Kunte  has  just
 now  given  notice  about  voting  and  all
 that  happened  yesterday.  I  am  giving
 time  for  that.  If  Mr.  Madhu  Limaye’s
 point  pertains  to  yesterday’s  voting
 and  all  that,  he  could  raise  it  when
 we  allow  Mr.  Kunte.  He  has  already
 given  notice.

 ली  चु  लिनये  :  में  कारण  बताता  हूं
 कि  मैं  क्यों  उठाना  चाहता  हूं  ,
 Mr.  Speaker:  Then  J  will  have  to

 ask  Mr.  Kunteto  move  it  because  he
 has  given  the  notice.  He  has  just  now
 given  me  notice  under  Rule  377  and
 T  have  told  him  that  he  may  move  it
 after  the  Question  Hour.

 ली  wq  fend  :  उनका  377  का
 है।  लेकिन  मेरा  कहना  यह  है  कि  क्येश्चन
 आवर  चल  नहीं  सकता  है।  सदन को  एक
 बम  स्थिगित  कर  देना  चाहिये  घोर  नई
 सरकार  का  गठन  करना  चाहिये  7  कल
 स्थयन  प्रस्ताव  भ्राया  या  सौर  उस  प्रस्ताव  पर

 63०

 सदन  स्थगित  हीं गय  |  उसके  बाद  यह
 सरकार  कंसे  रह  सकती  है  और  ऊकंसे  प्रश्नों

 का  जवाब  भी  दे  सकती  है।यह  मेरी  समझ

 में  नहीं  भा  रहा  है।

 Mr.  Speaker:  Whatever it  is,  he
 cannot  raise  a  point  of  order  now.

 Shri  Shashi  Ranjan:  The  Speaker
 has  already  said  that  there  cannot  be
 any  point  of  order  when  there  is  no
 business  before  the  House.

 Mr.  Speaker:
 ume  his  seat.

 As  I  have  already  said,  Mr,  Kunte
 has  given  notice.  J  have  admitted  it.
 The  point  that  he  is  raising  will  be
 covered  by  Mr.  Kunte.

 ली  णु  लिगये  :  मंत्री  लोग  जवाब
 कंसे  देंगे  पह  समझ  में  नहीं  भा  रहा  है  |

 यह  सरकार रह  नहीं  गई  है  कर

 He  may  please  res-

 Mr.  Speaker;  Whether  Government
 goes  now  or  after  the  Question  Hour,
 it  makes  no  difference.  Therefore,  I
 would  request  the  hon.  Member  to
 resume  his  seat.

 eh  यु  'लिगये :.  चलो  भाई,  एक
 अंटे  का  उनका  जीवन  दान  दे  दो  t

 Shri  Sexzhiyan:  It  is  a  question  of
 propriety  of  the  House.  There  is  an
 adjournment  motion  pending  and  that
 has  to  be  disposed  of  one  way  oF  the
 other.  Till  then,  no  other  business  can
 be  taken  up.

 Mr,  Speaker:  Allright,  we  wil}  look
 into  it.

 Mr.  A.  EK,  Gopelen.



 637  Oral  Answers

 ORAL  ANSWERS  TO  QUESTIONS
 Fourth  Plan

 63.  Shri  A.  K,  Gopalan:
 P.  Eumamurti,

 Sen;
 ut !  3

 ‘Shri

 8680
 i  #

 ¥  Ff

 a i

 sat मस्
 if

 t

 १११११
 »

 १

 al

 Ff

 ११६६४
 |

 cf
 5

 taietes

 MAY  25,  967  Oral  Answers  633

 The  Minister  of  Planning,  Fetro-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  to  (c).
 The  Draft  Outline  of  the  Fourth
 Pian  is  being  reviewed  in  the  light
 of  the  changes  in  the  omic  situa-
 tion  that  have  taken  place  since  it
 was  published.  The  review  will  be
 completed  as  soon  as  possible.

 Shri  A,  K.  Gopalan:  May  I  know
 whether  it  is  a  fact  that  the  World
 Bank  and  the  Aid  India  Consortium
 are  scrutinising  the  projects  that  are
 to  be  included  in  the  Fourth  Plan
 and,  if  so,  whether  the  Government
 of  India  has  accepted  the  position  of
 the  World  Bank  and  the  Aid  India
 Consortium  being  the  final  arbiters
 in  this  matter?

 Shri  Asoka  Mehta:  The  final  arbi-
 ters  of  the  Plan  are  the  Members  of
 Parliament.  As  far  as  the  World
 Bank  and  the  Aid  India  Consortium
 are  concerned,  they  have  to  look  at
 the  Plan  and  decide  where  and  how
 far  they  would  be  willing  to  provide
 the  assistance  that  we  ask  for.

 Shri  Hanumanthaiya:  Why  should
 they  have  the  right  to  look  into  our
 Plan?  That  is  the  fundamental
 question.

 Shri  A.  K.  Gopatan:  A  Draft
 Plan  has  already  been  submitted  tc
 the  Parliament.  May  ]  know  whe-
 ther  another  Draft  Pian  is  to  be  sub-
 mitted  and,  if  so,  what  are  the  basic
 changes  in  it  and  what  is  the  reason
 for  that?

 Shri  Asoka  Mebta:  During  the  cur-
 rent  session  we  shal)  have  the  annual
 plan  for  1967-68,

 Shri  A.  K.  Gepaian:
 draft  plan?

 Shri  झा,  Hrichmameorthi:  Let  it
 not  be  called  Five  Year  Pian.

 Shri  Asoka  Mehta:  The  Five  Year
 Plan  has  always  to  be  broken  up  into
 annual  plans.  As  far  as  the  Five
 Year  Plan  is  concerned,  the  draft
 plan  was  discussed  in  various  com-
 mittees  of  Parliament.  We  are  alee
 having  discussions  with  the  Govermn-

 Is  it  a  new
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 ments  that  have  been  formed  in  the
 States,  and  as  soon  as  the  review  is
 over,  it  can  be  finalised;  a  real  re-
 view  can  start  only  when  the  various
 budgets  are  available;  we  hope  to
 finalise  the  document  after  it  and
 bring  it  before  the  House.

 Shri  Chintamani  Panigrahi:  Are
 we  to  understand  that  for  the  last
 two  years  only  annual  plans  are
 being  f@rmulated  and  Five  Year  plan-
 ning  has  been  completely  given  up?
 Does  it  mean  that  for  the  next  three
 years  we  shall  go  on  only  with
 annual  planning?

 Shri  Asoka  Mehta:  The  Five  Year
 Plan  outline  is  before  us.  We  have
 also  reached  agreements  with  6  out
 of  7  States  about  the  Five  Year
 Plans  for  the  States.  Unfortunately,
 there  has  been  marked  fluctuation  of
 the  resources  available  for  the  Plan.
 For  instance,  when  a  review  of  the
 current  year’s  resources  was  made
 in  October,  966  in  consultation  with
 the  State  Governments,  the  resources
 that  the  States  would  be  able  to  pro-
 vide  for  the  annual  plan  were  worked
 out  at  Rs.  408  crores.  When  a  similar
 review  was  made  in  April,  1967,  the
 resources  came  down  to  Rs.  283  crores.
 When  a  further  review  was  made  re-
 cently,  the  recources  have  come  down
 to  Rs.  225  crores.  We  are,  therefore,
 going  into  this  fully  with  the  States.
 I  would  like  to  poin  out  that  as  a  re-
 sult  of  increase  in  déarness  allowance,
 the  States’  resources  have  been  eroded
 to  the  tune  of  Rs,  500  crores  over  the
 Plan  period.  As  a  result  of  certain
 concessions  in  taxes  and  certain  subsi-
 dies  etc.  given  they  have  further  gone
 down  by  Rs.  40  crores.  Therefore,
 the  total  erosion  has  been  of  the  order
 of  Rs.  640  crores,  and  we  have  got  to
 discuss  with  the  States  whether  to  this
 extent  the  plans  should  be  revised  or
 whether  they  have  some  other  sugges-
 tions  in  this  direction.

 Shri  Ranga:  The  only  thing  that
 remains  is  a  declaration  of  insolvency.

 Dr,  Ranen  Sen:  Some  time  ago,  it
 was  known  that  the  Planning  Com-
 mission  or  the  Government  of  India
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 were  refusing  to  make  adequate  allot-
 ments  for  the  Fourth  Five  Year  Plan
 to  the  States,  and  the  State  Govern-
 ments  were  anxious  about  the  share
 that  they  wowtid  get  for  the  Fourth
 Five  Year  Plan.  When  the  Aid  India
 Consortium  or  the  World  Bank  were
 giving  help  or  instructions  or  advice
 to  the  Planning  Commission  and  the
 Government  of  India,  was  this  ques-
 tion  of  giving  help  to  the  State  Gov-
 ernments  for  the  Fourth  Plan  allot-
 ment  discussed,  and  if  so,  what  was
 discussed?

 Shri  Asska  Mehta:  This  question
 does  not  arise  as  far  as  the  World
 Bank  or  the  Consortium  or  the  Soviet
 Union  or  any  of  the  East  Eurpean
 countries  or  any  other  sources  from
 whom  we  seek  credits  or  concerned,
 they  are  not  concerned  whatsoever
 with  what  we  do  about  financing  the
 State  plans.

 Shri  Hem  Barua:  Some  time  back
 the  President  of  the  World  Bank  visi-
 ted  this  country  and  had  ag  series  of
 talks  with  our  Ministers.  In  that
 context,  may  I  know  how  far  itis  a
 fact  that  the  President  of  the  World
 Bank  has  suggested  some  Indo-Pakis-
 tan  joint  projects?  If  he  has  suggest-
 ed  like  that,  what  is  the  reaction  of
 the  Government  to  that,  and  has  he
 assured  us  of  any  financial  aid  for
 the  implementation  of  our  Plan?

 Shri  Asoka  Mehta:  Insofar  as  the
 discussions  of  the  President  of  the
 World  Bank  with  me  are  concerned,
 no  reference  to  Pakistan  was  made.

 श्री  क०  ता  तिवारी  :  अभी  स्टेट्स
 के  जो  चीफ  मिनिस्टर  हैं  उनके  साथ  आपकी

 कास्फ्रेंस  हुई  थी  ।  स्टेट्स  में  लैंड  रेवेन्य
 में  छठ  दी  जा  रही  है,  वादर  रेट्स में

 छट  दी  जा  रही  है  और  डो  wo

 वगैरह  सब  बढ़ाया  जा  रहा  है  ।  इस  तरह
 से  उनके  जो  खच्चे  हैं  वे  बढ़  २  हैं  शौर  श्रामदनी

 कम  होती  जा  रही  है।  मैं  जानना  चाह  त

 हूं  कि  क्या  आपकी  उन  से  इस  सम्बन्ध  में

 भी  कोई  बात  हुई  और  इस  सब  का  स्टेट्स
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 के  डिवेखेपमेंट  पर  क्‍या  असर  पड़ेगा,  इसके
 बारे  में  भ्री  बात  हुई  यदि  हां,  तो  उनका  रिएक्शन
 इसके  बारे  में  क्या  था  ?

 की  अक्कोक  मेहता  :  जी  हां,  इन  सभी
 सवालों  के  बारे  में,  डिप्टी  प्राइम  मिनिस्टर
 ने  झौर  मैंने  जो  हम  लोगों  की  राय  है  उसको
 स्टेट्स  के  लीफ  मिनिस्टर्ज  और  फाइनेस
 मिनिस्टर्ज  की  खिदमत  में  पेश  किया  था
 उन्होंने  अपने  रूयालात  भी  कुछ  रखे  थे  ।  लेकिन
 करोब  करीब  सब  ने  यह  बताया  कि  उनको
 चोड़ा  समय  चाटहिय  झौर  बजट  बनाने  के  बक्त
 ये  फैसला;  करेंगे  कि  कया  करना  शौर  क्‍या  नहीं
 करना  है  ।  उन  लोगों  के  साथ  हम
 सखोगों  की  बातचीत  चल  रहो  है  a  प्लानिंग
 कमीशन  शौर  विभिन्न  मिनिस्ट्रोज  को
 जायंट  टीम्ज  मुद्तातिफ  स्टेट्स  में

 जा  रहो है।  शौर  इस  बारे  में  उन  से
 यातजीत कर  रहो  हैं

 Shri  Indrajit  Gupta:  The  hun.  Min-
 ister  stated  in  his  orginal  reply  that
 the  delay  in  finalising  the  Plan  was
 due  to  certain  changes  which  had
 taken  place  in  the  meantime.  May
 I  know  specifically  what  are  the
 changes  which  had  taken  place  in  the
 sphere  of  anticipated  or  committed
 foreign  assistance  for  the  Plan?  Delay
 can  only  mean  that  the  earlier  expec.
 tations  have  either  been  belied  or  the
 amount  that  was  expected  has  been
 cut  down.  Specifically  what  are  he
 changes  in  that  respect  which  have
 led  to  the  delay?

 Shri  Asoka  Mehta:  As  far  as  ex.
 ternal  assistance  is  concerned,  the  hon.
 Member  knows  that  we  have  been
 negotiating  with  a  number  of  countri-
 es.  He  is  also  aware  of  what  assis-
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 As  to  what  will  be  the  total  quan-
 tum  of  external  assiatance  that  will
 be  available  will  be  decided  after  the
 final  Plan  has  been  drawn  up,  and
 then  the  parties  concerned  can  say  how
 much  or  to  what  extent  they  would
 want  to  assist  us.

 Shri  Indrajit  Gupta:  My  question
 has  not  been  answered.  He  ig  only
 telling  me  what  I  am  aware  of.  I
 wanted  to  know  what  clunges,  if  any,
 are  there  noticeable  in  the  trends  or
 the  commitments  or  the  expectations
 which  were  there  earlier  as  regards
 foreign  assistance,

 Shri  Asoka  Mehta:  As  far  as  any
 changes  are  concerned,  non-project
 aid  has  been  flowing  in  more  or  less
 according  to  our  general  expectations.
 But  as  far  as  project  aid  is  concerned,
 negotiations  for  it  have  net  moved
 forward  as  we  had  hoped  them  to

 Shri  D.  C.  Sharma:  From  what  the
 hon.  Minister  of  Planning  has  said,
 it  is  obvious  that  the  cake  of  607  re-
 sources  for  the  Fourth  Plan  is  getting
 smaller  and  smaller  every  day  and  the
 cake  of  our  needs  for  the  Plan  is  get-
 ting  bigger  and  bigger  every  day.  May
 I  know  from  him  if  the  axe  is  going
 to  fall  on  the  public  undertakings  or
 some  other  bodies  will  be  taken  into
 account  so  that  the  gap  between  the
 two  is  bridged?

 Shri  Asoka  Mehta:  The  Plan  consi-
 sts  of  two  parts:  the  public  sector  in-
 vestments  and  the.  private  sector  in-
 vestments.  As  the  Economic  Survey
 has  pointed  out,  savings  in  the  econe-
 my  have  gone  down.  How  large  the
 public  sector  can  be  depends  ulti-
 mately  upon  the  willingness  of  the
 governments  concerned  to  mobilise
 private  savings  for  public  purposes.
 These  are  questions  which  have  ulti-
 mately  to  be  decided  by  the  govern-
 ments  concerned.  The  erosion  that
 has  taken  place,  as  I  pointed  out,  is  of
 the  order  of  Rs.  640  crores  so  far  as
 States  resources  are  concerned;  it  may
 be  of  the  order  of  Rs.  400-800  crores  as
 fer  as  the  Centre  is  concerned.  tis
 entirely  up  to  these  ह... अ  के
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 oh  qwerr  सिंह  ;  क्‍या  इस  योजना
 का  कोई  पहलू  ऐसा  भी  है  ,  जहां  श्रनसरटेन्टी

 ते  हो?  क्‍या  कोई  मानलेगा कि  जिस  योजना
 झायोग  के  मेम्मर  भी  नियुक्त  नहीं  हो  सके
 है,  उस  के  द्वारा  बमाई  गई  बोजना
 चल  पाएगी  ?  मैं  यह  जानना  चाहता
 हूं  कि  सोचन ेमें  कितना  टाइस  ऊाता  है  शौर
 बक  में  कितना  टाइम  जाता  है  ।

 को  quire  मेहता  :  मैंने  सेम्मर  साहव  को
 खिदमत  में  पहले  भी  झर्ज  किया  था  कि  हर
 साल  का  एनुझल  प्लान  पालियामेंट  के  सामने
 झाता  रहता  है।  मैं  यकीन  दिला  सकता
 हूं  कि  जहां  तक  एग्रोकल्जरल  प्रोग्राम्ज  जौर
 प्लान  का  सम्बन्ध  है,  उस  में  प्लातिस  कमीशन
 या  सरकार  की  तरफ  से  कहीं  भी  कोई  भी
 कमजोरी  या  रुकावट  नहीं  ्  ही  है  t

 ah  aware  fog:  योजना  क्‍ायोग  के
 मेजर कब  लक  नियुक्त  हो  जायेंगे  ?

 अध्यक्ष  श्रहोशय  :  भी  बाज  ऐयी

 oh  ere  जिह  री  वाजनेणी  :  क्या  इन  खबरों  में
 कोई  सच्चाई  है  कि  विक्य  जैक  बारत  सरकार
 दर  इस  बात  के  लिए  क  बास  रहा  है  कि
 we  तक  हम  सुरका  पर  होते  बाला  च  कम

 हीं  करेंगे,  तद  तक  हमें  पूरी  चिक  सहायता
 देता  उस  के  लिए  सुश्किल  होया  ?

 की  wives  मेहता  :  विश्व बैक  के  प्रैजीरेम्ट
 ह अ  लब मुक्  ते  बात  की,  तो  उन्होंने  डिफेन्स
 का  जिकनी नहीं  किया  |

 थी  wa  ध... &  :  माननीय  मंती  ने
 बहनी  तीन  बोजमाधों  का  धप्ययन  जरूर
 क्यां  होगा  शौर  उत  को  पता  जला  होगा
 |  उस  में  दास  के  बारे  में  जितने  भी  सुझाव
 दिये भए  थे  ,  @  सारे  सधारण सौ  र  वेमतशव  थे  |
 4  यह  जागता  भाहता  हूं  कि  क्या  चौथी  योजता

 बनाते  समय  धौद्योगिक  बीजों  के  दावों
 झौर  लेती  की  चीजों  के  दामों  में,  जिन  में  are
 की  फसलों  के  दाम  झौर  ष्,  ईख  शौर  वाट

 आदि  व्यापारिक फसलों  के  दाम  भाते  हैं,  संतुलन
 रखने के  बारे  में  कोई  निश्चित  ग्रौर  ठोस  योजना
 सामने  भ्रायेगी  t

 ah  que  मह॒ता  :  जहां  तक  कूबचेन्य
 के  दाम  झौर  उस  के  बलाया  दूसरे  एप्रीकल्च रस
 ऋाप्स,  कैशक्राप्स,  के  दास  का  सवाल  है,  मेम्बर
 साहब  को  पता  है  कि  एग्रीकल्चरल  प्राइसिज
 की  तरफ  से  इस  बारे  में  जांच-पड़ताल  को
 जाती है  भौर |...  के  द्वारा  जो  दाम  तय  किये
 जाते  हैं,  सरकार  की  तरफ  से  उस  पर  सोच
 विचार  कर  के  दाम  भोषित  किये  जाते  हैं  7
 इंडस्ट्री  की  जीओं  की  प्राईसिज्र  के  बारे  में
 मुख्तलिफ  तरीके  से  यह  कोशिश की  जाती  है
 कि  उनके  दाम  भी  कुछ  उम्मीद  के  मुताबिक
 रहें,  लेकिन  झभी  कोई  ऐसी  योजना  नहीं
 बनाई  गई  है,  जिस  से  सारा  इन्टेग्रेटिड  प्राइस
 स्ट्रक्यर  फिक्सड  पौर  स्टेबल  रहें  1

 oft  | |  सियये  :  मैं  यह  जातता  चाहता  हूं  कि
 अब  योजना  कमीशन  बन्सुलित  नीति  निर्धारित
 करने  के  लिए  है,  तो  क्या  वह  इस  बारे  में  कोई
 कार्य  वाही  कर  रहा  है  या  सही  या  माननीय
 मंत्री का  यह  कहना  है  कि  यह  सम्भव है  ?

 जी  झोका  मेहता  :  इस  के  बारे  में

 जो  कुछ  हो  सकता  है  वह  हुमारे  ड्राफ्ट  में

 पैश  किया गया  है  ।  इस  से  ज्यादा  FS
 हो  सकता  नामुसकिन  दीखता  है  ।

 !  :
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 is  in  a  phase  of  depression  and  reces
 sion,  and  ane  has  to  envisage  to  what
 extent  there  will  be  the  necessary
 buoyancy  in  the  economy.  The  buoy-
 ancy  in  the  economy  will  be  ultimate-
 ly  determined  by  the  improvements
 that  will  take  place  in  agriculture.
 We  have  our  own  assessment  and  esti-
 mate,  but  one  has  to  be  a  little  cautious
 about  it.  As  the  hon.  Member  is
 aware,  the  nationa]  income  in  the  last
 three  years  has  more  or  less  remained
 where  it  was,  if  anything,  it  is  a  little
 lower  than  it  was  in  1964-65.  Whether
 the  national  income  will  move  for-
 ward  adequately  depends  upon  0765
 assessment  of  agricultural  production.
 We  are  doing  it  very  carefully  in  full
 consultation  with  all  concerned,  but
 we  would  like  to  be  doubly  cautious
 before  we  finally  decide  about  it.

 Shri  Shri  Chand  Goel:  In  view  of
 the  horrible  picture  that  has  been
 drawn  in  the  book  which  was  supplied
 to  the  members  yesterday,  the  Econo-
 mic  Survey,  where  the  conclusion  has
 been  drawn  that  there  is  no  escape
 from  the  fact  that  in  future  it
 will  not  be  possible  to  meet  the
 demands  of  development  as  well  as  of
 non-development  expenditure,  I  want
 to  know  wheiher  the  Government
 has  in  view  to  drastically  cutting
 down  the  plan  targets?  Secondly,
 what  is  going  to  be  the  policy  of  the
 Government  with  regard  to  the  pro-
 jects  which  are  in  hand  and  which
 have  not  been  completed?

 Shri  Asoka  Mehta:  As  far  is  the
 first  part  of  the  question  is  concern.
 ed,  Government's  policy  is  that  all

 the  outlays  whether  developmenta:
 or  non-developmental  should  be
 within  the  resources  that  are  avai-
 Jable  and  that  could  be  mobilised.
 Secondly,  the  non-developmen:al
 expenditure  will  be  kept  as  much
 under  control  and  check  as  possible
 The  very  document  which  the  hon.
 Member  referred  io  points  out  that
 every  effort  will  have  to  be  made
 in  this  direction  and  as  soon  as  we
 have  some  improvement  in  our  agri-
 cultural  production,  the  effort  will  be
 to  step  up  our  development  pro-
 grammes.
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 As  for  the  second  part,  projects
 that  are  already  on  the  ground  and
 are  moving  forward  are  being  car-
 ried  forward  and  care  is  taken  to  see
 that  no  new  projects  are  started  till
 the  economy  regains  the  buoyancy.

 Shri  Sradhakar  Supakat:  To  what
 extent  will  the  size  of  the  Fourth
 Plan  differ  from  the  draft  plan
 which  was  presented  to  this  House
 last  year?  Will  it  be  according  to
 the  availability  of  external  resources
 or  according  to  the  internal  perfarm-
 ance  of  the  economy?

 Shri  Asoka  Mehta:  The  various
 components  that  go  to  make  up  the
 Plan  are,  firstly,  the  base  aggregate
 level  at  which  are  the  exisiing  taxes
 and  revenues  that  are  collected  and
 the  expenditure  that  is  made  by  the
 eighteen  Governments  in  India.  That
 is  the  first  thing.  One  has  to  find  out
 what  is  available,  Secondly,  we
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 should  know  the  additional  mobilisa-
 tion  of  returns  cither  in  terms  of
 tax  0:  loans  or  small  savings.  The
 third  is  the  external  credit.  All  these
 ure  reievant  factors...  (interrup-
 tions).

 Mr.  Speaker:  We  have  =  spent
 twenty  minutes  on  one  ques-
 tun.  At  this  rate  we  can  dispose  of
 one  question  per  day.  All  right.  If
 Members  want  it  like  that,  let  it  be
 be  sa...  interruptions.)

 aft  बलिमाई  wo  पटल  :  प्रध्यक्ष  महोदय
 एक  ही  प्रश्न  में  श्राधा  घन्टा  लग  गया  है,

 Mr.  Speaker:  I  have  called  Shri
 Umanath  now,  One  from  this  side  and
 one  from  that  side.

 Shri  Hem  Barua:  One  from  the
 Centre  also.

 Shri  Umanath:  The  Fourth  Plan
 had  been  submitted  to  this  Parlia-
 ment  and  is  ending  discussion,  which
 means  that  Parliament  is  seized  of
 the  draft  Fourth  Plan.  It  is  report-
 ed  in  the  papers  thet  the  Minister
 had  stated  that  the  outlay  pe
 pruned  to  the  extent  of  Rs.  6,000
 crores’,  Whst  is  the  basis  on  which
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 he  had  made  this  calculation?  the
 responsibility

 of  my  colleague,
 Secondly,  what  led  the  Minister  to  the  Finances  Minister.

 ae  ace  Fa  a  al  lr  |  Shrimati  Sushila  Rohatgi:  In  order

 Why  should  he  announce  it  to  the
 Press  without  taking  Parliament  into
 confidence?

 Shri  Asokg  Mehta:  I  have  made
 no  statement  that  the  Plan  would  be
 pruned  to  the  extent  of  6,000  crores.
 I  am  grateful  to  the  hon.  Member
 for  bringing  this  to  my  notice.  There
 is  not  the  slightest  basis  for  this  and
 I  have  made  no  such  _  statement.
 Because  a  certain  thing  is  before
 Parliament,  should  I  refuse  to  answer
 questions  put  to  me  by  the  Press
 even  when  Parliament  is  not  in
 session?  It  is  for  you  to  decide,  Sir,
 whether  as  a  Minister  I  should  refuse
 to  answer  questions  about  the  Plan,
 when  they  are  pu  ane  tne  Press.

 Mr.  Speaker:  No,  no.  Mr.  Viswa-
 natham.

 Some  hon.  Members:  One  from
 this  side.

 Mr.  Speaker:  Centre  also,  one  from
 the  Centre  also.

 Shri  Tenneti  Viswanatham:  Is  it
 true  that  the  President  of  the  World
 Bank  has  suggested  to  the  Minister
 in  his  talks  that  if  India  should  expect
 the  same  measure  of  external  assist-
 ance  as  was  originally  anticipated,
 then  India  should  make  up  with
 Pakistan  before  such  expectations
 could  fructify?  This  is  what  the
 papers  have  reported.  It  is  up  to
 the  Minister  to  contradict  it.

 Shri  Asoka  Mehta:  I  have  replied
 to  this  question:  (a)  the  President
 of  the  World  Bank  never  brought
 Pakistan  in  his  discussions  with  me;
 and  (b)  as  far  as  external  assistance
 for  the  Plan  is  concerned,  this  matter
 has  to  be’  negotiated  with  a  large
 number  of  countries;  these  are
 matters  for  their  own  Parliaments
 also;  they  do  not  suddenly  decide
 and  say,  “Yes,  this  will  be  given.”
 This  is  a  matter  which  has  to  be  gone
 into  from  year  to  year,  and  that  is

 .to  carry  the  Plan  to  its  logical  con-
 clusion  and  for’  effecting  economy,
 is  the  Government  planning  to  effect
 some  retrenchment  in  the  military
 installations  and  the  personnel  of
 various  institutions  in  the  country,
 especially  in  Kanpur?

 Shri  Asoka  Mehta:  As  far  as  plan-
 ning  is  concerned,  defence  is  not
 under  our  jurisdiction.  I  know
 nothing  about  what  is  being  done  in
 the  Defence  Ministry.

 Shri  D.  N.  Patodia:  As  the  Admi-
 nistrative  Reforms  Commission,  after
 careful  consideration,  has  submitted
 that  the  present  set-up  of  the  Plan-
 ning  Commission  ig  not  suitable  for
 planning  out  the  schemes  and  have
 therefore  recommended  major
 changes  in  the  Planning  Commis-
 sion,  will  the  hon.  Minister  say
 whether  any  such  proposal  is  being
 contemplated  to  make  a_  complete,
 overall  change  in  the  Planning  set-up
 and  in  that  case  whether  the  revised
 fourth  Five  Year  Plan  will  be  made
 out  only  after  the  Planning  Com-
 mission  is  reconstituied?

 Shri  Asoka  Mehta:  The  recom-
 mendations  of  the  Administrative
 Reforms  Commission  are  before  the
 Government,  and  are  being  currently
 considered.  The  decision  of  the  Gov-
 ernment  on  thgse  recommendations
 will  soon  be  announced.

 Shri  Buta  Singh:  It  is  only  in  this
 House  that  we  are  concerned  with
 the  draft  outline  and  the  finalisation
 of  the  Plan.  Outside,  the  great  people
 of  India  are  the  least  concerned
 about  the  five  year  Plans  because  of
 the  poor  implementation  of  the  past
 Plans.  May  I  therefore  know  whe-
 ther  in  the  revision  that  is  being
 made  of  the  draft  outline,  any  spe-
 cial  steps  are  being  taken  by  the
 Government  to  remove  the  disparity
 between  the  richest  and  the  poorest
 people  of  this  country  and,  if  so,
 what  are  those  steps?
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 Shri  Asoka  Mehta:  है  is  not  only
 in  this  House  but  in  the  legislatures
 of  the  27  States  and  the  legislatures
 of  १0  Union  territories,  there  is  the
 same  kind  of  interest  as  there  is  in
 Parliament.  Secondly,  I  do  not
 accept  that  in  the  last  5  years  we
 have  not  implemented  our  plan  pro-
 ‘posals.  Thirdly,  as  to  what  steps  ate
 being  taken,  they  are  already  in  the
 draft  outline.  If  any  further  propo-
 sals  are  made,  they  will  be  announc-
 ed.

 Shri  है,  M.  Banerjee  rose—
 Mr.  Speaker:  We  cannot  discuss

 ‘the  whole  of  Planning  in  the  Question
 Hour.  But  if  Mr.  Banerjee  is  still  in-
 sisting,  what  can  I  do?

 Shri  S.  न  Benerjee:  |  am  prepar-
 ed  to  go  without  the  chance  of  putting
 ‘@  question,  if  the  whole  of  the  Ques-
 tion  Hour  can  be  saved  by  eliminating
 me.

 Mgr.  Speaker:  If  you  want  to  put  a
 question,  please  put  it.  ॥  ह 11 है  allow

 “you.
 1  Manibhai  J.  Patel:  A  point  of

 <order.
 Mr.  Speaker:  Let  us  hear  his  point

 of  order  first.

 जी  'जलिनाई  ao  केल :.  प्रध्यक्ष  महोदय
 बेरा  प्वाइंट  अाफ  झार्डर  है।  यह  पहला
 ह.  जो  पूछा  गया  था,  इस  के  तीन  भाग
 &  केवल  इनका  ही  उत्तर  यहां  भागा  चाहिये
 का,  लेफिन प्राधे  कन्टे  से  यही  प्रश्न  चल  रहा
 ९  प्रश्यों  के  लिये  कोई  समय  निर्शारित
 डोगा  चाहिये।  भारत  की  जितनी  झलेग्बली
 या  विज्ञान  सभायें  हैं,  सब  में  झधिक  प्रश्न
 farartg.......

 ca  जजिनाईं  ae  पटेल  :  मेरा  कहना
 यह  है  कि  दि  एक  ही  जश्न में घाला में  बाथा  चम्टा

 लेगें,  तो  हम  लोगों  ने  जो  धौर  प्रश्न  पूछे  हुए
 हैं,  उन  का  ्बर  we  जावेदा, उन  के  लिये तो
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 फिर  कोई  गुंजाइश  नही  रहती  है।  मैं  चाहता
 हूं  कि  साप  इस  के  सिये  व्यवस्था  दें  q

 Mr.  Speaker:  The  vyavastha  is
 you  must  sit  down.

 Shri  8.  M.  Banerjee:  In  reply  to
 a  question,  the  Minister  said  that  the
 rise  in  DA  is  one  of  the  causes  why
 plan  expénditure  is  being  increased.
 I  want  to  know  whether  he  is  aware
 that  even  today  the  Central  Govern-
 ment  employees  are  entitled  to
 another  slab  of  increase  in  DA  on
 the  basis  of  the  second  pay  com-
 mission’s  report  because  there  has
 been  a  १0  point  average  rise?  Is  it
 a  fact  that  the  Planning  Minister  is
 standing  in  the  way  of  the  Finance
 Minister  giving  that  increase?

 Shri  Asoka  Mehta:  It  is  entirely
 up  to  the  State  Governments  con-
 cerned  to  decide  whether  they  want
 to  increase  their  non-developmental
 expenditure  and  decrease  develop-
 mental  expenditure.

 Shri  S.  ह...  Banerjee:  I  was  asking
 about  Central  Government  emplo-
 yees.

 Shri  Asoka  Mehta:  There  is  no
 question  of  my  being  able  to  stand
 in  the  way  of  any  Government  want-
 ing  to  do  what  it  wants  to  do.  I  can
 give  my  advice.

 Mr.  Speaker:  Next  question.

 Oral  Anqwerg  -

 Shri  8.  M.  Banerjee:  I  was  asking
 about  the  Central  Government
 employees,  Sir.

 ह  Speaker:  I  have  passed  on  to
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 Shri  V.  Narasimha  Rae:
 Shri  Baburao  Patel:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  report  of  the  special
 study  by  the  Economic  ang  Scientific

 Foundation  alleging  a  loss
 ef  Rs.  588  crores  every  year  as  a
 result  of  the  investment  in  the  low-
 yielding  Public  Sector  undertakings;
 and

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  ef  State  in  the  Minis-
 of  Fimance,  (Shri  K.  C.  Pant);

 (a)  Yes,  Sir.  The  Economic  and
 Scientific  Research  Foundation  in
 their  Report  have  suggested  that  for
 the  ten-year  period  covering  the
 Second  and  Third  Plans  the  aggre-
 gate  notional  loss  in  industrial  out-
 put  has  been  of  the  order  of  Rs.  588
 crorea.  This  conclusion  is  based  on
 &  comparison  of  the  ratio  of  output
 to  the  capital  employed  in  32  Public
 Sector  Undertakings,  on  the  one  hand,
 and  432  Private  Sector  Undertakings,
 on  the  other.

 (b)  Government  do  not  accept  the
 conclusion  reached  in  the  Report  of
 the  Foundation  which,  in  the  opinion
 of  Government  compares  unlike  fac-
 tors  without  any  attempt  to  give
 weightage  for  dissimilarity  of  the
 undertekings  compered.

 Shri  Virendrakumar  Shah:  The
 minister  -has  accepted  the  fact  that

 in  १0  years  there  has  been  so  much
 of  notional  loss.  Even  then  he  says
 that  government  does  not  propose  to
 take  any  action.  May  I  know  why
 government  does  not  think  any  action
 is  called  for  in  this  respect?
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 already  existing  investment  is  not
 yielding  the  desired  results?

 Shri  EK.  C.  Pant:  When  we  have
 not  accepted  the  conclusion,  it  is
 hardly  likely  to  affect  our  policy.

 Shri  Ranga:  In  view  of  the  fact
 that  the  Public  Undertakings  Com-
 mittee,  of  which  my  hon.  friend  and
 myself  have  been  members  during
 the  past  3  or  4  years,  has  made  seve-
 ral  recommendations  to  improve  the
 economy  of  the  public  undertakings
 and  cut  down  their  wasteful  expen-
 diture  various  spheres,  have  Gov-
 ernment  thought  of  placing  periodi-
 cal  reports  before  this  House,  at
 least  once  in  six  months,  as  to  what
 action  they  have  taken  on  the  recom-
 mendations  made  by  the  Public
 Undertakings  Committee?

 Shri  हू,  C.  Pant:  I  cannot  say  off
 hand  whether  Government  has  taken
 a  decision.  I  shall  certainly  enquire
 into  it.  But  broadly  speaking,  the
 reports  of  ail  the  undertakings  and
 the  report  of  the  Bureau  of  Public
 Undertakings  are  placed  before  Par-
 liament  and  often  discussed.

 Shri  Ranga:  What  about  the  action
 taken  by  Government?

 Shri  K.  C.  Pant:  We  wii]  look  into
 it.

 Shri  Ranga:  Where  is  the  question
 of  looking  into  it?

 Mr.  Speaker:  It  means  he  has  no
 answer  evidently  just  now.

 Shrimati  Sharda  Mukerjee:  The
 minister  has  stated  that  the  loss  men-
 tioned  by  the  foundation  ig  notional.
 It  is  generally  accepted  it,  however,
 that  the  public  sector  gives  a  return
 of  44  per  cent.  In  the  past  there
 has  been  inflated  financial  investment
 in  public  sector  undertakings  because
 of  the  terms  and  conditions  from
 foreign  countries  to  which  we  have
 had  to  submit.  In  view  of  this,  may
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 for  concessions  which  may  be  granted
 for  future  investment  by  foreign
 countries  in  public  sector  under-
 takings?

 Shri  Umanath:  Maximum  is  infi-
 nitive.

 Shri  K.  C.  Pant:  I  do  not  know
 how  this  question  arises  out  of  this.
 There  are  no  concessions  given  to
 any  foreign  collaborators  who,  have
 invested  in  puolic  sector  undertakings
 Interruption.

 Mr,  Speaker:  The  hon.  Minister
 says  that  the  supplementary  put
 has  absolutely  no  connection  with  the
 main  question.

 Shrimati  Sharda  Mukerjee:  Sir,  |
 may  re-pharase  niy  question.

 Shri  Shri  Chang  Goel:
 Minister  does  not  seem  to  have
 undersiocd  the  ques.ion.  It  very
 much  arises  out  of  this.

 The  hon.

 Mr.  Speaker:
 asking  the  hon.
 her  question.

 That  is  why  I  am
 Member  to  repevt

 Shrimati  Sharda  Mukerjee:  Sir,
 with  regard  to  technical  know-how,
 the  foreign  technicians  we  have  to
 employ  here,  the  supply  of  machi-
 nery,  cos’  of  machinery.  marketting
 and  all  that,  one  must  be  able  to
 know  what  the  Government’s  policy
 fs.  Are  there  soing  to  be  ad  hoe
 concessions  granted  as  and  when  the
 situation  arises?  At  this  rate  the
 public  sector  will  never  give  a  satis-
 factory  return.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  Sir,  there  is  no  question  of
 giving  any  concessions  to  any  foreign
 goncern  in  the  matter  of  their  colla-
 boration  with  Government  so  far  as
 public  sector  projects  are  concerned.
 There  have  been  some  turnkey  jobs
 given.  Sometimes  what  is  produced
 here  is  not  used  but  that  is  obtsined
 from  them.  That  might  have  per-
 haps  increased  the  cost.  This  &
 possible.  But  we  ate  aow  not  doing
 that  kind  of  thing.  We  are  now  seeing
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 to  it  that  whatever  is  produped  here.
 will  be  used.  Therefore,  there  is  no
 question  of  giving  any  further  conces-
 sions,  One  thing  is  true,  that  on
 account  of  these  projects  being  mostly
 capital  intensive  you  cannot  expect
 profits  immediately  from  these  pro-
 jects.  We  are  mow  taking  active  steps
 to  see  that  these  projects  are  made
 productive  and  profitable  to  the  beat
 extent  possible.  These  steps  are  being
 considered  and  will  soon  be  taken.

 Shri  Baburao  Patel:  Why  do  ail
 public  sector  undertakings  continue
 showing  a  4055  from  year  to  Year
 when  the  Government  expect  private
 sector  undertakings  to  make  all  the
 moncy  and  pay  al}  the  taxes?

 Shri  Motarji  Desai:  May  I  say
 that  all  public  sector  projecs  have
 not  lost  money.

 Shri  C.  C.  Desa:  99  per  cent.

 Shri  Morarfi  Deesal:  Not  99  per
 cent,  There  are  several  projects  which
 have  shown  profits.  When  a  know-
 ledgeable  person  tike  Shri  6.  con  Desai
 says  this,  I  am  astounded  that  he
 ducs  not  even  care  to  go  into  figuras
 and  facts.  It  is  not  99  per  cent  that
 are  at  a  joss  (interruption).  Will
 the  hon.  Members  want  to  hear  me
 or  will  they  want  merely  to  shout?
 I  do  not  know.  I  do  not  think  this
 is  right.  I  can  give  a  reply.  But  it  is
 aot  possible  for  me  to  speak  if  they
 shout.  If  they  do  not  want  to  hear
 me  I  will  sit  down.

 My  hon.  friend  says  that  99  per
 cent  have  lost.  Out  of  40  public
 sector  projects  1  have  made  profits.
 Ys  this  99  per  cent?  I  am  talking
 about  running  concerns  and  not  those
 which  are  coming  up.  Therefore,  he
 does  not  know.  I  wish  he  had  asked
 for  information  first;  then  he  would
 not  have  landed  himself  into  making
 a  statement  which  would  not  bait
 him.

 ह  Speaker:  Let  us  go  to  the  nent.
 question.
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 Shri  sa  है.  Kothari:  Sir,  some  more
 may  be  allowed  on

 this.

 My.  Speaker:  Your  leader  have
 alresdy  put  supplementaries.  This

 is  the  second  question  that  we  have
 finished  in  40  minutes.  Some  hon.
 Members  are  taking  objection  to  this,
 You  cannot  discuss  the  whole  plan-
 ning  during  the  Question  Hour.  I

 do  not  mind  spending  a  full  day
 on  one  question.  But  I  would  like
 you  to  consider,  if  we  are  able  to
 cover  only  two  questions  in  one  hour,
 how  will  it  be  possible  to  carry  on
 the  business  of  the  House?  Shri
 Manibhai  Patel  objected  from  that
 corner.  We  have  done  two  questions
 only  today  so  far.  Is  it  fair  to  the
 House?  Only  a  few  of  you  shouting
 is  not  proper.

 Shri  Bal  Raj  Madhok:  But  there
 should  be  some  proportion.  We  spent
 half  an  hour  over  the  first  question
 and  only  five  minutes  on  the  d.

 Mr.  Speaker:  Question  No.  62.

 Gold  ang  Watches  Seized  in  Bombay

 +
 73.  Shri  N.  K.  Sanghi:

 Shri  RBamachandr,  Veerappa:

 pleased  to  state:

 650

 tion  Intelligence’  Bureau  of  the
 Bombay  City  Police  intercepteqg  a
 mechanised  vesse|  in  the  sea  off
 Bombay  and  recovered  16,000,  tolas  of
 golg  valued  at  Rs.  15,74,000  at  the
 international  rate,  5.100  pieces  of
 watches  worth  about  Rs.  7,i4,000,  4
 fishing  nets  worth  about  Rs.  81,000,  and
 other  goods  worth  about  Rs.  4,940.  The
 mechanised  vessel  worth  about
 Rs.  20,000  was  also  seized.

 (c)  The  seized  goods  and  the  vessel
 were  handed  over  to  the  officers  of
 the  Bombay  Centra}  Excise  Collecto-
 rate  for  action  under  the  customs  law.
 The  case  is  under  investigation.

 Shri  N.  K.  Senghi:  A  large  num-
 ber  of  cases  have  been  reported  in  the
 last  few  months.  May  I  know  from
 the  Minister  whether  this  shows  that
 smuggling  of  imported  goods  has  in-
 creased  in  the  country  or  the  depart-
 ment  has  become  more  vigilatit  if
 tracking  down  smugglers?

 Skri  K.  C.  Pant:  The  department
 has  certainly  become  more  vigilant
 and  it  has  taken  executive,  legislative
 as  well  as  ecOnomic  measures.  If  my
 hon.  friend  is  interested.  I  can  give
 him  all  the  details.

 Shri  N.  K.  Sanghi:  With  the  in-
 crease  in  smuggling  in  the  country,  is
 it  all  right  for  the  Government  to
 allow  the  sale  of  these  goods  on  the
 footpaths  in  towns  like  BomBay  and
 Calcutta?

 Shri  K.  C.  Pant:  Not  knowingly.

 ghri  Jagannath  Bao  Joshi:  I  would
 like  to  know  from  the  hon.  Minister
 as  to  what  is  the  final  disposal  of  thse
 seized  goods,  because  just  now
 said  that  they  are  given  over  to  the
 Customs  authorities?  Are  they  per-
 manently  deposited  into  the  Reserve
 Bank,  or  are  they  auctioned,  or  do
 they  go  and  smuggie  it  again  into
 some  other  market?

 shri  K.  द  Pant:  As  far  as  I  know,
 they  are  sold  in  certain  shops  ant
 they  are  marked  as  such,
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 Shri  Jagannath  Rao  Jeshi:  They
 are  not  auctioned.

 Shrimati  Lakshmikanthamma:  Is  it
 a  fact  that  international  gangs  are
 working  in  smuggling  these  goods  and
 sometimes  when  they  are  caught,  they
 attempt  to  fire  at  these  people  and
 make  their  escape?

 Shri  K.  C.  Pant:
 times  they  do.

 शी  weredire  wrest:  मैं  जानना  चाहता
 हूं  कि  जो  सोगा  पकड़ा  मया  था  उस  के  बाद
 भी  क्या  कुछ  शौर  सोना  झौर  चड़ियां  झबैध
 रूप  से  आई  हुई  पकड़ी  गई  हैं  ?  यदि  हां,  तो
 क्या  सरकार  बतलायेगी  कि  इस  विषय  में
 बड़ि  हो  रही  है  या  इस  में  कोई  कमी  भाई  हैं?

 शी  yore  qa:  स्मरिलिग  में  या

 Yes,  Sir;  some-

 पकड़े  जाते  में  ?

 शी  weredte,  weft  :  जो  सोना
 श्लौर  चड़ियां  झवध  रूप  से  or  रही  हैं,  उसमें  t

 शी  फुण्यचनमा  ग्ण्त  :  सन  i964  4%
 900  कलो  ब्राम  सोना  पकड़ा  नया  झौर
 93098  चड़ियां,  87  1965  में  2300  किलो

 शाम  सोना  और  83,012  घड़ियां  पकड़ी
 मई,  सन्‌  1966  में  2260  किलो  शाथ  कोना
 शौर  59066  बढ़िया  पकड़ी  गई  ।

 at  हा०  न  faart  :  क्‍या  यह  सही
 है  कि  जितनी  मगस  की  गई  वस्तुयें  पकड़ी
 जाती  हैं  या  ट्राजिस्टर्स  बगरह  पकड़े  जाते
 है ंयह  गार्थ  हाउसेज में  कुछ  कंसेशन पर
 लोगों  को  चिये  जाते हैं,  20  परसेंन्ट वा  0
 वरसेंग्ट  पर,  शौर  उन  को  बाजार  में  गहीं
 बेचा  जाता  हैं,  जिस  में  कि  जन  साधारण को
 ऋायदा हो  सके  ?

 की  pues  wa:  में  इस  के  बारे
 कें  चख  समय  कुछ  नही  कह  सकता  t  पूछ  ताछ
 करमा  बढ़ेगा  ।
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 How  can  he  give
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 Mr.  Sptaker:
 names?

 Shri  चा,  Krishnameorthi:  and
 whether  they  have  arrested  anybody.
 What  is  the  nature  of  investigation
 they  have  conducted?

 Mr.  Speaker:  He  wants  to  know
 the  names  of  the  smugglers  and  whe-
 ther  anybody  has  been  arrested.

 Shri  K.  ्,  Pant:  We  do  not  know
 the  names  of  the  smugglers  and  no
 person  has  been  arrested.

 Zz
 थी

 जाजं  फरलेस्टील
 :  बम्बई  में  जो

 चड़ियां  धौर  सोना  बड़े  पैमाने  पर  पकड़ा
 जाता  है  उस  के  बारे  में  क्या  मंत्री  महोदय  को
 यह  जागकारी  है  कि  झरब  गल्फ  झौर  बम्बई  के
 बीच  में  रोज  तस्कर  व्यापार करने  बाले  जहाज
 च्ाते  जाते  हैं  शौर  जू  ,  भाहिनी,  चौपाटी
 तथा  मद्दारष्ट्र  साचियालय  के  सामने  सोना,
 कपड़ा,  नाइलन  शोर  द्रसरी  तस्कर  चीजे  ले
 जाते  हैं?  पिछले  कई  वर्षो  में  जो  करोड़ों
 रुपयों  का  माल  पकड़ा  गया  है  उस  के  तस्कर
 व्यापार  को  हमेशा  के  लिये  रोकने
 के  बासते  बहुत  सख्त  कारंबाई  करने
 के  बास्ते  थ्या  हिन्दुस्तानी  जहाजरागी  या
 सेबी  का  इस्तेमाल करने  को  भी  बात  सोची
 जा  सकती है  ?

 जी  |... ल  क  :  नेवी  के  साथ  मिल
 भुल  कर  जहां  तक  हो  सकता  है  लॉचिज  का
 प्रबन्ध  किया  जाता  है  1  .

 जी  que  Gre  जोशी  :  बस्बई  में
 डेढ़  करोड़  शपये  का  साइलोम  पकड़ा  मया  था।
 ह  कुछ  स्मम्लिंग  का  है  झर  कुछ  लाइसेन्स
 का  थी  बतलजाया  गया  है  कि  लाइसेन्स
 का यो  माल है  यह  ब्लैक  बाके  में  बेचा  जाने

 के  कारण  करीय[क रीय  दो  करोड़  ver  थो  हमको
 इनकम  क्क्  में  मिल  सकता था  गहीं  मिलेया  ;

 Shri  V.  Krisbmameerthi:  May  I  know  way  ऐकी  कोई  दोजना  नहीं  चलाई  जा  सकती
 from  the  hon,  Minister  ag  te  who  are

 smuggling the  persons  involved  in
 activity....

 जिस  से  हमारा  wee  टैक्स  का  ्च
 3फरोड़ २०  को  हालिमन  ह... , उ  जा  1.
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 वी  yore  en  :  यह  माल  समुद्र
 में  पकड़ा गया  है  इस  में  लाइसेंस का  कोई
 सवाल  नहीं  है।  यह  सब  स्मगस्ड  गुड्
 हैं।

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Miorarji
 Desai):  The  hon.  Member  refers  to
 some  other  case,  not  to  this  particular
 case.  In  that  case,  the  position  fs  that
 there  was  some  which  was  smuggled
 and  some  which  was  obtained  by
 licences  for  use  for  itself.  But  it  was
 sold  away  to  other  people.  Therefore,
 that  was  also  confiscated.

 हनली  D.  C.  Sharma:  On  a  point  of
 order,  Sir.  The  hon.  Member,  Mr.
 George  Fernandes,  for  whom  I  have
 4  great  deal  of  regard,  said  that  the
 amuggled  goods  in  terms  of  watches,
 gold,  nylon  and  other  things  are  being
 sold  in  front  of  the  Secretariat  of
 Maharashtra  Government.  I  want  to
 know  if  the  Secretariat  of  Maharashtra
 Government  which  was  built  up  by
 Mr,  Y,  B.  Chavan  is  being  used  for  this
 Purpose  and,  if  not,  he  should  be  ask-
 ed  to  withdraw  these  remarks.

 Mr.  Speaker:  There  is  no  point  of
 order.  Next  Question.

 Shri  Umanath:  Q.  64  and  Q.  65  may
 be  taken  up  together.

 Mr.  Gpeaker:  Al)  right.

 National  Projects  Construction  Car-
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 demands  to  Government  and  have
 gone  on  strike  to  press  their  demands;

 (b)  if  so,  what  are  their  main
 demands;

 (c)  the  extent  of  loss  suffered  as  8
 result  of  the  strike;  and

 (ay  the  steps  taken  by  Government.
 to  meet  the  demands  of  the  emplo-
 yees?

 The  Minister  of  and
 Power  (Dr.  K.  L.  Raa):  (a)  to  (6).  A
 statement  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  and  (b).  The  N.P.C.C.  workers’
 Union  at  Farakka  (West  Bengal),
 Chandan  ang  Gandak  (Bihar)  and
 Agra  (U.P.)  submitted  a  charter  of
 demands  to  the  management  together
 with  notice  of  strike  on  the  lith
 March  1967  3ist  January  1967,  26th
 December,  966  and  24th  March,  7967
 respectively  and  threateneg  to  go  on
 strike  in  case  their  demands  were  not
 conceded.  Their  main  demands  were
 as  follows:

 .  Revision  of  Pay  Scales.

 2.  Contributory  Providen,  Fund
 Scheme  should  immedistely

 3.  The  NP.CC.  management
 shoulg  provide  housing  facili-
 ties  to  the  workers  or  instead
 house  rent  at  the  rete  of  18
 per  cent  of  the  pay.

 4.  Higher  rates  of  dearnets  allow-
 ance  for  workcharge  em-
 Ployees.

 5.  All  categories  of  workers  be
 given  Project  Allowance.
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 7.  All  the  workers  be  guaranteed
 security  of  service  at  the  time
 of  the  closure  of  the  Unit  or
 they  should  be  transferred  to
 another  unit.

 &  Those  muster-roli  and  daily-
 rateq  employees  who  have
 served  for  240  days  must  be
 brought  og  to  workcharged
 cadre.

 9.  The  Management  should  give
 Children’s  Education  Allow-

 ante  to  the  workers  as  per
 rules  of  the  Government  of
 India.

 10.  Leave  Travel  Concession  should
 be  given  to  the  workers  as
 tor  the  Centra]  Government
 employees.

 The  demands  in  question  were
 referred  to  the  respective  Conciliation
 Officers  of  the  State  Governments  in
 which  the  Units  are  situated  and  a
 settlemem  was  reached  in  respect  of
 the  Gandak,  the  Farakka  ang  the
 Chandan  Units  on  the  llth  April,  and
 in  the  case  of  the  Agra  Unit  on  the
 i4th  April.  ‘1967.  While  the  workers
 in  the  case  of  the  Agra  Unit  on  the
 24th  April,  1967.  While  the  workers
 in  the  Gandak  and  the  Farakka  Units
 struck  work  during  the  first  shift  and
 for  a  periog  of  2-'2  hours  respective-
 ly  On  the  [2th  April,  no  strike  took
 Place  in  the  case  of  the  Chanda  Unit;
 but  the  workers  in  that  Unit  adopted
 “go  slow’  tactics  between  18-3-1967,
 @ng  (31-3-1987  before  the  settlement
 ‘was  arrived  ai.  The  workers  in  the
 Agra  Unit  were  on  strike  on  the  !2th.
 23th  and  the  forenoon  of  the  4th
 कीकती,  1967.

 (e)  The  Corporation  suffered  loss  to
 the  exten;  of  nearly  Rs.  2  lakhs
 द ण्ग्  serious  set-back  in  the  progress
 of  works.
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 the  employees  of  the  Ni  Pro-
 jects  Cofpora: sation  ate  to

 Natiqnal  ह... ल  Censtiruction
 Corperntice

 tors’  Labour  Regulations  and  its  fair
 wages  clause;

 (b)  if  not,  the  steps  taken  by  Gov-
 these  ह...

 non-impiementation  of  Labour  Laws
 by  the  Corporation;  and

 (@  if  the  reply  to  pert  (c)  above
 be  in  the  affirmative,  the  nature  of
 these  complaints  and  steps  taken  by
 Government  in  this  regard?

 ment  is  laig  on  the  Table  of  the
 House.

 tre, न्  ड्
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 (ai  The  complaint  was  regarding
 non-compliance  by  the  Corporation  of
 certain  provisions  of  the  U.P.  Factor-
 jes  Rules  such  as  not  providing  rest
 shelter,  not  keeping  a  register  of  acci-
 dents  etc.  The  Corporation  hag  since
 complied  with  these  provisions.

 जौ  मुहम्मद  इस्माइल  :  क्‍या  यह  सच
 नही  है  कि  बैंनिजमेंट  धौर  यूनियन  के:  बीच
 एक  शुब्नोमेंट  हुआ  था  जिस  में  झोवर  टाइम,
 बीकली  हालिडेश,  बोनस,  लीव  धादि  को
 व्यवस्था  थो  ?  यदि  हां,  तो  मैं  जानना
 चाहता  हूं  कि  क्या  इस  एसप्रीमेंस्ट  को  इम्प्लेमंट
 किया  गया  है  या  महीं  किया  गया  है  ?

 Dr,  K.  L.  Rae:  The  settlement  rea-
 ched  was  with  respect  to  daily  wages.
 The  other  demands  are  being  referred
 for  arbitration.

 Shri  Ranga:  In  view  of  the  fact  that
 this  Corporation  has  been,  from  the
 very  beginning.  an  invalid  and  show-
 ing  only  losscs  and  so  much  of  admi-
 nistrative  inefficiency,  how  soon  would
 Government  liquidate  this  Corpora-
 tion?

 Dr.  K.  L.  Rao:  I  am  sorry  the  hon.
 Member  has  not  been  correctly  infor-
 med.  This  is  one  of  the  organisations
 which  are  running  on  profit.  This  is
 one  of  the  very  useful  ventures,  which
 ate  shared  by  the  Central  Govern-
 ments.  States  and  Centre  are  share-
 holders  in  this  and  it  is  being  used  for
 works  in  the  river  valley  projects  and
 allied  works  and  so  far.  it  has  been  do-
 ing  very  good  work.

 Dr.  Ranenm  Sen:  From  the  statement
 it  is  evident  that  the  Workers’  demands
 partly  fulfilled  after  they  resorted  to
 strike,  though  they  were  pressing
 these  demands  for  a  pretty  long  time.
 These  river  valley  projects  like
 Farakka  and  other  works  were  to  be
 expendited  and  needed  to  be  comple-
 ted  very  quickly  and  if  the  Govern-
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 went  on  at  the  cost  of  States  like
 West  Bangal,  Bihar  and  other  places? What  was  the  reason  that  made  the
 Government  so  inert?

 Dr.  K.  L.  Rao:  Actually  the  notice
 was  served  and  the  discussions  were
 held.  The  settl  t  was  re  on
 the  l]th  April  at  Farakka  They went  on  strike  on  the  720  April  just for  2  hours  contrary  to  what  the
 settlement  was.

 hed

 Dr.  Ranen  Sen:  In  the  statemen:
 it  is  stated  that  there  was  a  strike  for
 2  hours  and  then  again  there  was  a
 strike  for  another  day,  another  shift.
 They  had  to  resort  to  two  strikes
 before  Government  could  intervene.

 Mr,  Speaker:  Mr.  Umanath.
 Shri  Umanath:  This  Corporation

 was  established  to  eliminate  the  ex-
 ploitation  of  private  countractors  and
 this  covers  30,000  workers  in  various
 parts  of  the  country.  I  wish  to  draw
 the  attention  of  the  hon.  Minister  to
 a  particular  portion  of  this  Memoran-
 dum

 Mr.  Speaker:  That  is  not  essential
 This  is  Question  Hour.

 Shri}  Umanath:....so  that  he  can
 clarify  the  position  on  this  particular
 thing.

 “The  poor  Santhali  women,  the
 workers  from  Rajasthan.  the  poor
 workers  from  Chotanagpur  and
 Chhatisgarh  of  Madhya  Pradesh
 and  also  child  labour  deployed  by
 the  management  were  deprived  of
 minimum  social  justice.  If  there
 was  some  murmurring,  the
 officers  of  the  N.P.C.C.  whipped
 them,  boot-legged  them  and  also
 threw  them  out  of  employment.”

 हथ  }  were  the  worker,  I  would  have
 beaten  back  the  officers.  I  want  to
 know  from  the  hon.  Minister  whether
 this  was  inquired  into—those  officers
 boot-legging  the  poor  Santhali  women.
 I  want  to  know  whether  this  parti-
 cular  aspect  was  gOne  into—women
 were  boot-legged.
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 Dr.  K,  L,  Rao:  So  far  as  Govern-
 ment  is  concerned,  we  have  never  re-
 ceived  any  complaint  from  any
 quarter,

 Shri  Umanath:  This  Memorandum
 came.

 Dr.  K.  L,  Rao:  With  regard  to  settle.
 ment  that  was  reached,  it  was  reaily
 very  generous.  The  wages  have  been
 raised  at  important  places  like  Gandak
 and  Farakka.

 Shri  Umanath:  That  is  not  my
 question.  My  question  is  whether
 bootlegging  of  women  has  been  in-
 quired  into  by  the  Government.

 Mr.  Speaker:  Next  Question.  The
 hen.  Ministeg@@may  kindly  resume  his
 seat,

 Vacation  of  Fists  by  Ex-M.Ps.

 *67.  Shri  C.  C.  Desai:
 Shri  Yashpal  Singh:
 Dr.  Karni  Singh:
 Shrimat!  Nirlep  Kaur:
 Shri  Babuarao  Patel:
 Shri  Madhs  Limaye:

 Dr.  Ram  Manohar  Lohis:
 Shri  5.  M.  Banerjee:
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 Shri  George  Fernanies:
 Shri  Ram  Sewak  Yadav:
 Shri  Arjum  Singh  Bhadoria:

 Will  the  Minister  of  Works,  Housing
 and  Bupply  be  pleased  to  state:

 (a)  the  number  of  EXx-Ministers
 and  Ex-M  rs  of  Patli  t  who
 had  been  defeated  in  the  recent
 Genera)  Elections  but  have  not  so  far
 vacated  thelr  houses  or  flats,  party-
 wise;  and

 (०)  the
 vacated?

 steps  taken  to  8९  them

 The  Deputy  Minister  in  the  Minis-
 try  ef  Works,  fousing  and  Supply
 (Shri  Iqbal  Singh):  (a)  The  Ex-
 Ministers  and  Ex-Members  of  Parlia-
 ment  wer,  allowed  to  retain  residen-
 tial  accommodation  upto  the  30th
 April,  ‘1967.  Ali  the  Ministers  vacated
 their  houses  within  thig  periog  but
 37  Ex-Members  of  Parliament  have
 not  so  far  vacateg  their  houses  or
 flats.  Their  party-wise  break  up  is
 given  in  the  statemen;  !rid  on  the
 Tabie  of  the  House.

 (by  Notices  for  vacation  have  been
 issueg  to  these  Members  and  action
 under  the  Public  Premises  (Eviction
 of  Unauthorised  Occupants)  Act,  958
 is  being  taken.

 StaTEMENT
 No.  of  Congress.  Commu-  Commu-  (P.G.  Repub-  Jan  Swata-  U.A.  Jan  Toul  No.
 resi-  nist.  ML.  nist  licen  Sangh  ह 1. ह  Gong-  of  ex-Mem-
 dences  mSS  bets  of

 Parliament
 35  27  3  7  .  x  2  4  Fy  37

 Ni:  t2:—Thete  3§  retidence  and  37  ex-Members  of  Parliament  and
 joumly  Jlouted  lo  3  Pertonteach.  >  2  Rees  woes
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 Seme  hen.  Members:  Ex-Congress MPs.
 Shri  C.  C.  Desai:  What  about  12,

 Akbar  Road?
 Shri  Iqbal  Singh:  As  far  as  the  ex-

 Members  of  Parliament  are  concern-
 ed,  we  have  taken  action,  as  I  have
 already  mentioned  in  reply  to  part  (b) of  the  question.

 Shri  ्,  C.  Desai:  May  we  have  the
 names  of  the  ex-Ministers  ang  ex-
 M.Ps.  who  have  not  vacated  yet?  Yr have  not  yet  been  able  to  follow  what
 steps  Government  are  taking  to  get these  flats  vacated  as  early  as  possi-
 ble.

 An  hon.  Member:  Immediate!y.
 Shri  C.  C.  Desai:  Are  they  charging

 heavy  rents  from  them?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  As  has
 been  mentioned  in  the  main  answer,
 no  ex-Minister  is  in  po:  of  any
 bungalow  or  flat.

 Shri  C.  C.  Desai:
 Akhbar  Road?

 Shri  s.  M.  Banerjee:  The  Maharaja of  Baroda  is  there  still.
 Shri  Jaganath  Rao:  Some  cx-M.Ps..

 about  37  of  them  are  in  possession  of
 houses  or  fluts.  They  belong  to  all
 the  parties.  (interruptions).

 What  about  12,

 Mr.  Speaker:  Order,  order.  r  hon.
 Members  ate  shouting  in  this  manner,
 they  would  not  hear  the  reply  at  all.
 The  Question  Hour  would  be  over  in
 another  four  minutes.  Only  if  they
 hear  the  answer,  can  they  put  further
 questions.  There  shoulg  be  some
 Qjscipline.  Hon.  Members  cannot  go
 On  shouting  in  thig  manner.  Instead
 of  so  many  Members  shouting,  one
 Member  can  ask  a  question  and  then
 the  reply  can  come.  Let  hon.  Mem-
 bers  speak  one  by  one.  There  are
 still  four  minutes  for  the  Question
 Hour to  be  over.

 -  Whhewkwey  Kalitta:  We  ace  not
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 answer  to  a  specific  question.  We
 want  to  know  what  specific  steps  have
 been  taken  to  have  the  flats  vacated.
 (interruptions).

 ही  बझदत  झ; :  दवाई  महोने  हो  गयें
 हैँ,  हम  बाहर  बैठे  हुए  हैं,  अभी  तक  हमें  स्थान
 नहीं  मिला  है  |  ये  मंत्री  लोग  दो  दो  खाल  से
 बेठ  हुए  हैं।  हमारे  सवालों  का  ये  जयाब
 नहीं  दे  पतले  हैं।  हम  फूट  पान्‍स  पर  बैठे  हुए  हैं
 ठीक  त्तरद्  से  जवाब  तो  ये  दें।दे
 निकलते  नहीं  है  तो  धक्के  मार  कर
 निकाले

 अध्यक्ष  महोदय  :  धक्के  मारने  की  वात
 है  तो  इस  में  में  कया  कर  सकता  हुं  ।

 गमी  यह  दत  चारमा :  आप  इन  से  जवाब
 तो  दिलवाइये  ।

 Mr.  Speaker:  Order,  order.  Let  the
 hon.  Member  please  sit  down.  I
 would  ask  the  hon.  Minister  to  give
 a  specific  reply.  If  the  reply  is  not
 satisfactory,  then  some  other  Member
 Can  ask  another  question.  Therefore,
 may I  request  hon. M  's  to  keep
 silent  so  that  all  Members  may  hear
 the  answer?  If  hon.  Members  go  on
 contradicting  him  then  they  would
 never  get  the  answer.

 Shri  Jaganath  Rao:  As  stated  in  the
 main  answer.  37  ex-M.Ps.  are  stilj  in
 possession  of  houses  or  flats.  All  the
 Ministers  who  have  been  defeated  in
 the  last  general  elections  have  vacat-
 ed  their  houses  before  the  30th  April,
 1967.  Out  of  these  37,  3  houses  have
 not  been  allotted  to  any  M.P.  There-
 fore,  the  number  comes  to  4.  Out  of
 the  34  flats  which  are  still  in  the
 possession  of  ex-M.Ps.,  notices  have
 been  issued...

 Mr.  Speaker:  What  about  12,  Akbar
 Road?  The  hon.  Member  wanted
 specific  information  in  regard  to  that
 house.  Would  the  hon.  Minister  be
 able  to  give  some  information  re-
 garding  that?
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 Shri  Jaganath  Rao:  I  em  laying  a

 statement  on  the  Table  of  the  House.
 I  have  no  objection  to  laying  it  on  the
 Table.  [Placed  in  Liby.  See  No.  LT-
 370/67).

 Shri  S.  M.  Banerjee:  What  about  the
 Maharaja  of  Baroda?
 ‘12.00  irs,

 Shri  Hem  Barua:  May  I  submit  one
 thing  for  your  information?  And  you
 should  act;  it  pains  me  to  say  that  it
 was  I  who  had  brought  that  maftc:  up
 on  the  floor  of  this  House  about  s.me
 of  the  Members  of  Parliament  sub-
 letting  their  houses.

 That  has  complicated  the  issue  now.
 ‘What  has  happened  is  tha:  some  M-Ps.
 have  sublet  their  houses  ty  some  other
 people  and  those  people  now  refuse  tv
 be  removed  from  those  places.  That
 has  complicated  the  issue.

 May  I  tell  you  that  I  brought  this
 to  the  notice  of  your  distinguished
 Predecessor”  He  has  become  a
 Governor  now.

 An  hon.  Member:  Su  whai?

 ‘Shri  Hem  Rarua:  I  mus:  tell  vou
 that  he  did  not  do  anything  in  the
 matter.  Although  my  request  was
 made  repeatedly  on  the  floor  of  the
 House,  he  dig  not  dp  anything  to  re-
 move  this  corruption  from  some  of  us.

 My  submission  to  you  now  is  that
 you  must  act  on  this  and  =  act  very
 strongly.  You  must  see  that  Mem-
 bers  who  have  been  subletting  these
 houses  or  flats  are  punished  adequate-
 ly  ang  those  people  who  are  staying
 fn  those  houses  or  flats  are  pushed  out
 immediately.  You  mux  take  imme-
 diate  action  on  this.

 Mr.  speaker:  May  I  seek  co-operation
 of  the  lesders  of  ail  parties?  They
 can  enforce  discipline  much  better.
 Whichever  Party  member  bas  sublet
 his  house  may  prevailed  upon  by
 tis  leader  to  cease  doing  that.  If  the
 leaSers  of  parties  take  serious  cogni-
 gance  and  initlate  action,  there  is
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 absolutely  no  need  for  the  Speaker  to
 intervene  and  enforce  discipline.
 I  am  appealing  to  the  leaders.

 Shri  Hem  Barua:  They  do  not  do
 anything.

 Mr.  Speaker:  If  all  the  party  leaders
 tuke  ug  this  mater  themselves  and  see
 tha;  hon.  Members  of  their  parties
 who  have  sublet  their  flats  are  re-
 quested  to  have  them  vacated,  natur-
 ally  it  witl  be  easier.  Otherwise,  the
 only  method  is  to  take  action  accord-
 ing  to  law.

 Shri  Hem  Barua:  You  should  take
 action,

 Mr.  Speaker:  The  Speaker  need  not
 do  it.  The  law  is  there.

 Shri  Hem  Barua:  Everybody  in
 authority  is  failing  in  this  matter.

 Mr.  Speaker:  If  the  law  is  to  take
 its  course,  it  will  take  some  months  to
 enforce  it.  I  know  of  a  gentleman
 who  is  paying  a  penal  rent  of  Rs.  1,000,
 for  the  jast  one  year  and  more.

 Shri  S.  M.  Banerjee:  The  Maharaja
 of  Baroda  wil)  pay  Rs.  1000.

 Mr.  Speaker:  it  the  law  is  to
 operate.  it  will  take  one  year  or  more
 to  get  them  vacated.  But  if  leaders
 of  parties  take  action,  I  think  it  will
 be  more  effective.  They  can  persuade
 their  Mentbers,  if  necessary,  they  can
 take  action  and  get  the  flat,  vacated.

 tao  wo  wat:  ऐसे  सदस्प  सिर्फ
 एक  ही  पार्टी,  कांग्रेस  पार्टी  के  है  I

 Shri  Hem  Barua:  What  about  the
 hon.  Speaker,  taking  action?  You
 are  shifting  the  responsibility  to
 others.

 Mr.  Speaker:  The  Question  Hour  &
 over.

 a  we  vo  wet  :  ध्यका  महोदय,
 आप  को  हमारी  दिक्कत  को  समझना  चाहिए  t
 कम  से  कम  हमें  रहने  के  लिए  जनह  सिलनी
 चाहिए,  बर्मा इन बहा हम  वहां  काम  नहीं  बनने  देंगे  ।
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 हमें  इस  बारे  में  निश्वत  उस्तर  सिलना  चाहिए
 कि  हम  क्‍या  करें  शौर  सरकार  की  ओर  से  क्‍या
 कार्यवाही  की  जायेगी  आखिर  हम  सड़क  पर
 तो  नहीं  पड़े  रह  सकते  ।

 शी  मणिभाई  Go  पटेल  :  प्रध्यक्ष  महादय,
 में  भी  यह  निवेदन  करना  चाहता  हूं  कि  मैंने

 29  प्रप्नैंस  को  इस  बारे  में  एप्लीकेशन  दी
 उस  के  बाद  सागर  ौर  दिल्ली  से  दस  बारह
 झोर  एप्लीकेशन्ज  दीं  |

 Mr.  Speaker:  Shali  we  take  up  the
 eall  attention  noticce?  Shri  Vajpa-
 yee.

 ह । ड  मिलाई  fo  पटेल  :  में  सभी
 सस्यद्ध  पश्रध्तिकारियों  से  भी  मिला  हूं।
 मैं  4  डा०  राम  सुभग  सिह  को  भी  कई  बार
 कहा  है  लेकिन  कोई  सुनवाई  नहों  हुई  हैं
 शौर  हम  वाहर  बेटे  हुए  हैं  ।

 Mr.  Speaker:  ‘You  are  heading  for
 aerpis.  IT  am  giving  this  warning  to
 you.  I  have  not  warned  any  Member
 before.  This  is  the  first  time  I  am
 warning  3  Member.

 Now,  the  calling  attention  notice.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Coramittee  on  Untouchability
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 made  by  the  Committee  on  Untouch-
 ability;  and

 (b)  if  so,  with  what  results?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (७४)  and  (b).  The
 Guvernment  is  stil]  examining  the  re-
 commendations  in  consultations  with
 the  State  Governments  and  other
 authorities  concerned.  It  is  also  pro-
 posed  to  asceriain  the  views  of  the
 Centra]  Advisory  Board  for  Harijan
 Welfare.

 Small-  Pox  Incidence

 "69.  Shri  Manibhai  J.  Patel:
 Shri  S,  C.  Samanta:
 Shri  A.  K.  Kiska:
 Shri  S.  N.  Malti:
 Shri  Tridib  Kumar  Chandhuri:
 Shri  Yashpal  Singh:
 Shri  Chintamani  Panigrahi:
 Shri  Mohan  Swarup:
 Shri  Ram  Singh  Ayarwal:
 Shri  Hukam  Chand  Kachwai:
 Shri  Mohammad  Ismail:

 ्र  ् 2.  H.  Patel:

 Will  the  Minister  of  Health  and
 Family  Piansing  be  pleased  to  state:

 (a)  whether  the  small-pox  incidence
 in  India  hes  been  rather  heavy  during
 the  last  few  months;

 LI  os ae
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 (b)  if  so,  the  names  of  the  States
 and  Union  Territories  affcered  by  the
 disease  and  the  number  of  deaths
 reporteq  State-wise;,  and

 (c)  the  steps  taken  to  check  and  to
 eradicate  it  from  the  country?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (४)  Yes,  Sir.

 (b)  Al)  the  States  and  Union  Terri-
 tories  were  affecteg  by  smallpox  in
 varying  degrees.  <A  staternent  show-
 ing  the  number  of  deaths  reported
 Statewise  is  laid  on  the  Table  of  the
 House.  [Piaced  in  Liby.  See  No.  LT-
 371/67}.

 te)  Intensive  vaccination  and  re-
 vaccination  campaigns  have  been
 undertaken.  Additional  fleld  staff
 have  been  employed  for  this  purpose
 in  some  States.  Continuous  publicity
 under  the  National  Smallpox  Eradi-
 cation  Programme  in  the  last  few
 years  has  helped  in  the  reporting  of
 a  large  number  of  smallpox  cases.
 Efforts  to  vaccinate  those  sections  of
 the  population,  which  have  been  left
 out  so  far,  have  also  been  intensified.

 | .
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 I6I  on  the  30th  March,  ‘1967  regard-
 ing  U.  8.  investment  in  fertiliser
 industry  ang  state:

 (४)  whether  it  is  a  fact  that  the
 investors  are  asking  for  more  conces-
 sions  including  the  extension  of  the
 deadline  fixed  for  receiving  the  offers
 than  what  Goverrmment  are  prepared
 to  give  them;  and

 (b)  the  attitude  of  Government  to
 further  concessions  to  U.  S.  investment
 in  fertiliser  industry  in  India?

 The  Minister  of  Planning,  Petrolenm
 ang  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (b).  No
 further  concessions  have  been  asked
 for  by  the  foreign  investors.  As

 ed  in  the  stat  ft  de  in
 the  Lok  Sabha  on  the  3ist  March,
 1967,  all  proposals  pending  on  the  3ist
 March,  3967  for  the  establishment  of
 fertilizer  factories  wil}  be  dealt  with
 under  the  policy  of  December,  3965
 provided  negotiations  with  the  con-
 cerned  parties  culminate  in  the  issue
 of  industrial  lcences  by  the  3lst  De-
 cember.  967  and  the  projects  could
 be  expecteg  to  make  a  timely  contri-
 bution  to  the  increase  in  indigenous
 Production.  Any  new  proposals  that
 come  up  during  the  period  will  be
 deait  with  in  the  same  manner,  pro-
 vided  they  satisf,  the  same  conditions.

 Kadana  Dam
 71.  Shri  Virendendra  Kamar  Shab:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  terms  and  =  conditions  of
 settlement  between  the  Gujerat  and
 Rajasthan  Governments  in  respect  of
 Kadana  Dam;

 (b)  whether  it  is  a  fact  that  the
 Gujarat  Government  have  to  bear  the
 total  cast  of  this  project  till  the  dam
 starts  functioning;  and
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 The  Minister  of  Irrigation  and  Power
 dDr.  K.  L.  Rao):  (a)  and  (b).  The
 ferms  and  conditions  of  agreement
 between  the  Gujarat  and  Rajasthan
 Governments  in  respect  of  Kadana
 Dam  are  as  follows:

 “Kadana  Dam  should  be  built  up-
 to  FRL  4l9.  The  entire  cost
 and  benefits  of  this  project
 will  be  borne  by  Gujarat.  At

 a  later  date,  when  Mahi  areas
 are  taken  over  by  Narmada
 and  a  part  of  the  Kadana
 -waters  are  released  for  use  in
 Rajasthan,  Rajasthan  should
 pay  to  Gujarat  an  appropriate
 cost  of  the  dam  for  such  use.
 The  exact  proportions  will  be
 fixed  at  the  time  when  such
 releases  become  available.”

 (c)  The  benefits  of  the  Kadana  dam
 to  the  Gujarat  State  are:

 (l)  firming  up  irrigation  in  the
 Mahi  Right  Bank  Canal
 system  in  an  area  of  4,60,000
 acres,

 (2)  extension  of  irrigation  under
 Mahi  Right  Bank  Canal  by
 an  additional  1,53,200  acres.

 (3)  irrigation  to  an  area  of  40,905
 acres  through  the  left  bank
 canal  taking  off  from  the
 Kadana  Dam.

 The  methog  by  which  Rajasthan
 ‘Government  will  compensate  Gujarat
 Government  does  not  arise,  at  present,
 in  view  of  the  entire  benefits  from
 Kadana  accruing  to  Gujarat  for  some
 years  to  come.

 Fire  in  Rudrasagay  Oilfields

 #72.  Shri  Hem  Barua:
 Shri  Surendranath  Dwivedy:
 Shri  Baburao  Patel:

 Shri  Ram  Singh  Ayarwal:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Kishan  Gupta:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 fa)  whether  the  committee  set  up
 to  investigate  into  the  causes  of  the
 fire  in  the  oil-fields  at  Rudrasagar,
 Assam  has  submitted  its  report;
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 (b)  if  so,  its  main  findings  and
 whether  it  has  apportioned  any  blame
 on  official  negligence  resulting  in  this
 disastrous  incident;  and

 (c)  the  action  taken  thereon?
 The  Minister  of  Planning,  Petro-

 leum  and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  Yes,  Sir.

 (b)  The  report  has  commented  on
 the  lack  of  organisation  and  exper-
 ience  in  fire  prevention  in  the  pro-
 duction  section  of  the  Sitbsagar  Pre-
 ject  and  the  failures  of  some  officers
 of  the  project.

 (c)  The  Commission  has  initiated
 action  on  the  various  recommendations
 made  by  the  Committee  and  also  ap-
 pointed  a  high  ranking  officer  as  the
 Enquiry  Officer  to  deal  with  the  cases
 against  the  concerned  officers.

 M/s.  Bird  &  Co.

 *73.  Shri  Madhu  Limaye:
 Shri  S.  M.  Banerjee:
 Dr.  Ram  Manohar  Lohia:

 “Shri  George  Fernandes:
 Shri  A.  B.  Vajpayee:
 Shri  Balraj  Madhok:
 Shri  R.  S,  Vidyarthi:
 Shri  N.  S.  Sharma:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lal:
 Shri  Kanwar  Lal  Gupta:

 Shri  Y.  A.  Prasad:
 Shri  Sidheshwar  Prasad:
 Shri  Arjan  Singh  Bhadoria:
 Shri  Ram  Sewak  Yadav:
 Shri  Sarjoo  Pandey:

 Will  the  Minister  of  Finanee  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  34  on  the  6th
 April,  967  and  state:

 (a)  whether  the  examination  /review
 of  the  order  passeq  by  the  Central
 Board  of  Excise  and  Customs  in  regard
 to  the  reduction  of  the  fine  imposed
 on  MJs.  Bird  &  Co.  by  a  sum  of  nearly
 Rs.  2  millions  has  since  been  com~
 pleted;

 (b)  if  so,  the  results  thereof;  and

 (c)  the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):
 (a)  In  view  of  the  importance  of  the
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 matter,  the  Government  have  sought the  opinion  of  the  Solicitor  General
 an  the  appellate  orders  passed  by the  Central  Board  of  Excise  &  Cus-
 tems  in  the  cases  relating  to  Messrs.
 Bird  &  Co.  The  question  as  to  whe-
 ther  the  Bvard’s  orders  should  be  re-
 viewed  or  not  would  be  decided  in
 the  light  of  the  advice  that  the  Gov-
 ernment  received  from  the  Solicitor
 “eneral.

 b)  and  (c).  Do  not  arise.

 Re-scheduling  of  External  Debts
 "14,  Shri  D.  C.  Sharma:

 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:

 5.  M.  Banerjee:
 on  George  Fernandes:
 Shri  Indrajit  Gupta:
 Shri  S.  M.  Joshi:
 Shri  Sidbeshwar  Prasad

 Shri  Virendendra  Kumar  Shah
 Shri  K.  N.  Pandey
 Shri  Tridib  Kumar  Chaudhuri:
 Shri  S.  C.  Samanta.
 Shrimati  Tarkeshwari  Sinb:.
 Shri  8.  हैं.  Tapariah:
 Shri  D.  N.  Patodia:

 Will  the  Minister  of
 @leased  to  state:

 ‘a)  whether  a  request  was  made  to
 the  Aid  India  Consortium  for  re-
 seheduling  of  India's  external  debts:

 Finance  be

 ‘b)  if  so,  the  reaction  of  the  Cun-
 sertium  thereto;  and

 ‘e)  the  decision  taken  in  the  mat-
 ter?

 The  Depaty  इहफक्रह  Minister  and
 Minister  of  Finance  (Shri  Morar}ji
 Peeni):  (a)  The  Aid  India  Consor-
 ह... ज  has  been  requested  to  consider
 Gebt  relief  in  the  context  of  and  as  a
 form  of  non-project  assistance,  with
 @  view  to  increasing  the  net  inflow  of
 aid,  making  the  aid  quickly  drawable
 and  improving  the  flexibility  in  the
 wee  of  our  resources.

 MAY  28,  967

 थी  णु  खिलये  :
 ० थनी :

 क्या  बोजना  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  कपा  कुछ  राज्यों  नें  'लिमातीं  को
 लगाम  से  छूट  दी  है;

 (स्व)  इस  से  राज्यों  को  कितसो  वित्तीय
 हानि  होगी  ;  और

 (4)  राज्य  सरकारों  के  उपरोक्त
 निर्णय  के  केमीय  सरकार  कहां  तक  सहमत  है?

 योजन।,  ter  रसायन  कीर  समाज
 rare  आंधी  (थी  जोक  Sq)  :  (क)

 द्य)  चक  विवरण  शचा  पहल
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 कर  रख  दिया  गया  है।  [पु-तकालय में  जा
 गयां  a  बेलिये  पत्थ,  pr.  372/67].

 (9)  लगाते  राज्य-विषय  है,  अत  :
 इसके  बारे  में  राज्य  सरकारों  के  निर्णय  से
 केन्द्रीय  सरकार  के  सहमत  होने  का  प्रश्न
 नहीं  उठता  )

 Fertilizers  and  Chemicals  Travancore
 Ltd.,  Alwaye

 °76.  Shri  Vasudevan  Nair:
 Shri  C.  Janardhanan:

 a
 Pp.  C.  Adichan:

 i  George  Fernandes:
 Shri  Madhu  ULhmaye:
 Shri  J.  झा.  Patel:

 Wl  the  Manister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  all  the  plants  of  the
 Fertilizers  and  Chemicals  Travan-
 core  Lid..  Alwaye  have  been  closed
 down  recently  as  their  working  has
 been  affected  by  increased  salinity
 in  the  Perivsr  water;

 {b>  if  so,  the  sieps  taken  to  ensure
 adequate  supply  of  fresh  water  to
 the  plants  from  the  Periyar  river:
 and

 {c)  the  loss  of  production  due
 the  closure  of  the  plants?

 to

 (Shri  Aseka  Mebta):  (a)  Plants  were
 either  closed  down  or  were  running
 at  low  load  from  April  beginning  to
 18th  April,  1967.
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 Fertiliser  Factory  at  Trombay
 74.  Shri  K.  N.  Pandey:  Will  the

 Minister  of  P  wm  and  Ch  ais
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Jue
 to  some  technical  fault,  the  Fertiliser
 factory  at  Trombay  is  running  at  a
 less,  and

 59)  if  50.  the  steps  taken  to  make
 i!  2  profitable  enterprise?

 The  Minister  of  Planning,  Petro-
 leum  and  Chemicals  and  Social  Wei-
 fare  (Shri  Asoka  Mehta):  (a)  Yes,  Sir.

 49१  Fertrliizer  Corporation  of  India
 Ltd.  is  examining  various  proposals
 ६७  impreve  the  present  capacity  of  the
 pluni,  und  are  in  contact  with  the  sup-
 plier  of  the  9997  to  find  a  solution.

 Reorganisdtion  of  Customs  Depart-
 ment

 दि.  Shri  N.  K.  Sanghi:
 Shri  Ramachandra
 Shri  M.  Rampure:
 Shri  Ebrahim  Sniaiman  Sait:
 Shri  Ram  Kishan  Gapta:
 Shri  5,  A.  Prasad:

 Veerappa:

 Will  the  Minister  of  Fimance  ve
 pleased  to  state:

 ta)  whether  the
 the  reorganisation  of  the  Customs
 Department  which  was  appointed
 by  Government  in  March,  I966.  has
 submitted  its  report;  and

 (b)  if  so,  the  main  recommenda-
 tions  made  by  the  Team?

 Study  Team  un

 The  Minister  of  State  in  the  Minbtry
 of  Finance  (Shri  K.  C.  Pant):  (a)
 The  Customs  Study  Team  submitted
 Part  I  of  its  report  relating  to  clear-
 ance  of  cargo  on  the  4th  April,  ‘1967.
 It  is  understood  that  the  Team  e&x-
 pects  to  submit  the  rest  of  its  report
 shortly.

 (७)  A  statement  giving  the  infor-
 mation  in  go  far  as  it  relates  to  the
 first  part  is  laid  on  the  Table  of  the
 House.  [Ploced  in  Library.  See  No.
 LT-373/67}.



 675

 Searches  in  Kanpur
 °79.  Shri  V.  Krishnameerth!:

 Sari  M.  Banerjee:
 Shri  Madhu  Limaye:

 Shri  C.  K.  Bhattacharyya:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Income-tax  autho-
 rities  conducted  searches  during
 April,  967  at  the  residence  and  mills
 of  a  steel  magnate  of  Kanpur  and
 have  unearthed  currency  notes  worth
 about  Rs.  6  lakhs;  and

 a)  if  50,  the  details  thereof?

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  BK.  C.  Pant):  (a)
 Yes,  Sir.  The  searches  were  carried

 -out  in  the  premises  of  firm  and  the
 residences  of  its  partners,  and  cash
 amounting  to  Rs.  23,60,i00;-  ७४25
 seized.

 (b)  The  searches  were  carried  out
 from  (224-1967  ध्ठ  (28-4-1967.  Besides
 the  cash  found  in  three  iron  safes,
 aceount  books  and  documents  were

 .also  seized.

 Barsuni-Kanpur  Pipe-line

 "88३.  Shri  R.  8.  Vidyarthi:
 Shri  K.  N.  Pandes:

 Will  the  Minister  of  Petroleum
 and  Chemicals  be  pleased  to  state:

 (४)  whether  the  Barauni-Kanpur
 ‘pipe-line  hae  started  functioning;

 (b)  the  total  cost  on  the  project,

 (ey  the  estimated  savings  effected
 through  the  pipe-Hne  in  the  trans-
 portation  of  petroleum  from  है... .... ड
 है  Kanpur?
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 (Shri  Asoka  Melbta):  (a)  Yes,  Sir.
 (७)  Rs.  3500  lakhs  (approx.).
 (९)  The  saving  to  the  Indian  Oil

 Corporation  will  depend  on  the  quan-
 tity  of  off  products  moved,  and  these
 will  naturally  vary  from  time  to
 time.  It  has  deen  estimated  that  at
 maximum  operation,  there  will  be  a
 saving  of  Rs.  0)  lakhs  per  annum.

 बेमदीय  तथा  राज्य  सरकारों  के  कर्णलारियों
 को  गहुंवाई  भत्ता

 “33.  ची  सिड्धे कर  प्रसाद  :  क्या  जिस
 मंत्रो  यह  बसलान  को  कृपा  क  रेंगे  कि  :

 (क)  क्या  केन्द्रीय  और  राज्य  सरकारों
 के  कर्मचारियों  के  मंहगाई  भक्तों  का  तुलतात्मक
 इध्ययस  किया  गया  है  ;

 (ख)  यदि  हां,  तो  उसका  क्‍या  'मिच्क्ष
 निकला  है  ;  घौर

 (4)  क्‍या  दोनों  में  समानता  लासे  के
 सिये  कोई  प्रयास  किया  गया  है  ?

 जिस  ध...  में  राज्ज-मंत्री  (थी
 wer wr  war):  (क)  ऐसा  मासूम  हुभा  है
 कि  महंगाई  भत्ता  स्‍श्रायोग  से  केस्द्रीय  सरकार
 तथा  राज्य  सरकारों  के  कर्मचारियों  के  बारे
 में  मंहगाई  ले  के  कंचे  का  तुखनात्मक  क्‍्ध्यवन
 किया  है  शौर  इसके  भतीजे  झ्रायोग  की

 रिपोर्ट  खिलने  पर  ही  मालूम हो  सकेंगे  ।

 (ल)  इस  समय  यह  ना  नहीं  उठता  ।

 (ग)  कुछ  राज्य  सरकारों  में  अपने
 कर्मचारियों  को  दिये  जाने  वाले  महंगाई
 भले  की  करें  केमीय  सरकार  शी  बरों  के
 बराबर  कर  दी  हैं

 2  Parenthood
 Conference,  Gantings

 ee
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 Ghei  Madhu  Limaye:
 ‘Bhri  8,  M.  Joshi:

 Will  the  Minister  of  Hesith  and
 Family  Piauning  be  pleased  to  state:

 (a)  who  represented  India  at  the
 Conference  of  International  Planned
 Parenthood  Federation  in  Santiago
 held  in  April,  1967;

 (७)  the  conclusions  arrived  at  by
 the  conference,  and

 (c)  how  India  stands  to  benefit  by
 participating  in  this  Conference?

 The  Deputy  Minister  in  the  Ministry
 of  Health  and  Family  Planning  (Shri
 B.  8.  Murthi):  (a)  to  to).  A  statement
 containing  the  requifed  information  is
 leid  on  the  Table  of  the  Sabha.
 {Placed  in  Library.  See  No.  LT-374/
 67).

 Foreign  Leaus
 °83.  Shri  Abdul  Ghani  Dar:

 Shri  8.  R.  Damani;
 Will  the  Minister  of  Fimance  »de

 Pleased  to  state:
 ta)  the  interest  payable  annually

 on  the  foreign  loans  before  the
 devaluation:

 (b)  the  total  interest  payable
 annually  on  foreign  loans  afier
 devaluation;  and

 ९९)  the  steps  taken  to  fill  the  gap?

 the

 Minister  of  Finance,  (Shri  Morarji

 has  been  ‘$137.6  mililion,  $1523  mii-
 Neon  and  $106.0  million  respectively
 On  account  of  devaluation  of  the
 rupee,  the  valae  of  the  interest  psy-
 ment  has  increased  by  Rs.  3409
 Crore,  ln  1008-67  काती  Re.  45.00  crores

 ‘1987.48.

 sed  rupee  value  is  a  charge  on:  our
 budgettary  resources,  which  also  be-
 nefit  by  increased  rupee  accruals  cor-
 responding  to  a  given  level  of  fresh
 foreign  aid  receipts.

 Aid-India  Consortium
 °84.  Shri  8.  Supakar:

 Shri  Chimtamani  Panigrahi:
 Shri  Umanath:
 Shri  ह  P.  Esthose:
 Shri  Vishwanatha  Menon:

 Will  the  Minister  of  Finance  be
 pleased  ६0  state

 a)  the  amount  and  all  types  of
 aid  available  to  India  from  the  Aid-
 India  Coxsorti:m  after  its  meeting
 held  in  April,  ‘1967:  and

 ६७)  how  much  of  the  aid  would  be
 available  for  fulfilling  the  targets  of
 the  Fourth  Five  Year  Plan?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  At  the  meeting  of  the  Aid
 India  Consortium  held  in  April  1967,
 ह  target  of  approximately  $i300  mil-
 lion  (Rs.  975  crores)  for  new  aid  to
 be  provided  for  the  year  ‘1967-68  in
 non-project  f7om,  inclusive  of  food
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 countries  are  yet  be  decided.  No
 agreement  in  respect  of  the  ‘1967-68
 assistance  has  been  signed  so  far;

 (b)  Aid  that  would  be  available  as
 a  result  of  the  decision  made  by  the
 Consortium  in  April  967  will  be  for
 the  maintenance  of  the  economy
 within  the  capacity  already  installed,
 It  is  not  directly  related  to  investment
 schemes  in  the  Fourth  Five  Year
 Plan.

 ‘Py’  Form
 °85.  Shri  A.  K.  Gopalan:

 Shri  P.  Ramamarti:
 Shri  Yogendra  Sharma:

 Shri  Prakash  Vir  Shastri:
 Shri  Raghavir  Singh  Shastri:
 Shri  D.  C.  Sharma:

 Shri  D.  N.  Patodia:
 .Shri  Mohammed  Imam:
 Shri  S.  K.  Tapariah:

 Shri  Y.  G.  Gowd:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  the  Administrative  Re-

 forms  Commission  has  suggested  the
 abolition  of  PF  Form;  and

 (b)  if  so.  the  steps  Govermment  pro-
 pose  to  take  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  ‘Shri  Morarji
 Desai):  (a)  No.  Sir.

 (by  Does  not  arise.

 9.  A.  Commission's  Report
 °87.  Shri  Bhogendra  Jha:

 Shri  K.M.  Madhukar:
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 Shri  Manibhai  J.  Patel;
 Shri  Mohan  Swarup:
 Shri  Hukam  Chang  Kachwai:
 Shri  Jagannath  Rao  Joshi:
 Shri  D.  8,  Patil:
 Shri  R.  Barua:
 Shri  S.  Supakar:
 Shri  D.  N.  Patodia:
 Shri  C.  C.  Desai:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  53  on  the  c3rd
 March,  1967,  and  state:

 (a)  whether  the  Dearness  Allowance
 Cammission  hus  since  submitted  —  its
 report;

 (b)  if  so,  the  recommendations
 thereof;  and

 cc)  the  recommendations  accepted
 by  Government  and  the  steps  taken
 to  implement  them?

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  K.  C.  Pant):  (a)
 No,  Sir.

 th)  and  (९)  Do  not  arise.

 Marriageable  age  of  girls
 *a8.  Shri  Baburao  Patel:

 ‘Shri  Bibhati  Mishra:
 Shri  हें,  ह...  Tiwary:
 Shri  Ram  Singh  Ayarwal:
 Shri  Hakam  Chand  Kacbwai:
 Shri  Onkar  Singh:
 Shri  Sradhakar  supakar:
 Shri  K.  ्,  Pandey:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government  propose  to
 raise  the  marriageable  age  of  girls  to
 2i;

 (9)  Uf  so,  whether  Government  have
 obtained  the  opinions  of  the  Gynaeo-
 logical  experts  in  the  country  on  the
 physical  hazards  involved  in  the  Grst
 aslivery  after

 the  age  of  23;

 (e)  ff  90,  thelr  names  ond  opinions;
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 (d)  whether  Government  have  also

 taken  into  consideration  the  moral
 hazards  involved  in  placing  such  res-
 trictions  on  girls  in  puberty;  and

 (e)  whether  the  law  nevising  the
 marriageable  age  of  girls  will  be  en-
 forced  on  all  communities  ir  the
 country?

 The  Deputy  Minister  in  the  Ministry of  Health  and  Family  Planning  (Shri
 8.  8.  Murthy):  (a)  to  (९).  The  Govern.
 ‘ment  of  India  is  considering  the
 question  of  raising  the  minimum  age of  marriage  for  girls  and  boys.  Be-
 fore  undertaking  legislation  for  the
 purpose,  all  relevent  advice  will  be
 taken  and  various  aspects  considered.
 Realisation  of  Penalties  from  Dircc-

 tors  of  M's.  Bird  &  Co.
 °89.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Finance  be  pleased  to  re-
 fer  to  the  reply  given  to  Starred
 Question  No.  314  on  the  6th  =  April.
 3966  and  state:

 fa»  whether  outstanding  balunss  of
 the  unrealised  penaltics  on  Ms.  Pil-
 kington  and  Michelmore.  former  direc-
 tors  of  the  Ms.  Bird  &  Co.  have  since
 beer  realised;  and

 (b>  if  not.  how  it  is  proposed
 realise  them?

 Ths  Minister  of  State  in  the  Ministry

 to

 Finance  (Shri  K.C.  Pant):  tad  No,
 Sir.

 ibt  Certificates  specifying  th:
 amount  due  from  each  one  of
 two  persons  have  been  sent  to  the
 District  Collector  of  24-Parganas.
 West  Bengal  for  recovery  of  the
 amounts  as  if  they  were  arrears  of
 land  revenue  as  per  Section  14201)
 {c)  of  the  Customs  Act,  1962,
 Drinking  water  shortage  in  Famine

 Affected  areas
 °90.  Shri  Chandra  Shekhar  Singh:

 the
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 Shri  K.  M.  Madhukar:
 Shri  Madhr  Limaye:

 say

 M.  Banerjee:
 8  Dr.  Ram  Manohar  Lobia:

 Gearge  Fernande;:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  ‘o  state:
 (a)  whether  there  is  an  acute  short-

 age  of  drinking  water  in  the  drough?
 and  famine  affecied  areas  of  Bihar
 and  U.  P.

 (b)  whether  the  Governments  of
 Bihar  and  U.P.  have  sought  Centre's
 assistance  in  meeting  the  water  pro-
 blem  in  these  areas;

 (c)  if  so,  the  nature  and  extent  of
 the  assistance  asked  for:  and

 (a  the  action  taken  thereon?

 The  Deputy  Minister  in  the
 of  Health  and  Family  Planning  (Shri
 B.S  Murthy):  (a)  Yes,  Sir.

 (b>  Yes.  Sir.

 {c)  and  (a.  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Isbrary.  See  No.  LT-375/67}.

 Pensions
 257.  Shri  Ranjit  Singh:

 Shri  B.  S.  Sharma:
 Will  the  Minister  of

 Pleased  १७  state:
 Finance  be

 (a)  whether  the  tempocary  and  ad
 hoc  rates  of  increase  in  pension  made
 since  3947  are  applicable  to  the  retired
 employees  of  the  Central  Government
 living  abroad  and  drawing  pension  in
 foreign  currency;  and

 (b)  the  date  of  last  increase  in
 rates  made  applicable  to  suct.  persons?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Temporary Ad  hoc  in-
 creases  in  pension  at  the  rates  pay-
 able  in  India  are  applicable,  if  other-
 wise  admissible  under  the  orderg  in
 force,  to  the  following  categories  of
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 Pensioners  in  respect  of  pensions  paid
 outside  India:

 (i)  Officers  retiring  on  or  after
 the  Ist  April,  १955  other  than
 European  Officers  who  before
 the  l5th  August,  947  belonged
 to  the  Secretary  of  State's
 Civil  Services;

 Gi).  Officers  or  their  dependents
 in  respect  of  whom  extra-
 ordinary  pensions  are  granted
 fram  or  after  the  Ist  April,
 955  other  than  European
 Officers  who  before  the  15th
 August.  947  belonged  to  the
 Secretary  of  States  Civil
 Services;

 (iii)  Any  non-European  pensioners
 residing  in  any  of  the  count-
 ries  specified  in  Article  १8
 of  the  Account  Code.  Volume
 IV,  viz.  Ceylon.  Singapore  &

 Malaysia,

 liv)  Central  Government  pen-
 sioners  drawing  their  pen-
 sions  through  Indian  Embas-

 sies  in  Nepal,  Gyantse,  Tehran.
 Baghdad  and  Jeddha.

 (b).  The  last  increase  was  given
 with  effect  from  Ist  October,  1963.

 Keep-the-Capital-clean  Schemes

 258.  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  a  modern  system  of
 refuse  disposal  and  schemes  to  keep
 the  capital  city  of  New  Delhi  clean
 has  been  formulated;  and

 (b)  if  so,  the  main  features  there-
 of?
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 mittee.  The  installation  of  a  modern
 plant  for  the  disposal  of  refuse  in-
 volves  a  heavy  expenditure  in  foreign
 exchange  and  it  will  be  quite  a  long
 time  before  a  final  decision  is  taken
 in  the  matter.

 Taking  over  or  financing  of  major
 Projects  by  Centre

 259.  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  refer  to  the  reply  given
 to  Unstarrcd  Question  No.  690  on  the
 6th  April,  967  and  state:

 (a)  Whether  Government  have  since
 taken  any  decision  with  regard  to  the
 proposal  to  take  over  or  finance  some
 Major  projects;  and

 (by  if  so,  the  nature  thereof?
 The  Minister  of  Irrigation  and  Power

 (Dr.  K.  L.  Rao);  (a)  and  (b).  Some
 selected  major  projects  ure  deing
 given  400  per  cent  earmarked  =  ioan
 assistance  by  the  Centre.  The  criteria
 for  selection  of  additional  projects  for
 which  Centra}!  assistance  might  be
 earmarked  in  the  Fourth  Plan  is  under
 consideration.

 Legisiation  for  Surgical  Operations
 260.  Shri  Baburao  Patel:  Wil!  the

 Minister  of  Mealth  and  Family  Plan-
 ning  be  picased  to  state:

 (a)  whether  in  view  of  the  serious
 charges  made  by  a  well-known  ENT
 specialist,  Dr.  दि  S.  Subramaniam,
 while  presiding  over  the  8th  Con-
 ference  of  Oto-Laryngologists  of  India
 on  the  Vth  January,  3967  in  Poona
 abou:  the  conduct  of  special  opera-
 tions,  Government  propose  to  under-
 take  legislation  to  prevent  or  regulate
 surgical  operations  in  the  country;

 (०)  if  so,  when;  and

 (ce)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family
 (Shrt  :  8.  Marthy):  (a)  to  (ec).  The
 medical  profession  is  subject  to  the
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 on  the  part  of  a  medical  practitioner can  be  reported  to  the  State  Medical
 Council  or  tne  Medical  Council  of
 India.  Besides,  the  medica)  practi-
 tioners  are  liable  to  be  sued  in  courts
 of  jaw  by  the  aggrieved  patients.
 These  are  considered  to  be  adequate
 safeguards  and  no  special  legislation
 in  the  matter  is  contemplated.

 Violation  of  Foreign  Exchange  Regu-
 lations

 261.  Shri  Baburao  Patel:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  steps  taken  and  pena'ty
 levied  for  the  violation  of  Foreign
 Exchange  Regulations  in  the  {cliow-
 ing  cases:

 a  Shri  Prabhudas  Totani,
 Pedder  Road,  Bombay-26.

 (2)  Shri  दल  G.  Motwane  of  Mot-
 wane  Ltd.,  Bombay-].

 (3)  Shri  Maganila!  Sowan;  of
 Shamji  Kalidas  &  Co.,  Bom-
 bay-2;

 (b)  the  amount  of  illegal  transac-
 tions  involved  in  each  case;

 (c)  the  stage  at  which  investiga-
 tion  or  prosecution  against  these  per-
 sons  stands:  and

 (8)  the  reasons  for  the  delay?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  There  have  been  no  pro-
 ceedings  for  any  violation  of  the  pro-
 visions  of  the  Foreign  Exchange  Re-
 gulation  Act,  1947,  against  these  three
 individuals,  There  have,  however,
 been  against  the  firms
 with  which  the  first  two  individuals
 are  connected  or  had  connection  at
 one  time.  Details  are  given  below:

 rey  Prabhudas  Tolani.  He  was  once
 a  partner  in  the  firm  Mis.  Eastern
 Machinery  &  Trading  Co.  Bombay.
 This  विशा,  -  on  two  oc-
 casions  in  96i  and  1985,  Total

 imposed  was  Rs.  55,000.
 Another  case  against  this  firm  is  still

 enquiry
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 (2)  ्  G.  Motwane.  He  is  a  direc-
 tor  of  the  firm,  Mis.  Motwane  (P)
 Ltd.,  Bombay.  This  firm  was  penalis-
 ed  in  the  year  1964,  Total  penalty
 imposed  was  Rs.  31,500.  No  steps
 have  been  taken  or  penalty  levied  on
 Shri  Maganlal  Sowani  or  on  any  frm
 connected  with  him.

 (b)  In  So  far  as  the  two  firms  are
 concerned  the  penalties  imposed  re-
 lated  to  the  following  sums  involving
 contravention  of  Foreign  Exchange
 Regulations:—

 (])  M/s.  Eastern  Machi-
 nery  &  Trading
 Co.,  Bombay.  Rs.  75.400

 (2)  M/s.  Motwane  (P)
 Ltd.  Rs,  89,060"

 (c)  In  one  case  only.  action  against
 M/s.  Eastern  Machinery  and  Trading.
 Co.  is  pending  adjudication.

 (d)  As  stated.  adjudication  is  pend-
 ing  only  in  one  case.  The  delay  is
 largely  due  to  the  time  taken  by  the
 party  for  inspection  of  documents  and
 in  replying  to  certain  directives  of  the
 Department  as  also  the  time  taken  by
 the  Department  to  complete  its  in-
 vestigation.
 Unaccounted  Money  and  Income-tax

 Evasion  by  Flim  People

 Will  the  Minister  of  Finance  de-
 pleased  to  state:

 (a)  the  number  of  raids  carried  out
 by  the  Enforcement  Directorate  on  the
 houses  of  film  people  since  August,
 ‘1964;

 (b)  the  of  the  pe
 houses  were  raided;

 (c)  the  value  of  gold,  currency  and’
 other  valuables  seized  in  each  house
 in  each  raid  per  person;

 (d)  the  amount  of  tax  and  penaltiag
 collected  from  each  of  them  so  far;  F

 (e)  the  tax  arrears,  person-wise,.

 whose
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 against  these  people  as  on  3lst  March,
 1967;  and

 (f)  the  steps,  civil  or  criminal,  taken
 .against  those  people  to  recover’  tax
 arrears  ang  the  names  of  the  persons
 against  whom  such  steps  have  been
 taken?

 The  Deputy  Prime  Minister  and
 Ministey  of  Finance  (Shri  Morarji
 Desni):  (a)  Seven.  Al  the  raids  were
 conducted  on  the  24th  August,  1964.

 (b)  to  (e).  The  required  informa-
 tion  is  given  in  the  annexed  state-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-376/

 °67),

 (f)  Except  the  usual  recovery  pro-
 ceedings  under  the  Income-tax  Act,  no
 other  civil  or  criminal  steps  were
 taken  in  cases  other  than  that  of  Shri
 Raj  Kapoor.  The  case  of  Shri  Raj

 “Kapoor  was  adjudicated  for  violation
 of  Foreign  Exchange  Regulationg  and
 a  penalty  of  Rs.  3000/-  was  imposed
 on  him  in  addition  to  the  proceedings
 under  the  Income  Tax  Act.

 Petrol  Pumps

 263.  Shri  Yajnik:  Wil]  the  Minister
 of  Petroleum  and  Chemicals  be  pleas-

 .ed  to  state:

 (a)  the  number  of  petrol  pumps
 -that  have  been  installed  by  each  of

 the  Oil  Companies  including  the
 Indian  Oil  Corporation  in  the  whole

 -country  by  the  end  of  1966;

 (b)  the  increase  in  the  number  of
 pumps  of  each  of  these  Companies
 during  the  last  five  years;  and

 (c)  whether  Government  have  made
 -any  rules  for  fixing  the  minimum  dis-
 tance  between  the  petrol  pumps  in
 view  of  the  uneconomic  and  dangercus
 proxity  of  these  pumps  at  _  various
 points  both  in  the  towns  and  the

 -country-side.

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  to  (e).  Neces-

 ssary  information  is  being  collected  and
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 will  be  laid  on  the  table  of  the  Lok
 Sabha.

 Import  of  Pyrites  foy  Manufacture  of
 Sulphur

 264.  Shri  M.  Sudarsanam:  Wj]  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  import  pyrites  from  abrca
 for  the  manufacture  of  sulphur;  and

 (b)  if  so,  the  quantity  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Panning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  and  (b).  Efforts
 are  being  made  to  exploit  pyrites  de-
 posits  in  the  country.  But  it  will  be
 some  time  before  pyrites  actually  be-
 come  available  for  the  manufacture  of
 sulphur  and  sulphuric  acid.  Tt  may
 be  necessary  to  import  limited  quan-
 tities  of  pyrites  as  an  interim  measure
 ti'l  such  time  as  indigenous  pyrites
 become  available.  No  final  decision
 has,  nowever,  been  taken  as  regards
 imports  of  pyrites.

 Loans  given  to  States

 265.  Shri  Eswara  Reddy:  Will
 Minister  of  Finance
 state:

 the
 be  pleased  to

 (a)  the  total  amount  of  loans  so  far
 advanced  by  the  Centre  t®  the  States
 since  950-5l  with  year-wise  and
 State-wise  break-up;  and

 (b)  the  total  amount  so  far  repaid
 by  the  States?

 The  Deputy  Prime
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  requisite
 information  for  the  years  950-5l  to
 1965-66  is  given  in  the  statements
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  LT-377/67].
 Details  for  the  year  1966-67  are  not
 yet  available.

 Minister  and
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 Grants  ह...  क््क  States
 Shri  Eswara  Reddy:  Wi'l  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  tote]  amount  of  grants  s0
 far  given  to  the  States  by  the  Centre
 with  year-wise  and  State-wise  break-
 up  since  ‘1950-51,  and

 (b)  the  criterion  adopted  by  the
 Centre  in  disbursing  grants-in-aid  to
 the  States?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  information  is  being
 coliected  and  wil!  be  laid  on  the  Table
 of  the  House.

 (b)  The  grants-in-aid  to  the  States
 fall  into  three  broad  categories—the
 statutory  grants,  Plan  grants  and
 non-Pian  grants.  The  distribution  of
 the  statutory  grants  ig  governed  by  the
 decisions  taken  on  the  recommenda-
 tions  of  the  Finance  Commissions.
 The  Plan  grants  are  determined  with
 reference  to  the  developmental  out'ays
 in  the  States  the  resources  pasition
 and  the  pattern,  of  Central  assistance.
 The  non-Plan  grants  are  decided  with
 reference  to  the  requirements  of  par-
 ticular  situations  that  arise  from  time
 to  time.

 Garijans  of  Gea,  Diy  and  Daman
 267.  Shri  s.  M.  Siddayya:  Wil;  the

 Minister  of  Secial  We'fare  be  pleased
 to  state:

 (a)  whether  the  Harijans  of  Goa,
 Diu  éng  Daman  have  been  notified  as
 Scheduled  Castes;

 ६७)  if  not,  the  reasons  therefor,  and

 (c)  whether  Government  are  aware
 that  on  account  of  the  delay  in  re-
 cognizing  them  ss  Scheduled  Castes,
 they  have  been  denied  all  the  special

 provided  for  them  in  the
 Constitution  of  India?

 ‘The  Miniter  of  State  ta  the  Depart-
 ment  of  Welfare  (Shrimati
 Pantreun  Gabe):  (2)  and  (b).  No
 368(ADLED—2

 e
 The  entire  question  of  specifying  the
 Scheduled  Castes  and  Scheduled
 Tribes  in  Goa,  Diu  and  Daman  had
 to  be  examineg  from  a’l  angles.  The
 matter  is  presently  under  active  con-
 sideration  and  is  expected  to  be  fina-
 lised  shortly.

 (ec).  Yes.

 Foreign  Private  Capital
 268.  Shri  Yajnik:  Will  the  Minister

 of  Finance  be  pleased  to  state:
 (a)  the  total  amount  of  foreign  ex-

 change  permitted  to  be  exporteq  as
 profits,  interest  charges  ang  instal-
 ments  of  loans  on  the  foreign  capital
 invested  in  the  private  sector  in  the
 country  during  the  last  five  years; and

 (b)  whether  Government  have  de-
 vised  any  ways  and  means  for  we
 progressive  reduction  on  this  drain  of
 foreign  exchange?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Miorarfi
 Desai):  {ar  A  Statement  showing  the
 remittances  of  profits,  dividends,  in-
 terest  and  principal  repayments  of
 foreign  loans  for  the  years  96i-62  to
 September,  i966  is  laid  on  the  Table
 of  the  Lok  Sabha.  [Placed  in  Library.
 See  No.  LT-278/67].

 (७)  है उ  has  been  the  consistent  policy
 of  Government  to  allow  the  remit-
 tance  of  profits,  dividends  etc.  There
 is  no  intention  of  changing  this  policy.
 Care  is  taken  at  the  time  of  ह...
 ing  foreign  investments  to  see  that
 these  are  in  the  overall  national  in-
 terest.  The  remittances  should  not
 therefore  be  looked  upon  as  a  drain
 of  foreign  exchange.

 Kamia-Balan  Embankment

 269.  Shri  8.  C.  Jha:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  the  length  and  breadth  of  the
 Kamie-Baim  embankment  nege  Jha
 jharpur  in  Bihar.
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 (b)  how  long  were  the  breaches
 that  repeatedly  occurreg  in  4965  and
 1966;

 (c)  how  much  further  high  and
 wide,  the  embankment  is  contempla-
 ted  to  be  made  in  view  of  the  flood
 of  1066;  and

 (d)  the  length  and  breadth  of  the
 Western  Kosi  Canal  and  the  estimated
 cost  thereof?

 The  Minister  of  irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  Tle  Kamla
 Balan  embankment  has  a  length  of  70
 km.  on  the  right  bank  and  6  km,  on
 the  left  bank.  It  has,  on  an  average
 0  ft.  width  at  the  top,  65  ft.  width  at
 the  bottom,  and  an  average  height  of
 2]  Ht.

 (b)  Three  breaches  Cocuretd  ix  leit
 embankment  in  1965,  8४  we'l  as  in
 1966.  The  aggregate  length  of  these
 breaches  in  966  was  065  ft.

 (c)  The  State  Government  have  in
 hand  raising  of  the  embankment  over
 a  length  of  5  miles  upstream  of  the
 railway  bridge  to  53  feet  above  the
 high  fiood  Jevel  of  1966.  The  average
 section  of  the  raised  embankment  will
 be  l0  feet  at  the  top,  with  average
 bottom  width  of  00  ft.

 (d)  The  scheme  is  yet  to  be  fully
 investigated.  The  length  of  the  main
 Canal  will  be  about  70  miles  with  a
 bed  width  of  about  200  feet.  On  pre-
 sent  investigation,  the  length  of  the
 entire  Canal  system  (excluding  the
 water  Courses)  will  be  about  800
 miles.  The  bed  width  will  vary  bet-
 ween  200  ft.  and  5  feet.  The  estimated
 cost  as  per  960  estimate  is  Rs.  349
 lakhs  excluding  cost  of  water  courses.
 A  rough  revision  indicates  that  the  es-
 timate  may  now  go  up  to  about  Rs.
 20  crores.

 Floog  Control  Schemes  in
 Maharashtra

 270.  Shri  D.  S.  Patil:  Will  the  Mini-
 ster  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  the  amount  of  loan  asked  for
 by  the  Maharashtra  Government  for

 MAY  25,  I967  Written  Answers  692

 flood  control  scnemes  for  1966-67  and
 1967-68  and  for  electrification  of  rural
 areas  in  the  current  financial  year;
 and

 (b)  the  amount  sanctioned  so  far
 by  tha  Central  Government?

 The  Minister  of  Irrigation  and  Power
 (Dr,  K.  L.  Rao):  (a)  and  (b).  Requests.
 for  financial  assistance  for  ffoog  con-
 trol  measures  and  rural  electrifica-
 tion  for  1967-68,  are  yet  to  be  received
 from  the  State  Government.  For
 1966-67,  the  Government  of  Maha-
 rashtra  sought  a  Ioan  assistance  of
 Rs.  2:22  lakhs  for  flood  control
 schemes  but  mo  loan  was  sanctioned
 for  this  purpose,  as  available  Central
 assistance  for  the  year  1966-67  was
 allocated  to  other  sectors.

 Industries  in  Manipur  in  Fourth  Plan

 27i.  Shri  M.  Meghachandra:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  industries  and  projects  that
 are  being  taken  up  in  Manipur  during
 the  Fourth  Five  Year  Plan;

 (b)  what  is  the  outlay  for  industry,
 project-wise;

 (e)  whether  any  work  has_  been
 taken  up  towards  the  setting  up  of
 the  industry  or  installing  the  project
 and  the  progress  made  so  far;

 (d)  whether,  in  view  of  the  pro-
 posed  pruning  of  the  plan  outlay  by
 a  substantial  amount,  any  of  the  pro-
 posed  industry  or  project  will  be  aff-
 ected;  and

 (e)  if  so,  to  what  extent?

 The  Minister  of  Planning,  Petroieum
 and  Chemical  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  to  (c).  Pro-
 posals  for  the  establishment  of  a
 spinning  mil]  and  a  cement  factory
 in  Manipur  have  been  tentatively  in-
 cludeq  in  the  Fourth  Plan,  subject  to
 {detailed  techno-economi¢  studies,  A
 provisioni  of  Rs.  50  lakhs  has  been
 tentatively  made  for  this  purpose  un-
 der  Large  &  Medium  Industries.  In

 al
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 addition  a  provision  of  Rs.  00  lakhs
 has  been  mede  for  village  and  smell
 industries.  The  techno-economic
 studies  on  the  spinning  mil!  and  the
 cement  factory  are  currently  in  pro-
 grees.

 (a)  and  (e).  The  Fourth  Plan  pro-
 grammes  are  currently  being  reviewed
 and  no  final  decision  has  been  taken.

 C.ELS.  Doctors
 27%.  Seri  M.  Meghachandra:  Will

 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  any  new  list  of  Central
 Health  Service  Doctors  which  affect
 the  seniority  cadres  of  the  doctors  of
 Manipur  has  been  drawn  up;

 (d)  Ef  so,  the  basis  and  factors
 taken  into  account  in  drawing  up  the
 list;

 (c)  whether  applications  complain-
 ing  of  supersession  of  junior  doctors
 over  seniors  have  been  received:  and

 (d)  if  so,  the  action  ¢aken  thereon?
 The  Deputy  Minister  in  the  Ministry

 of  Health  and  Family  Planning  (Shri
 B.  S.  Murthy):  (a)  ond  (b).  Lists  of
 officers  including  those  in  “Manipur
 appointe@d  to  the  Central  Wealth
 Service  upto  the  9h  September,
 966  approved  for  appointment  to
 the  various  revised  grades  of  the  Ser-
 vice  have  been  prepzuread  in  accord-
 ance  with  the  provisions  of  Rule  7
 read  with  Ru'e  7A  of  C.H.S.  Rules,
 1963,  ag  amended  by  the  C.H.S.
 (Amendment)  Rules,  1966.

 (ec)  and  =  (a).  Representations
 against  exclusion  of  names  from  the
 Service  and  fixation  of  seniority  have
 been  received  from  some  officers.
 Decisions  on  the  representations  will
 be  taken  in  due  course.

 Inceme  Tax  Office  at  Jharsugéa
 27%,  ह. ह  Dhirendranath;  Wil!  the

 Minister  of  Finance  be  pleased  to
 tate:

 (a).  whether  «  is  a  fect  that  an
 Income-tex  Office  was  functioning  at

 Tharsugde  (Orissa)  sometime  back  for
 the  benefit  assessecs;  and

 or  if  so,  the  reasons  for  shifting
 the  Office  to  Sambalpur,  (Orissa)  caus.
 ing  great  hardship  to  the  Income-tax
 Payees?

 (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (b)  The  Income-tax  Officer  at  Jhar-
 sugda  had  jurisdiction  originally  over
 two  Districts,  namely,  Sundargarh  and
 Sambalpur  and  the  office  was  located
 at  Jharsugda  because  it  was  conven-
 ient  to  the  assessees  of  both  the  Dis-
 tricts.  A  new  Income-tax  Office  was
 opened  at  Rourkela  for  Sundargarh
 district.  Therefore,  the  Income-tax
 Office  for  Sambalpur  was  shifted  to
 Sambalpur  which  is  the  Headquarters
 of  the  District.

 Development  of  Goa
 274.  Shri  हद,  Sreekantan  Nair:  Will

 the  Minister  of  Planning  be  p’eased
 to  state:

 (a)  the  total  amount  aljotted  to  Goa
 during  the  first  year  of  the  Fourth
 Five  Year  Pian;

 (b)  whether  Government  have  pre-
 Pared  any  special  developmental  pro-
 gramme  for  implementation  in  Goa;
 and

 (c)  whether  there  is  any  programme
 to  develop  the  Mormugoa  Port  Ares?

 The  Minister  of  Pianning,  Petroleam
 and  Chemical  and  socinl  Welfare
 (Shri  Asoka  Mehta):  (a)  el
 crores.

 (b)  In  the  discussion  held  in  Dccem-
 ber,  966  with  the  Lt.  Governor,  5००,
 Daman  &  Diu  the  Fourth  Plan  outlay
 was  agreed  at  Rs.  4024  crores.

 (c)  A  detailed  project  report  for  the
 le  ६  of  Mormugoa  Port  in  the

 Fourth  Pian  has  been  drawn  up  at  an
 estimated  cost  of  Rs.  26°87  ह...  The
 Central  sector  of  the  draft  Fourth
 Five  Year  Plan  includes  a  provision
 of  Hs.  I5  crores  on  account  of  this
 project.
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 दिल्ली  मे  हरिजन
 ह १ जि  भरी  कंबर  लाल  गुप्त  :  क्‍या

 समाज  कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (5)  क्‍या  सरकार  को  पता  है  कि
 दिल्‍ली  में  बहुसंख्यक  हृरिजन  गंदी  बस्तियों
 झौर  झोपडियों  में  रहते  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  ते
 उनके  लिये  कोई  विशेष  योजना  तैयार  की  है;
 धौर

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 7

 समाज  कल्याण  विभाग  में  राज्य  मंत्री
 (जीमती  फूलरेजु  यु)  :  (रू)  इस

 सम्बन्ध  में  कोई  सर्वेक्षण  नहीं  किया  गया  है  t

 (a)  ate  (ग).  गन्दी  बस्तियों  में
 रहने  वाले  हरिजन  उन  मकानों,  जो  गन्दी
 बस्तियों  को  हटाने  सम्बन्धी  योजना  के  भनन्‍्तगेस
 बनाये  गये  हैं,  क ेनियतन  के  उतने  हो  पात्र  हैं
 जितना  कि  गन्दी  बस्तियों  के  झन्य  निवासी  ।
 के  हरिजन  जिनकी  आय  निशशित  सीमा  से
 झधिक  नहीं  है  उन  मकानों,  जो  झाधिक
 दृष्टि  से  समाज  के  कमजोर  अंगों  के  लिये
 बुह-निर्माण  कार्यक्रम  के  धन्तर्गत  बनाये  गये
 हैं,  के  सिये  भी  योग्य  पात्र  हैं  इन  दोनों  मामसों
 में  उन्हें  मकान  के  नियतन  अनुपूररित  किराये
 थर  दिये  जाते  हैं  i

 ara  कर  विज्ञाग  हारा  करों  की  चाचसी

 376.  की  कंबर  साल  बुप्त  :  कया  वित्त
 अंजी  यह  बताते  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  आयकर
 विभाग  द्वारा  कभी  ध्ायकर  की  वापत  की  जाने
 आलसी  कई  राशियों  का  भुगतान  किया  जाता  है  ;

 (ल)  यदि  हां,  तो  इस  समय  उनकी
 बंका  कितनी  है  ;

 (ग)  eT  बह  सच  है  कि  बापिस  की
 जानते  बाली  कई  राशियों  का  भुगतान  1... ड
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 dra  we  से  भी  झबिक  समय  से  नहीं  किया
 गया  है  ;

 (थ)  बापिसी  की  जाने  शाली  राशियों
 का  शीघा  भुगतान  करमे  के  लिए  सरकार  ते
 क्या  कार्यवाही  की  है;  घौर

 (क)  क्‍या  वापिस  की  जामे  बाली
 राक्षियों  का  1  सक  भुगतान  न  करने  के
 लिए  उस्तरदायी  झधिकारियों  के  विरुद्ध  सरकार
 का  कार्यवाही  करने  का  जिचार  है  ?

 प्रधान  संत्री  सजा  जितत  मंत्र!  (सौ
 शोरारजी  बेसाई)  :  (क)  कर  की  वापसी
 से  सम्बन्धित  कुछ  मामलें  विभाग  के  पास

 विचाराधोन  पड़े  हैं

 (ख)  तथा  (ग).  प्रपेक्षित  सूचना
 विभिन्न  झायकर  झायुकतों  से  मांगी  गई  हैं  सौर
 यथा  समय  सभा  को  सेज  पर  रख  दी  आायगी  ।

 (9)  (i)  झ्धित्रः.यों  को  कर  की  बापसी
 के  दावों  को  भी  झ्ता  से  निबटाने  की  भावश्य-
 कता  को  जोर  देकर  समझोों  हुए  समय  समय
 पर  भ्रादेश  जारी  किये  गये  हैं  t

 (ii)  कर  की  वापसी  के  बकाया  मामलों
 को  शी  धर  निपटाने  के  लिये  विशेष  कर  वापसी
 सप्ताह  मनाये  जाते  हैं  इन  सप्ताहों  में
 सभी  अ्रधिकारी  झन्य  रूप  से  कर  वापसी
 के  थायों  का  कार्य  करते  हैं  v

 (*)  झध्िकारियों  हारा  आनयूझ
 कर  सापरवाही  के  कारण  विलम्ब  का  कोई
 मामला  झभी  तक  ध्यान  में  नहीं  झाया  है
 aa:  किसी  प्रधिकारी  के  विरुद्ध  कार्यवाही
 करने  का  कोई  प्रस्ताव  इस  समय  सरकार
 के  सामने  नहीं  है



 ह...  Written  Answers

 Question  Nou,  723  on  tne  Oth  April,
 3967  and  state:

 (a)  whether  the  foreign  exchange
 of  £3246-5  released  in  the  case  of
 the  elder  son  of  the  Prime  Minister
 was  absolutely  necessary,  and  wht
 ther  the  nature  of  studies  was  such
 as  were  not  available  in  India;  and

 (b)  the  exact  nature  of  the  appren-
 ticeship  course  which  the  younger  s0n
 of  the  Prime  Minister  is  doing  in
 England  and  whether  the  same  course
 is  not  available  in  India?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai).  (a)  Foreign  exchange  was
 mleased  in  terms  of  the  normal  policy
 governing  remittances  for  educational
 purposes.  The  regulations  do  not
 stipulate  that  students  intending  to
 study  abroad  should  take  up  only
 those  courses  for  which  facilities  are
 not  available  within  the  country.
 Consistent  with  facilities  available
 here  and  need  for  studies  abroad  a
 policy  is  drawn  up  prescribing  various
 types  of  courses  and  the  conditions
 under  which  remittance  facilities  for
 studies  abroad  will  be  available.

 (9)  The  younger  son  of  the  Prime
 Minister  is  attending  a  5-year  ap-
 prenticeship  course  in  Automobile
 Engineering  with  a  reputed  Company
 in  U.K.  and  is,  simultaneously,  pursu-
 ing  a  Course  of  Studies  for  a  Higher
 National  Certificate.  There  is  an
 approved  list  of  fields  of  technical
 study  in  which  apprenticeship  courses
 abroad  may  be  taken  up  and  Auto-
 Mobile  Engineering  4s  one  of  them.

 हिसाशलोंए,  ef  Essontisl  Commodities
 at  Concessional  Rates  to  Central  Gev-

 erament  Employees
 ze,  Shei  D.  ©,  Sharma:

 Shri  Parthaearathy:
 Wl  the  Minister  of  Fimance  he

 Pleaseg  to  state:

 available.  to  the  Central  Gor-
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 ernment  employees  essential  commo-
 dities  at  concessional  rates;  and

 (b)  if  so,  the  details  therenf?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  N.,  Sir.  However,  the
 Dearness  Allowance  Commission  has
 been  asked,  inter  alia,  to  consider  and
 recommend  alternative  forms  of  as-
 sistance  which  might  be  given  to  en-
 sure  real  benefit  to  Government
 employees.

 (b)  Does  not  arise.

 Import  of  Mobil  Oi
 279.  Shri  Abdul  Ghani  Dar:  Will  the

 Minister  of  Petroleam  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  mmport
 licences  for  mobil  oil  and  other  ouls
 have  been  issued  to  private  firms  and
 foreign  companies;

 (b)  if  so,  the  number  of  licences, their  amount,  litreage  issued  during the  last  three  years;
 (c)  the  names  of  the  firms,  compa-

 nies  and  individuals  to  whom  the
 were  issueg  and  the  reasons

 for  the  issue  of  licences  to  these
 individuals'firms  or  companies;  and

 (da)  whether  it  is  also  a  fact  that  the
 India  Oi)  Corporation  is  not  compe-
 tent  to  import  mobil  oil  to  meet  the
 demands  of  the  country?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  2  Chemicals  and  of
 Planning  ang  Sociaj  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir;  it  is
 Presumed  by  “mobil  oil”  and  “other
 ‘olls"  is  meant  lubricating  oils.

 (by  and  (२).  The  =  information  is
 being  collected  and  4  statement  will
 be  placed  on  the  table  of  the  House  in
 due  course.

 (a)  No,  Sir.  But  permission  to  im-
 Port  is  given  to  the  Indian  Oil  कान
 Poration  and  other  oi]  compenign  ac-
 cording  to  their  trade  requirements
 from  time  to  time,
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 Drinking  Water  Supply  fey  Indar  Puri,
 New  Delhi

 280.  Shri  Manibhaj  J.  Patel:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  no  af-
 rarigements  have  so  far  been  made  to
 supply  filtered  water  by  the  Delhi
 Municipal  Corporation  to  an  approved
 colony  called  Indar  Puri  adjacent  to
 the  Pusa  Institute,  New  Delhi;

 (b)  whether  it  is  also  a  fact  that  $0
 per  cent  plot-holders  in  the  Colony
 have  constructed  their  houses  and
 many  more  are  under  construction
 and  that  development  charges  have
 been  paid  by  them;  and

 (c)  if  so,  the  time  likely  to  be  taken
 te  supply  water  and  to  lay  sewerage
 system  in  the  Colony?

 The  Deputy  Minister  in  the  Minis-
 try  of  [fealth  and  Family  Fiaaning
 (Shri  B.  S.  Murthy):  (a)  Arrange-
 ments  to  supply  filtered  water  on  res-
 tricted  basis  in  Inder  Puri  Colony
 have  been  made.

 (b)  It  is  understood  that  only  avout
 30  per  cent  ०१  the  plot-holders  have  so
 far  constructed  their  hovses  in  that
 Colony.  It  js  also  understood  that  the
 Delhi  Municipal  Corooration  have  so
 far  realised  jess  than  Rs,  4  lakhs  as
 devciopment  charges  ag  against
 Rs.  3°5  lakhs  due  from  the  residents
 of  that  Colony.

 (०)  It  will  take  the  Water  Supoly
 and  Sewage  Disposat  Wndertalting
 abet  6  months  to  lay  internal  water-
 mains  ang  about  one  year  to  lay  th?
 imternal  sewers  after  tha  development
 charges  are  vereived  by  them.

 Renaymenxt  of  Ueans  by  Bihar
 Governmeat

 28i.  Sari  Manibhai  J.  Patel:
 Shri  Bishwanath  Roy:
 Shri  Madhu  Limaye:
 Shri  क.  M.  Banerjee:

 _  An

 ’  @am  Manohar  Lohia:
 bri  George  Fernandes:

 Shri  Ram  Kishan  Gupta;
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 Shri  R  S.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  D.  C.  Sharma:
 Shri  Vashpal  Singh:
 Shri  §.  C.  Samanta:
 Shrimatj  Tarkeshwari  Sinha:
 Shri  P.  K.  Ghosh:
 Shri  D.  N.  Patodia:
 Shri  &.  N.  Pandey:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bihar  Government  have  declared  or
 propose  to  declare  moratorium  on
 the  payment  of  dues  to  the  Central
 Government;

 (b)  the  total  amount  due  from  Bihar
 up-to-date;

 (c)  whether  it  is  also  a  fact  that  the
 quantum  of  Central  financial  assistance
 to  Bihar  is  too  meagre  to  meet  the
 famine  conditions  in  the  State;  and

 Finance  be

 (d)  if  so,  the  reasons  therefor?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Jorarji
 Desai):  (a)  The  Government  of  India
 are  not  aware  of  any  decision  by  the
 Gevernment  of  Bihar  to  declare  a
 maratorium  on  the  payment  of  dues
 to  tae  Centre,  However,  the  Govern-
 Bihar  recentiy  sought  postponement  of
 the  repayment  of  Central  loans  and
 they  have  been  advised  that  they
 should  adhere  to  the  terms  of  repay-
 ment.

 (b)  The  tetal  amount  due  from
 Bidar  in  1067-68  on  account  cf  Joans
 wd  interest  is  Rs.  59.50  crores,  88  in-
 dicated  in  the  State  Iget,

 (c)  No,  Sir.

 (d)  Does  not  arise.

 All-India  Yrigation  Commission

 232.  Shri  Matibhai  J.  Patel:
 Siri  Sharda  Nand:
 Shri  Bharat  Singh  Chauhan;
 Shri  Ranjit  Singh:
 Shri  9,  C.  Sharma:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Bibhuti  Mishra:
 Shri.  हर,  N.  Tiwary:
 Shrimati  Jyotsna  Chanda:
 Shri  Vishwanath  Pandey:
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 Shri  sradhakar  Supskar
 Shei  Sheopujan  Shastri;
 Shri  Madha  Limaye:

 Wil)  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  Ne.  296  on
 6th  April,  987  and  state:

 (a)  whether  an  All-India  Irrigation
 Commission  has  since  been  constituted;

 (b)  if  80,  the  personne!  of  the  Cam-
 mission;  and

 (९)  the  terms  of  reference  of  the
 Proposal  Comission?

 The  Ministers  of  Irrigation  and
 Power  (Dr.  Kx.  L.  Rao);  (a)  Not  yet,
 Sir.

 (bo)  and  (c).  Do  not  arise.

 Contraband  Gola
 283.  Shri  Manibhal  J  Patel:  Wil!

 the  Minister  of  Finante  pe  pleased  to
 state:

 (a)  the  quantum  of  contraband  gold
 seized  wince  Janucry,  २9  vith  appro-
 ximate  value  thereof;

 (b)  the  places  where  this  gold  was
 seized;  and

 (c)  the  number  of  person,  apprehen-
 ded  with  their  nationality*

 The  Deputy  Prime  Minister  and
 Minister  of  Fiuance,  (Shri  Morarfi
 Desai):  (a)  to  (c).  The  information  in
 this  regard  is  being  collected  and  wil!
 be  laid  on  the  Table  of  the  Sabha.

 Sixth  Power  Ustl  ta  Durgaper
 284,  Dr.  Ramen  Sen:  Will  the  Minis- ter  of  Irrigation  ang  Pewer  be  piess-

 @d  to  state:
 fa)  whether  the  attention  of

 wient  ded.  emg  Grewy.  to  a  report
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 in  the  Calcutta  Statesman  of  the  ६3७
 April,  967  to  the  effect  that  the  West
 Bengal  Minister  for  Industry  and
 Commerce  hag  deen  informed  that  the
 foreign  exchange  component  provided
 by  U.S.  aid  for  setting  up  350  MW
 Sixth  Power  Unit  in  Durgapur  will  not
 be  available;  ard

 (b)  if  go,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  The  news-
 paper  report  referred  to  has  been  seen,
 but  it  mentio.s  of  foreign  exchange
 for  the  Sixth  Unit  of  750  MW  of
 Durgapur  Projects  Ltd,  as  having  not
 yet  been  made  available.  The  agree-
 ment  with  US  AID  for  financing  the
 foreign  exchange  cost  of  the  Sixth
 Generating  Unit  of  Durgapur  Projects
 Ltd.  was  signed  on  the  ist  June,  1966.
 Tne  Loan  Agreament,  however,  re-
 requires  the  Borrower  to  7०११)  certain
 conditions  before  actual  financing  un-
 der  ¢he  Loan  can  commence.  Regard-
 ing  fulflment  of  the  conditions  pre-
 cedent,  the  matter  i;  receiving  atten-
 tion.

 (b*  Dees  not.  therefore,  arise.

 Off-Shore  on  Explotation  in  Cambay
 285.  Dr,  Ranen  Sen:

 Shri  Dhirecwar  Kalita:
 Shri  Manibhal  J,  Patel:
 Shri  Virendra  Komar  Shab:
 Shri  nm  C.  Sharma:

 Will  th:  M.nister  of  Petroleum  aad
 Chemicals  =e  plvased  to  state:

 (a)  whett:cr  the  negotiations  with
 the  American  Oi!  Companies  for  coll-
 boration  in  Off-shore  On  exploration
 in  Cambay  have  been  completed;  and

 (b)  if  50,  the  results  thereof?

 The  Minkter  of  State  कछ  the  Minis-
 try  of  Petroleum  ama  Chemicals  and
 Pianaing  and  Social  Welfare  (Shei
 Raghe  Ramaiah):  (०)  No.

 (by  Does  not  aries.
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 Warakka  Barrage  Scheme
 286.  Dr.  Ranen  Sen:

 Shri  Dhireswar  Kalita:
 Shri  Yashpal  Singh:

 Will  th:  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  the  progress  report  of  ह... . ह
 Barrage  scheme;

 (b)  if  go,  the  detaile  thereof;
 (ec)  the  steps  taken  to  speed  up  the

 construction;  and
 (ad)  whether  the  scheme  will  be  com.

 pleted  by  the  target  date?

 The  Minister  of  Irrigation  and
 Power  (De,  K  .L.  Rao):  (a)  Progrese
 Reports  on  the  Farakha  Barrage  Pro-
 ject  are  received  every  mouth.

 (b)  The  works  in  the  river  portion
 have  been  taken  up  from  both  the
 banks.  Briefly  the  position  is  as  under:

 (i)  Left  Bank  Works
 Concreting  of  upstream  and

 Down-Stream  Return
 Walls,  R.C.C,  Plank-Walls
 and  upstream  Floor  Block
 of  the  Lef;  Abutment
 have  been  completed.  All
 concrete  works,  so  far  as
 the  Left  Abutment  is
 concerned.  are  completed.
 Barthwork  for  spillway
 upto  32  days  (from  Left
 Bank)  ate  completed  ex-
 cept  minor  excavation,
 dressing  etc.

 Gi)  Right  Works
 Work  On  the  right  benk  ig  in

 progressing
 levela.  Stone  pitching  and
 CC,  Block  protections  on
 the  Downstream  are  in
 progress.

 {til)  Bridge  over  Farakka  Barrage
 The  preliminaries  have  heen
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 tion  of  the  Bridge  has
 commenced.

 (iv)  Federal  Canal
 The  excavation  work  is  in

 progress.  Every  month
 excavation  is  being  done
 et  the  rate  of  about  200  ६०
 250  lakh  Cft.  Upto  end  of
 April,  1967,  a  total  of  3500
 lakh  Cft.  of  excavation
 has  been  done.

 (c)  and  (d),  Work  on  the  Farakka
 Barrage  ang  the  Feeder  Canal  has
 Made  satisfactory  progress.  I¢  is  ex-
 pected  that  the  Project  will  be  com-
 pleted  substantially  by  1970-71  The
 Progress  ig  constantly  under  review
 and  measures  to  remove  bottlenecks
 and  difficulties,  as  and  when  confront-
 ed,  are  taken  at  the  highest  level.

 D.A.  To  State  Government  Employees

 287.  Dr.  Ranen  Sen:
 Shri  Sidheshwar  Prasad:

 Shri  Remeshwar  Rao:
 Shri  P.  Ramamearti:
 Shet  A.  K.  Gepalan:
 Shri  P.  Gopalan:

 Wij  the  Minister  of  Fimanse  be
 Pleased  to  state:

 (a)  whether  it  is  @  fact  thet  diffe
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 Cenirval  Goveriiient  io  giait  ielp  to
 the  States  to  enable  them  to  give  ade-
 quate  dearness  allowance  to  the  State
 employees  to  compensate  the  rise  in
 the  cost  of  living  in  the  recent  period;

 (b)  whether  the  matter  was  also
 recently  discussed  by  the  Chief  Minis-
 ters  with  him;  and

 (९)  if  so,  the  reaction  of  Government
 thereto  and  the  outcome  of  the  dis-
 cussions?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Yes,  Sir

 (c)  It  has  not  been  pessible  for  the
 Centre  to  give  any  assurance  of  as-
 sistance  to  the  States  because  the  cost
 of  State  administration  has  to  be  paid
 for  by  the  State  Governments  them-
 selves  who  have  to  run  their  own  ad-
 Ministration  and  establishment.

 Narmada  Valley  Project

 288,  Shri  Virendra  Kumar  Shah:
 Shri  Sradhakar  Supakar:
 Shri  N.  K.  Laskar:
 Shri  Yashyval  Singh:
 Shri  S.  C.  Samanta:
 Shri  D,  N.  Patodia:
 Sari  Manibhai  J.  Patel:
 Shri  C.  C.  Desai:
 Shri  R.  Barua:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  there  has  been  any  dis-
 cussion  between  the  Chief  Ministers  of
 Madhya  Pradesh  and  Gujarat  about
 the  Narmada  Valley  Project;  and

 (b)  if  so,  the  result  thereof  and  the
 attitude  of  the  Central  Governmient  to
 the  matter?

 The  Minister  of  Irrigation  &  Power
 (Dr.  K.  L.  Rao):  (a)  Not  yet.

 (b)  Does  not  arise,

 ‘No-Baby’  Year

 289.  Shri  Hem  Barua:
 Shrj  Swell:
 Dr.  Karni  Singh:
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 Shrimati  Nirlep  Kaur:
 Siri  Barrow:
 Shri  Kolai  Birua:
 Shri  B.  S.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  Sradhakar  Supakar:
 Shri  N.  R.  Laskar:

 Will  the  Minister  of  Health  and.
 Fainily  Planning  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  he  has
 proposed  a  holiday  on  the  birth  of  chil-
 dren  in  the  country  for  a  year  or  so;
 and

 (b)  if  so,  the  practical  measures.
 Gevernment  propose  to  help  people  to
 observe  this  holiday?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  ang  Family  Planning:
 (Shri  B.  S.  Murthy):  (a)  Yes,  the
 Union  Minister  of  Health  and  Family
 Planning  hag  appealed  to  the  newly
 weds  not  to  have  babies  for  atleast  a
 year  or  So,

 (b)  The  practical  measures  avail-
 able  to  such  couples  include  (i)  use
 of  conventional  contraceptives  and
 (ii)  I.U.C.D.—for  which  free  or  highly
 subsidized  supplies  and  free  services
 have  been  made  available  by  Govern-
 ment.

 Supreme  Court  Judgment  on
 Promotion  of  Income-Tax

 Officers

 290.  Shri  Madhu  Limaye:
 Shrj  5.  M.  Banerjee:
 Dr.  Ram  Manohar  Lohia:
 Shri  George  Fernandes;

 “Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  Government's  attention
 has  been  drawn  to  the  Supreme:
 Court’s  judgment  declaring  promotion
 of  Income-Tax  Department  Officers
 from  lower  ranks  in  excess  of  the
 number  laid  down  in  the  rules  illegal:

 (b)  the  effect  of  this  on  the  claim
 of  direct  recruits,

 (c)  its  effect  on  the  legality  of  the
 order  passed  by  the  illegal  promotee
 officers  in  the  Income-Tax  Department;
 and
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 (d)  whether  legislation  vaildating
 these  orders  ig  likely  to  be  introduced
 to  cancel  the  effect  of  itiegal  promo-
 tiong  by  the  Income-Tax  Department?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance,  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (b>  The  implicaions  of  the  judg-
 ment  as  to  the  claims  of  direct  rec-
 ruits  vis-a-vis  promotees  to  Class  I
 are  being  examined  in  consultation
 with  the  Ministry  of  Law.

 (e)  Income-tax  Officers  and  Assist-
 ant  Commissioners  of  I  tax  are
 appointed  under  Section  5  of  the  In-
 come-tux  Act  922iSection  ॥7  of  ¢he
 Tncame-tax  Act,  96l.  The  notifications
 appointing  the  officers  and  Assistant
 Commissioners  were  not  challenged
 before  the  Supreme  Court.  Morevver
 the  Income  Tax  Aet  does  not  make
 any  distinction  between  Income-tax
 Officers,  Class  I  and  Class  II.  Their
 powers  under  the  Income-tax  Act  are
 the  same.  The  decision  of  the  Sup-
 rome  Courf  does  not  render  invetud
 the  go:  iers  pnssed  be  Ine  ome-tax  दरी
 cers  or  Assistant  Commissioners  of
 Incame-tax.

 (व)  फरिफलेड  not  arise
 Fimancial  Relations  between  Ceutre

 and  States
 29  Shri  Madhu  Limaye:

 pha
 Ram  Matohar  Lohbi3:
 S.  M.  Kanerjoe:

 Shri  George  Yernandes;
 Shri  Surendranath  Dwivedy:
 Shri  Hem  Barua:
 Shri  Indrajit  Gupta:
 Shri  Prakash  Vir  Shastri
 Shri  Sidheshwir  Prasad:
 Shri  M,  Sundarsanam:
 Shri  Swed:
 Dr.  Karnji  Singh:
 Shri  Kikar  Singh:
 Shri  Keli  Birna:
 Shri  A.  Sreedharan:

 Will  the  Minnter  of  Fimance  be
 Fleased  to  state:

 (a)  whether  Government's  attcntion
 tas  been  drawn  to  the  Mcrala  and
 Andhra  Pradesh  Chief  Ministers’  ह. 2
 station  that  the  financial  relations  bet-
 ween  the  Centre  and  the  States  should
 be  given  8  statutory  basis;
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 (b)  whether  it  is  also  a  fact  that  thig
 subject  wag  discussed  at  the  Chief
 Ministers’  Conference  held  in  Delhi  in
 April,  1967;  and

 (९)  ह: 4  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morariji
 Desai):  (a)  Government,  are  aware  of
 ceriuin  reports  in  the  Press  to  this
 effect.

 (b)  and  (९),  The  financial  relations
 between  the  Centre  and  the  States  are
 already  governed  by  the  =  relevant
 Articles  in  the  Constitution.

 Written  Answers

 Liberalisation  of  Abortion  Laws
 292.  Shri  Madbea  Limaye:

 Dr.  Ram  Manohar  Lohia;:
 Shri  8.  M.  Banerjee:
 Shri  George  Fernandes:
 Shri  Onkar  Lal  Berwa:
 Shei  Liladhar  Kotoki:
 Shri  है.  R,  Laskar:
 Shri  Sradhakur  Supakar:
 Shri  Mohan  Swarup:
 Shri  B.  S.  Sharma:
 Shri  Yashpal  Siagh
 Shei  S.  C.  Samanta
 Shri  Ram  Kishan  Gupta:
 Shri  Kanwar  Lal  Gepta:
 Shri  Meetha  Lal:
 Shri  Sidheshway  Prasad:
 Suri  Ramachandra  Wlak;:
 Shri  Dhuleshwar  Meenx:
 Shri  K.  Pradhani:
 Shri  Heerjl  Bhai:
 Shri  K.  N.  Pandey:
 Shei  Dhirendranath:
 Shri  Vishwa  Nath  Pandey:
 Shri  Mohsin:
 Shei  Prakash  Vir  Shastri:
 Shrt  Raghevir  Singh  Shastri:
 Shri  Namblar:
 Shr}  A.  B.  Vajpayee:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (७)  whether  Government  propose
 to  introduce  legislation  to  give  effect
 to  the  recommendstions  of  the  Shah
 Committee  on  Hberalisetion  of  abor-
 tion  Jaws  contained  in  the  repert;  and

 (b)  if  20,  when  and  in  what  femet
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 The  Deputy  Minister  in  the  Minis-

 of  Health  ang  Family  Pyanning श्  B.  8.  Murthy):  (a)  Yes.
 (b)  After  reccipt  and  consideration of  the  views  of  the  State  Governments

 on  the  report  of  the  Committee,  it  is
 Proposed  to  introduce  aq  Mill  seeking suitabie  amendments  to  ¢he  existing
 relevant  provisions  of  the  LP.C.

 Nitro-Pheaphate  Plant  at  Trombay
 293.  Shri  ह  Ramamuart}:

 Shri  A.  K.  ह... ह
 Shri  Baburac  Patel:
 Shri  Madho  Limaye:
 Shri  Sidbeshwar  Prasad:
 Shri  8.  M.  Joshi:
 Shri  हदें,  8.  Sharma:
 Shri  Shardz  Nand:
 Shri  Brij  Bhushan  Lal:
 Shri  Ram  Singh  Ayarwal:

 Will  thn  Minister  of  Petrolenm  and
 Chemicals  be  pleased  to  state:

 oe

 Cy  whether  the  Fertiliser  Corpura- tion  of  India  have  invited  a  German
 expert  to  cxamine  the  ritro-phosphate
 plant  in  its  Trombay  unit  and  make
 recommenditiong  for  improving  its
 performance;

 (b)  if  so,  the  reasons  therefor:
 (c)}  whether  the  foreign  contractors

 have  etat.g  that  the  plant  is  perma-
 nently  handi-:rped  and  that  its  per-
 formance  would  never  be  satisfactory.
 and

 (a)  &  80,  the  action  taken  by  Gov-
 ernment  tn  investigate  into  the  matter
 and  fix  the  responsibility  for  thix
 atate  of  affairs?

 ‘The  mialster  of  Btate  in  the  Minis-
 try  of  Pctroleam  and  Clentcals  and
 of  Planning  ané@  Soclal  Welfare  (Shri
 Raghe  Ramalah):  (a)  Yes.

 (७)  To
 ne

 the  fradbility  of
 re

 phoaphate  or  phosphoric Scid  ४०  ag  to  reach  the  rated  capecity of  the  gictory,

 710

 .2)  The  foreign  contractor  has  ag- reed  that  it  would  not  be  possible  to attain  the  rated  eaptcity,
 (d)  The  foreign  contractor  has  ex-

 pressed  his  willingness  to  explore methods  for  reaching  the  rated  cape- City  by  adopting  alternative  means. Tis  det  agreed  to  come  ty  Indi,  for  3
 technical  discussion  at  the  invitation of  tne  Fertilizer  Ccrporation  of  India
 Meanwhile,  the  advice  of  3  German Expert  also  hus  been  obtained.

 Stndri  Fertilisers
 294.  Shri  है  Ramamorti;

 Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:

 (a)  whether  there  is  a  shortfall  in
 the  total  produc‘ion  of  Sindri  Ferti-
 lisers;

 (t)  if  so.  the  extent  of  the  short-
 fall  and  the  reasons  therefor:  and

 ६7)  the  stc-os  taken  to  overcame  the
 difficulties  ;:-sulting  im  the  shortfall?

 The  Minister  of  State  in  the  Min-
 istry  of  Petreteum  and  Chemicais  and
 of  Plamning  and  Social  Welfare  (Shri
 Raghmramaiah);  (ar  Yes.

 (9)  As  against  the  tu:  get  of  53,500
 tonnes  of  nitrogen  in  fertilizers,  actual
 production  was  90,068  ‘onnes,  the
 shomfall  thus  being  3,432  ‘omnes.  The
 shortfall  was  due  to  the  additional

 wale  of  ammonia  to  the  Indian  Explo-
 Sives  Ltd,  Gomia  and  the  non-avail-
 ability,  of  proper  quality  of  coking
 coals  during  th.  earlier  pasts  of  the
 year.

 (c)  Arrangemems  have  been  made
 with  the  Coal  Contio:!er  for  regulat
 supplies  of  pruper  ality  coking
 coals,  Two  lean  gus  producers  have
 deen  commissioned  in  November,  1986.
 A  naphtha  gasification  unit  is  being
 installed.
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 Hire-purchase  Housing  Scheme
 205.  Shri  P,  Ramamurti:

 Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Works,  Housing

 and  Supply  be  pleased  to  state:

 (a)  whether  the  hire-purchase  hous.
 ing  scheme  for  the  middle  income
 group  prepared  by  the  Delhi  Develop-
 ment  Authority  has  been  held  up  for
 want  of  funds;

 (b)  if  50,  the  reasons  for  the  delay;
 ang

 (c)  whether  the  Delhi  Development
 Authority  tried  to  obtain  loan  frum
 the  Life  Insurance  Corporation  and  if
 so,  with  what  result?

 The  Deputy  Minister  in  the  Ministry
 ef  Works  Housing  and  Supply  (Shri
 Iqbal  Singh):  (a)  and  (b).  The  matter
 is  receiving  attention.  Government  is
 trying  to  find  resources  for  the  schcme.

 (c)  Yes,  but  the  proposal  did  not
 Materialise  as  the  rate  of  interest
 demanded  by  the  Life  Insurance  Cor-
 poration  was  considcreg  on  the  high
 side  by  the  Central  Government,
 which  was  to  guarantee  the  loan.

 पेंसम  नियमों  में  शंदरोचन

 296.  थ्  मोहन  स्थ्कप  :
 थमी  बी०  ह क  झर्ना  :

 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  झखिल
 भारतीय  ाक  न  तार  वेशन  प्राप्तकर्ताशों  की
 संस्था  ने  थह  मांग  को  हैं  कि  पेंशन  नियमों  सें
 कुछ  रंशोधन  किया  जाये,  जिससे  कि  अत्यावश्यक
 बस्सुओों  के  बढ़ते  हुए  मूल्यों  के  भ्रनुसार  खर्च
 पूरा  किया  आा  सके  ;  शोर

 (ल)  मि  हां,  तो  इस  सम्बन्ध  म  सरकार
 की  क्‍या  प्रशिक्रिया  है  ?

 द... .... 4  मंत्री  तथा  विस  मंत्री  (जी
 जोरारजी  देसाई):  (क)  थी,  हां।
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 (खल)  संख्या  की  मांगों  पर  ध्यान  पूर्वक
 विचार  किया  गया  है  परन्तु  उन्हें  स्वीकार
 करना  सम्भव  नहीं  पाया  गया  I

 क्या  जिस  मंत्री  30  नवम्बर,  966
 के  झतारांकित  प्रश्न  संख्या  077  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मैससे  मेके-जीज  लिभिटेड  द्वारा
 अपने  संतुलन-पत्र  में  बढ़ा-चढ़ा  कर  दिखाये
 गये  प्रांकड़ों  की  जांच  पूरी  हो  गई  हैं;  और

 ज)  यदि हां  तो  उस  जांच  का  ब्यौरा
 क्या  है  ौर  विभिन्न  शीषों  के  प्रन्तमंत  इस
 समवाय  द्वारा  दिखाये  गये  भांकड़े  क्‍या  हैं  ?

 उप  प्रधान  संजी  सथा  वित्त  मंत्री  भी
 सोरारणी  देशाई)  :  (क)  जी  नहीं  1

 (था)  प्रश्न  ही  नहीं  उठता  1

 सोने  का  अरालद  किया  जाना

 298.  भी  खगलाय  चाय  जोशी  :
 की  हुकम  शम्द  कछुधाय  :
 शी  राम  सिह  सापरजाल  :
 जी  धक्चन्त  सिह  gang  :

 क्या  जिस  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  झज्रैल,
 966  से  मार्च,  :u67  तक  की  कालाबशि

 में  2090  किलो  सोगा  बरासद  किया  का

 खि)  यदि  हां  तो  उक्त  मात्रा  में  से
 कितना  शौगा  सरकार  के  पास  कमा  किया
 गंवा  है;  hk  ot
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 (सं)  कितने  व्यक्तियों  के  विव्द्ध
 कार्यवाही  की  गई  है  ौर  क्या  कार्यवाही

 की  गई  है;  शौर

 (थ)  कितने  व्यक्तियों  के  विदद्ध  कोई
 भी  कार्यवाही  नहीं  की  गई  ?

 उप  प्रयान  मंत्री  तथा  वित्त  मंत्री  (भी
 औरारणी  वेखाई)  :  (क)  से  (घ).  इस
 बारे  में  सूचना  इकट्टी  को  जा  रही  है  जौर
 सभा  की  भेज  पर  रख  दी  जाएगी  |

 बिल्ली  से  बोरी  पि  लिट्टी  के  तेख  का  से
 अाया  जाना

 299.  sf  जगज्नाथ  राज  जोझी  :
 शी  yer  अन्य  कछबाय  :
 ली  रास  foe  ‘arercere  :

 क्या  वेड्रोलियन  झौर  रसायन  मंत्री
 7  अगस्त,  986  के  पभ्रतारांकित  प्रश्न

 संख्या  255)  के  उसर  के  सम्बन्ध  में  यह
 अतान  की  कृपा  करेंगे  कि  :

 (ey  क्‍या  20  जुलाई,  966  को  उत्तर
 दिल्‍ली  पुलिस  द्वारा  पकड़े  गये  ट्रक  के  जो
 खलर  प्रदेश  को  चोरी  छिपे  o  ear  लिटर
 मिट्टी  का  सेल  ले  जा  रहा था  मामले  में  जांच
 श्री  हो  गई  है;

 (=)  यदि  हां,  तो  उस  का  ब्यौरा
 गवा  है;  भौर

 (ग)  यवि  महीं,  तो  इस  जांच  के  कब
 तक  पूरा  हो  जाने  की  संभावना  है  ?

 वेद्रोलिक्श  और  रसाजन  तथा  बोजना
 ्य  सजाज  कल्याण  अंभारत्व  में  राज्य  बची

 (थी  यूरबैया  )  ः  (क)  के  (7).
 wifes.  सूचना  दिल्‍ली  प्रकासन  से  भाषप्त

 झोत  पर  शबा  कहल  कर  ह.  पायेगी ।

 Drinking  Water  for  Delhi
 ee  Shri  D,  C.  Sharma:  Will  the

 Minister  of  Health  and  Family  Pian-
 ning  be  pleased  to  state:

 (a)  whether  a  storage  plan  to  meet
 drinking  water  needy  of  Delhi  by
 utilising  a  natural  depression  near
 Surajkund  is  under  consideration;

 (b)  if  so,  the  decision  taken  jin  the
 matter;  and

 (९)  the  steps  taken  so  far  in  the
 matter?

 The  Deputy  Minister  in  the
 of  Health  and  Family  Planning  (Shri
 B.  8.  Murthy):  (a)  Yes.

 (b)  and  (c).  Studies  are  being
 made  to  determine  the  suitability  of
 the  valley  in  Arrangpur  village,  near
 Suraj  Kund,  as  a  reservoir  for  storing
 drinking  water  supply  for  Delhi,  The
 proposal  is  at  present  in  a  very  carly
 stage  of  investigation.

 Lal  Berwa:
 Lal:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  new  ourfency  notes
 have  been  issued  in  a  smaller  size;

 (b)  if  so,  the  reasons  therefor;  बताएँ

 (९)  the  savings,  if  any,  expected
 therefrom?

 Desal}:  (a)  Yes.  Sir.
 {b)  The  reduction  in  the  size  of

 notes  was  decided  upon  in  order  to
 effect  a  saving  In  the  quantity  of  pa-
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 per  consumed  ang  in  foreign  exchange
 cost  of  importing  that  paper.

 (c)  The  quantity  of  paper  that
 would  be  saved  as  a_  result  of  reduc-
 tion  in  size  of  notes  is  estimated  to  be
 a  ttle  over  300  tonnes  per  annum.
 The  saving  in  foreign  exchange  cest
 would  be  of  the  order  of  Rs.  30  lakhs
 annually,

 *
 Loans  from  U.S.A.

 303.  Shri  Vasudevan  Nair:  Will
 the  Mimister  of  Finance  be  pleased  to
 state:

 (a)  the  total  amount  of  loans  so  far
 received  by  India  from  U.5.A.;

 (b)  the  rate  of  interest  charged  on
 these  loans;

 (c)  the  terms  for  repayment  of  these
 loans;

 (d)  the  amount  repaid  so  far;  and

 (e)  the  total  amount  so  far  paid  as
 interest  charges  on  these  loans?

 The  Deputy  Prime  Minister  and
 Minister  cf  Finance  (Shri  Moerarji
 Desai):  (a)  The  total  amount  of  the
 loan  agreements  signed  with  the  U.S.
 Government  and  U.S.  commercial  banks
 as  on  28-2-1967,  is  Rs.  352.34  crores
 inclusive  of  those  from  which  fsereign
 exchange  is  being  made  available  to
 companics  in  the  public  and  private
 sectors.  Of  this  Rs.  1,793.00  crores  is
 repayable  in  dollars.

 (b)  The  rate  of  interest  on  these
 loans  varies  from  loan  to  loan  and
 ranges  from  just  3/4  per  cent  to  6  per
 cent  per  annum.

 (c)  The  terms  of  repayment  of
 these  loans  vary  from  loan  to  loan  and
 range  from  5  to  44  years,

 (d)  The  amount  repaid  as  on  28-2-67
 is  Rs,  87.3  crores.

 (e)  The  total  gmount  paid  as  inte-
 rest  charges  as  on  28-2-67  is  Rs.  90.40
 crores,
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 Korba  Fertilizer  Plant

 304.  Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwal:
 Shri  Manabhai  J.  Patel:
 Shri  Niti  Raj  Singh  Chaudhury:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  proposal  for  the
 establishment  of  a  coal-based  fertilizer
 industry  at  Korba  has  been  re-exa-
 mined;  and

 (b)  if  so,  with  what  result?

 The  Minister  of  State  in  the  Ministry
 of  Petroleum  and  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):;  (a)  and  (b).  The
 Fertilizer  Corporation  of  India  has:
 been  asked  to  revise  the  earlier  re-
 port  for  Korba  Project  and  the  basis  of
 600  tons  of  Ammonia  and  000  tons  of
 Urea  per  day.  The  Company  has  also

 been  askeq  to  take  into  consideration
 the  advantages  of  slightly  shifting  the
 location  in  Korba.  The  report  is
 awaited.

 दिल्‍ली  में  श्रद्धंचिकसित  बस्टियों  में  प्लाट

 305.  शी  हुक्म  श्चन्द  कछवाय  :

 श्री  राम  सिंह  आयरवाल  :

 अर  श्रॉकार  सिंह  :

 क्या  निर्माण,  आवास  तथा  सस्मरणः

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  दिल्ली  में  अरध-

 विकसित  क्षेत्रों  में  प्लाट  बेचने  का  निर्णय

 कर  लिया  है;

 (ख)  यदि  हां,  तो  क्या  7ह  योजना  दिल्‍ली

 में  आवास  समस्या  को  हल  करने  के  लिये

 बनाई  गई  है;

 (ग)  यदि  हां,  तो  उसका  व्यौरा  क्‍या

 (घ)  आवास  समस्या  को  हल  करने

 में  कितना  समय  लगते  की  सम्भावना  है;
 और
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 (=)  इस  बोलना  के  किये  कितनी
 जुमि  अकाट  की  गईं  है  ?

 निर्माण,  तथा  शस्मरण  मंत्रालय
 @  सपभत्री  (नी  ware  सिह)  :  (क)
 इस  सम्बन्ध  में  एक  प्रस्ताव  विच्वाराधीन  है  ।

 (ख)  जी  हां  t

 (ग)  भूमि  के  समतल  हो  जाने  तथा
 सड़कें  बन  जाने  के  बाद  स्लार्टो  को
 बेच  देने  का  प्रस्ताव  है  -  इस  स्थिति  पर
 औमियम  का  40  प्रतिशत  बसूल  करने  तथा
 शेप  को  विकास  की  प्रगति के  झनुसार  क्स्तों
 में  बशूल  करने  का  प्रस्ताव  है  t  लेकिन  'लाटों
 का  कब्जा  केवल  तभी  देने  का  प्रस्ताव  हैं  जब
 ह;  विकास  पूरा  हो  जाये  ।

 (घ)  कोई  समय  सीमा  निर्धारित
 नहीं  की  जा  सकती  क्त  दिस्‍्ली  में  प्रावास
 समम्या  को  हल  करने  के  सभी  संभव
 प्रयत्न  किये  जा  रहे  हैं  7

 1६.35  इस  घोतना  के  लिए  कोई  विशेष
 भूमि  झाउरिल  नहीं  को  गयो  है।

 विदेशी  ऋण

 306.  ष्वी  झोंकार  fag  :
 की  हम  लम्द  कक्बाय  :

 क्या  ्सि  मंत्रो  30  शा,  i947
 के  तारकित  प्रश्न  संख्या  s7  के  उत्तर  के
 सम्बन्ध  में  बह  बताने  की  कृपा  करेंगे  कि  :

 ()  विदेशों  से  लिये  ह. द  ऋण  पर
 १  अक्टूबर,  i966  तक  विदेशों  को  कितना

 बादिक  क्याज  चिया  जाता  है;  दौर

 (सा)  द. द  तक  इन  ऋणों  का  भूगतान
 पूरा  हो  जायेगा  7

 ।  ।  -  जोर  जिस  ची  (जो
 raed):  (क)  निदेशों  से
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 लिए  यये  नों  पर  देध  बाबिक  व्याज,  समय-
 समय  पर  सी  गयी  रकमों बौर  प्रत्येक  ऋण
 के  प्रधीन  बापस  की  गयी  ्र्कर्मों  पर  निर्भर
 करेंगा  ।  जैसा  कि  नीचे  दिखाया  गया  हैँ,
 चालू  वर्ष  अर्थात्‌  i967—-6s  %  ब्याज  को
 अदायगी के  रूप  में  164.80  करोड़  रुपया
 दिये  जाने  का  अनमाम  है  :--

 करोड़
 रुपयों

 में

 (a)  विदेशी  मुद्रा  में
 वापस  किये  जाने  वाले
 ऋणों  पर  च्याज  116.327

 (2)  माल  के.  निर्यात
 के  रूप  में  वापस  किये
 जाने  वाल  ऋणों  पर  ब्याज  rt g@

 (3)  रूपपो  सें  कापस  किये
 जाने  बाल  ऋणों  पर
 व्याज  42,69

 जोट  Iba  KO

 (खा)  भुगदान  के  पूरा  होने  का  रमय
 प्रत्येक  ऋण  Ps  CooL @  में  भ्रलग-अलग
 है  r  कुछ  देशो  प्लान  WeaTey  ने  वपमी
 को  बहुत  ध्लासान  रूसी.  पर  ऋण  दिये  है  ॥

 ]  झकक्‍टूबर,  L966  को  बकाया  ऋणों  की
 शआापसी  के  मम्बन्ध  मे  अन्तिम  झददायगों  207
 सक  पूरी  हो  जयमी  :

 Urban  Drainage  Schemes

 907.  Shri  Hekam  Chand  Kachwail:
 Shri  Ram  Singh  Ayarwal:
 Shri  Nitiraj  singh  Chaudhary:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  recommendations
 of  the  Central  Council  of  Health  con-
 tained  in  Resolution  No.  i!(3)  passed
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 at  the  2200  held  at  Srinager
 in  3964  regarding  liberal  assistance  to
 drainage  programme  in  urban  areus

 -have  been  accepted;
 (b)  if  not,  the  reasons  therefor;  and
 (e)  whether  Government  propose  to

 Tiberalise  giving  assistance  by  way  of
 cent  per  cent  grant  for  survey  and  in-
 vestigation  of  urban  drainage
 schemes?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  8,  Murthy):  (a)  and  (b).

 ‘It  is  proposed  to  give  grants  to  the
 State  Governments  during  the  Fourth
 Five  Year  Pian  for  the  execution  of
 their  drainage  schemes  to  the  extent
 of  25  per  cent  to  be  shared  equally  by
 the  Centre  and  the  State  Governments
 Provided  sewage  is  used  for  agricul-
 tural  purpo:  N  ry  orders  in

 this  regard  arc  expected  to  be  issued
 shortly.

 (c)  It  is  proposed  to  set  up  Central
 Planning,  Investigation  and  Design
 Circles  in  the  various  States  with  00
 Central  assistance.  These  Circles  will
 carry  out  survey  and  investigation  of
 the  Urban  Drainage  Schemes  also.

 Ald  from  Japan
 308.  Shri  N.  K.  Sanghi:

 Ghri  Ramachandra  Veerappa:
 Shri  M.  Rampure
 Shri  Ebrahim  Sulaiman  Salt:
 Shri  ¥.  A  Prasad:

 Will  the  Minister  of  Finance  be
 pieased  to  state:

 rey  whether  the  Japanese  Govern-
 ment  have  promised  to  give  aid  to  the
 extent  of  67  million  dollars  to  India
 foe  the  current  year;  and

 ‘~>)  &  90,  in  what  particular  Indus-
 ‘try  the  aid  is  likely  to  be  utilised?

 Zhe  है... 4  Prime  Miniter  and
 Minister  of  Finance  (Shri  .Morar}i
 Desal:  (a)  and  (b).  In  the  Aid-Inudia
 Censortium  Meeting  held  in  April,  ‘1967,

 -stufls)  for  1907-68  was  considered  ap-
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 propriate.  Japan  ig  expected,  in
 suance  of  this,  to  maek  available
 project  aid  Sut  the  amount  of  aid
 the  categories  of  goods  to  be

 aa
 thereagainst  are  yet  to  be

 cided.

 झ्

 :

 ड़

 Import  of  Of}  from  Bamanis
 800.  Shri  N.  K.  Sanghi:

 Shri  Ramachandra  Verrappa;:
 Shri  M.  Rampare:
 Shri  Ebrahim  Suiaiman  Sait:
 Shri  Y.  A.  Prasad:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  an  agreement  for  the
 import  of  oi}  has  been  concluded  with
 Rumania;  and

 (०)  if  so,  the  main  features  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a):  Yes.

 (by)  The  contracts  provide  for  the
 import  of  54,000  tonnes  of  Superior
 Kerosene  and  50,000  tonnes  of  lubri-
 eating  oils  during  1967,

 Visit  by  President  of  The  World  Bank
 te  India

 S10  shri  N.  K.  Sanghi
 Shrimati  Tarkeshwari  Sinha;

 Shri  George  Fernandes:
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 Shri  Mohamed  Imam:
 Shri  Gadlilingana  Gowda:
 Shri  Virendra  Kumar  Shah:
 Shri  Bibhnti  Mishra:
 Shri  Prakash  Vir  Shastri:
 Shri  Ramachandra  Veerappa:
 Shri  Raghuvir  Singh  Shastri:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  nature  of  talks  Government
 had  with  the  President  of  the  World
 Bank:  and

 tb)  the  outcome  of  the  talks?

 The  Deputy  Prime
 Minister  of  Finance  (Shri  Mofarji
 Desai):  (a)  and  tb).  The  discussions
 held  with  the  President  of  the  World
 Bank,  during  his  recent  visit,  were  of
 a  general  nature  covering  matters  of
 mutual  interest  to  the  World  Bank
 and  India.  The  more  Important
 among  the  subjects  were  such  ques-
 tions  as  replenishment  of  funds  of  the
 International  Development  Association
 which  is  the  affiliate  of  the  World
 Bank  that  gives  soft  loans;  follow  up
 action  regarding  aid  to  India  for  1967-

 on  which  certain  conclusions  had
 been  reached  at  the  Consortium  held
 on  4-6th  April,  1967,  ete,

 Minister  and

 The  viait  enabled  Mr.  Woods  to  meet
 ‘Mombers  of  the  Government  and  oth-
 ere  पाती  ह... उ  ecquaint  himself  with  our
 cnrrem  It  provided  both

 for  exchange  of

 Parakka  Barrage
 34i.  Shri  Himatsingka;

 Dr.  Banen  Sen:
 Shri  Dhireshwar  Kalita:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  original  estimate  for  the
 Farakka  Barrage;

 (b)  whether  there  has  been  any
 change  in  the  said  estimate  and  if  80.
 to  what  extent;  and

 (७)  when  the  work  ig  likely  to  be
 completed?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L,  Rao):  (a)  The  original
 Project  estimated  at  Rs.  56  40  crores
 was  approved  in  April,  1960.  In  ‘1962,
 considering  the  upwarg  trend  in  prices,
 expenditure  sanction  for  Rs.  68.59
 crores,  on  ad  hoc  basis,  was  accorded.

 (b)  Due  to  increased  costs  ete..  there
 has  been  an  increase  in  the  estimated
 costs.  The  revised  estimate  is  being
 scrutinised  by  am  expert  committee.

 (ce)  The  work  will  be  substantially
 completed  by  1970-71,

 Investment  in  Public  Sector  in  Fourth
 Pinan

 ‘312,  shri  दि  Krishnamoorthi:  Wii!
 the  Minister  of  Planning  be  picased
 to  state:

 (a)  whetner  Government  have  any
 Proposal  to  reduce  4.000  crores  of
 rupees  of  investment  from  the  public
 sector  slone  in  the  Fourth  Plan  invest-
 ment;  and

 (b)  the  necessity  to  effect  the  cut  in
 the  public  sector  alone?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mebta):  (a)  and  =  (b).
 There  is  no  proposal  to  reduce  [ne  in-
 vestment  of  the  Fourth  Pian  by
 Rs.  4,000  crores.  The  draft  Outline  of
 the  Fourth  Plan  is  being

 Sirlegstes
 in

 the  light  of  the  changes  in  the  econo-
 mic  situation  that  have  taken  place
 since  it  was  published  and  the  extent
 of  revision  necessary  will  become
 known  after  the  review  is  completed.
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 Recorganisation  of  Planning  Commis-
 sion

 3l3.  Shri  V.  Krishnamoorthi:
 Shri  R.  8.  Vidyarthi:
 Shri  Yogendra  Sharma:
 Shri  M.  R.  Krishna:
 Shri  S.  R.  Damani:
 Shri  A.  B.  Vajpayee:
 Shrj  Shri  Gopal  89000;
 Shri  Brij  Bhushan  Lal:
 Shri  Sharda  Nand:
 Shri  B.  S.  Sharma:
 Shri  QOnkar  Lal  Berwa:
 Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  Kanwar  Lal  Gupta:
 Shri  Prakash  Vir  Shastri:
 Shri  Bharat  Singh  Chauhan:
 Shri  Ranjit  Singh:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Ram  Kishan  Gupta:
 Shri  Swell:
 Shri  S.  C.  Samanta:
 Shri  A.  K.  Kisku:
 Shri  S.  N.  Maiti:
 Shri  Tridib  Kumar  Chaudhuri:
 Shri  Yashpal  Singh:
 Shri  K.  Lakkappa:
 Shri  F.  K.  Ghosh:
 Shri  D.  C.  Sharma:
 Shri  Hem  Raj:
 Shri  P.  C.  Adichan:
 Shri  Indrajit  Gupta:
 Shri  Meetha  Lal:
 Shri  Sradhakar  Supakar:
 Shri  Bal  Raj  Madhok:
 Shri  Sidheshwar  Prasad:
 Shri  Shashi  Ranjan:
 Shri  Dhirendranath:
 Shri  K.  N.  Pandey:
 Shri  R.  Barua:
 Shri  C.  C.  Desai:
 Shri  70,  N.  Patodia:
 Shri  Y.  3,  Prasad:
 Shri  D.  S.  Patil:
 Shri  S.  K.  Tapuriah:
 Shri  Mohamed  Imam:
 Shri  Gadilingana  Gowd:
 Dr.  Mahadeva  Prasad:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  Administrative
 Reforms  Commission  has  recommend-
 ed  the  re-organisation  of  the  Planning
 Commission;
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 (b)  if  so,  the  salient  feature  there-
 of;  and

 (c)  the  extent  to  which,  the  recem-
 mendations  have  been  implemented?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (b).  Yes,
 Sir.  A  summary  of  the  recommenda-
 tions  as  containeg  in  the  Administra-
 tive  Reforms  (Commission  report  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  LT-379/67].

 (c)  The  matter  is  under  considera-
 tion.

 International  Monetary  Reform

 3l4.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  the  suggestions  of  the  U.S.A.
 and  the  E.C.M  Nations  regarding.
 international  monetary  reform;

 (b)  if  so,  the  nature  of  their  sugzes-
 tions  respectively,  and

 (c)  how  they  are  likely
 India’s  international
 mitments?

 to  affect
 monetary  com-

 Minister  and
 (Shri  Morarji

 The  Deputy  Prime
 Minister  of  Finance
 Desai):  (a)  Yes,  Sir.

 (b)  The  United  States  of  America
 is  reported  to  have  suggesteq  formu-
 lation  of  a  contigency  plan  to  create
 additional  monetary  reserves  backed
 by  leading  currencies  of  the  world  and
 managed  by  an  international  institu-
 tion  such  as  the  International  Mone-
 tary  Fund.  The  ECM  countries  have
 recently  declared,  inter  alia,  that  the
 international  liquidity  problem  could
 be  met  by  augmenting  the  drawing
 rights  from  the  International  Mone-
 tary  Fund.

 (c)  India  will  participate  in  an
 internationally  acceptable  plan  of
 international  monetary  reform,  The
 rights  and  obligations  of  participating
 countries  in  the  schemes  menticned
 above  have  not  been  fully  worked  out
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 as  the  various  suggestions  are  still  de-
 ing  discussed  in  the  I.MLF.  and  other
 forums.  It  is  too  early,  therefore,  to
 say  what  effect  these  schemes  will
 have  on  India’s  international  monetary

 3u5.  भी  सिद्धदबर  प्रसाद  :  क्या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  एलियाई  विकास  बेक
 ने  कार्य  करना  झारम्भ  कर  दिया  है;

 ्)  यदि  हां,  तो  बँक  ने  झब  तक
 कितना  कार्य  किया  है;  और

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या
 कारण  हैं  ?

 उप-प्रणान  मंत्री  तथा  जिस  मंत्री  (थी
 शोरारणी  देशाई):  (क)  से  (ग).  एशियाई
 बिकास  बैक  के  गवर्मरों  के  बोर्ड  की  पहली  बैठक,
 24  नवम्बर  से  26  नवम्बर,  1966  तक
 टोकियों  में  हुई  झौर  मनीसा,  फिलिपीन,
 में  9  दिसम्बर,  1966  को  बैंक  का,  कारबार
 के  लिए,  ग्रौपयारिक  छूप  से  उद्चाटन  किया
 गया  t  इसलिए,  बक  अपनी  झारंधिक
 अगस्था  में  है,  सौर  यह  मुख्य  रूप  से  झपने
 संवठनास्मक हाचि  को  भन्तिम  रूप  देने,  व्याव-
 लायिक  कर्मचारियों  की  भरती  करने,  प्रक्रिवा
 सम्बन्धी  नियम  बनाने  तथा  कुछ  नोति
 सम्बन्धी  मामलों  पर  विचार  करने  झ्ादि  के
 काम  में  जगा  हुछ है  :

 ण्  की  खोतो

 sre.  at  cer  जेजक  क  :
 जी.  Ad  सिह  भारती  :
 Mad  बारवेस्टीय  :
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 की  चु  सिलने  :
 ची  स्वी  क

 ब्या  लिस  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  देश  में  राज्यवार  कितनी  शूमि
 में  अफीम  को  खेती  होतो  है;

 (ख)  ग्या  देश  में  झफीम  की  खेती
 बढ़  रहो  है;  शौर

 (ग)  इस  वर्ष झब  तक  कितनी  अभ्रफोध
 का  उत्पादन  हुआ  है  ?

 उप-प्रणान  जंत्री  तथा  ति  सत्री  (st
 ओरारजी  देखाई)  :  (क)  ‘1966~-67
 की  फसल  में  देश  में  की  गई  पोस्त  की  कुल
 खेती  के  रकके  के  राज्यवार  आंकड़े  निम्न-
 लिखित  हैं  :

 राज्य  का  नाम  पोस्त  की  खेतो
 रकबा  (ट्टेक्टेयरों
 में)

 उत्तर  प्रदेश  3,499

 अध्य  प्रदेश  6,506

 राजस्थ-न  4,308

 14,213

 (a)  बोस्त  की  लेती  में  (1962-63
 से  लेभाकर  कणी  ही  होती  जा  रहो  है,  सिक
 ‘1966-67  में जब  कच्चे  कीम  के  निर्यात

 सम्बन्धी  दावित्वयों  को  पूरा  करने के  लिए
 कुछ  अधिक  लेते  की  इजाजत  दी  करी  की  $
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 ‘1966-67  को  समाध्त  छः:  चों  के  सुलना-
 त्मक  भांकड़े  इस  प्रकार  हैं

 पोस्त  की बचे
 खेती  का

 रकबा
 (हैक्टेयरों  में)

 1961-62  44,583
 (1962-63  25,  78  7
 1963-64,  21,066

 1964-65  I8.s94

 1965-66  12,064

 1966-67  14,213,

 (7)  इस  वर्ष  धफीम  के  उत्पादन
 का  अनुमान  70  यि  घनत्व  पर  470,000
 किलो  का  है

 Seizure  of  smuggled  Gold

 ‘317.  Shri  George  Fernandes:
 Shri  8.  M.  Joshi;
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:
 Shri  8.  M.  Banerjee:

 Witt  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  the  total  quantity  of  contra-
 bend  gold  seized  by  the  Cust  and
 other  Government  agencies  during  the
 ”  five  years;

 )  the  value  thereof  at  Indian  and
 International  prices;

 4c)  bow  this  gold  is  disposed  of:
 and

 (a  whether  there  have  been  cases
 ‘of  misappropriation  of  the  gold
 seizeg  by  certain  officials?

 MAY  25,  १५87  Written  Answera  yas

 Minister  of  Finance  (Shri
 Desai):  (a)  The  total  quantity  of
 contraband  gold  seized  by  the  Cus-
 toms  and  Central  Excise  authorities
 during  the  years  ‘1982,  ‘1963,  1964,  7965
 and  first  half-year  of  966  is  9929
 kgms,  The  information  in  respect  of
 the  second  half-year  of  966  is  being collected  and  wil)  be  laid  on  the  Table
 of  the  Sabha.

 (b)  The  value  of  the  gold  mentio-
 ned  in  (a)  above  at  international  rate
 is  Rs,  532  lakhs  (approx.).  The  market
 value  of  this  gold  is  Rs.  !i69  lakhs
 (approx.,).

 (c)  Golg  after  fiscation  is  d
 fed  in  the  Government  mint.

 |

 (a)  No  case  of  misappropriation  of
 the  gold  seized  has  come  to  the  no-
 tice  of  the  Government.

 &ceommodation  for  Homeless
 ‘318,  Shri  George  Fernandes:

 Shri  s.  M.  Joshi:
 Shri  Madhu  Limaye:
 Shri  ह  H.  Patel.
 Shri  Yashpel  Singh:
 Shri  8.  C.  Sumanta:
 Shri  Sid@heshwar  Prasad:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  ber  of  h  ded  to
 house  the  people  who  are  either
 homeless  or  live  in’  slums,  dilapi-
 dated  buildings,  hutments  and  sub-
 standard  houses;

 (b)  the  number  of  houses  which  are
 being  built  annually  by  the  Housing
 Boards,  private  and  public  sector  em-
 ployers  to  house  their  employees  and
 by  landlords;  and

 (c)  whether  Government  are  con~
 sidering  any  proposa!  to  start  a
 lottery  to  find  resources  for  housing
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 was  estimated  at  ii4  lakhs.  The  cor-
 responding  figure  for  rural  areas  was
 600  lakhs.

 (b)  On  छा  average,  about  40,000
 houses  are  being  built  annually  by  the
 various  agencies  under  the  social
 housing  schemes  of  this  Ministry.
 Statistics  of  houses  being  built  by  other
 public  authorities  (e.g.  Central  Minis-
 tries!  Departments,  States,  undertak-
 ings.  ang  local  bodies  etc.)  for  their
 employees  and  by  the  private  emplo-
 yersJandlords  are  mot  available.

 (c)  No  such  proposal  is  ynder  consi
 deration  of  the  Government  at  present.

 Operational  Programme  fer  1967
 319.  Shri  C.  €.  Desai:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  Prime  Minister  has
 issueg  a  directive  to  all  Central  Min-
 istries  to  prepare  an  operational  pro-
 gramme  for  ‘1967;

 (b)  the  exact  significance  of  the
 operational  programme  or  so-called
 performance  budget  for  each  Depart-
 ment;  and

 (c)  what  is  proposed  to  be  achieved
 by  preparing  such  programmes  and  in
 what  way  this  innovation  is  an  im-
 provement  for  the  better  over  the  pre-
 vious  position?

 The  Minister  of  Planning,  Petroteum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  and  (b).
 The  Ministries  have  been  advised  to
 frame  suitable  performance:  budgets
 for  the  next  twelve  months.

 (oe)  Performance  budgeting  purpcris
 to  place  the  accent  on  actual  perfor-
 mance  on  the  basis  of  physical  targets.
 etc.  and  implementation  of  program-
 mes  and  not  just  on  financial  utilisa-

 Unautheriaed  Occupation  ef  Govern-
 want  Quertere

 “Sb,  Sheet  0.  46,  Deeat:
 Nand:
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 Shri  J.  B.  Singh
 Shr}  Ranjit
 Shri  Bharat  Singh  Chauhan

 Will  the  Minister  of  Works,  Heusing
 apd  Supply  be  pleased  to  state:

 (a)  the  number  of  Government
 bungalows  in  occupation  of  unautho-
 rised  persons;

 (b)  the  rent  being  charged  from
 them,  and

 (c)  the  steps  Government  contem-
 plate  to  get  such  houses  vacated  in
 view  of  the  shortage  of  accommoda-
 tion?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works.  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  36  bangaiow
 type  accommodation.

 (b)  Rent  is  being  charged  at  mar-
 ket  rate.

 (c)  In  some  cases  eviction  procee-
 dings  under  the  Public  Premises  (Evic.
 tion  of  Unauthorised  Occupants)  Act,
 1958,  have  already  peen  started  and
 in  others  these  are  being  initiated.

 Excise  Duty  on  Petrel  and  Kerosene

 321,  Shri  Sequeira:  Will  the
 Minist  of  Fina  be  pleased  to
 State:

 (a)  the  Central  excise  duties  that
 were  levied  on  Petrol,  Kerosene,  Re-
 fined  Diesel,  Light  Diesel  and  Furnace
 Oil,  (i)  before  devaluation  (ii)  after
 devaluation,  in  rupees  per  kilolitre;

 (b)  the  additional  excise  duties
 levied  on  each  of  the  above  products,
 in  terms  of  rupees  per  kilolitre;  and

 (c)  the  proportion  of  the  sale  of
 each  of  the  above  products  to  the  total
 sales  of  all  the  above  products?

 The  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c).  The  information

 furnished  in  the  statement  laid  on.”
 the  Table  of  the  House.  [Pteced  in  Li~
 brary.  See  No.  L'T-380/67}.  Since  bots

 Light  Diese!  Oil  ang  Furteiae-Ol.  are
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 afsessable  to  duty  of  excise  in  terms
 of  metric  tonne,  the  statement  shows
 the  information  in  this  unit.

 Damage  to  Lands  duo  to  Floods
 Shri  Abdul  Ghani  Dar:  Wil)

 the  Minister  of  Irrigation  ang  Power
 be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  urged  the  State  Govern-
 ments  to  collect  data  regarding  the
 wastage  of  fertile  and  agricultural
 lands  every  year  due  to  non-construc-
 tion  of  bunds  during  the  floods;

 (b)  if  so,  the  total  area  of  fertile
 and  agricultural  lands  wasted  every
 year  in  each  State  as  a  result  there-
 of;  and

 {c)  the  financial  assistance  being
 given  to  each  State  to  construct
 bunds  over  rivers  during  the  next
 three  years?

 ‘The  Minister  of  Irrigation  ana  Power
 (Dr,  K.  L.  Rao):  (a)  Yes,  the  State
 Governments  have  been  requested  to
 supply  every  year  information  rela-
 ting  to  flood  demages,  which  includes
 total  area  and  the  cropped  area  affec-
 ted  by  floods.

 (b)  The  floods  on  an  average  affect
 an  afea  of  about  50  lakh  acres  annu-
 ally,  of  which  the  cropped  area  is
 about  30  lakh  acres.

 (ce)  Financial  assistance  by  way  of
 lipans  is  given  to  State  Governments
 for  execution  of  flood  control  schemes

 this  purpose  is  decided  every  year,  as
 a  part  of  the  overall  plan  outlays  and
 the  provision  in  the  interim  budget
 for  the  current  year  is  Rs.  9  crores.

 इक!  Hydre-Elcotsie  1
 328.  किकिया,  N.  Grevkantan  Nair:
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 Shri  com  Janarébamae:
 Mangiathamadem

 Will  the  Minister  of  Irrigation  and Power  be  pleased  to  atate
 (a)  whether  the  Canadian  Govern.

 ment  have  agreed  to  the  new  pro- Posals  of  the  Central  Government  for the  supply  of  know-how  of  the  com-
 ponants  and  the  raw  materials  for
 the  Third  Set  of  generator,  in  addi-
 tion  to  the  supply  of  the  two  complete
 sets  for  the  Idikki  Hydro-Electric
 Project;

 (b)  if  not,  the

 732

 reasons  therefor;

 (c)  the  present  position  regarding the  commissioning  of  the  first  part  of
 the  Idikki  Scheme  by  the  year  ‘19707

 The  Minister  of  [Irrigation  and
 Power  (Dr.  K.  L.  Bao):  (a)  and  8).
 Confirmation  from  the  Canadian
 authorities  about  their  acceptance  3
 the  proposal  is  awaited.

 (०)  According  to  present  indications,
 it  is  expected  that  the  first  unit  of
 330  MW  would  be  ready  for  commis-
 siong  in  1970-71.

 Investment  of  Unacceunted  Mency  in
 Houstag  Schemes

 324.  Shri  Sezhiyan:  Wili  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  any  proposals  to  allow  invest-
 ment  of  unaccounted  money  in  hous-
 ing  schemes  in  big  cities,  without  the
 need  to  disclose  the  source;  and

 (b)  if  30,  the  decision  taken  there-
 on?

 The  Deputy  Prime
 Minister  of  Finance
 Deeai):  (a)  Yea,  Sir.

 (b)  Such  a  concession  has  not  been
 considered  to  be  necessary  as,  recent-
 ly,  two  schemes  for  voluntary  dis-

 Minister  and
 (Shri  Moerarji
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 कोढ़  उन्मूलन  केन्द्र

 325.  श्री  ऑ्रॉकार  लाल  बेरवा !

 क्या  स्वास्थ्य  एवं  परिवार  नियोजन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार

 चालू  वर्ष  में  और  अधिक  कोढ़  उन्मूलन  केन्द्र

 खोलने  के  प्रस्ताव  पर  विचार  कर  रही  है;

 (ख)  यदि  हां,  तो  वे  कहां  और  कब

 स्थापित  किये  जायेंगे;  और

 (ग)  विश्व  स्वास्थ्य  संगठन  अथवा

 किसी  अन्य  देश  से  इस  मद  के  लिये  कितनी

 सहायता  मिलने  की  सम्भावना  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय

 में  उपमंत्री  (श्री  ल्०  सु०  मृति)  :  (क)
 शर  (@).  राष्ट्रीय  कुष्ठ  नियंतत्न  कार्यक्रम  के

 अन्तर्गत  कुष्ठ  नियंत्रण  एकक  खोले  जा

 रहे  हैं,  कुष्ठ  उन्मूलन  केन्द्र  नहीं  t

 ऐसे  केन्द्रों  की  संख्या  तथा  वे  स्थान  जहां

 ग्ठ्न्हें  967-68  के  चालू  वित्तीय  वर्ष  में

 खोलने  का  विचार  है,  इस  प्रकार  हैं:--

 क्रम  राज्य/संघ  क्षेत्र  i967-68  में

 "संख्या  का  नाम  खोलने  के

 लिए  प्रस्त्तृवित

 कुष्ठ  नियंत्रण

 एककों  की
 संख्या

 l.  मद्रास  2

 2,  मैसूर  |

 3.  उड़ीसा  3

 4.  उत्तर  प्रदेश  हक
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 (7)  विश्व  स्वास्थ्य  संगठन  और

 संयुक्त  राष्ट्र  बाल  कोष  से  निम्नलिखित

 सहायता  मिलने  की  संभावना  है  —

 विश्व  स्वास्थ्य  संगठन  :

 अल्पकालीन  परामशंदाता  2

 संग्रल्पकालीन  परामशंदाता  कुष्ठ
 नियंत्रण  कार्यक्रम  में  काम  करने

 वाले  राज्यों  के  कुष्ठ  रोग  अधि-

 कारियों  तथा  अन्य  चिकित्सा  अधि-

 कारियों  के  लिए  पर्यटन  शिक्षा-

 वृत्तियां  .  4

 संयुक्तराष्ट्र  बालकोष

 गाड़ियां  8

 मोटर  स्कूटर  ‘  .  36

 सूक्ष्मदर्शी  यंत्र  8

 ट्रान्जिस्टराइज्ड  माइक्रोफोन  pa

 प्रशिक्षाथियों  को  छात्रवृतियां  .  99000

 रुपये

 (लगभग  )

 ग्रौषधियां  डी  ०डी०  एस०  00

 की  टिकियां  fT ogto  की

 4  करोड़
 =  50  लाख

 दि०

 25

 मि०
 ग्रा०  की

 8

 करोड़
 78  लाख

 टि?

 इलेक्ट्रिक  डुप्लिकेटर  हि  ]

 गणना  मशीन...  ]
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 प्लाहों  का  जिकास

 326.  श्यी  झोकार  स्वाल  लेरया :  क्‍या
 निर्माण,  आवास  तथा  संभरण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली
 विकास  प्राधिकार  दिल्‍ली  महानगर  क्षेत्र
 में  बड़ी  संख्या  में  लाटों  का  विकास
 कर  रहा  है;

 (ख)  कब  तक  प्लाट  तैयार  हो  जाने
 को  सम्भावना  है;

 (7)  बस्पीवार  फिननें  प्य्व्टों  का
 विकास  किया  आयेगा:

 (घ)  ये  प्लाट  जनता  को  किस  तरीके
 से  बेचे  जायेंगे;

 (ड)  क्‍या  सरकार  को  प्लाटों  की
 बिक्री  के  वर्तमान  सरीक  में  बुटियों  के  बारे
 में  शिकायतें  मिली  हैं:  और

 (=)  यदि  हा,  तो  इन  शिकायतों
 को  दूर  करने  के  लिये  क्‍या  कार्यवाही  की
 गई  है?

 जिर्णाण,  झायास  तथा  संभरण  मंजालय
 में  उपभंत्री  (सो  gears  सिंह)  :  (क)
 शौर  ख).  जीहां।  मा,  i967  सक
 9690  रिहायशी  चा  748
 झऔद्योगिक  प्लाटों  का  विकास  कर
 दिया  गया  है  !  मार्च,  968  तक  4500
 अन्य  प्लाटों  को  विकासित  किये  जाने  की
 संभावना  है  |

 (ग)  विवरण  समझा  पटल  पर  रखा
 चिया  गया  है  [पुस्तकालय  @  van  नया।
 देखिये  हंक्या  qe  ze  331/67)

 (*)  से  (9).  जिन  व्यक्तियों  को
 भूमि  सरकार  के  द्वारा  झजिस  कर  लो  गयी
 है  तथा  जो  लिम्स  भाग  वर्ग  में  झाते  हैं,  भ्र्भात
 जिनकी  अय  6.000  रुपये  प्रति  वर्ष  से  कम
 है,  उन्हें  पतर-निर्धारित दरों  पर  प्लाट  झार्वटित

 MAY  25,  3967  736-

 किये  जाते  हैं  1  निम्न  भाय  चर्म  के  लोगों  को
 झाबंटन  लांटरी  के  द्वारा  किया  जाता  है  ।
 200  बर्ग  गज  तथा  इससे  झधिक  माप  के  प्ला्टों

 को  नीलाम  कें  द्वारा  बेंचा  जात  है  प्लाटों  को
 नीलाम  के  द्वारा  बचे  जाने  को  कुछ  झालो-
 चना  हुई  है  तथा  इस  सामले  पर  सरकार
 ध्यान  दे  रही  है  ।

 Written  Answers

 Tapping  Water  from  Jamuna  Bed
 near  Deihi

 327.  Shri  Bishwunath  Roy:
 Shri  Sharda  Nand:
 Shri  Bharat  Singh  Chanhan:
 Shri  Ranjig  Singh:

 Will  the  Minister  of  Health  and:
 Family  Planning  be  pleased  to  stat:

 (a)  whether  the  scheme  to  tap
 water  from  under  the  bed  of  the
 Jamuna  near  Delhi  has  been  finalised;
 and

 (९७)  af  so,  the  details  the:eof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  8,  Murthy):  (a)  Yes.

 (b)  Ms.  Mascarenhas  and  Tarapore-
 vala  who  were  engaged  by  the  Delhi
 Municipat  Corpyration  for  carrying Gul  explorations  of  the  Yamuna  hed
 with  a  view  to  finding  out  the  under.
 ground  water  potentialities,  have  in-
 dicated  that  water  in  the  neighbsur-
 hood  of  20  MGD  could  be  obtained  by
 installing  7  to  ४  wells  with  laterals  at
 an  estimated  cost  of  Rs.  80  to  88  Jakhs.

 In  the  first  instance,  the  firm  has
 reccommended  the  installation  of  only 2  wells  with  laterals  at  an  estimated
 cost  of  Rs.  20  to  22  Jakhs.  These-
 wes  which  are  expected  to  yield
 about  2.5  MGD  of  water  will  be  के
 meters  in  diameter  gunk  to  a  depth  of
 70  ft.  below  the  bed  of  the  River  end
 si-tteq  collector  pipes  driven  horison-
 tally  in  8  to  40  radia}  directions  from:
 the  wells,
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 dere  राज्य  चिथयुल  बोर्ड  के  कर्मचारी

 328.  ह / ह  झोकाश  लाल  लेरथा  :
 को  मोहन  सिह  :
 थनी  Ho  ऋर०  पटेल  :
 थनी  शाम  सिह  पह्रायरबाल  :

 क्या  सिचाई  झोर  जिश्युत  मंत्रो  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रप्रैल  967.
 के  भन्तिम  सप्ताह  से  पंजाब  राज्य  विद्यत
 बोर्ड  ह 3  i8,000  कमंचारियों  ने  बड़े  वैमाने
 पर  छुट्टी  लो;

 (ख)  यदि  हां,  तो  उसके  कारण  क्‍या
 हैं;

 (ग)  जिन  राज्यों  में  इसके  परिणाम-
 स्वरूप  विद्युत  सम्भरण  में  बाघा  पड़ी,  उनके
 नाम  क्‍या  हैं;

 (ध)  क्या  केन्द्रीय  सरकार  ने  इस
 मामले  भें  हस्तओप  किया.  है;  और

 (=)  यदि  हां,  सो
 क्‍या  हैं?

 सिचाई  व  _ चिच्चुत  मंत्री  (डा०  Feo  ao
 re):  (क)  पंजाब  राज्य  बिजलो
 बो  के  प्रधिकांश  नान-गर्जेटेड  कर्मचारियों
 ने  26  अप्रेल से  30  अ्रधैल  तक  'झाकस्मिक
 छुट्टी  के  लिये  प्रार्थना  पत्र  दिए  थे।  29  प्रैस
 को  उन्होंने  झपना  आन्दोलन  बन्द  कर  दिया
 था  श्रोर  ये  .6  पैल  मे  लेकर  तब  तक  झपनी

 डबूटी  पर  नहीं  ाण  ।

 (ल)  संगठित  पंजाय  राज्य  बिजली  बोर्ड,
 इसके  विषटित  होने  से  पू्वे,  के  कर्मचारियों
 के  बेतन-मानों  मे  पुनरोकण  को  मांग  पर
 जोर  देने  के  सिये 1

 उसके  परिणाम

 (4)  अम्समू  और  काश्मीर,  हरियाणा,
 पंजान  चौर  राजस्थान  के  राज्य  तथा  चअण्डी-
 गढ़े,  दिल्‍ली  झोर  हिमाचल  प्रदेश  के  संभीय
 ह... अल
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 (7)  शर  (झ).  भ्रापत्काल
 में  काम  आने  वाले  व्यक्तियों  के  भ्रवन्ध  के  लिये
 कुछ  बंदोबस्त  किए  जा  रहे  7  किन्तु  इस
 प्रस्ताव  को.  कार्यान्वत  करना  ग्रावश्यक
 नहीं  समझा  गया  क्योंकि  आन्दोलन  29
 अप्रैल  की  रात  की  समाप्ल  हो  गया  था

 Excise  Coliectorate
 229.  Shri  Sradhakar  Supakar:

 Shri  Chintamani  Panigrabi:
 Will  the  Minister  of  Fimance  be

 pleased  to  state:
 fa)  whether  in  view  of  the  rise  in

 the  Central  Excise  Revenue  and  work-
 load,  some  new  excise  Collectorates
 are  to  be  established;  and

 (b)  if  50,  the  location  of  the  new
 Collectorates?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji Desai):  (a)  The  Government  are  not
 considering  just  now  any  proposal  for
 relting  up  new  Central  Excise  Cci-
 lectorates.

 (by  Does  not  arise.
 Land  Prices  in  Deihi

 336.  Shri  Liladhar  Kotoki:  Will  the
 Minister  of  Works,  Housing  ana  Sup-
 Ply  be  pleased  to  state:

 (a)  whether  Government  propose
 to  review  Dethi's  housing  policy  to
 bring  down  land  prices  and  step  up
 building  activity;  and

 (b)  whether  any  special  change  is
 likely  to  be  made  in  the  policy  as  far
 the  employees  in  Government  service
 are  concerned?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh);  (a)  Certain  pro-
 posals  for  liberalising  the  Scheme  of
 Large  Scale  Acquisition.  Development
 and  Disposal  of  Land  in  Delhi,  are
 under  consideration  The  hotsing
 problem  of  Delhi  is  also  undegSpn-
 stant  review  with  a  view  te  asccele-
 rating  the  pace  of  construction  of
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 houses  in  the  public  and  private
 sectors.

 (b)  No.

 Public  Undertakings
 33l.  Shri  Liladhar  Kotoki:

 Shri  च  हि,  Laskar.
 Shri  Sradhakar  Supakar:
 Shri  shri  Gopal  Saboo:

 Will  the  Minister  of  Fimante  be
 pleased  to  state:

 (a)  whether  changes  are  proposed
 to  be  made  in  Government  Financial
 Rules  in  industrial  establishments  to
 improve  functioning  of  the  public  sec-
 tor  undertakings;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  industrial
 enterprises  have  their  own  rules  and
 Procedures  in  accordance  with  the  ad-
 ministrative,  technical  and  financial
 powers  vested  in  them  under  the  res-
 pective  Articles  of  Assoiatiun  Statutes.
 In  framing  such  Rules,  the  enterpris-
 es  have  to  keep  their  commercial  re-
 quirements  in  view  and  not  merely
 follow  the  Government  Rules.  Gov-

 ernment  had  delegated  some-time  ago
 enhanced  powers  to  the  enterprises
 for  incurring  capital  expenditure,  in-
 viting  and  accepting  tenders,  creation
 and  filling  up  of  various  posts.  ete.
 within  limits  specified  in  each  case.
 “Thise  arrangement  is  considered  ade-
 quate  for  the  present  No  specific
 proposat  for  making  any  further
 changes  is,  therefore,  under  consider-
 ation.  The  position  would,  however,
 be  reviewed  ag  and  when  necessary.

 चिंजिककनण  ef  Ore  to  Japan  under  Barter
 arrangements

 383.  ।  A,  K.  Gopaian:
 Shri  ्,  Ramamarti:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  are  pur-
 #uing  the  propose]  ta  have  berter

 MAY  25,  967  Written  ह!  749

 atrangements  with  Japan  under
 which  she  would  supply  us  vessels
 against  ore  exports  by  India  to  that
 country;

 (b)  whether  Government  have
 held  some’  discussions  with  the
 Japanese  Stee)  Mill  Mission  recently;

 (c)  if  so,  the  progress  made  in  the
 negotiations  so  far;

 (d)  whether  Government  have
 considereg  the  impact  of  devaluation
 on  such  a  barter  arrangement;  and

 (e)  if  so,  the  conclusions  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  No,  Sir.

 (ci  to  ed.  Do  not  arise.
 Protected  Water  Supply  Scheme  for

 Cannanore  in  Kerala
 833.  Shri  A.  K.  Gopaian:

 Shri  P,  Ramamartt:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:
 (a)  whether  Government  have

 received  any  representation  from  the
 District  Development  Association,
 Cannanore  (Kerala)  about  a  scheme
 of  Protected  Water  Supply  for  Can-
 nanore,  Tellicherry  and  Mahe;

 (७)  if  so,  whether  Government  have
 considered  it;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  8.  Marthy):  (a)  Yes.  A
 memorandum  was  submitted  by  the
 District  Development  Association
 Cannanore  in  August,  966  to  the  Ex-
 Union  Minister  for  Health  ang  Famity
 Planning  requesting  for  the  early  ap-
 proval  of  Combined  Water  Scheme  for
 Cannanore,  Tellicherry  and  Mahe.

 (b)  and  (2),  Pare  I  of  the  Scheme
 was  approved  of,  the  30th  November,
 966  for  execution  under  the  National
 Water  Supply  and  Sanitation  Pro-
 gramme  (Urban)  at  an  estimated  cost:
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 of  Ra.  88.2  lakhs.  Engineering
 ‘detail,  in  respect  of  part  II  of  the
 scheme  are  still  awaited  from  the
 Government  of  Kerala.
 Education  fer  Tribal  Feeple  in

 Attappadi  Tribal  Area  (Kerala)
 ‘835.  Shri  A.  हैं,  Gopalan:

 Shri  ह  Ramamarti:
 Shri  है,  K.  Nayanar:
 Shri  RB.  Umanath:

 Will  the  Minister  of  Social  Welfare
 ‘be  pleased  to  state:

 (a)  the  steps  taken  by  the  Central
 Government  for  the  education  of  the
 Tribal  people  in  Attappadi  Tribal
 area  of  Kerala;  and

 (b)  whether  Government  propose
 to  construct  a  High  School  in  Agali
 for  the  tribal  people?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phalrenw  Gnha):  (a)  and  (b).  The
 requisite  information  has  been  called
 for  from  the  Government  of  Kerala
 and  will  be  laid  on  the  Table  of  the
 Houre  as  soon  as  possible.

 Accommodation  for  Secretaries  and

 Will  the  Minister  of  Works,  Housing
 ang  Supply  be  pleased  to  state:

 (a)  the  total  covered  space  (plinth
 area)  that  a  Departmental  Secretary

 4s  entitled  to  get  for  his  residence;
 (b)  the  total  garden  area  that  they

 are  entitled  to  get;  and
 (c)  the  covered  space  a  Member  of

 Parliament  is  entitled  to  get?
 The  Deputy  Minister  ly  the  Minit-

 try  of  Works,  Housing  and  Supply
 (Surf  Iqbal  singh):  fa)  Secretaries  to

 are  entitled  to  type  VIII
 accommodation.  The  plinth  erea  of
 old bar  oe

 in  this  type  varies  from
 eguare.  meters  to  479.5  square

 (b)  No  scale  has  been  prescribed
 for  garden  areas  but  most  of  the  old
 houses  in  type  VIII  have  large  com-
 pounds.

 (c)  No  scales  have  been  prescribed
 for  residentiai  accommodatio,  for
 MPs.  The  plinth  area  of  houses  and
 flats  in  the  M.P.  pool  varies  from
 74.79  square  meters  to  407.0  square
 meters.

 India  Automobiles  (P.)  Ltd.,  Calcutta
 337.  Shrj  Jyotirmey  Basu:  Wil]  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  India
 Automobiles  (P)  Ltd.  a  firm  of
 motor  dealers  in  Calcutta  connected
 with  Hindustan  Motorg  Lid,  was
 wound  up  some  years  ago;

 (b)  the  amount  of  tax  dues  from  the
 Company  at  the  time  of  its  winding
 up;

 (c)  whether  the  dues  were  not  fully
 cleared  at  that  time;

 (@)  the  steps  Government  have
 taken  to  realise  those  dues;  and

 (e)  whether  it  is  a  fact  that  almost
 the  same  sey  of  people  starteg  a  firm
 in  the  name  of  India  Automobile
 (1960)  Ltd.  in  the  adjoining  premises?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  There  are  two  concerns,
 viz..  M/s.  India  Automobiles  (firm)
 and  M's.  India  Automobiles  (1960),
 Ltd.,  (a  limited  company)  connected
 with  Hindustan  Motors  Ltd.  Both
 the  concerns  are  still  doing  business
 and  none  of  them  has  been  dissolved
 or  wound  up.

 (b)  to  (a).

 (e)  According  tg  the  information
 available  with  the  Department,  none
 of  the  partners  of  M's.  India  Auto-
 mobiles  is  connected  with  Mjs,  Incia
 Automobiles  (1960)  Ltd.

 Do  not  arise.
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 Reserve  Bank  of  India  Steering  Group on  Incomes,  Wages  and  Prices
 338.  Shri  Ram  Kishan  Gupta:

 Shri  Yogendra  Sharma:
 Shri  5.  R.  Damani:
 Shri  Sharda  Nand:
 Shri  Ranjit  Singh:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heer}i  Bhai:
 Shri  Bharat  Singh  Chauhan:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  250  on  the  30th
 March,  967  and  state:

 (a)  whether  Government  have  since
 considered  the  Report  of  the  Reserve
 Bank  of  India  Steering  Group  on
 Incomes,  Wages  and  Prices;  and

 (b)  if  so,  the  eutcome  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance,  (Shri  Morarji
 Desai}:  (a)  and  (b).  The  matter  is
 still  under  consideration,

 Central  Housing  Board
 339.  Shri  Ram  Kishan  Gupta:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuljeshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:

 ‘Will  the  Minister  of  Works,  Heus-
 img  and  Sapply  be  picased  to  refer  tu
 the  reply  given  to  Unstarred  Question
 No.  707  on  the  6th  A»ril,  1967  and
 state:

 (2)  whether  final  decision  has  since
 been  taken  regarding  the  proposal  to
 set  up  Central  Housing  Board;  and

 “(b>  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minie-
 try  of  Werks,  Housing  ang  Supply
 (Shri  tqbal  Singh):  (a)  and  (b).
 Yes.  The  proposa)  has  been  held  in
 abeyance  for  the  time  being,  in  view
 of  the  financial  stringency.
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 परियार  विधोजन  क
 340.  गनी  राम  थोपाल  ome  बाले  :

 क्या  स्वास्थ्य  तथा  परिक्रार  नियोजन  मंत्री
 यहे  बताने  की  कृपा  करेंगे  कि  :

 (क)  ऐसे  पुरुषों  सथा  'महिलाशझों  को
 पृथक  पृथक  संख्या  क्‍या  है  जिन्होंने  अब  तक
 परिवार  नियोजन  कार्यक्रम  के  अन्तर्गत  झपना
 वन्ध्यीकरण  करा  लिया  है  भ्रथवा  लप  लगवा
 लिये  हें;

 (ख)  इस  काम  के  लिय  कितने  केन्द्र
 खोल  गये  है;  इस  काम  पर  कितने  डाक्टर
 तथा  नें  लगाई  गई  हैं  लथा  सरकार  इस  पर
 कितना  खर्च  करतो  है;

 (ग)  क्‍या  यह  सच  है  कि  बन्ध्यीकरण
 कराने  तथा  लूप  लगवाने  से  कई  सहिलाझो  को
 रोग  लग  गये  है  तथा  उनमें  से  बहुत  सी  महि-
 लाझों  की  म्स्यु  हो  गई  है;

 (घ)  यदि  हां,  तो  उनकी  संख्या  कया
 क्या  है:

 (३)  क्‍या  यह  भी  सब  है  कि  बकौल,
 प्रोफेसर,  डाक्टर,  व्यापारी  तथा  शैक्षिक
 बगों  ने  परिवार  नियोजन  में  प्रति  श्ली  ली
 है  जबकि  श्रमिक  वर्ग  ले  बिल्कूल  रुचि  नही
 लो  है;  और

 (ज)  यदि  हा,  तो  क्‍या  भविष्य  में  देश
 बुद्धिजोबी  लोगों  को  संख्या  कम  नहीं  हो

 जायेगी  ?

 स्वास्थ्य  शौर  पदरियार  नियोजन  मंत्रालय
 में  उपभंत्री  दी  wo  Yo  नति)  :  ()
 और  ख).  अपेक्षित  मुबना  जितनी  उपशलब्ध
 है,  समा  पटल  पर  रखे  गये  विबग्ण  में  #
 फिरिटक्ालय  में  रखा  तथा।  देस्स्थि  ह ३
 छएश०  tte  382/67]

 (ग)  भौर  (घ).-  जो  नहीं  1  'गसबन्धी
 और  जूप  से  कोई  बीयारी  नहीं  होती  है  i
 लूप  पहनने  के  बाद  कम  स्थियों  में  कुछ  रक्त
 वाह  झौर  पीड़ा  जैसे  छोटे  प्रभावों  की  सूचना
 मिली है  -  अधिकांश  रूप  में  के  सि:
 जस्थानी  होते  हैं  जौर  डीके  शिकस्त  के.

 744.
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 इनमें  कमी  की  जा  सकती  है  ।  नस-
 बन्धी  या  लूप  के  परिणामस्वरूप  लूप  मृत्य
 होने  का  कोई  समाचार  नहीं  है  ?

 (ड)  जहां  वकील,  प्राध्यापक,  डाक्टर
 अयापारी  धौर  शिक्षित  वर्ग  परिवार  नियोजन
 में  सक्तिय  दिलचस्पी  ले  रहे  हैं  ।  वहां  मजदूर

 “वर्ग  भी  परिवार  नियोजन  के  तरीकों  का  पालन
 कह  रहे  है।  कई  उद्योगों  और  बागानों  झादि  में
 कर्मचारियों,  जिनमें  मजदूर  भी  शामिल  हैं,  की
 भलाई  के  लिए  परिवार  नियोजन  कार्यक्रमों
 को  झारम्भ  किया  गया  है  ओर  ये  इससे  लाभ
 भी  उठा  रहे  है

 (a)  जो  नहीं  प्रायः  सामाजिक
 यरिवर्मन  पहले  कुशल  वर्गों  में  झाता  है,  किर
 अध  मशल  वर्गों  में  श्रोर  अनत  में  अकुशल  वर्गो
 में  98  जैसे  अकसर  और  सामाजिक  वाता-
 बरण  में  सुधार  आता  जाता  है,  यह  झपना
 आदश  रूप  ले  लेता  है  ।  संक्रान्ति  का  यहो
 साधारण  क्रम  प्रतीत  होता  है  ।  हमारा  देश्य:
 देश  में  इसी  क्रम  मे  तेजी  लाना  है  ।

 Apna  Bazar,  INA  Colony,  New  Dethi
 342.  Shri  Bhogendra  Jha:

 Shri  K.  M.  Madhakar:
 Wiil  the  Minwster  of  Works,  Hous-

 ing  and  Supply  be  pleased  to  state:
 (a)  the  terms  and  conditions  on

 which  Government  have  given  the
 premises  of  I.N.A.  colony  to  Apna
 Bazar;

 (७)  whether  the  Ministry  is  asking
 for  4  per  cent  of  the  gross  turnover
 towards  rent;  and

 fc)  if  go,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works  Housing  and  Supply
 (Shri  Iqbal  Singh):  (४)  Government
 have  allotted  224  shops  in  the  INA.
 Colony  te  the  Super  Bazar  Authorit-
 jes,  Economie  rent  is  being  charged.

 (by  Mo,

 fe)  Dees.  net  arise.

 Purchase  of  Land  by  Dr.  Dharma
 Teja

 343.  Shri  Bhogendra  Jha:
 Shri  K.  M.  Madhukar:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  investigation  into  the
 transaction  of  purchase  of  land  by
 Dr.  Dharma  Teja’s  relations  has  been
 completed;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Prime  Minister

 Minister  of  Finance
 DeSai):  (a)  No,  Sir.

 and
 (Shri  Morarji

 4b)  Does  not  arise.

 Government  Bungalows  kept  vacant
 ig  Memory  of  Deceased  Prime  Minis-

 ters  and  other  Ministers
 344.  Shri  Baburao  Patel:  Will  the

 Minster  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (9)  the  number  of  bungalows  and
 their  jocations.  kept  unoccupied  in
 New  Delhi  in  memory  of  the  deceased
 Prime  Ministers  and  other  Ministers;
 and

 (b)  how  long  they  are  going  to  be
 kept  unoccupied  in  spite  of  the  acute
 shortage  of  accommodation  in  Delhi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works  Housing  ang  Supply
 (Shri  Iqbal  Singh):  (a)  No  bungalows
 from  the  general  peo!  have  been  kept
 unoccupied  in  New  Delhi  in  memory
 of  deceased  Prime  Ministers  or  other
 Ministers

 (b)  Does  not  arise.

 दिल्ली  भें  पीने  के  पानी  को  कभी
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 थ्बी  सिद्धेक्यर  प्रसाद  :
 ली  एस०  एस०  नों,  :
 कौ  झारदा  ह... ड  :
 की  बुज  भूजण  लाल  :
 को  अटल  बिहारी  बाजपेबी  :

 क्‍या  wre  एवं  परियार  नियोजन  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  मच  है  कि  दिल्‍ली  में
 यीने  के  पानी  की  कमी  है  जो  ग्रीष्मकाल  में
 गम्भीर  रूप  धारण  कर  लेती  है;

 (ख)  यदि  हां,  तो  क्‍या  इस  कमी  को
 दूर  करने  के  लिये  सरकार  ने  कुछ  योजनायें
 बनाई  हैं;  और

 (ग)  ये  योजनायें  कब  कायान्वित  को
 जायेंगी  ?

 स्थास्ण्य  एथं  बश्लार  नियोजन  मंत्रालय
 में  उपसंत्री  (ी  wo  go  मृति)  :  (*)
 शंभियों  में  पहले  पानों  को  प्रत्यधिक  कमी
 हुआ  करनी  थी।  तथापि  अब  स्थिति  कॉफी
 खुघर  गई  हैं  t

 (4)  जौर  (ग).  जो  हां  ।  दिल्‍ली  में
 पानी  की  सप्लाई  को  बढ़ाने  के  लिये  कुछ
 योजनायें  बनाई  गई  है  तथा  कुछ  पर  विचार
 हो  रहा  है  Z  यदि  धन  उपलब्ध  होता  रहा
 ह... ड  सभी  योजनाएं  सम्भकत:  अगली  तीन
 ओजनाओं  में  पूरी  हो  जायेंगी  ।  किन्तु  झाशा  है,
 कुछ  योजनाएं  ौथी  वंग  वर्षीव  योजना  में
 दी  पूरी  हो  जायेंगो

 were  के  भनिर्णीत  गाणसे

 346.  डा०  राम  मनोहर  सोहिया
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 (क)  वर्ष  t966-67  के  झम्त  में
 झाय  कर  विभाग  के  पास  पिछले  दो  बचों  से
 झधिक  अवधि  से  झाय  भथवा  कर  को  राशि
 के  निर्धारण  के  कितने  विवादास्पद  मामले
 झनिर्णोत  पड़े  थे;

 (ख)  इनमें  से  कितने  मामले  अनिर्णीत
 पड़े  हैं;  और  वे  कितने  वर्षों  से  भ्निर्णीत  पड़े
 हैं;  और

 (ग)  झाय  कर  सम्बन्धी  सामलों  को
 उचित  रूप  से  तथा  ठोक  समय  पर  निपटाते
 के  लिये  सरकार  का  कया  उपाय  करने  का
 विचार  है  ?

 उप-अरणात  मंतजी  तथा  बिस  मंत्री  (ली
 मोरारणी  बेसाई)  :  (क)  प्रपीलोय
 महायक  आवृक्‍्ता  के  पास  3]  सा,  1967
 को  दो  क्ष  से  अ्रधिक  समय  से  प्रनिर्णोत
 पढ़ी  श्ाय  कर  के  सामलों  को  झपीलों  की
 संख्या  79i2  है  a

 (खि)  दो  वर्ष  से  भ्रधिक  समय  से
 झनिर्णीत  पड़ें  इन  मामलों  का  ब्यौरा  इस
 प्रकार  है  :

 Development  of  Calcutta
 347,  Shri  Indrajit  Gupta:

 Sbri  BH.  N.  Muakerjec:
 Will  the  Minister  of  Planning  be

 pleased  to  state:
 (a)  whether  discussions  were  re-

 cently  held  with  the  West  Bengal
 Government  regarding  the  Central
 assistance  for  the  State’s  Re.  80  crores
 plan  for  Calcutta’s  development;  and

 (b)  if  ,  the  outcome  thereof?

 (Shri  Aseka  Mehta):  (a)  Yes.

 (b)  The  State  Government  have
 been  requested  to  expedite  the  finali-
 aation  of  the  Calcutta  Metropolitan
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 Feace  Corps  Volunteers
 248.  Shri  Indrajit  Gupta:

 Shri  Mokan  Swarup:
 Will  the  Minister  of  Finance  be

 Pleased  to  state:
 (a)  the  total  number  of  Peace  Corps

 Votunteers  in  India  on  the  350  March,
 1967;

 (b)  their  State-wise  distribution;
 (९)  the  names  and  broad  details  of

 the  project  on  which  they  arc  work-
 ing;  aad

 (d)  the  number  of
 each  project?

 volunteers  in

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Mesai):  (a)  256  American  Pescz
 Corps  Volunteers  were  working  in
 India  as  on  3Ist  March,  ‘1967,

 (b)  to  (d).  Two  statements
 showing  the  state-wise  and  frojec!
 wise  distribution  of  Peace  Corps
 Volunteers,  and  the  second  giving  the
 broag  details  of  the  projects  are  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-383/67}.

 one

 Foreign  Investment  in  Fertiliser
 Industry

 349.  Shri  Indrajit  Gupta:

 750°
 time-limit  for  concessions  to  foreign
 investors  was  extended  recently;

 (b)  if  so,  the  number  of  offers  re-
 ceived  and  the  particulars  therecf;

 ९९)  whether  Government  have  ex-
 amined  these  affers;  and

 (d)  if  so,  the  decision  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  gnd  Social  Welfare  (Shri
 Ragharamaiah):  (a)  No.

 (७)  to  (d).  Do  not  arise.

 wear  की  फर्म  द्वारा  ायकर  झापबंजन

 350.  शी  राम  सिंह  भायरवाल
 शी  हुकम  चम्द  कशुवाय

 क्या  चिस  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  मेससे
 राम  लाल  एण्ड  जवाहरलाल  नामक  उज्जन
 (मध्य  प्रदेश)  की  एक  फर्म  पिछले  पांच  वर्षो

 से  झ्राय-कर  तथा  बिक्रों  कर  की  काफी  बडी
 रकम  का  झपवंचन  कर  रही  है;  और

 (ख)  पिछले  पांच  वर्षों  में  वर्षवार,
 इस  फर्म  से  झाय-कर  तथा  बिक्रो  कर  के  रूप  में
 कितनी  धन  राशि  वसूल  को  गई  ?

 उप  प्रथान  संतों  तथा  जिस  भंत्री  ी
 सोरारणी  बेखाई)  :  (क)  भौर  (ख)
 भारत  सरकार  के  पास  इस  फर्मे  द्वारा  शाय  कर
 के  झपबंचन  के  सम्बन्ध  में  कोई  सूचना  नहीं
 है  पिछले  पांच  क्यों  में  इस  फर्म  से  वसूल
 की  गई  भायकर  को  रकम  इस  प्रकार  है  —

 1962-63,  4,432  रुपये

 1963-64  4854  रुपये

 1964-65  5,722  ्पये

 1965-66  5,644  रुपये

 1966-67  1,432  ह... अ
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 जहां  तक  विक्रो-कर  के  भ्भिकवित
 झपयं  जन  सभा  पिछले  पांच  बों  भें  इस  फर्म
 से  वसूल  की  गई  बिक्री-कर  को  रकम  का
 प्रश्न  हैं  भारत  सरकार  के  पास  कोई  सूचना
 उपलब्ध  नहीं  है.  क्‍योंकि  बिक्रो-नार  राज्य
 सरकारों  द्वारा  बसूल  किया  जाता  हैं

 Wharat  Berral  and  Drom  Manofactur-
 ing  Co.  (P)  Ltd.

 oe.  Shri  A.  B.  Vajpayee:
 Shri  Balraj  Madhok:
 Shri  Madbu  Limaye:
 Shri  8.  M.  Banerjee:
 Dr,.  Ram  Manohar  Lohia:

 |  Shri  George  Fernandes:

 at  the  Minister  of  Petroleum  and
 be  pleased  to  refer  to  the

 reply  given  to  Starred  Question  No.
 292  on  the  6th  Aprf,  3987  and  state
 the  action  taken  against  the  officials
 of  the  Indian  Oil  Corporation  who
 placed  orders  worth  Rs  77.26  lakhs
 with  the  Bharat  Berra]  &  Drum  Marnu-
 facturing  Co.  (P)  Ltd.  after  it  was
 blacklisted  by  the  Central  Govern-
 ment?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaish):  The  enquiry  institut-
 ea  by  the  Government  is  still  in  pro-
 gress.  On  its  completion,  the  actin.
 if  any.  to  be  taken  against  officials  of
 the  3.0.C  will  be  decided.

 Loan  Sanctioned  to  Banks  in  Goa

 852.  Shri  A.  B.  Vajpayee:
 Sbri  N.  S.  Sharma:
 Shri  Shri  Gopal  Saboo:
 Shri  Brij  Bhushan  Lal:
 Shri  Sharda  Nand:

 Will  the  Minister  of  Fimanee  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ermment  sanctioned  a  loan  of  Rs.  445
 crores  to  banks  in  Goa  without  settling
 terms  and  conditions  of  repayment;

 (b)  if  so,  whether  the  terms  and
 conditions  of  repayment  of  loans
 beve  now  been  finalised;
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 (०)  the  reasons  for  not  settling  the

 terms  and  conditions  before  the  grant
 of  loan;  and

 (ad)  whether  any  responsibility  has
 been  fixed  for  this  irregularity  and
 the  action  taken  against  the  officials
 concerned?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  A  total  loan  of  Rs.  5.45
 crores  has  been  paid  to  the  Custodian
 of  two  banks,  namely  the  Caixa  Eco-
 nomica  de  Goa  and  the  Banco  Nacional
 Ultramarino,  which  were  taken  over
 after  the  liberation  of  Goa.  Rs.  १
 crore  has  since  been  repaid,

 tb)  The  terms  and  conditions  of  re-
 payment  of  the  loans  have  not  been
 finalised.

 (ec)  Under  Section  6  of  the  Goa,
 Daman  and  Diu  (Banks  Reconstruc-
 lion)  Regulation  ‘1962,  the  Government
 of  India  had  to  make  funds  available
 to  the  Custodian  from  time  to  time  to
 enahie  him  to  discharge  the  obliga-
 tion  of  payment  to  depositors  and
 other  creditors  of  the  banks.  The
 amvuunts  so  made  available  were
 treated  as  loans.  It  was  not  possible
 lo  assess,  at  the  time  the  loans,  were
 sanctioned,  the  extent  of  realisable
 assets  of  the  banks  that  would  be
 available  after  discharging  the  above
 obligations  and  to  lay  down  any  sche-
 dule  of  repayment  of  principal  and
 the  rate  of  interest.  The  financial
 position  of  the  banks  is  being  ascer-
 tained  through  audit  and  the  terms
 and  conditions  of  loan  are  expected  to
 be  settled  after  the  audit  has  Seen
 completed.

 (a)  In  view  of  (2)  above,  the  ques-
 tion  of  taking  action  against  any
 official  does  not  arise.

 Fills  fer  Family  Pisnaing
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 {Shri  Swaran  Singh]
 leaders  an  attitude  of  bellicosity.  That
 is  all  that  I  could  think  of.

 श्री  बिश्वनाथ  पाण्डेय  (सलेमपुर)
 माननीय  मंत्री  जी  ने  जो  उत्तर  सभा  के  सामने

 प्रस्तुत  किया  है,  उसके  सन्दर्भ  में  मैं  यह  जानना

 चाहता  हूं  कि  अखनूर  क्षेत्र  में  जो  पाकिस्तानी

 सेना  का  जमाव  हुआ  हैं  ओर  जो  यह  घटना

 हुई  है  --भारतीय  सीमा  क्षेत्र  में  भारतीय

 गश्ती  दल  पर  जो  गोली  बारी  हुई  है,  इसके

 सम्बन्ध  में  यू०  एन०  ओ०  श्राथजर्वर्स  की  क्या

 प्रतिक्रिया  है  ?
 Shri  Swaran  Singh:  I  have  said  that

 07  receipt  of  the  message  through  the
 United  Nations  observers,  a  cease-fire
 wag  arranged.  The  meetings  have
 taken  place  between  the  commanders
 at  various  levels  on  both  sides.  I
 would  also  like  to  inform  the  hon.
 House  that  under  the  Indo-Pakistan
 agreement  relating  to  the  functions  of
 the  United  Nations  military  observers,
 the  function  of  the  United  Nations
 military  observers  is  confined  to  the
 cease-fire  line.  This  area  is  in  the

 International  boundary  between
 Jaramu  ahd  Pakistan,  but  both  sides
 have  agreed  to  use  their  8004  offices
 for  certain  occasions,  and  their  good
 offices  were  invoked  by  Pakistan  to
 bring  about  a  cease-fire  in  this  parti-
 cular  case.

 श्री  यदापाल  सिह  (देहरादून):  क्या

 भारत  सरकार  ने  इस  बात  पर  गोर  किया

 है  कि  उसकी  तरफ  से  बार  बार  कहा  गया

 है  कि  हप  बोर  शर्ते  के  पाकिस्तान  के  साथ

 बात वी  करने  को  तैयार  हैं,  जेब  यह
 बार  वार  कही  गई  है  तो  इसका  पाकिस्तान

 ऊपर  यह  रिएक्शन  हुआ  है  कि  जाहे
 किलो  ही  आदमी  सार  डालें,  फिर  भी

 ये बर सते  के  बात  करते  रही  मैंमंत्री

 महोदय  से!  जानना  जाहता  हुं  कि  क्या  आप

 ताशकन्द  में  कोई  ऐसे  दस्तखबत  देकर  दाये

 हैं  कि  पाकिस्तान  चाहे  एप्रीसेंट  का  वायोलेशन

 करता  रहे,  चाहे  वह  ताशकन्द  उद्रीमेंट  के

 खिलाफ़  चलता  रहे,  लेकिन  हम  नहीं
 चलेंगे  ?

 बात

 MAY  25,  967  Pakistani  Foree  on
 Indian  Patrol  in  J.  &  K.

 श्री  स्वर्ग  सिह:  जी  हां,  बिलकुल  साफ

 जवाब  है  कि  कोई  ऐसे  दस्तखत  नहीं  हुए,
 जो  दस्तखत  हुए  हैं,  जो  ताशकन्द  का  एग्री-
 मेन्‍्ट  हुआ  है--वह  एक  बाइज्जत  समझौता

 था,  उसकी  एक  कापी  यहां  हाउस  की  टेबिल'

 पर  भी  रखी  गई  थी  I

 844.

 श्री  यशपाल  सिह  वह  तो  मर  चुका
 है,  अब  तो  उसकी  लाश  बाकी  है

 Shri  Hem  Barua  (Mangaldai):  Of
 late,  Pakistan  has  been  intensifying
 her  hate  India  campaign  with  vitriolic
 vehemence  in  pursuance  of  which
 Pakistan  has  concentrated  troops  on
 a  large  scale  all  along  the  frontier,  has
 violated  our  frontier  ang  at  the  same
 time  she  has  been  collecting  arms  and
 ammunition  from  different  quarters  ail
 over  the  world,  and  she  has  estabiish-
 ed  reiations,  antagonistic  to  India,  with
 China.  Pakistan  never  misses  an  op-
 portunity,  whenever  it  is  possible  for
 her,  to  show  to  the  world  that  the
 Tashkent  agreement  does  not  exist.  In
 the  context  of  this,  may  I  know  from
 the  hon.  Prime  Minister  particularly
 since  she  is  present  here,  how  long
 does  she  propose  to  swear  unilaterally
 by  the  Tashkent  agreement  which.  was
 a  biliteral  agreement,  and  Pakistan
 has  never  missed  any  opportunity  to
 destroy  that  agreement  and  has  never
 sworn  by  that  agreement  up  till  ow.

 Shri  Swaran  Singh:  If  I  may  ven-
 ture  to  point  out,  the  Tashkent  Becla-
 ration,  the  subsequent  events  and  the
 present  position  of  the  TashkentsDec-
 laration  certainly  do  not  arise  out  of
 the  Akhnoor  firing.

 Mr.  Speaker:  Apart  from  that,  there
 there  are  50  names  here.  Are  we  go
 to  go  through  all  the  50  names?

 Shri  Nath  Pai
 tely.

 (Rajapur):  Absolu-

 Shri  Hem  Barua:  The  minister  saye
 Tashkent  Declaration  does  net  arise
 out  of  this.  But  this  shooting  inel-
 dent  is  part  of  the  hate-India  cam=
 paign  of  Pakistan.  Therefore,  J  wan»
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 the  Central  and  State  budgets  have
 been  presented.

 Mobilisation  of  Resources  by  States

 357.  Shri  Chitamani  Panigrahi:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  State  Govern-
 ments  have  agreed  to  mobilise  more
 Tesources  for  financing  various  deve-
 lopment  programmes  of  the  respec-
 tive  States;

 (b)  if  so,  the  amount  of  mobilisa-
 tion  of  resources  estimated  by  the
 various  State  Governments  for
 1967-68,  State-wise;  and

 (c)  their  estimates  for  the  entire
 Fourth  Plan  period,  State-wise?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance.  (Shri  Morarji
 Desai):  (a)  to  (c).  The  Fourth  Plan  is
 still  to  be  finalised.  Meanwhile,  how-
 ever,  the  State  Governmets  have  been
 asked  to  undertake  an  examination  of
 what  resources  they  can  mobilise  to-
 wards  the  requiremenis  of  the  deve-
 lopmental  programmes  in  the  States.

 As  far  as  the  year  1967-68  js  con-
 cerned,  certain  States  have  already
 indicated  certain  additional]  resources
 in  their  Budgets  so  far  presented.
 However,  the  complete  picture  would
 be  known  only  after  the  State  Govern-
 mentg  have  presented  their
 Budgets  for  the  year:

 Overdraft  by  States

 358.  Shri  Chintamani  Panigrahi::
 Shri  Swell:
 Shri  Kikar  Singh:
 Shri  Kolai  Birua:
 Dr.  Karni  Singh:
 Shri  B.  S.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  Kanwar  Lal  Gupta:
 Shri  R.  S.  Vidyarthi:
 Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:
 Shrimati  Tarkeshwari  Sinha:
 Shri  Sidheshwar  Prasad::
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 Shri  S..C,  Samanta:
 Shri  A.  K.  Kisku:.
 Shri  S.  N.  Maiti:
 Shri  Tridib  Kumar  Chaudhari:
 Shri  Maddi  Sundarsanam:
 Shri  Ram  Sewak  Yadav:
 Shri  Nihal  Singh:
 Shri  S..R.  Damani:
 Shri  M.  S.  Murti:
 Shri  Ram  Kishan  Gupta:
 Shri  Rane::

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  the’  discussions  with
 the  State  Chief  Ministers  in  April
 967  in  respect  of  ending  States
 overdrafts  on  the  Reserve  Bank  were
 fruitful;

 (b)  if  so,  the  nature  of  decisions.
 arrived  at;  and’

 (c).  whether  all  the  State  Govern-
 ments  have  cleared  their  overdrafts
 by  now?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  It  was  generally
 agreed’  at  the  Conference  that  receurse
 to  overdrafts  from  the  Reserve  Bank
 shoulg  be  avoided  by  the  State  Gov-
 ernments.

 (०)  Some  State  Governmenis  have
 not  yet  been  able  to  clear  their
 overdrafts  and  the  matter  is  under
 correspondence  with  them.

 frrigation  Loan  to  Orissa

 359.  Shrj  Chintamani  Panigrahi:
 Will  the  Minister  of  [Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  amount  of  irrigation  loan
 given  to  Orissa  State,  project-wise,
 from  i955-56  to  1967-68,  year-wise;

 (b)  the  amount  of  interest  due  ४७
 Government  on  these  loans;  and

 (९)  the  amount  recovered  by  way
 of  interest  and  towards  the  capital:
 up-to-date  on  these  loans?
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 ‘Tie  Minister  of  Irrigation  and
 Pewer  (iv.  K.  L.  Bae):  (2)  to  (०).

 (a)  whether  there  is  any  proposal
 :umder  consideration  to  make  the
 Plan,  a  six-year  Plan;  ané

 (b)  whether  any  State  Govern-
 ment  has  made  stich  a  proposal  to
 the  Central  Government?

 The  Minister  of  Planning
 Aseka  Mehta):  (a)  No,  Sir.

 &)  No  such  forma!  proposal  has
 been  made,  although  at  the  Chief
 Ministers’  Conference  in  April,  1967,
 दाल  or  two  Chief  Ministers  casually
 suggested  revising  the  Plan  so  as  to
 cover  a  period  longer  than  five  years.

 Unauthorised  Colcnies  in  Delhi
 36i.  Shri  Sharda  Nand:

 Suri  J.  B.  Singh:
 Shri  Bharat  Singh  Chauhan:
 Shri  Manibhai  J.  Patol:
 Shri  Hardayal  Devgun:

 Will  the  Minister  of  Werks,  Hous-
 fing  and  Supply  de  pleased  to  state:

 (a)  the  number  of  unauthorised
 eolonies  set  up  in  contravention  of

 Master  Pian  in  Delhi  together
 with  houses  constructed  there;  and

 Oo

 (Shri

 structions  which  are  of  sudstantial  na-
 ture;  were  put  up  prior  to  the  enforce-
 ment  of  the  Master  Plan  for  Delhi  (i.e.
 the  ist  September,  1982);  and  which
 do  not  violate  the  land-use  pattern  of
 the  Master  Plan  for  Delhi  and  can  be
 fitted  into  a  proper  lay-outiservice
 plan.

 Will  the  Minister  of  Finanee  be
 pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  issued  on  the  25th  January,
 967  an  amendment  to  its  earlier
 directive  governing  scheduled  banks’
 advances  against  foodgrains;

 (b)  whether  the  amendment
 exempted  from  the  purview  of  the
 Bank's  control  the  advances  against
 the  stocky  of  hybrid  foodgrain
 seeds;

 (c)  if  so,  the  total  amount  of
 advances  given  by  the  commercial
 banks  during  February  and  March,
 ‘1967;  and

 (ad)  the  total  number  3  persons
 authorised  by  the  State  Govern-
 ments  during  the  above  period  to
 deal  in  such  seeds?

 Deaai):  (a)  Yes.
 (9)  Yea,  provided  the  borrower

 im  respect  of  the  etock  of
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 (c)  “and  (d)
 ‘mai a,  and  will  be  lai  bate  Table

 08  the:  Fount,  के  dae  pourse.

 383.  Until  HM.  Raman:
 ‘Umansth:

 है... ह  the  Mizister  of  Irrigation  and
 Rewer  be  ‘pleated  to  state:

 (a)  -whether  it:ia  a  fact  that  Gov-
 ernment:  are  idering  to  include
 the  Upper  Bhavani  Scheme  in  the
 Fourth  Five  Year  Plan;

 (bo)  iP 'so,"  when  th  would  be  finalis-
 ed  and  when  "Wotk'  would  start
 and

 (०)  te  estimated  cost  ‘of  the
 achenst'  ditt  héw  ‘huch  lard  will
 come  under’  i¥tigetion?t

 The  'Midister  of  irrigation  and
 Power  (Dr.  K.  L.  Rao}:  (a)  The  Up-
 per  Bhavanj  Scheme  hag  been  includ-
 ed  in  their  Draft  Fourth  Five  Year
 Plan  by  the  Govt.  of  Madras.

 @b)  The  scheme  is  under  investiga-
 tion  and  it  is  tov  early  to  ray  when  it
 would  be  finalised.

 (c)  Does  not  arise.

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  the  Central  Govern-.
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 is  ora
 Sonstitiétixig  food  control  measures

 eteritahle
 these  ere  technically  and

 ohamicelly’  feasible

 Fieod  control  schemes  are  being  for.
 mulated,  constructed,  maintained  and
 operated  dy  State  Governmente.
 Whenever’  requested,  the  Central  Gov
 ernment  extend  technical  essistance
 for  the  purpose.
 by  way  of  long-term  loans  is  also
 given  to  State  Governments.

 -The  flood  control  measures  execut-
 ed  by  State  Governments  during  the
 Three  Plans  are  expected  to  benef
 about  330  lakh  acres  during  the  com-
 ing  monsoons.

 U.  8.  Ald

 Shri  Swell:
 Shri  BE.  K.  Birta:
 Shri  Kikar  Singh:
 Shri  P.  M.  Sayeed:
 Yr.  Karni  Singh:
 Shri  Kolal  Birua:
 Shri  Ram  Kishan  Gupta:
 Shri  C.  Janardhanan:

 Shri  P.  0.  Adichan:
 Shri  Vasudevan  Nair:
 Shri  Hokam  Chand  Kachwai:
 Shri  Jagannath  Rao  Joshi:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  amount  given  by  the
 United  States  under  the  current  aid
 programme  for  India’s  food  produc-
 tion  and  economic  development;

 (b)  the  conditions  on  which  this
 amount  bas  been  or  is  proposed  to  be
 given;  aad

 ‘(e)  how  this  emount  will  be  uti-
 lised  by  Government?

 Tass  Gael  samen s
 Demi):  (a)  to  (c).  A  statemanm  ig

 rr
 Libs,  See  No,  L7'-304/67].
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 Aid  from  Belgium:

 366.  Shri  Ramachandra  Veerappa:
 Shri  M.  Rampure:
 Shri  Ebrahim  Sulaiman  Sait:
 Shri  N.  K.  Sanghi:
 Shri  Y.  A.  Prasad:

 Will  the  Minister  of  Fimanee  be
 pleased  to  state:

 (a)  whether  an  agreement  has
 been  signed  between  the  Govern-
 ments  of  India  and  Belgium  for  the
 loan  of  60  millions  Belgian  Francs;

 (b)  if  so,  the  broad  details  thereof;
 and

 (c)  the’  particular  Industry  in
 which  this  loan  will  be  utilised?

 Minister  ‘and
 (Shri  Morarji

 The  Deputy  Prime
 Minister  of  Finance
 Desai):  (a)  Yes,  Sir.

 (b)  It  provides  for  a  credit  of  60
 million  Belgian  francs  (Rs.  90  lakhs
 approximately)  for  the  import  of
 goods  and  services  of  Belgian  origin
 required  for  the  Fourth  Plan.  The
 Credit  carries  interest  at  3  per  cent
 and  is  repayable  in  5  years  in  equal
 annua]  instalments,  commencing  from
 the  Ist.  October  1972.

 (c)  Apart  from  the  import  of  special
 types  of  steel  anq  _  Fertilizers,  the
 Credit  has  been  allocated  for  the  im-
 port  of  raw  materials  and  components
 for  the  manufacturing  programmes  of
 various  industries.

 Smali  Savings  Collections

 367.  Shri  S.  R,  Damani:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  collections  made  under  the
 Small  Savings  Scheme  during  the
 Jast  six  months;

 (b)  the  extent  of  withdrawals  dur-
 ing  the  above  period;  and

 (c)  how  does  it  compare  with  the
 Previous  six  months?

 Emergency.  Risks.
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 ९7  Deputy)  Primes  Minister?  land
 Minister  of?2:Finances  (Shri.  Morarji
 Desai):  (a)  Gr

 ive

 ionis  r
 the  Small  Savin:  हे  duritig

 ite  ee
 the

 period  ‘from’  O¢téber,"  i966  to  Mate

 967  amounted  to  Rs.  279.53  crores  ap-
 proximately  ,  (including  estimated)  in-
 terest  On  Post  Office  Savings  Bank-de-
 pdsits)..

 (b)  Rs.  20.34
 mately).

 crores  (approxi-

 (c)  Gross;  Small  Savings  doMections
 and  withdrawals  during  the  period

 _April  to  Sep  tember,  966.  to
 Rs.  242.30  crores  cot

 ee ‘approximiately  régpettively:  |

 Insurancé  Premia
 Idjas

 368  Shri  8.  R.  Damani:  Will’  tne
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  df  premia  received
 under  the

 sen  निल  का) (Goods)  actory)
 Scheme’  during  T  OG.

 (b)  if  so,  thé  details  *pn&veos;  and

 (c)  what  was  ©  the  cotrésponding
 amount  in  1965-667

 The  Deputy  Prime  Minister  and
 Minister  of  Fimance  (Shri  Morarji
 Resat}:  (a)  lo  (c):  Figures  of  premie
 received  under  the  Emergency  Risks
 (Goods)  &  (Factories)  '  “Insurance
 Schemes  during,  1966-67  and  1965-66
 are  as  follows;

 1966-67  1965-66

 (Figures  in  lakhs  of  Rupees)

 ॥.  Emergency  Risks
 (Goods),  Insurance
 Scheme  74  5952

 2.  Emergency  Risks
 (Factory)  Insu-
 trance  Scheme,  72  75.42

 ep  ae

 Figures  for  1966467"  ate’!  prvisiéiial.
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 Zaceme-tax  asuesmment  ef  Public
 Undertakings

 369.  Shri  S.  E,  Damani;  Will  the

 onal
 of  Finance  be  pleased  to

 state:
 (a)  whether  the  Income-tax  assese-

 ment  of  all  public  undertakings  has
 been  completed  till  the  assessment
 year  1962-63;  and

 (७)  if  not,  the  units  of  which  the
 Tncome-tax  assessment  ig  pending  and
 since  when  it  ls  pending?

 of  (Shri  Morarji
 Desai):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  House  ay  early  af
 possible.

 Will  the  Minister  of  Werks,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  259  on  the  Sth  April,  967  and
 state:

 fn  regard  to  shifting  her  to  the  new
 reaidence;

 (b)  if  so,  the  details  thereof;  and

 (०)  the  amount  to  be  spent  on  the

 MAY  25,  967  Written  Answers

 (Shri  Iqbal  Singh):  (a)  No.

 (b)  and  (e).  Do  not  arise.

 Job  for  surplus  Workers  of  Foreign
 Companies  in  L.0.C,

 Will  the  Minister  of  Petroleum  and
 Crremicals  be  pleased  to  state:

 (a)  whether  Government  have
 offered  jobs  in  the  Indisn  Oil  Car-
 poration  to  the  surplus  workers  in
 the  foreign  oil  companies;

 (b)  if  so,  whether  these  employees
 are  likely  to  be  absorbed  on  perma-
 nent  basis  without  any  probationary
 period  in  the  Indian  Oil  Corporation;

 (९)  whether  the  existing  emolu-
 ments  of  these  employees  are  likely
 to  be  protected  in  the  Indian  Oil
 Corporation;  and

 (a)  the  total  number  of  employees
 covered  by  this  scheme?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and  of
 Planning  and  Sociaj  Welfare  (Shri
 Ragha  Ramaiah):  (a)  to  (c),  Existing
 instructions  require  the  Indian  Oil
 Corporation  Limited  to  give  preference
 to  the  surplus  employees  of  foreign  ofl
 companies  in  filling  vacancies  in  the
 Corporation.

 Appointments  are  made  on  the
 scales  of  pay  in  force  in  the  Corpore-
 tion,  and  the  usual  probationary  period
 of  twelve  2)  months  is  prescribed
 as  in  al]  cases  of  new  recruitment.  In

 the  initial  salary  of  a  new  rec-
 wt,  due  consideration  is  given  to  his
 previous  emoluments.

 (3)  Upto  3i-2-3986,  378  officers  and
 404  members  of  staff  from  other  ofl
 companies  have
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 the  Indian  Gti  Corporation  Ltd.  The
 mumber  of  such  employees  which
 can  be  absorbed  im  the  Indian  Ci!
 Corporation  in  future  will  depend  on
 ण्य  vacancies  that  arise  from  time

 Veerappa:
 Will  the  Minister  of  Heals  and

 Planning  be  pleased  to  state:
 (a)  whether  he  had  talks  with  the

 viaiting  Russian  Delegation  in  Merch,
 967  regarding  the  possibility  of  sett-
 tag  w  of  ७  plant  for  Cancer  drugs;
 end

 (B)  if  so,  the  outcome  of  his  dis-
 eussion?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning:

 (Shri  B.  S.  Murthy):  (a)  Yes.
 (b)  The  talks  were  only  explora-

 tory.  The  matter  will  be  considered
 as  and  when  a  firm  offer  is  received
 trom  the  Russian  authorities.

 flo  एल०  480  निषि

 क्या  जिस  मंत्रो  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  झमरीकी  दूतावास  ने  नवम्बर,
 966  से  मार्च  967  तक  पी०  एल०  480

 के  धम्तग्गंत  प्रायात  किये  हुए  खाद्यान्न  को
 बिक्री  से  प्राप्त  रपये  के  धव  की  जमा  राशि  में
 के  कितना  धन  निकाला;  ौर

 (ल)  इस  राशि  को  धमरीकी  दूताबास
 ह अ  किम  मदों  पर  व्यय  किया  है  ?
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 उप  प्रधान  शंत्री  ere  जिस  मंत्री  (oft
 शोरारणी  देसाई)  (क)  नवम्बर,
 966  से  मार्च  967  तक  पी०  एल०  480

 निधि  से  निम्नलिखित  रकमें  निकालो  गयीं  -—

 महीना  रकम

 (करोड़  रुपयों  में )
 नवस्यर,  966  4.]2
 दिसम्बर,  966  3.40
 जनवरी,  ‘1967  3.  00
 फरवरी,  967  6.65
 माज,  967  350.89

 जोड़  368.  06

 (ख)  उपयुक्त  अवधि  में  निम्नलिखित
 रकमों  का  भुगतान  किया  गया  :

 (करोड़  रुपयों  में  )

 qa)  भारत  सरकार  को  ऋण
 (2)  भारत  सरकार  को  भनुदान
 (3)  झूले  ऋण  2.44
 (4)  भ्मरीको  सरकार  का  खर्च  =  0.5
 (प्रनुबन्ध  -  में  दिये  गये  ब्यौरे  के  प्रनुसार)

 350.  00
 5.

 जोड़  367.70

 i.  झमरीकी  दूतावास  हारा  किया  गया
 खं  इस  प्रकार  है

 (करोड़  रु  यों  में)

 (i)  भारत  में  शिक्षा  सम्बन्धी
 आदान-प्रदान  कार्यक्रम  0.52

 (४)  भारत  में  कृषि  सम्बन्धी
 कार्यक्रम. .  .  0.63

 (iii)  प्रशासनिक  शौर  कार्यक्रम
 सम्बन्धी  झम्य लें  .  4.42
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 RF म्यों में),  :  =
 eg  :

 2  संयुक्त  राज्य  ध्मेरिका  के  झन्से-
 We  ह अ  सानन्त  :

 रॉष्ट्रीय  विकास  अभिकरण  क्या  शिजाई  "बतौर,  हिच  मंत्री  यह  बताने
 मिशन  हारा  किया  गयां खर्च  2.4200  ककी  कृपा  करेंगे  कि  :

 3.  संयुक्त  राज्य  धमेरिका  की
 सूचना  सेवा  द्वारा  किया  गया
 खर्च  2.38

 ry  संयुक्त  राज्य  अमेरिका  द्वारा.
 नैपाल  को  दी  गयी  सहायता  1. उ

 3.  विदेशी  ar  में  परिणर्तत  :

 (i)  क््चि  विषणन  विकास  के
 लिए  0.7

 (४)  अमरीकी  परयंटकों  के  हाथ
 बेचने  के  लिए  0.02

 (iii)  tae  राज्य  भ्रमेरिका  के
 नागरिकों  और  प्रमरीकी
 निधियों  को,  बिक्री  के  लिए

 जोड़  0.35

 सरकार  हारा  मंडक  परियोजया  का  ह...
 अपने  हाथ  में  लिया  जाना

 374.  शी  विभति  सिश  :
 शी  wo  mo  तिवारी  :
 की  बबेग  सेव  :

 बी  मधु  सिगये  :
 की  वारदा  लम्द  :
 जी  भरत  सिंह  चौहान  :
 oft  रजलीत  1... क  :
 की  errave  राज  जोझी  :
 ली  हुकम  ह... द  wae:  :

 थी  on  लिए  ween  :
 जी  'जिक्क्लाय  ह... 2  :

 (=)  wT  az  सच  है  कि  गंडक
 नियंत्रण  बोर्ड  की  बैटक  भपेल,  1967  के
 सीसरे  सप्ताह  में  थटना  में  हुई  थी;

 (ख)  यदि  हां,  तो  क्‍या  यह  सच  है  कि
 बोद  ने  बिहा  के  सिंचाई  मंत्री  के  प्रस्ताय
 को  स्वीका  र  कर  लिया  है  कि  गंडक  परियोजना
 क.  निर्माण-केन्द्र  के  झ्धिकार  में  होना
 चाहिये;  भौर

 (|)  यदि  हां,  तो  सरकार  की  इस  बारे
 में  क्या  प्रतिक्रिय  है?

 स्क्याई  झौर  विद्युत  मंत्री  (डा०  ge  We
 पाथ):  (क)  जी,  हां।

 (ख  बिहार  के  सिचाई  मंत्री  के  इस
 अ्स्ताव  पर  कि  गण्शक  पत्यों  ना  को  केन्द्र
 अपने  हाथ  ले  ले,  बोड  ने  विला  करके
 इ”  का  समर्थन  किया  था।  बोड़ें  के  झध्यक  ने
 केन्द्रीय  सरक  र  को  इस  बारे  लिखना
 मान  लिय  था  इसकी  प्रतीक्षा  क.  जा
 रही  है  ।

 जियों  के  लिये  बंगले

 375.  शी  विभूति  लिख  :
 ्ी  fo  mo  सियारी  :
 थ्बी  लाबराब  पटेल  :

 क्या  निर्माण,  झावास  तथा  संभरण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 /क)  उन  सकानों  का  पृथक  पृथरू
 मसिक  निर्धारा  क्रिया  भय  है  जिनमें
 केन्द्रीय  संत्रिम  डलीय  मंत्री,  राज्य  मंधो  तथा
 उपमंत्री  रहते  हैं;

 (७)  इन  मकानों  की  देश-रेख  एर
 wf  wt  कितना  धन  व्यय  होता  है  का
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 इनमें  ने  कर्मीचर  तथा  इलेक्ट्रिक  गजट  का
 झलभ-भलग  मूल्य  क्‍या  है;  भौर

 (ग)  भारत  की  ह्राथिक  स्थिति  को
 देखते  हुए  इन  शोर्षकों  के  भ्रन्तर्गत  व्यम  में
 किस  हद  तक  कमी  की  जा  सकती  है  ?

 निर्माण,  crave  तथा  संभरण  मंत्रालय
 में  उपभंत्री  (भी  इकबाल  सिह)  :  (क)
 मंत्रिमंडलोय  मंतियों,  राज्य-मंत्रियों  तथा
 उपमंत्रियों  के  द्वारा  रहे  जाने  वाले  मकानों  के
 किराये  का  विवरण  सभा  पटल  पर  रख  दिया
 गया  है।  [पुस्तकालय  में  रखा  गया  t  देखिये
 संध्या  LT-385/67]

 (ख)  सूचना  एकलित  की  ज  रही  है
 ज्या  सभा  पटल  पर  रख  दी  जायेगो

 ग)  मंत्रियों  के  वेतन  तथा  भत्ता  अधि-
 नियम,  52  (सेलरीज़  एन्ड  झलाउन्सेज
 अर  फ  मिनिस्टसे  एक्ट,  952)  तथा  इसी  के
 झन्तर्गत  बनाये  गये  मंत्रियों  के  निवास  स्थान
 नियमावली,  i962  (मिनिस्ट्स  रेजीडेन्सेड
 सलज,  i9,2)  के  प्रनुसार  मंत्तियों  को
 निवास  स्थान  का  भाव टन  किया  जाता  है

 Oriesa’s  Fourth  Pian
 376,  छा,  P.  K.  Deo:

 Shri  K.  P.  Singh  Deo:
 Shri  Dhirendranath:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  submitted  their  blue  print
 of  the  Fourth  Five  Year  Pian;

 (b)  if  so,  what  are  its  salient  fea-
 tures;

 (९)  how  much  is  estimated  to  be
 spent;  and

 (ay  how  the  resources  are  propos-
 ed  to  be  raised?

 The  Minister  of  (Shri
 Asoka  Mehta).  (a)  to  (a).  Yes,  Sir.
 A  statement  is  laid  On  the  Table
 ef  the  Houx-  indicating  details  of
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 Fourth  Pian  outlay  of  Orissa  as
 agreed  to  during  the  discussions
 held  on  l4th  November,  966  between
 the  Deputy  Chairman,  Planning  Com-
 mission  and  the  State  Chief  Minis-
 ter.

 For  financing  the  Fourth  Plan  out-
 lay,  the  State  Government  have
 agreed  to  find  Rs.  450  crores  from
 its  own  resources  and  the  balance
 will  be  Central  assistance.

 SraremgnrT
 (Rs.  lakhs)

 Proposed  As  agreed
 by  State  ५०  after
 Govern-  discuss’  bon

 ment

 Agricultural  Progra-
 mme  .  7483  $700

 Community  Develop-
 ment  &  Coopera- tion  2267  7500

 Irrigation  &  Flood
 Conuol  4675  390०

 Power  7375  6368
 Industry  &  Mining  5650  3950
 Transport  &  Commu-

 nications  3¢30  2900
 Social  Services  8063  5579
 Miscellaneous  rsh  303

 Grand  Total  3958t  ३००००

 Survey  Undertaken  by  O.N.G.C.  in
 Fak

 St.  Shri  Inderjit  Melbotra:  Will
 the  Minister  of  Petroleum  and  Chemi-
 cals  be  pleased  to  state:

 (a)  whether  the  oil  and  Natural
 Gas  Commission  has  undertaken  any
 survey  in  the  State  of  Jammu  and
 Kashmir;

 (२)  if  so,  how  long  the  survey  hes-
 been  going  on;  and

 (c)  the  result  thereof?



 377  Written  Answers

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicaly  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir.

 (b>)  Since  May,  1967.
 (cy)  The  results  from  the  shallow

 wells  drilleg  so  far  are  not  encourag-
 ing.

 Public  Undertakings  in  J.  &  K.  State

 378.  Shri  Inderjit  Malhotra;  Will
 ‘the  Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  any  major  Public
 Sector  undertaking  is  proposed  to  be
 located  in  Jammu  and  Kashmir  State
 during  the  Fourth  Five  Year  Plan;
 and

 by  ig  so,  the  nature  thereof?
 The  Minister  of  Planning,  Petroleum

 and  Chemicals  and  Social)  Welfare
 (Shri  Asoka  Mebta):  (a)  Yes,  Sir.

 (७)  The  schemes  tentatively  pro-
 posed  for  the  Fourth  Plan  are  the
 establishment  of  a  cement  factory

 and  the  expansion  and  modernisation
 of  severa)  existing  industrial  projects
 rovering  such  industries  as  wool,  silk,
 leather,  coment  spun  pipes,  coaj  etc.

 Assistance  given  by  India  under  Co-
 tombo  Pian

 379.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  of  assistance  given
 by  India  so  far  to  Nepal,  Bhutan,
 Ceyion  and  Burma  under  the  Colom-
 do  Plan;  and

 (b)  the  terms  of  the  aid  given?

 The  Deputy  _ इंलेजकह  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  amount  of
 assistance  given  by  India  to  Nepal,
 Ceylon  and  Burma  under  the  Colom-
 bo  Plan  is  as  follows:—

 Nepal—Rs.  38.6  crores  upto  end  of  Mar.
 2967  im  the  form  of  fuancial  and
 technical  assistance.
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 Ceylon.—-Rs.  49.5  Iakhs  upto  March,
 967  mostly  in  the  from  of
 experts,  training  facilities  in
 India  and  supply  of  buffaloss.

 Burma.—Rs.3,8,  085  upto  ३7280  December, places 3966  in  the  form  of  training and  services  of  experts,

 No  assistance  has  been  given  to
 Bhutan  under  the  Colombo  Plan,  but
 Budgetary  support  is  provided.

 The  entire  assistance  under  the  Co-
 lombo  Plan  is  on  grant  basis.

 झायूर्वेदिक  जड़ी  बूटियाँ  उगाना

 380.  थ्ची  सोकार  सिंह  :
 थ्दी  1... ड  we  ware  :

 कया  स्थास्थ्य  wey  परियार  नियोजन
 मंत्री  .0  मार्च,  7967  के  पझ्तारांकित
 भ्रश्न  संख्या,  236  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  प्रायुवदिक  जड़ी  बूटियों  को
 उगाने  की  योजना  के  बारे  में  इस  बीच  कोई
 झन्तिम  निर्णय  कर  लिया  गया  है;  धौर

 (स्व)  इस  में  कितनी  घल-राशि  लगाई
 जाने  को  सम्भावना  है  और  उससे  कितना
 लाभ  होने  की  झाशा  है  ?

 स्वास्थ्य  ला  परिधार  नियोजन  भंतालथ

 में  उपबंत्री  (ली  wo  yo  भूति)  :
 (क)  शौर  (झ).  यह  विषय  भी  तक
 बिचाराधी  है

 घड़ियों  का  पकड़ा  जाना

 381.  wf  झोकार  सिह  :
 थी  ह. ... रह  लत्ता  wen  :

 zat  विश  मंत्री  0  मार्च,  i967  के
 झतारांकित  प्रश्न  संख्या  203  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  मे  43  बायें,
 i9.7 को  एक  कार  से  43  क  सपने  के
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 मुल्य  की  घड़ियां  पकड़े  जाने  के  मामले  में
 इस  बीच  जांच  कर  सी  है;  भर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है?

 उप-भ्रधान  मंत्री  तथा  जिस  मंत्री  पी
 ओरारणजी  बेसाई)  (क)  और  (छ).
 मामले  की  जांच  ढताल  झभी  भी  चल
 रही  है

 लिपा  ह द

 282.  थी  झॉकार  सिह  :
 यी  सिद्धेश्वर  प्रसाद  :
 लो  ance  सिह  :
 ली  wo  do  arr  :
 oh  विश्ववाण  पाण्डेय  :

 क्या  जिस  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  के  मुख्य  मंत्री
 हारा  छिपे  घन  का  पता  लगाने  के  लिए
 उन्हें  कोई  योजना  भेजी  गई  है  भौर  यदि हां  ,
 तो  उस  पर  क्या  कार्यवाही  की  जा  रही  है;
 शर

 (ल)  सरकार  द्वारा  उस  दिशा  में  को
 गयी  कायेवाहों  के  परिणामस्वरूप  झब  तक
 कितने  छिपे  घन  का  पता  लगाया  गया  है  ?

 उप-प्रथान संजी  तथा  जिस  संत्री  पी
 मोरारणौ  देसाई)  :  (क)जी  हां  ।
 उत्तर  प्रदेश  के  मुख्य  मंत्री  श्री  चरण  सिंह  ने
 यह  प्रस्ताव  भेड़ा  है  कि  सरकार  को  यह
 घोषणा  कर  देगी  चाहिए  कि  जो  सब  नोट
 इस  समय  अल  रहे  हैं  बे  एक  खास  वधि  के
 अन्दर  नये  नोटों  में  बदलवा  लिये  जाने  चाहिएँ
 क्योंकि  उस  अवधि  के  बाद  मौजूदा  शु खलाधों
 के  नोटों  का  अलन  बम्द  कर  दिया  जायेगा  a
 नोट  देने  बाले  लोगों  को  विवरण  भी  देने  होंगे
 जिनकी  उचित  समय  पर  छानबीन  की
 जायेगी  योजना  में  यह  सुझाव  भी  दिया

 जया  है  कि  इस  बात  की  भोजणा  कर  दी  जानी

 चाहिए  कि  यह  कार्रवाई  हर  पांच  साल  पर
 यथा  जरूरत  होने  पर  उससे  भी  पहले  की
 जायेगी  i

 सरकार  का  खयाल  है  कि  तोटों  का चलन
 बन्द  कर  देने  से  कोई  लाभ  नहीं  होगा  ।  जो
 खोग  नोट  वापस  करेंगे  और  साथ  ही  इस
 बात  के  तकंसंगत  कारण  बतायेंगे  कि  उन्होंने
 @  नोट  किस  तरह  प्राप्त  किये  उन्हें  नोट
 बदलवाने  की  सुविधाएं  देनी  ही  पड़ेंगी  न्ौर
 सम्भव  है  कि  सारे  ही  नोट  बदलने  पड़  जायें  a
 इसके  झलावा  नोटों  को  चलन  से  वापस  लेने  से
 सोने,  भूमि  झादि  के  रूप  में  रखो  गैर-हिसाबी
 सम्पत्ति  की  समस्या  हल  नहीं  हो  सकती  ।

 (ख)  छिपी  झामदनी  का  पता  लगाने
 के  लिए  सरकार  बराबर  कोशिश  करती
 रहती  है  t  वित्तीय  वर्षों  के  झनुसार  जितनी
 छिपी  आमदनी  का  पता  लगाया  गया  है
 झोर  जितनी  ग्रामदनी  पर  कर  का  निर्धारण
 किया  गया  है,  उसका  व्योरा  यह  है  :

 (करोड़
 रुपयों  में)

 1963-64  l3
 1964-65  l4
 965-—66  21

 966-67 के  वित्तीय  वर्ष  के  सम्बन्ध  में
 सूचना  भ्रभी  प्राप्त  नहीं  हैं

 ऊपर  बताये  गये  भांकड़ों  के  अलावा,
 लोगों  ने  भ्रपनी  इच्छा  से  छिपी  झ्रामदनी  के
 बारे  में  जो  सूचनाएं  दी  हैं  उनका  ब्यौरा
 नीचे  दिया  गया  है  :
 (यह  सूचना  3  दिसम्बर  i966  तक  की  हैं  )

 (करोड़  रुपयों  में )

 (i)  fra  धधिनियम,  2965
 (60  40  योजना)  की

 धारा  68  के  झधीन  बतायी
 गयी  आमदनी  फी  बह  'रकस
 जो  पहले  नहीं  बतायी  गयी
 थी.  :  -  54
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 (करोड़  रुपयों  में)
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 Gi)  वित्त  (संख्या  2)  अधिनियम,
 965  की  धारो  24  के
 झधीन  बतायी  गयी  भामदनी
 की  बह  रकम  जो  पहले  नहीं
 बतायी  गयी  थी

 (iii)  भायकर  अधिनियम  के
 सामान्य  उपबन्धों  के  झधीन
 बतायी  गयी  झ्मामदनी  की  बह
 रकम  जो  पहले  नहीं  बतायी
 गयी  थी;  [देखिए  झ्लायकर
 झधिनियम,  961  की  धारा
 271(4%)]  28

 45

 ऊपर  बतायी  गयी  रकमों  के  भझलावा,
 आयकर  विभाग  ने  जो  छापे  मारे  हैं,  उनके
 परिणामस्वरूप  काफी  मात्रा  में  छिपी  हुई
 झामदनी  के  सम्बन्ध  में  कर-निर्धारण  किये
 जाने  की  सम्भावना  है  !

 Shri  Jyoctirmoy  Basn:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Hecerji  Bhai:

 Wil]  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  amount  received  dur-
 ing  the  last  three  years,  year-wise,
 under  PL  480;  and

 (b)  the  details  of  the  utilization  of
 the  fund  during  the  above  period?

 The  ह... अ  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Deaal:  (a)  The  vote:  smount  recevnd
 by  Government  of  India  as  loans
 and  grants  from  PL-480  funda  dur-
 ing  the  last  three  financial  years  was
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 Rs.  787.78  crores.  The  year-wice
 break-up  is  as  under:

 Year  Loans  Grents
 QRs.in  (Rs.  in
 crores)  crores)

 1964-65  170-38  (122°00°
 7965-66  80-00  60°  27
 1966-67  350°00  5°23

 Tota,  600  38  387°  40

 (b)  Details  of  the  utilisation  of  this
 amount  are  given  in  the  statement
 laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-386/67}.

 ipecial  Allowance  to  Persons  Em.
 ployed  on  Parliamentary  Work

 384.  Shri  Ram  Charan:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to  give
 any  specia]  allowance  to  the  non-
 gazetted  employees,  other  than  Assis-
 tants  and  U.D.Cs.,  who  are  engaged
 whole-time  on  Parliamentary  work;
 and

 (b)  if  not,  the  reasons  therefor?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Moerariji
 Desai):  (a)  No,  Sir.

 (b)  The  special  allowance  given  to
 Parliamentary  Assistants  and  U-D.Ca
 is  in  lieu  of  overtime  allowance,  It
 has  been  given  mainly  pecause  of  the
 difficulties  in  fulfilling  certain  essential
 formalities  for  the  payment  of  over-
 time  allowance,  Since  the  other  non-
 gazetted  staff  engaged  on  Parliamen-
 tary  work  are  not  similarly  placed
 and  in  their  cases  there  ig  no  Giffi-
 culty  in  the  psyment  of  overtime  al-
 lowance,  there  is  no  occasion  for  the
 grant  of  the  special  allowance  to  them.
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 for  C.G.ELS.  Dectors
 in  North  end  South  Avenues

 385.  Shrt  Ram  Charan:  Will  the
 Minister  of  Health  and  Family  Pian-
 ning  be  pleased  to  state:

 (a)  the  number  of  doctors  of
 C.G.HLS.  residing  in  the  premises  of
 dispensaries  which  are  situated  in
 North  and  South  Avenues;  and

 (b)  the  type  of  accommodation
 which  has  been  allotted  to  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  ang  Family  Planning
 (Shri  B.  8.  Murthy):  (a)  and  (b).  Only
 two  type  IV  quarters  are  available
 above  the  premises  of  the  Dispensary
 in  North  Avenue.  These  have  been
 wtiotted  to  two  medical  officers.  There
 is  no  such  provision  for  residential
 accommodation  in  the  South  Avenue
 Dispensary.

 Irrigation  and  Power  Schemes  of
 Orissa

 386.  Shri  Chintamani  Panigrah!:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Orissa  Govern-
 ment  have  asked  for  additional  loan
 assistance  for  financing  their  power
 and  irrigation  programme  during  the
 year  1967-68;  and

 (bo)  af  80,  the  details  thereof
 the  action  taken  thereon?

 The  Minister  of  Irrigation  and
 ।  (Dr,  K.  L.  Rao);  (a)  and  (b).
 No  request  has  so  far  been  received
 fram  the  Government  of  Orissa  for
 additional  loan  assistance  for  financing
 their  power  schemes  during  1967-68.
 However,  the  Government  of  Orissa
 have  rsked  for  accelerated  Ceiut’ual
 asaistance  of  हन  3.33  crores  dri  5
 the  year  1967-68  for  Mahanadj  Delta
 Irriga  Scheme.  Thig  proposal  ix
 under  consideration.
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 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  plan  outlay  for
 the  first  year  of  the  Fourth  Plan  for
 Orissa  has  been  reduced  by  two  crores
 and  twenty  five  lakhs  of  rupees;

 (b)  if  so,  the  original  plan  outlay
 for  the  State  for  the  first  year;

 (c)  how  it  stands  now  after  this
 slashing  down;

 (d)  the  share  of  the  Centra!  Gov-
 ernment  for  the  first  year  of  the
 Orissa  State  plan;

 (e)  the  different  heads  which  are
 affected  by  the  slashing  down  of  the
 Plan  outlay  by  the  State  Government;
 and

 (f)  the  reasons  for  such  slashing
 down  of  the  plan  outlay?

 The  Minister  of  Flanning,  Petroleam
 and  Chemicals  ang  Secial  Welfare
 (Shri  Asoka  Mehta):  (a)  ta  (c).  No,
 Sir.  The  Planning  Commission  has  not
 reduced  the  outlay  for  the  Orissa  Plan
 for  the  first  year  of  Fourth  Plan.

 (a)  Of  the  approved  annual  plan
 outlay  of  Rs,  45.77  crores  for  1966-67,
 for  Orissa,  the  Central  assistance
 amounted  to  Rs.  24.70  crores.

 (६)  and  १६6).  Go  not  arise.
 Idikk{  Hydro-Electric  Project

 ‘388,  Shri  K.  M.  Abrabam:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  had
 allotted  funds  to  give  campensation
 to  the  people  who  may  be  evicted
 due  to  acquirement  of  land  for  Idikki
 Hydro-electric  in  Kerala;  and

 (b)  if  so,  how  much  and  at  what
 rate?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L.  Rac):  (a)  Yes.

 (b)  Apart  from  allotting  lands  and
 vailable  facilities  for  resettle-
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 ment,  the  Government  of  Kerala,  ac-  grant  loans  for  housing  of  Industrial
 cording  to  a  recent  order,  will  pay  workers;  and
 compensation  to  the  evictees  totalling
 to  about  Rs.  35,000  in  the  following
 manner:

 (i)  Value  of  improvement  of  the
 land  for  resettlement  of  evic-
 tees  at  the  rates  fixed  under
 Kerala  Compensation  tor
 Tenants  Improvements  Act
 1958.
 Gi)  An  er-gratia  payment  of
 Rs.  00  each  to  those  who  are
 not  eligible  to  get  any  com-
 pensation  by  way  of  cost  of
 improvements  and  those  who
 are  eligible:  fer  only  an
 amount  Tess  than  Rs.  100.
 The  seasonal  crops  standing,
 if  any.  on  the  land  will  also
 be  valued  and  the  occupants
 coneerned  will  be  permitted
 te  take  the  crops  or  in  the
 alternative  they  will  receive
 compensation  if  the  value  of
 crops  exceeds  Rs  100.

 (idly

 Lean  for  Housing  for  Industrial
 Workers

 389.  Shri  K.  M.  Abraham:  Will  the
 Minister  uf  Works,  Housing  and  Sup-
 Ply  be  pleased  to  state:

 (a)  whether  Government  propose  to

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Bn  and  Supply
 (Shrjy_  Iqbal  Singh):  (a)  and  tb).  A
 Scheme  for  the  grant  of  loans  and
 subsidies  for  the  housing  of  the  In-
 dustrial  Workers  has  been  in  existence
 since  September,  1952.  It  is  now  cal-
 led  the  Integrated  Subsidised  Housing
 Scheme  for  industrial  workers  and
 economically  weaker  sections  of  the
 community.  The  Scheme  =  envisages
 the  grant  of  longterm  interest-bear-
 ing  Joansand  liberal  subsidies  by  the
 Government  of  India,  for  construction
 of  houses  for  industrial  workers  cov-
 ered  by  section  2¢!)  of  the  Factorie<
 Act.  3948  and  mince  workers  (other
 than  those  engaged  in  coal  and  mica
 mines)  falling  within  the  meaning  of
 section  2th)  of  the  Mines  Act.  £952,
 and  whuse  wages  do  not  exceed
 Rs  350  per  month.

 The  Central  financia}  assistance
 which  is  baseg  an  the  preseribed  ceil-
 ing  costs  for  yarious  types  of  dwelling
 units  is  granted  to  approved  construc-
 tion  agencies  ta  the  following  extent

 Approved  Agency  Loan  Subsidy
 r5)  State  Governments,  Statutory

 Housing  Boards  and  Municipal
 Bodies.  50%  5075

 (2)  Registered  Co-operative  Socic-
 ties  of  eligible  workers.  65°%  25%

 (3)  Industria!  Employers.  50°  260%,
 State-wise  Family  Planning

 Allutment

 396,  Shri  P.  P.  Esthose:  Will  the
 Minister  of  Health  and  Family  Plan-
 wing  be  pleased  to  lay  on  the  Table
 a  statement  giving  state-wise  informa-
 tion  on  the  following:

 (a)  the  allotment  for  family  plan-
 ning  in  the  Third  Five  Yeer  Plan;

 (b)  the  expenditure  incurred  and
 the  target  achieved;  and

 (c)  the  other  achievements  ia  the
 Family  Planning  Programme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  8.  Murthy):  (a)  to  (c).  A
 statement  .is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 387/67}.
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 Nataral  Gas  Near  Tibba  (Rajasthan)
 39i.  Dr.  Kernl  Singh:

 Shri  Yashpal  Singh:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  it  is  ७  fact  that  the

 Oil  and  Natural  Gas  Commission  have
 discovered  natural  gas  near  Tibba  in
 Jaipur  District  of  Rajasthan;

 (b)  whether  the  availability  has
 any  commercial  significance  and  if  30,
 0  what  extent;  and

 (९)  whether  further
 are  being  carried  out?

 explorations

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Gas  was  found
 in  a  well  drilled  recently  at  a  place
 called  Manhera  Tibba  in  the  Jaisalmer
 District,

 (b)  and  (ce).  Some  More  wells  have
 to  be  drilled  to  gauge  the  significance
 of  the  find.

 Destitates  of  Home  at  Meherpur
 392.  Shrimati  Jyotsng  Chanda:  Will

 the  Minister  of  Social  Welfare  be
 pleased  to  state:

 (a)  whether  Government  are
 aware  that  the  destitutes  residing  in
 the  Home  at  Meherpur,  Cachar  are
 not  getting  their  financial  assistance
 or  doles  regularly;

 (b)  whether  it  is  also  a  fact  that
 their  buildings  are  not  being  main-
 tained  properly  and  some  of  the
 buildings  have  already  collapsed  due
 ta  storm;  and

 (c)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Minister  of  State  in  the  De-
 partment  of  Soolay  Welfare  (Shrimati
 Phulreng  Guha):  (a)  The  inmates  of
 the  Home  are  getting  their  doles  re-
 gulerly  according  to  reports  received
 from  Government  of  Assam
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 (b)  All  possible  care  is  being  taken
 vy  the  State  Government  for  proper
 maintenance  of  the  buildings  of  the
 Home.  Some  of  the  buildings,  how-
 eved,  collapseds  due  to  stomm  and
 damage  caused  by  white-ants.

 (९)  The  State  Goverrrment  have  in-
 timaleg  that  they  Lave  issued  ins  ruc-
 tions  for  Carrying  out  necessary  Te-
 pairs  to  the  duildings.

 Pong  Dam  Oustees
 393.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Irrigation  ang  Power  be  pleas-
 ed  to  state:

 (a)  the  number  of  Pong  Dam.
 oustees  resettled  in  Rajasthan  upto
 3508  May,  1967;

 (a)  the  price  of  land  per  acre  that
 has  been  charged  from  them  in  Ra-
 jasthan;

 (c)  the  amount  of  compensation
 that  has  been  paid  to  them  in  Punjab
 or  Himachal  Pradesh  per  acre  of
 land;  and

 (d)  the  amenities  which  have
 been  provided  to  them  on  their
 rehabilitation?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  208  Pong
 Dam  oustees  have  been  allotted  lands
 in  Rajasthan  upto  I5th  May.  1967,

 (9)  The  prices  of  light  loam  and
 sandy  loam  lands  allotted  to  the
 oustees  were  fixed  at  Rs,  576  and
 Rs.  445  per  acre  respectively.  These
 rates  are,  however,  to  be  revised  ag
 a  result  of  the  decision  to  increase
 the  intensity  of  irrigation  on  the
 Rajasthan  Canal  Project.

 (c)  The  rate  of  compensation  per
 acre  of  land  paid  to  oustees  varies
 from  village  to  village  and  depends
 upon  the  class  of  land.  Irrigat-
 ed  lands  were  paid  at  rates  varying
 from  Rs.  843  to  Rs,  2,213,  per  acre  and
 unirrigateg  cropped  lands  from.
 Rs.  422  to  Rs.  1,739  per  acre.
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 (a)  The  following  amenities  are
 provided  to  oustees  on  their  rehabi-
 litation:—

 (i)  A  living  hut  or  temporary
 accommodation  is  provided.

 Gi)  A  house  building  loan  of
 Rs.  2,000  per  family  is  allow-
 ed.

 (iii)  Pucea  drinking  water  diggies
 are  provided  in  the  resettle-
 ment  chaks.

 {iv)  Dispensaries,  Schools,  link
 roads  etc.  are  provided  in  the
 new  abadies,  where  consider-
 ed  necessary.

 (२)  other  facilities  made  avail-
 able  are  the  taccavi  loan  for
 purchase  of  camel|bullocks,
 good  quality  seeds,  assistance
 in  getting  tractors  on  hire,

 बिल्ली  में  सल-बहून  (सीवगज)  व्यवस्था

 394.  की  हरबयाल  देवगुल  :  क्या
 अवास्थ्य  एवं  परियार  नियोजन  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  दिल्‍ली  की
 मुना  पार  की  बस्तियों  में  म्त्रहन  की
 व्यवस्था  (सीवेज  सिस्टम)  बनाते  के  लिये
 दिल्ली  नगर  निग्रम  को  कोई  योजना  मिलो
 है;  भौर

 (@)  यदि  हों,  तो  मरकार  ने  इस
 सम्बन्ध  में  क्‍या  कारयवादह्दी  की  है  ?

 स्वास्थ्य  एवं  परिधार  विवोजन  मंत्रालय
 में  सचनंत्री  (0. औ  -  go  मूति)  :  (*)
 ी  हा ।

 (ख)  (!)  0.49  लाख  रुपये  की
 अनुमानित  जागत  की  शाहदरा  सलेख  योजना
 (पहला  भाग)  केस्द्रीय  जन  स्वास्थ्य  इंजी-
 नियरी  संगठन  द्वारा  मंजूर  कर  दी  गई  है  ।

 (2)  शाहदरा  के  कुछ  भाग  में  डंक
 सीगसे  की  व्यवस्था  करने  के  लिए  304.  95
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 साख  च्पये  को  अनुमानित  लागत  को  एक
 सलगहन  (सीवरेज)  योजता  की  केनीय
 चन  स्वास्थ्य  इंजीनियरी  संगठन  तकमीकी
 छानबीन  कर  रहा  है  ।

 दिल्‍ली  विकास  प्राथिकरण  के  care

 395.  जी  हर  कवान  देजशुण  :  क्या
 निर्माण,  arava  तथा  संभरण  मंत्री  यह
 बताने  को  कृपा  करेंगे कि  :

 (क)  दिल्‍ली  विकास  प्राधिकार  ने
 962  से  लेकर  ब  तक  कितनो  भूमि  का

 झज॑त  किया  ;

 (@)  इप  भूमि  का  विकास  करने
 के  बाद  कितने  प्लाटों  को  नीलाम  किया
 अयवा  बेचा;

 (ग)  क्‍या  सरकार  को  पता  है  कि  दिल्ली
 विकास  प्राधिकार  के  कार्य  को  गति  कुछ
 घोमो  है;  भीर

 (घ)  यदि  हां,  तो  कार्ये  को  गति
 तीज  करने  के  लिये  सरकार  ने  क्‍या  कार्यवाही
 को  है?

 निर्माण,  झायास  तथा  संभरण  मंजासय
 में  उपमंत्री  (ली  इकबाल  सिह)  :  (क)
 8,040  एकड ।

 (ख)  30  अप्रैल  ,  1967  तक
 4,361  रिहायशो  तथा  593  ग्रौद्योगिक
 प्लांट  t

 (a)  जो  हां।  भूमि-विकास  को  प्रगति
 में  प्रभु  गतिरोध  हैं:---

 (i)  पानी  की  सप्लाई  तथा  ढंक
 सर्विसज  में  देरी,

 (ii)  कुछ  प्लाटों  के  कब्बों  के  सम्बन्ध
 में  ्थायालय  व्यादेश  (कोर्ट  इस्जैक्शन)

 (थ)  दिल्‍ली  विकास  प्राष्तिकरण से  कहा
 गया  है  कि  जहां  सम्भव  हो  गहां  पांगी  की
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 सप्लाई  तथा  मल  निकास  (सीवेज  डिसपो-
 जल)  को  व्यवस्था,  ट्यूअवैलों  तथा  प्राक्सी-
 जनरेटेड  टैंक  के  हारा  अंतरिम  रूप  से  कर
 लें।

 क्या  जिस  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  मेसस  मेकेन्जीज  लिसिटेड
 'और  पग्रोरियेन्टल  टिम्बर  ट्रेडिंग  कारपोरेशन
 जे  हैवी  इंजोनिर्यारेग  कारपोरेशन  ,  रांची,
 हिन्दुस्तान  फोटो  फिल्‍म  कारपोरेशन,  उटकमण्ड
 और  हिन्दुस्तान  स्टोल,  रूरकेला  से  कितने

 न्म्ल्य  के  ठेके  बआप्त  किये;

 (@)  क्‍या  यह  सच  है  कि  इन  कम्पनियों
 ने  बहुत  अधिक  लाभ  कमाया  परन्तु  उन्होंने

 आातों  में  बहुत  थोड़ो  राशि  दिखाई;

 (ग)  क्‍या  यह  भी  सब है  कि  इन
 “दोनों  कम्पनियों  के  खातों  को  लेखा  परीक्षा
 तही  की  गई  है  जब  कि  कम्पनी  कानून  के
 अनुसार  उनको  जांच  होनों  चाहिये  थो;

 (ध)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं;  भौर

 (४)  सरकार  द्वारा  की  गई  जांच  का
 जया  परिणाम  निकला  ?

 उप  प्रधान  मंत्री  तथा  वित्त  मंत्री  (शी
 शओरारजी  देसाई)  :  (क)  मैकेन्जीज
 लिमिटेड  नझौर  भोरियेन्टल  टिम्बर  ट्रेडिंग
 कारपोरेशन  द्वारा  साझेदारी  में  किये  गये

 जेकों  का  मूल्य  ह (अ  प्रकार  है  i

 (i)  हैकी  इंजीनिर्यारेग
 का  रपोरेशन  63,  84,  000  रुपये

 ६४7)  हिन्दुस्तान  फोटो
 फिल्म  कारपोरेशन
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 (iii)  हिन्दुस्तान  स्टील  राउरकेला---
 करोब  2  करोड़  रुपये

 (ख)  चुंकि  कर-निर्धारण  की  कार्यवाही
 अभी  चल  रही  है,  इपलितु  निश्चित  रूप  से
 निष्कर्प  नहीं  निकला  जा  सका  है  कि  भारी
 मुनाफे  कमाये  गये  हैं  अथवा  नहीं  ;  प्रीर
 कमाये  गये  मुनाफों  को  पूरी  तरह  बहियों  में
 दर्ज  किया  गया  है  धेथवा  नहीं

 (ग)  दोनों  कब्पनियों  अर्थात्‌  मैकेन्जीज
 लिसिटेड  और  ओरिएण्टल  टिस्बर  ट्रेडिंग
 कारपोरेशन  लिमिटेड  के  हिसाब-किनाव  की
 कम्पनी  कानून  की  व्यवस्था  के  प्रनुसार  लेखा
 परोक्षा  की  गई  है  4

 (ध)  सवाल  नहीं  उठता  t

 (ड)  कर-निर्धारण  किये  जा  रहें  हैं  ।

 ‘All-India  Irrigation  Commission

 ‘397.  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  number  of  irrigation  pro-
 jects  which  have  been  undertaken
 (major  and  medium)  upto  the  end
 of  the  Third  Plan;  and

 (b)  the  area  of  tand  which  will  be
 brought  under  irrigation  when  these
 projects  will  be  completed?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  During  the
 first  three  Plans,  500  major  and
 medium  irrigation  schemes  were  taken
 up  for  execution.

 (७)  On  completion,  these  schemes
 will  create  an  irrigation  potential  of

 69,43,000  रपये  44  million  acres.
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 Mikki  Bydro-Electric  Project
 308.  Shri  Vasudevan  Nair:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  stat::

 (a)  whether  any  agreement  had
 been  signed  with  the  Canadian  firm
 regarding  the  help  for  Idikki  Hydro-

 ectric  Project  in  Kerala  State;  and

 (b)  if  so,  the  terms  of  the  agree-
 ment?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L,  Rao):  (a)  The  revis-
 ed  Loan  Agreement  received  from  the
 External  Aid  Offices,  Canada,  is  yet
 to  be  finalised.  The  question  of
 entering  into  an  agreement  with  the
 Canadian  firm  will  arise  only  after
 the  Loan  Agreement  is  signed.

 (b)  Does  not  arise  at  present.
 Rrrigation  Schemes  in  Andhra

 Pradesh
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 399,  Shri  K.  Suryanarayana:  Wil!)
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  Andhra  Pradesh
 Government  have  submitted  any
 major  Irrigation  schemes  for  approval
 and  financial  assistance  by  the  Centre;

 {b)  if  so,  the  schemes  and  when  the
 proposals  were  submitted;  and

 (९)  whether  the  schemes  have  been
 approved  and  any  financial  assistance
 given?

 The  Minister  of  Irrigation  and
 Pewer  (Dr.  है.  L,  Rao):  (a)  Tunga-
 Dhadra  High  Level  Canal  Stage  I  is
 the  only  new  major  irrigation  scheme
 submitted  by  the  Andhra  Pradesh
 Government  to  the  Centre  for  appro-
 val.

 (b)  Thig  scheme  was  submitteg  by
 Government  of  Andhra  Pradesh  in
 April,  1906.

 ह)  ह) 4  द... अ  approved  by  the  Pian-
 ning  Commission  in  January,  9¢47.
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 lopment  Loans  for  financing,  among
 others,  irrigation  projects  included  in
 the  Plan.

 Flood  Control  Schemes  in  Andhra
 Pradesh

 1,  Shri  है,  Suryanarayana:  Wil!
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  any  decision  has
 been  taken  regarding  the  Mitra  Com-
 mittee’s  report  on  the  flood  control
 schemes  such  as  Kollera  take  Buda-
 Meru,  etc.  in  Andhra  Pradesh;

 (bo)  when  the  work  on  the
 schemes  is  likely  to  start;  and

 said

 (९)  the  amount  likely  to  be  spent
 on  the  said  schemes  and  the  acreage of  land  likely  to  be  benefited  by  con-
 trolling  floods?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  The  Gov-
 ernment  of  Andhra  Pradesh  have  re-
 cently  framed  detailed  proposals  for
 the  first  phase  of  works  required  to
 implement  the  Mitra  Committee's
 recommendstions.  The  first  phase
 envisages  improvements  to  the
 Upputeru  outlet  for  #  discharging
 capacity  of  15,000  cusecs:  a  flood
 detention  reservoir  across  the  Tham-
 mileru;  improvements  to  the  drains  in
 the  Krishna  and  Godavari  delta
 system  extension  of  existing  Romeru
 Straight  cut;  and  widening  the  Bicce-
 volu  drain.

 (b)  The  State  Government  intend
 to  make  a  start  on  this  first  phase
 during  the  Fourth  Plen  and  have
 recently  intimated  that  a  provision  of
 Rs.  36  crores  has  been  made  for  this
 purpose  in  the  State’s  Fourth  Pian.

 (९)  The  State  Government  estimate
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 Medicine  for  Leprosy  from  Gatlic
 4@i,  shri  है,  Nayanar:  Wit)  the

 Minister  of  Health  and  Family  Ptan-
 Bing  be  pleased  to  state:

 (a)  whether  the  Central  Food
 Technological  Research  Institute  in
 Mysore  have  evolved  a  method  of
 preparing  an  effective  medicine  for
 Leprosy  from  Garlic;  ang

 (b)  if  so,  when  it  was  evolved  and
 whether  its  efficacy  has  been
 tested?

 The  Deputy  Ministery  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  and  (b),  The
 garlic  preparation  developed  at  the
 Central  Food  Technological  Research
 Institute  in  Mysore  in  the  year  960
 Proved  effective  for  leprosy  in  pre-
 liminary  trials.  Further  trials  are
 being  carried  out  to  confirm  these
 effects.

 Shortage  of  Medicines  in  C.HS.
 Ayurvedic  Dispensaries  in  Dethi

 402,  Shri  P,  L.  Barupal:  Will  the
 Minister  of  Health  and  Family  Pian-
 aing  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  shortage  of  medicines  in  both
 the  C.H.S.  Ayurvedic  Dispensaries  at
 Kidwai  Nagar  and  Gole  Market  in
 Dethi;

 (by  whether  it  is  also  a  fact  that
 the  patients  have  registered  com-
 Plaints  in  the  Complaints  Register
 kept  in  the  Dispensaries  in  this
 regard;  and

 (९)  if  so,  how  Government  pro-
 pose  to  make  arrangements  for
 adequate  and  regular  supply  of
 medicines  at  both  these  Centres  at
 an  early  date?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Pianning
 (Shei  है,  8.  Murthy):  (a)  and  (b).
 ‘Yes,  there  has  been  sOme  shortage  in
 relation  to  the  varying  demand.

 (c)  The  existing  system  for  asses.
 sing  the  requirements  and  for  the  pro-
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 curement  and  supply  of  Ayurvedic
 medicines  is  being  reviewed  in  order
 to  ensure  adequate  and  regular  sup-
 ply  of  medicines  at  these  dispensaries
 in  relation  to  the  demand.

 Neea  for  another  Ayurvedic  Dis-
 pensary  in  Delhi

 403,  Sbri  P.  L.  Barnpal:  Wil}  the
 Minister  of  Health  and  Family  Pian-
 ning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ayurvedic  Dispensary  at  Kidwai
 Nagar  caters  to  the  needs  for  the
 whole  of  South  Delhi  right  from
 Moti  Bagh  upto  Lajpat  Nagar;

 (b)  whether  it  is  also  a  fact  that
 more  than  four  hundred  patients
 attend  the  Dispensary  daily;

 (c)  whether  there  are  only  two
 Doctors  to  attend  the  whole  lot  while
 in  the  C.H.S.  Allopathic  Dispensaries
 more  Doctors  are  provided  for  iesser
 number  of  patients;

 (6)  whether  Government  propose
 to  open  one  more  Ayurvedic  Dis-
 pensary  in  South  Delhi  preferably  at
 Moti  Bagh  which  will  cater  to  the
 needs  of  Government  employees
 residing  in  those  areas;  and

 (९)  if  so,  when?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 {Shri  B.  Murthy):  (a)  The  Ayur-
 vedic  Dispensary  functioning  at
 Kidwai  Nagar  caters  to  the  following
 ateas:—

 Chanakyapuri,
 Kasturba  Nagar.
 Kidwai  Nagar.
 Lajpat  Nagar.
 Lakshmibai  Nagar.
 Lodi  Road-I.
 Lodi  Road-II.
 Moti  Bagh.
 Nanakpur.
 Nauroji  Nagar.
 Netaj!  Nagar.

 -—

 ः

 kun

 Lal  »
 oO
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 12,  Pandara  Road.
 13.  Sarojini  Nagar-I.
 “a  Sarojini  Nagar.II.

 I5.  Sarojini  Nagar  Market.
 16,  Srinivaspuri.
 7.  Andrewsganj,
 18,  Jangpura.
 19,  Malviya  Nagar.
 20.  Kalkaji.
 2l.  Ramakrishnapuram-I,
 (22,  Ramakrishnapuram-ll.
 23.  Ramakrishnapuram-Itl.
 24,  Ramakrishnapuram-IV,
 25.  Wellesley  Road.
 26.  Hauz  Khas.

 (b)  The  average  daily  attendance
 for  ‘1966-67,  was  288.

 (०)  The  sanctioned  strength  of
 Ayurvedic  Physician;  for  this  dis-
 pensary  is  three  posts  out  of  which
 only  two  have  been  filled  while  the
 third  is  in  the  process  of  being  filled
 up.

 (ay  and  (e).  There  is  no  such  propo. sal  under  consideration  at  present.

 €BLS.  Ayurvedic  Dispensaries
 404.  Shri  ह  L.  Barupal:  Will  the

 Minister  of  Health  ang  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Doctors  in  the  C.H.S.  Ayurvedic  Dis-
 pensaries  at  Gole  Market  ang  Kidwai
 Nagar,  cannot  indent  medicines  fur
 patients  nor  the  patients  are  re-im-
 bursed  the  cost  as  is  the  case  with  other
 C.H.S.  Allopathic  Dispensaries;  and

 (b)  if  so,  whether  Government
 propose  to  remove  this  anomaly  and
 if  so,  when?

 The  Deputy  Minister  in  tbe  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B,  8.  Marthy):  (a)  and  (b).  In
 the  C.G.H.S.  Allopathic  Dispensuries.
 most  of  the  medicines  required  are
 stocked  and  i  d  to  the  beneficiaries.
 Where  there  is  no  ready  stock  avail-
 able,  medicines  are  indented  for  and
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 supplieg  on  the  following  day.  In
 emergent  cases,  beneficiaries  are  given a  requisition  for  the  procurement  of
 medicines  from  the  approved  chemist
 who  in  due  course  sends  the  bill  to
 the  C.G.H.S.,  but  the  medicine  is  sup-
 Plied  then  and  there.  There  is  no
 such  system  for  the  supply  of  Ayur-
 vedic  medicines,  Firstly,  there  is  no
 formulary  for  Ayurvedic  medicines.
 Secondly,  there  is  no  approved  chemist
 who  could  be  appointed  for  the  pur-
 pose,  The  doctors  in  the  Ayurvedic
 dispensaries  can  prescribe  ang  supply
 only  those  medicines  which  are  avail-
 able  in  the  dispensaries.  Steps  are
 being  taken  to  improve  the  present
 arrangements  for  the  stocking  of
 Ayurvedic  medicines.

 Manufacture  ang  Sale  of  Folidol
 405.  Shri  Mohammed  Imam:  Will

 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thay  the
 indiscrirninate  use  of  “Folidol”  has
 been  taking  a  heavy  toll  of  human
 lives  and  also  animals  every  year;
 and

 (b)  the  steps  taken  to  ban  its
 manufacture  and  sale?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  table  of  the  Sabha
 in  duc  course.

 Family  P  g  Advertise
 406,  Shri  Samar  Guha:  Will  the

 Minister  of  Heatth  and  Family  Pian-
 ning  be  pleased  to  state:

 (a)  whether  Government  have  laid
 down  any  guide-line  in  regard  to
 advertisements  for  family  planning
 keeping  in  vicw  the  moral  aspect  of
 such  advertisements;  and

 (b)  whether  Government  propose
 to  convene  a  meeting  af  the  selected
 Members  of  Parliament  and  other
 Social  Organisations  to  help  te
 evolve  guide-lines  for  advertise~
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 ments  for  family  planning  in  com-
 mensurate  with  the  moral  principles
 that  our  country  so  long  cherished
 high?

 The  Deputy  Minister  in  the  Ministry
 of  Health  and  Family  Planning  (Shri
 B.  8,  Murthy)  (a):  Yes.

 (b)  Yes.  Besides,  the  various  media
 Committees  set  up  by  the  Govern-
 ment,  it  is  proposed  to  set  up  a
 ‘National  Mass  Education  Advisory
 Committee’,  comprising  some  Members
 of  Parliamen!,  representatives  of
 Social  Organisations,  Advertising  and
 other  media  experts,  including
 journalists,  to  help  in  formulating  the
 national  policy  for  Family  Planning
 mass  education  and  to  indicate  the
 guidlines  for  organising  and  effective
 national  mass  education  and  media
 programme.

 Under-Sea  Oil  Resources

 407,  Shri  Samar  Guha:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  the  areas  near
 Sunderban  and  Midnapur  Districts
 have  been  surveyed  for  finding  crude
 oi]  under  sea;

 (b)  whether  there  is  any  indica-
 tion  of  the  availability  of  oil  in  these
 areas;

 (९)  whether  any  magnetic  sur-
 veys  of  these  areas  have  also  been
 made  and  if  so,  by  what  agency;  and

 (d)  when  full  report  of  under-sea
 oi]  resources  in  different  sea  shores
 of  India  will  be  available?

 The  Minister  of  State  in  the  Mints-
 try  of  Petroleum  ang  Chemicals  and
 of  Planning  and  Soctal  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir.

 (b)  It  is  too  early  to  say.

 (९)  No,  Sir.

 (d)  As  investigations  are  still  in
 progress,  it  is  not  possible  at  present
 to  give  a  precise  date.
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 Irrigation  Facilities  in  Haryana
 409.  Shri  Randhir  Singh:  Will  the

 Minister  of  Lrrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  have
 any  scheme  under  consideration  to
 exploit  rich  agricultural  resources  of
 the  State  of  Haryana  by  allocating
 funds  for  irrigation  facilities,  Tube-
 wells  electrification,  draining  out
 water-logged  areas,  alignment  of
 canals,  ete.  especially  in  view  of  the
 fact  that  this  State  is  in  a  state  of
 developmental  infancy  with  untapped
 potentialities;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  Irrigation  and

 Power  (Dr,  K.  L,  Rao):  (a)  Schemes
 under  al  these  categories  are  includ-
 ed  in  the  Fourth  Five  Year  Plan  of
 the  Government  of  Haryana.  Alloca-
 tion  of  funds  sector-wise  has  yet  to
 be  finalised.

 (bh)  Docs  not  arise.

 Rural  Housing  Programme

 430.  Shri  Rane:  Wil]  the  Minister  of
 Works,  Housing  and  Supply  be  pleas-
 ed  to  state:

 (8)  the  State-wise  amount  given
 to  the  States  by  way  of  Central  Aid
 for  Rural  Housing  during  the  Third
 Plan  period;

 tb)  the  number  of  new  villages  or
 new  houses  constructed  by  the
 States  with  the  Central  aig  under  the
 said  scheme;

 (c)  whether  any  representation
 was  received  in  962  that  the  Rural
 Housing  Programme  be  under‘aken
 in  the  villages  of  Maharashtra  from
 Bhusawal,  Malkapur  Talukas  and
 Edlabad  Peta,  which  were  completely
 washed  away  by  floods?

 The  Deputy  Minister  in  the  Ministry
 of  Works,  Housing  and  Supply  (Shri
 lqbal  Singh):  (a)  and  (b),  The  details
 are  given  in  the  statement  laid  on  the
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 Table  of  the  House.  [Placed  in  Lib-  The  Deputy  Minister  in  the  Ministry vary.  See  No,  LT-388/87].  of  Health  hes  Family  Planning

 (c)  Yea.  A  letter  on  the  subject
 from  the  Hon'ble  Member  who  has
 put  the  question  addressed  to  the  then
 Deputy  Minister  in  the  Ministry  was
 received  in  March,  1962,  As  the
 selection  of  villages  under  the  Village
 Housing  Projects  Scheme  is  the  con-
 cern  of  the  State  Governments,  the
 Matter  was  brought  to  the  notice  of
 the  Government  of  Maharashtra  who
 informed  the  Hon'ble  Member  about
 the  action  taken  by  them.

 Sindri  Fertilizer  Factory
 40i.  Shri  क्,  K.  Ghosh:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  the  =  annual
 Bicarbonate  of  Ammoni.  in
 Sindri  Fertilizer  Factory;  and

 (b)  the  mode  of  distribution  adopt-
 ed  by  the  management  for  this
 product?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicais  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  1300.  tonnes.

 (b)  This  product  is  gistributed  thr-
 ough  authoriseq  Regional  Distributors
 selected  on  the  basis  of  tenders  receiv.
 ed  in  response  to  advertisement  im  the
 press  and  after  approval  by  the  Board
 of  Directors  of  the  Fertilizer  Corpo-
 ration  of  India  Ltd.

 production  of
 the

 Sueali-pex  Vaccine
 4@i2.  Shri  ह  K.  Ghosh:

 हल  है... ह  Kumar
 Coandhari:

 काला  8.  C.  Samanta:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:
 (a)  whether  U.S.A.  has  supplied

 ten  million  doses  of  Small-Pox
 Vaccine  and  two  Jet-gun  Vaccine  In-
 jectors;

 (b)  if  sa,  the  areas  in  which  they have  been  used?

 (Shri  B  8.  Murthy):  (a)  USAID  have
 supplied  to  the  Government  of  India
 0.8  million  doses  Of  freeze  dried

 oaliess
 vaccine  and  26  jet  injec-

 (७)  In  Dethi  eo  far.

 Central  Government  Debts
 4i3.  Shri  D,  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to  state:
 (a)  whether  it  is  q  fact  that  the

 Centra)  Government’s  total  debts  have
 risen  five-fold  since  1950-51  with  the
 externa]  debts  constituting  the  single
 largest  item;  and

 (b)  ig  so,  the  steps  taken  to  put  a
 check  on  same?

 Desai):  (a)  Yes  Sir.
 (b)  The  augmentation  of  Govern-

 ment's  resources  through  borrowings
 is  a  recognised  method  of  financing
 Government  investment  in  the  process of  development.  The  rise  in  public
 debt  ig  unavoidable  at  this  stag,  of
 the  country’s  development  though
 borrowings  have  been  resorted  to  the
 minimum  extent.

 Inceme-Tax  Arreats
 4i4  चत  B.  N.  Muakerjee:

 Shri  Yogendra  Sharma:
 Will  the  Minister  of  Finamce  be

 pleased  to  state:
 (a)  the  total  amount  of  Income-tax

 arrears  outstanding  at  the  end  of
 हा;

 (b)  whether  this  amount  iacludes
 the  outstanding  arrears  of  previous
 year  as  well;

 (ec)  if  $0  the  outstanding  arrears
 of  the  previous  year:  and

 (a)  the  special  measures
 taken  or  are  in  aed speed  up  collection  pyc  aad  bd
 remasone  है  arena?
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 The  Depaty  Prime  Minister  and
 Minister  of  Finance’  (Shri  Merarfi
 Desai):  (a)  Rs.  ‘628:12,  crores,

 (b)  Yes,  Sir.
 (c)  The  arrears  pertaining  to  the

 previous  years  i.e,  1966-67,  outstand-
 ing  as  on  3ist  March,  7967  amounted
 to  Rs.  27035,  crores.

 (d)  Some  of  the  important  ateps
 in  this  direction  are:—

 क)  Gradual  taking  over  Of  re-
 covery  work  by  the  Inconie-
 tax  Department  from  the
 State  Governments.  This
 work  has  already  been  taken
 over  in  Mysore  State  and
 partially  in  the  State  of
 Gujarat.  It  is  proposed  to
 take  Over  the  work  in  the
 remaining  States  during  the
 current  year.

 4ii)  Entrusting  the  work  of  col-
 lection  to  Income-tax  offi-
 cers  engageq  exclusively  on
 this  work.

 (iii)  Creation  of  Special  Recovery
 Units  in  the  Commissioners’
 charges  to  Jook  after  the  ex-
 peditious  recovery  of  out-
 standing  demands.

 (iv)  Periodical  review  by  the
 Directorate  ०१  Inspection  (Re-
 search  Statistics  &  Publica-
 tion  of  cases  in  which  de-
 mands  of  more  than  Rs.  5
 lakhs  are  outstanding.

 Construction  of  Butldings  for
 Ministries

 as.  Skrt  मां,  N,  Mukerjee:  Wil)  the

 (a)  the  total  expenditure  incurred
 on  the  construction  of  new  buildings
 for  different  Ministries  during  the  last
 aix  years;

 b)  the  amount  involved  in  conti-
 nuing  projects  for  such  construction;
 and

 (c)  whether  the  policy  behind  such
 Is  periodically  examined;

 and
 £4)  if  90,  the  results  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Werks,  Housing  and  ह...
 (Shri  Iqbal  Singh):  (a)  About  Rs,  7°44
 crores.

 (b)  The  expenditure  involved  on
 buildings  in  progress  is  about  Rs.  26
 lakhs,

 (e)  and  (a.  On  the  3ist  December,
 966  the  demand  for  office  accommo-
 dation  was  assessed  at  64:33  lakhe
 square  feet.  Accommodation  available
 was  53:60  lakhs  square  feet  including
 about  2  lakhs  square  feet  in  leased
 and  requisitioned  buildings  and  tem-
 porary  hutments.  As  construction  of
 permanent  buildings  is  more  economi-
 cal  than  taking  private  buildings  on
 rent,  it  is  proposed  to  go  ahead  with
 the  construction  of  such  buildings  to
 meet  the  shortages  subject  to  avail-
 ability  of  funds.

 Failure  of  Family  Planning
 Programme

 416.  Shri  Onkar  Lal  Berwa:
 Shri  Meetha  Lal:
 Shri  N.  Ss.  Sharma:
 Shri  Sharda  Nand:
 Shri  Brij  Bhashan  Lal:
 Shri  Ata]  Bihari  Vajpaycc:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Family  Planning  schemes  have  failed
 to  produce  the  desired  results  because
 of  impersonal  behaviour  of  doctors
 and  those  responsible  for  implement-
 ing  them;

 (b)  the  measures  taken  or  proposed
 to  be  taken  to  make  family  planning
 services  more  personalized  and  effec-
 tive  during  the  current  year:

 ry  the  assessment  of  success  achiev-
 ed,  if  any,  during  the  last  five  years:
 and

 (a)  the  total  allocations  made  for
 various  Family  Planning
 during  the  current  year?

 The  Depaty  Minister  in  the  Ministr*
 of  Health  ang  Family  Planning  (Shri
 B,  s.  Murthy):  (a)  No.
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 (0)  Training  programmes  at  the
 Central  and  State  levels  have  been
 augmented,  Special  emphasis  is  given
 in  the  present  training  gang  orienta-
 tion  programmes  to  extension  educa-
 tional  techniques  and  rendering  of
 increaseq  personal  attention  to  those
 requiring  family  planning  services.
 Emphasis  is  being  laid  on  proper  sel-
 ection  of  cases,  correct  advice  and  due,
 follow  up.  Recognition,  awards  and
 rewards  are  being  contemplated  for
 those  doing  good  work.

 (९)  The  programme  has  made  con-
 siderable  progress  as  is  evident  from:

 (i)  Widespreag  awareness  created
 by  the  programme  for  limit-
 ing  the  size  of  the  family,

 Gi)  the  increased  number  0
 Sterilization  cperations  and
 IUCD  insertions,  as  indicated
 in  the  Statement  attached,

 (dy  Rs.  28  crores.

 STATEMENT

 (a:  Number  of  Sterilization  operations performed  during  the  last  five  years:-

 [  Year  Sterilization  opera- tions  performed.

 3962  35785

 3965  69572
 १3964  269272
 3965  468872

 ३956  7979438

 Total  ess970

 (७)  Number  of  IUCD  insertions  done
 during  7965  and

 Year  IUCD  Insertions

 1965,  463592

 २966  कणाकााड
 Total  3483307

 “TUCD  Programme  was  started  ia  7969)
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 Retrenchment  of  ‘Non-Gasetted  Stal’
 4I7.  Shri  Onkar  Lal  Berwa:

 Shri  Meetha  Lal:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  as  an.

 eco:  y  e  to  red  expendi-
 ture  on  administration,  Government
 propose  to  retrench  non-gazetted  staff;
 and

 (b)  if  so,  the  Ministries,  Depart-
 ments  which  will  be  affected  and  how
 many  employees  will  be  retrenched?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji.
 Desai}:  (a)  and  (b).  While  Govern-
 ment  are  keen  to  keep  down  expendi-
 ture  on  administration,  there  is  no-
 general  or  ad  has  scheme  for  retrench.
 ing  non-gazetted  staff,  Surpluses  may
 be  thrown  up  from  time  to  time  by
 the  work  measurement  studies  of  the
 Staff  Inspection  Unit  of  the  Ministry
 of  Finance  cr  improvements  in  ad-
 ministrative  procedures  and  methods.
 of  work.  A  Special  Cel]  exists  in  the
 Ministry  of  Home  Affairs  for  arrang-
 ing  redeployment  of  such  surplus  staff.

 Power  Break-down  in  /unja,  and
 Haryana

 4i8.  Shri  Meetha  Lal:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 recent  Power  break-down  in  Punjab
 and  Haryana  for  over  four  days  was
 due  to  sabotage;

 (b)  if  so,  whether  it  has  been  in-
 vestigated  into,  and

 (९)  the  results  of  the  investigations?:
 The  Minister  of  Irrigation  and  Power

 (Dr,  हू.  L.  Rao):  (a)  to  (९).  It  has
 heen  reported  by  the  Punjab  State
 Electricity  Board  that  fourteen  inst-
 ances  of  suspected  sabotage  came  to-
 notice  and  that  all  these  cases  have-
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 been  registered  with  the  Police.  The
 result  of  the  investigations  by  the
 Police  are  still  awaited.

 Bank  Accounts  Abroad
 4i9.  Shri  P.  G.  Sen:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state  the
 name  of  the  individual  concern  which
 has  the  largest  bank  account  abroad?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai);  The  information  is  being  col-
 lecteq  and  will  be  laiq  on  the  Table
 of  the  House.

 लौथी  पंचजर्थोय  योजना  में  पिछड़े  राज्यों
 का  विकास

 420.  भी  प०  ला०  wreTet  :  क्‍या
 योजना  मंत्री  यह  बा.  को  :ग  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  ग्रागामी
 चौथी  पंचवर्षीय  योजना  को  अवधि  में  राज्यों
 के  विरास  के  लिये  वोजन।  श्रायोग  ने  राज्य
 सरकारों  को  जनसंख्या  के  झ्राधार  पर
 महायना  देने  का  निर्णय  किया  है;

 (ख  यदि  हां,  तो  विकास  के  लिए  जन-
 संखपा  के  प्रचार  पर  र२डस्थान  जैसे  पिछड़े
 राज्यों  के  लिये  बोयी  पंचदर्षीय  योजना  में
 कितनी  राशि  नियस  करने  का  विचार  है;

 ग)  कया  राजस्थान  नहर  के  निर्माण-
 कार्य  को  शोघ  पूरा  करन  के  लिये  खर्च
 को  जाने  वाली  राशि  को  थी  जनसंख्या
 अनुपात  के  झाधारऔर  ही  निभरित्र  किया
 जायेगा;  और

 (9)  यदि  हा,  तो  उक्त  निणय  के
 झनुपार  राजस्थान  सरकार  हों  ग्रावंडित
 की  जाने  बालपे  रोशि  सभो  शिकास  कार्यों
 के  लिये  पर्वाप्त  होगी  ?

 थोजना,  पेड्रोलियम  तथा  रसायन  शौर
 समाज  कर्थाय  मंत्री  (जी  अलोफ  मेहता)  2
 (क)  और  दू) :.  जो,  नहीं
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 राज्यों  को  चोथी  पंचवर्षीय  योजनाश्रों
 में  केन्द्रीय  सहायता  का  निश्चय  करते  समय
 योजना  झ्रायोग  ने  कई  बातों  का  ध्यान  रबा
 है  जैसे  कि  जनसंख्या,  वड़ी  सिंचाई  व  बिजली
 स्कीमों  को  जारी  रखने  की  आवश्यकता,
 झपेक्षिक  पिछड़ापन,  ऑादि  |

 राज्यों  के  मुख्य  मंत्री  और  योजना
 आयोग  के  बीच  नवम्बर,  196  में  हुए
 विचार-विमर्श  के  दौरान  तय  किया
 गया  था  कि  गाज़स्थान  की  चोथो
 सोजना  की  बिन  व्यवस्था  333  करोड़
 पये  होगी  ्रौर  कन्द्री  सहायता  227  करोड
 रुपये  होगी।

 (ग)  बौर  (घ)  चोथी  योजना  की  सम्मत
 व्ययव्यवस्था  के  झन्तर्गत  राजस्थान  नहर
 अम्बंधी  कार्य  के  लिये  32.63  करोड़
 ख्पय  का  उपबन्ध  शामिल  है।  राजस्थान,
 जहर  सम्बन्धी  कार्य  पर  खर्च  का  यह
 अनुमान  चौथी  पंचवर्षीय  योजना  तैयार
 करने  के  समय  गठित  तकनीकी  कार्यकारी
 दल  ने  लगाया  था।

 बम्बई  में  चांदी  का  पकड़ा  जाना

 441.  भी  प०  ला०  बास्पाल  :
 ्य  हुकम  लल्द  कछवाय  :
 शो  राम  सिह  झायरवास  :
 शी  भारत  सिंह  चौहान  :
 थो  सिद्धेस्बर  प्रसार  :
 शी  विश्वनाथ  पाण्डय  :

 क्या  पब्ल  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  यह  सच  है  कि  केन्द्रीय  सीमा
 शूल्क  प्रधिकारियों  ने  हक  प्रप्रैल,  967
 को  वम्बई  बन्दरगाह  पर  3)  टन  अथवा  इससे
 झधिक  चांदी  पकड़ी  ;

 (जज)  पदि  हां,  तो  इस  चांदी  का  रुपयों
 में  मूल्य  कितना  है,  इसे  ले  जाने  वाले  व्यक्तियों
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 के  नाम  क्‍या  वे  तबा  किन  कम्पनियों के  जहाड़ों
 पर  यह  चांदी  ले  जाई  जा  रही  बौ;

 (3)  क्‍या  इस  सम्बन्ध में  कुछ  व्यक्तियों
 को  गिरफ्तार  किया  गया  है;  शौर

 (थे)  यदि  हां,  तो  उनके  नाम  पते
 तथा  व्यवसाय  क्‍या  हैं?

 worry  wet  wer  वित्त  मंत्री  (ली
 ओरारजों  देशाई)  :  (१)  शौर  (ख).
 बम्बई  केन्द्रोय  उत्पादन  शुल्क  समाहता
 कार्यालय  के  झफसरों  12,  अप्रैल,  967
 बडे  सबरेही  बम्बई में  रेनो  बन्दर  से  झुछ
 डूर  समुद्र  में  एक  मशोनों  जलवान  तथा
 एक  अन्य  छोटे  जलयान  को  रोका
 दौर  दोनों  जलयानों  की  मलाशी  सेने  पर
 l2  खास  ष्षपये  को  चांदी  को,  2962°  796

 fen  am  को  94  बले  बरामद  की)
 अशीनी  जलयान  तथा  छोटे  जलयान की
 पकड़ लिया  गया  है।  इतके  मालिक  ओमती
 वानी  भाई  शधरमा  कोली  तथा  श्री  सुगस्द
 बाबू  साबटे  हैं।

 (ग)  और  (घ).  श्री  नारायण
 छग्वा  मोती  तयबा  श्री  बालकृष्ण  छ्ंग्या
 मोती  नामक  दो  व्यक्ति  मशोनी  जल
 पर  पाये  गये  थे  घोर  उनको  गिरफ्तार
 कर  लिया  गया  था।  श्रो  झननन  नारायण

 गजर  नाम  के  एक  प्रम्य  व्यक्ति  को  बाद
 में  गिरफ्तार  किया  गया।  ये  तीनों  अविन

 मजीनी  जलयान  के  चासक-दल  के  सदस्य
 बताये  जाते  हैं

 Disorders  थी  Lecp

 422.  ह...  ९.  K.  Bhattacharya:  Wii)
 the  Minister  of  Heatth  and  Familiy
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  village  women  who  had  the
 loops  introduced  from  the  old  hospital
 in  Kalyani  (mH  Parganas),  West
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 Bengal  have  approached  the  hospital
 to  have  the  loops  taken  out;

 (b)  whether  it  is  &  fact  that  they
 have  complained  that  as  a  result  of
 the  introduction  of  the  loops,  they  are
 suffering  from  various  ailments;  and

 (c)  whether  any  inguiry  has  been
 made  why  the  loops  led  to  such
 injurious  consequences?

 The  Deputy  Minister  in  the  Minis-
 of  Health  ang  Family  Planning

 (Shri  B.  8.  Marthy):  (a)  to  (c).  The
 facts  are  being  ascertained  from  the
 Government  of  West  Bengal  and  wil!
 be  furnished  as  soon  as  available.

 Written  Answers

 Foreign  Leans
 423.  Shri  Yagnik:  Wil]  the  Minister

 of  Finance  be  pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 required  for  the  payment  of  interest
 charges  and  instalments  on  the  foreign
 debt  due  from  Government,  the  public
 and  private  sectors  during  the  Fourth
 Five  Year  Pian;

 (b)  the  methods  of  repaying  these
 interest  and  instalment  dues;  and

 (९)  whether  Government  have  de-
 cided  to  repay  these  dues  from  any
 new  loans  negotiated  by  Government
 as  was  done  during  the  Third  Five
 Year  Plan?

 The  Depaty  Prime  Minister  and
 Minister  eof  Finance  (Shri  Morarji
 Desai):  (a)  The  amount  of  foreiga
 exchange  requ

 age
 a  estimated  to  be

 Rs.  3,030  crores,  prising  of  Bs.  ॥
 crores  on  account  of  payment  of  in-
 terest  charges  and  Rs.  \.359  crores  on
 accoum  of  repayment  of  principal
 amounts.

 (b)  These  dues  are  paid  from  our
 export  earnings  and  other  foreign  ex-
 change  receipts.

 (c)  The  possibility  is  being  expiored
 of  financing
 ing  facilities,  In  reepect  of  debt  ser-
 vicing.
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 Will  the  Minister  of  Health  and
 Family  Plaaning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Tidbia  College  of  Delhi  has  been
 closed  for  an  indefinite  period;

 (b)  if  so,  the  reasons  therefor;  and
 (e)  the  action  taken  to  reopen  it?
 The  Deputy  Minister  in  the  Mints-

 try  of  Health  ang  Family  Pianning
 (Shri  है  8.  Murthy):  (a)  Yes.

 (b)  The  stud  had  the
 Tibbia  College,  the  Hospital  attached
 to  it  and  the  offices,  and  thus  made  it
 impossible  for  the  institution  to
 function.

 (c)  The  legftimate  demands  of  the
 students  are  being  lookeg  into  and
 steps  are  being  taken  to  improve  the
 affairs  of  the  institution  by  the  Delhi
 Administration.  The  College  will  be
 reopened  after  the  summer  vacation
 4f  the  situation  is  normal.

 locked

 Drinking  Water  Sapply  Scheme,  in
 Rural  Areas  ef  Andhra  Pradesh
 425.  Shri  M8.  Murti:  Will  the

 Minister  of  Health  and  Family  Pias-
 ming  be  pleased  to  state:

 (a)  the  amount  sanctioned  to
 Andhra  Pradesh  Government  for  the
 supply  of  drinking  water  to  the  rural
 e@veas  during  the  years  1966-67  and
 ‘1967-68;

 (b>)  the  number  of  protected  water
 supply  schemes  sanctioned  in  rural
 arees  by  the  Central  Government  in
 Andhra  Predesh  during  the  above
 period;  and

 cy  the  amnount
 bag

 wo  far  on  the
 above Goa

 ty  the  Andhra  Pradesh
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 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  8.  Murthi):  (a)  Central
 assistance  for  Rural  Water  Supply
 Schemes  under  National  Water  Sup-
 Ply  and  Sanitation  Programme  is
 given  to  the  extent  of  50  per  cent  of
 the  expenditure  and  is  released  as
 Ways  and  means  advances  to  be  ad-
 justed  at  the  end  of  the  year.  A  sum
 of  Rs.  7.86  lakhs  was  given  to  the  Gov-
 ernment  of  Andhra  Pradesh  as  central
 assistance  for  Rural  Water  Supply
 Schemes  during  1986-67.  It  is  too
 early  to  indicate  the  amount  for  1987-
 68.

 (b)  The  Central  Public  Health  Engi-
 neering  Organisation  technically  ap-
 Proved  three  rural  water  supply
 schemes  estimated  to  cost  Rs.  38.52
 lakhs  during  1966-67  थ्ग्ते  one  scheme
 estimated  to  cost  Rs.  2.47  lakhs  dur-
 ing  1987-68.  The  number  of  schemes
 sanctioned  by  the  State  Government
 for  execution  is  not  known.

 (c)  Information  is  not  available
 with  the  Government  of  India.

 All-India  Ayurvedic  Medica!  Council

 426,  Shri  M.S.  Marti:  Will  the
 Minister  of  Health  ang  Family  Pian-
 ning  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  constitute  an  All-India  Ayurvedic
 Medical  Council;  and

 (b)  if  so,  when  it  is  likely  to  be
 constituted?

 (Shri  हे.  S.-Murthy):  (a)  There  is  2
 proposal]  to  establish  a  Centra]  Coun-
 cil  of  Indian  Systems  of  Medicine  in-
 cluding  Homoeopathy.

 (b)  A  Committee  is  being  set  up  to
 go  into  the  details  of  the  draft  legis-
 lation  for  establishing  the  proposed
 Couneil.
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 Annual  Unproductive  Expenditure  and
 Tax  Evasion

 427.  Shri  S.  C.  Jha:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  any  calculation  has
 been  made  of  the  annua]  unproduc-
 tive  expenditure  and  annual  tax  eva-
 Sion  by  the  higher  income  groups  in
 the  country;  and

 (b)  if  so,  the  steps,  proposed  to  be
 taken  to  tackle  these  problems?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No.  Sir.

 (b)  Does  not  arise.  However.  such
 steps  as  are  available  in  law  for
 checking  tax  evasion  by  the  higher
 income  groups  are  being  taken.

 Kamia-Balan  Embankment
 428.  Shri  S.  C.  Sha:  Will  the  Minis-

 ter  of  Irrigation  ang  Power  be
 Pleased  to  state:

 (a)  the  effective  measures  going  to
 be  taken  during  this  year  to  stop  the
 recurrence  of  breaches  in  the  Kamla-
 Balan  Embankment  near  Janjharpur
 in  Bihar;

 (b)  the  stage  at  which  the  work
 On  the  Western  Kosi  Canal  stands  at
 Present;  and

 (c)  when  the  actual  digging  work
 of  the  Canal  will  start?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  The  following
 two  measures  are  being  taken:

 (i)  Three  miles  length  of  the  em-
 bankment  above  Janjharpur

 Railway  Line  are  being
 widened  and  raiseg  to  1. ही
 above  the  high  Flood  leve)  of
 966  by  the  State  Government,
 and

 (ii)  The  Railway  authorities  are
 excavating  the  river  bed  be-
 low  bridge  No.  88  and  are
 also  removing.  obstructions
 both  upstream  and  down-
 Stream  of  the  Railway  bridge.
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 (७)  and  (c).  On  receipt  of  per-
 mission  from  His  Majesty’s  Govern-
 ment  of  Nepal,  early  In  January  ‘1967,
 surveys  and  investigations  in  Nepal
 territory  are  in  progress.  These  are
 expected  to  be  completed  by  Febru-
 ary  1968.  The  actual  digging  of  the
 Canali  will  be  started  soun  thereafter.

 Industrial  Development  of  North
 Bihar

 429,  Shri  S.  C.  Jha:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a)  the  steps  taken  ang  the  pro-
 gress  made  in  the  industrial  develop-
 ment  of  North  Bihar  during  the  last
 three  Plans;

 (७)  the  steps  being  outlined  for
 the  furthcr  industrial  development  of
 North  Bihar  during  the  Fourth  Five
 Year  Plan  period;  and

 (९)  whether  Government  propose  to
 start  any  fruit  packing,  specially
 manga  and  Lichi  packing  industry  in
 North  Bihar?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Soctal  Welfare
 (Shri  Asoka  Mehta):  (a)  During  this
 Period,  an  vil  Refinery  at  Barauni
 with  a  capacity  of  2  million  tonnes
 was  set  up  in  the  public  sector.  In
 the  private  sector,  expansion  and
 modernisation  of  some  of  the  sugar
 factories  was  carried  out.  In  addition,
 two  paper  factories  were  also  taken
 up.

 tb)  It  is  proposed  to  expand  the
 capacity  of  the  Barauni  Oil  Refinery
 from  2  to  3.0  million  tonnes.  [It  is
 also  proposed  to  set  up  a  fertiliser
 factory  at  Barauni  with  a  capecity  of
 182,000  tonnes  of  nitrogen.  It  is
 difficult  to  indicate  at  this  stage  the
 private  sector  projects  that  are  }ikely
 to  be  set  up  in  North  Blhar  area  dur-
 ing  the  Fourth  Plan  period.

 (c)  Certain  proposals  are  under  the
 consideration  of  the  State  Government
 for  the  establishment  of  fruit  1...
 vation  units  in  North  Bihar,
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 Oraj  Contraceptives

 430.  Shri  A.  द  Patil:  Will  the  Minis-
 ter  of  Health  and  Family  Planning  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  social
 workers  engaged  in  family  planning
 activities  fee}  that  oral  contraceptives
 could  not  be  an  answer  for  a  mass
 Programme;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  §.  Murthy):  (a)  Government

 have  no  such  information.

 (b)  Does  not  arise.

 Legalization  of  Abortion
 43.  Shri  A.  V.  Patil:

 Shri  Nambiar:
 Will  the  Minister  of  Health  and

 Family  Planning  be  picased  to  state:
 (a)  whether  Women’s  Organisa-

 tions  have  opposed  the  legalization
 a  abortion  and  raising  the  age  of
 consent  of  girls  from  {8  to  20  as  a
 Means  to  check  population  growth;
 and

 Ab)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  and  (bp),
 Yes.  The  views  expressed  by  the  All
 india  Women's  Conference  on  the
 legalization  of  abortion  and  raising
 the  minimum  age  of  marriage  for  girls
 ate  given  in  the  Statement  placed  on
 the  Table  of  the  House.  [Placeg  in
 Library.  See  No.  LT-380/67).  Appa-
 rently  there  is  a  misunderstanding
 about  sbortion.  What  is  being  con-
 templated  is  liberalisation  in  accord-
 ance  with  the  recommendations  of
 Shanti  Lal  Shah  Committee  and  not
 total  legalization.
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 M/s.  Bird  &  Co.
 432.  Shri  ह.  K.  Ghosh:

 Shri  Kartik  Oraon:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  de-

 partmental  enquiry  has  been  ordered
 into  the  doings  of  the  Appellate  Board
 which  dealt  with  the  case  of  under
 invoicing  by  M's.  Birg  &  Co.;

 (b)  if  so,  whether  the  enquiry  has
 been  completed  and  the  report  sub-
 Mitted  to  the  Government;

 (९)  if  the  reply  to  part  (b)  above
 be  in  the  affirmative.  the  findings  of
 the  enquiry;  and

 (d)  whether  the  enquiry  Report  will
 be  laid  on  the  Table?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  Central  Board  of
 Excise  and  Customs  are  a  quasi-judi-
 cial  body  functioning  under  the  pro- visions  of  the  Customs  Act,  1962.  In
 deciding  the  appeals  filed  by  Messrs.
 Bird  &  Co.  the  Board  have  only  acted
 in  exercise  of  their  powers  under  the
 said  Act.  There  is.  therefore,  no
 question  of  any  departmental  en-
 quiry.  However,  in  view  of  the  im-
 portance  of  the  case.  Government
 have  sought  the  opinion  of  the  Soli-
 citor  General  on  the  appellate  orders
 passed  by  the  Board.

 (by  to  (d).  Do  not  arise.

 Utilization  of  Non-Project  Aid
 433.  Shri  K.  Haidar:  Wi!)  the  Minis.

 ter  of  Finance  be  pleased  to  state:
 (a)  whether  Government  are  carry-

 ing  on  Ddilateral  discussions  with  the
 Consortium  countries  for  better  and
 quicker  utilisation  of  the  non-project
 aid:  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  As  a  normal  feature  of
 our  relationship  with  the  members  of
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 the  Consortium,  bilateral  discussions
 are  held  all  the  time.  Government
 of  India  has  been  utilising  the  oppor-
 tunity  to  stress,  wherever  necessary,
 On  aspects  that  would  help  better  and
 guicker  utilisation  of  non-project  aid.

 b)  Such  discussions  have  resulled
 in  a  number  of  improvements  in  pro-
 cedures  connected  with  credits  from
 various  countries.  Instances  of  such
 improvements  are:

 (i)  In  certain  cases  where  delays
 used  to  be  occasioned  because
 the  aid  used  to  be  in  the  form
 of  Suppliers’  Credits  and  bank
 guarantees  were  required  for
 long  periods,  such  require-
 ments  have  been  eliminated
 by  getting  the  aid  as  a  Gov-
 ernment  to  Government
 credit.

 (ii)  In  certain  cases  where  rather
 rigid  restrictions  used  to  exist
 about  the  kind  of  items  that
 could  be  imported  under  the
 credit,  a  degree  of  flexibility
 has  now  been  introduced  to
 cover  the  import  of  wider
 range  of  items  thus  facilitat-
 ing  faster  utilisation  of  the
 credits,

 (iii)  In  certain  other  cases,  where
 a  minimum  period  used  to  be
 prescribeq  after  advertise-
 ment  of  a  tender  for  receiv-
 ing  the  response,  the  waiting
 time  has  been  reduced  in  the
 interest  Of  a  speedier  utilisa-
 tion  of  the  credit.

 (iv)  In  several  cases,  fast  moving
 priority  items  such  as  ferti-
 lisers  have  been  made  avail-
 able  under  non-project  cre-
 dits.

 Private  Printers
 4.  1...  A.  Sreedharan:  Will  the

 Minister  of  Werks,  Heuting  and  gup-
 ply  be  pleased  to  state:

 (a)  the  total  amount  paid  to  pri-
 vate  printers  for  printing  ६...
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 ment  publications  during  the  year
 1964-65  and  १905-66;  and

 (b)  the  criterion  adopted  while  dis-
 tributing  such  work  to  the  private
 printers?

 The  Deputy  Minister  in  the  Mints-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  964.65—
 Rs.  30,48,634.00,

 3965-66-—Rs.  19,19,829.00.
 (b)  The  circumstances  under  which

 the  work  is  farmeg  out  to  private
 printers  are:

 (i)  lack  of  capacity;
 (ii)  urgency  of  the  work;  and
 ६४)  want  of  equipment  for  print-

 ing  special  kinds  of  jobs.

 Major  Irrigation  Schemes  in  Kerain
 435.  Shri  A.  Sree@haran:  Will  the

 Minister  of  Irrigation  ang  Power  be
 Pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  have  requested  the  Central
 Government  to  give  clearance  for  a
 ‘Crash  Programme’  under  which  all
 major  irrigation  schemes  in  the  State
 would  be  completed  within  the  next
 Five  Years;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Irrigation  and  Power
 (Dr.  ह  L.  Rao):  (a)  In  April,  ‘1986,
 the  Government  of  Kerala  sent  a  pro-
 posal  for  accelerating  some  of  the
 major  and  medium  irrigation  projects
 with  a  view  to  completing  them  dur-
 ing  the  Fourth  Pian  Period.  The
 funds  required  for  this  ‘Crash  Pro-
 gramme’  were  estimated  at  Ra.  30
 crores,  spread  over  a  periog  of  five
 years.

 (b)  In  view  of  the  Limitation  of
 resources,  and  the  need  to  concentrate
 more  on  projecta  which  are  in  an  ad-
 vanced  stage  of  construction,  addl-
 tional  allocation  for  the  projects  in-
 cluded  in  the  ‘Crash  Programme”
 could  not  be  agreed  to.
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 ster  और  wrerer  ferenf  deer
 436.  st  यतिका  were:  कया  सचाई

 झौर  चिसूत  मंत्री  यह  बताने  की  कृपा  करेंगे
 ॥; अ  :

 (क)  उत्तर  प्रदेश  के  उन  पूर्वी  जिलों
 की  संक्या  कितनी  है  जिन्होंने  गंगा  भौर
 जाबरा  सिचाई  योजनाझों  से  लाभ  उठाया
 है  तथा  जिन्होंने  इनसे  लाभ  नहीं  उठाया
 है  सौर  नसे  लाथ ने  उठाये  जाने  के  क्‍या
 कारण  है;  भौर

 (@)  ये  बोजनायें  कब  तक  पूरी  हो
 जाने  की  संभावना  है  /

 सिचाई  oie  शिश्युत  dwt  (we  हु
 राज)  :  (क)  आर  (ख)  एक

 विवरण सभा  पटल  पर  रखा  गया  है।
 [पुस्तकालय  में  रखा  गया।  देखिये  शंकवा

 प्लस  wi-390/67)

 Bagh  and  Itisdoh  Irrigation  Projects
 in  Maharashtra

 437.  Shri  D.  ss.  Path:  Will  the  Minis-
 fer  of  Irrigation  and  Power  be  pleas-
 @d  to  state:

 (a)  whetirer  the  work  on  Bagh  Ir-
 rigation  Project  and  Itiadoh
 tion  Project  (Distt.  Bhandara,  Maha-

 braid
 has  been  held  up  or  suspend-

 .
 tb)  Af  ३७  the  reasons  therefor;  and

 (ce)  if  not  when  these  Projects  will
 be  completed  and  how  much  lend  will
 be  irrigated  under  them?

 The  Minister  of  Irrigation  aad  Fewer
 (Dr.  K.  L.  Rao):  (a)  No.

 (b)  Does  not  arise.

 {c)  Both  these  projects  are  expected
 to  Be  completed  by  the  end  of  the  4th

 ‘The  total  ares  to  be  irrigated
 by  Bagh  and  Iiadoh  Projects  will  be
 ‘te  acres  and  #0500  ecres  respec-
 tively  in  ह

 Pench  Hy@re-Electric  and  Irrigation
 Scheme  im  Maharashtra

 438,  shri  9.  8,  Pati;  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pljeas-
 ed  to  state:

 (a)  whether  Government  have  ap-
 proved  the  Pench  Hydro-electric  and
 Irrigation  scheme  (Distt.  Nagpur,  Ma-
 haraeshtra);

 (b)  if  so,  when  the  work  is  likely
 to  be  completed;  and

 (९)  the  financial  outlay  involved  for
 the  scheme  and  the  benefits  to  be  gain-
 ed  thereby?

 The  Minister  of  Power
 (Dr.  K.  L,  Eao}:  (a)  and  (b).  The
 Project  Report  on  the  Pench  Hydro-
 electric  ang  Irrigation  Project  is
 under  consideration  of  the  Govern-
 ment  of  India  at  present.

 fe)  The  estimated  costs  of  the  hydro-
 electric  and  Irrigation  portions  of
 the  Project  are  Rs.  20.67  crores  and
 Rs.  i7.52  crores  respectively.  The
 hydro-electric  works  involved  instal-
 lation  of  two  generating  units  of
 70  MW  each  to  be  shared  equally  by
 Maharashtra  and  Madhya  Pradesh.
 The  irrigation  portion  of  the  project
 envisages  irrigation  benefits  to  182,400
 acres  in  Bhandara  ang  Nagpur  Dis-
 tricts  of  Maharashtra  State.  In  addi-
 tion,  the  project  will  provide  cooling
 water  upto  l00  cusecs  to  the  super
 thermal]  power  station  under  construc-
 tion  near  Nagpur  and  700  cusecs  of
 domestic  and  industrial  water  supply
 to  Nagpur  city.

 Super  Thermal  Power  Station  at
 Nagper

 439.  Shri  D.  8.  Patil:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  fin-
 ally  decided  to  put  up  a  Super  Ther-
 mal  Power  Station  at  Nagpur;

 (७)  if  so,  the  capacity  thereof  an®
 the  outlay  involved;  and
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 (०)  when  the  work  is  likely  to  be

 completed?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  Yes.

 (b)  The  Super  Thermal  Power  Sta-
 tion  at  Nagpur  envisages  an  instal-
 led  capacity  of  480  MW  with  an
 outlay  of  Rs.  60.23  crores  at  prede-
 valuation  rates.  The  revised  esti-
 Mate  of  cost  on  post  devaluation  basis
 is  awaited  from  State  Government.

 (c)  The  works  have  already  com-
 menced.  The  first  two  generating
 ‘units  of  20  MW  each  are  expected  to
 be  commissioned  by  the  end  of  the
 Fourth  Plan  and  the  remaining  two
 Eenerating  units  in  early  Fifth  Plan

 Period.

 उत्तर  प्रदेश  शौर  बिहार  में  ww
 440.  भी  TTT  झास्जी  :  क्‍या

 ध्न्  मंत्री  यह  बताने को  कृपा  करेंगे
 कि:

 (क)  क्‍या  पटना  डिवीजन  के  जीवन
 बोसा  निगम  के  कर्मचारियों  ने  जोबन  बीमा
 के  अधिकारियों  को  एक  ज्ञापन-पत्र  भेजा
 जिसमें  उन्होंने  मांग  की  है  कि  उन्हें  या  तो
 तीन  महीने  का  वेतन  दिया  जाय  झथवा  “नेशनल
 कैलेमिटो  एडवांस”  (राष्ट्रीय  संकट  ऋण)
 के  रूप  में  500  रुपये  दिये  जायें,  विभागीय
 स्टोरों  द्वारा  सस्ते  भावों  पर  दैनिक  प्रयोग
 की  प्रत्यावश्यक  बस्तुएं  सप्लाई  को  जाये
 सा  कर्मचारियों  से  दो  क्यों  के  लिये  क्रणों
 तथा  पेशगियों  की  बसूली  स्थगित  की  जायें;

 (ख)  क्‍या  यह  सच  है  कि  जीवन  बीमा
 निगम  समय  समय  पर  बाढ़  से  पीडित  झपने
 कर्मचारियों  को  प्रप्रिम  धन  राति  के  रूप
 में  बिसीय  सहायता  देता  रहा  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  राज्य
 सरकारों  ने  बिहार  तथा  पूर्वी  उत्तर  प्रदेश
 में  कास  करने  वाले  प्रपने  कर्मचारियों  को
 ऋण  दिया  है;  क्‍योंकि  उन कतरों  में  सूखा
 अड़ा  है;  भौर
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 (+)  यदि  हां,  तो  क्या  सिर  जीवन

 बीमा  निगम  के  सूखे  से  पीड़ित  कर्मचारियों
 को  तत्काल  वित्तीय  सहायता  देने  के  प्रश्न
 पर  भी  विचार  कर  रहो  है  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (भौ
 ओरारजी  देसाई)  :  (क)  पटना  प्रभाग
 के  बीमा  कर्मचारी  संघ  ने  झपने  28  प्रप्रैल
 967  में  निम्नलिखित  मांगें  पेश  की  हैं  coe

 (i)  ore  सम्बन्धी  पेशगी  रकम
 के  रूप  में  कम  से  कम  तीन  भहीने
 तक  के  बेतन  तंथा  भत्तों  को  रकम
 का  प्रथवा  500  ह्पये  में  से  जो  भी
 रकम  प्रधिक  हो  उस  रकम  का  बिता
 ब्याज  प्रनुदात  |  इस  रकम  की
 वसूली  वर्तमान  झकॉल  की  स्थिति
 समाप्त  हो  जाने  के  बाद  अराबर
 बराबर  को  50  माप्तिक  किस्तों
 में  को  जाय  |

 (2)  जब  तक  झकाल-स्थिति  रहे  तब
 तक  सभी  वकाया  ऋणों  शौर
 पेशगी  दी  गयी  रकमों  की  वसूली
 रोक  दो  जाय  aT

 (3)  पटता  प्रभाग  के  न्तरगत्र  सभी
 कार्यालयों में  विभागीय  स्टोरों  के
 जरिए  सहायता  देकर  कम  की  गई
 कीमत  पर  आवश्यक  बस्तुधों
 की  सप्लाई  का  प्रबन्ध  किया
 जाय  i

 उपयुक्त  मांगों  पर  जीवन  बोसा  निगम
 हरा  लिया  गया  निम्नलिखित  निर्णय  25
 मई  .967  को  शॉनल  मैनेजर  कलकत्ता  के
 पास  भेज  दिया  गया  है  oe

 युलाग्रस्त  क्षेत्रों  मे  स्थित,  जिन  कर्म-
 चजारियों  ककी  i-s-i967  को  कुल  मासिक
 उपलब्धियां  soi  रुपये  से  कम  थीं,  उन  सभी
 को  500  रुपये  को  प्रधिकतम  सीमा  के  झ्र
 रहते  हुए  दो  महीने  के  मूल  बतन  के  अराबर
 रकम  भूखा  सम्बन्धी  पेशगी  के  रूप  में  मंजूर
 की  जाय  i  पैशगी  की  उपत  र्कम
 24  प्रासिक  किस्‍्तों  में  बसूल  की  जायभी,
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 तथा  पेशगी  रकम  दिये  जाने  की  तारीज  के
 तीन  महीने  बाद  से  भर्थात्‌  सम्बन्धित  कर्म-
 खारियों  के  मास  सितम्बर  2967  के  वेतन
 से  बसूली  शुरू  होगी  ।

 पटना  प्रभाग  के  प्रन्तर्गत  सब  कार्यालयों
 %  विभागीय  स्टोरों  के  जरिए  सहायता  देकर
 कम  की  गई  दरों  पर  झावश्यक  वस्तुओं  की
 सप्लाई  का  प्रबन्ध  करने  की  मांग  को  स्वीकार
 करना  संभव  नहीं  पाया  यया  है

 (ख)  जो,  हाँ 1

 (ग)  सूचता  उपलब्ध  नहीं  है

 (घ)  जैमा  कि  ऊपर  उल्लेख  किया
 जा  चुका  है  जीवन  बीमा  निगम  द्वारा  अपने
 बामे नारियों  को  वित्तोय  सहायता  देने
 का  निर्णय  पहले  ही  किया  जा  चुका  है  |

 Sterilization
 44\.  Shri  Ramachandra  Djaka:

 Shrt  Dhuleshwar  Meena:
 Shri  Heerji  Bhat:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  number  of  men  and  women
 sterilized  up-to-date  under  the  Family
 Planning  Scheme;  and

 (b)  the  expenditure  incurred  by
 Government  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Realth  and  Family  Planning
 (Shri  B.  5.  Murthy):  (a)  According
 to  reports  so  far  available  22,74,970,
 sterlization  operations  have  been  per-
 formed  upto  March,  1967.

 (b)  Separate  figures  of  expenditure
 only  in  respect  of  sterilization  opera-
 tions  performed  are  not  kept,  because
 sterilization  is  one  amongst  the  vari-
 ous  method,  of  family  planning,  for
 which  service,  are  provided  by  Gov-
 ernment.
 306  (Af)  LSD—7.

 Post-Matric  Scholarships  to  Scheduled
 Castes  and  Scheduled  Tribes

 Students  tp  Orissa
 442.  Shri  Ramachandra  Ulaka:

 Shri  Dhaleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Soclat  Welfare
 be  pleased  to  siate:

 (a)  the  tetany  number  of  scholar-
 ships  awarded  to  the  students  be-
 longing  to  Scheduled  Casves  and  Sche-
 duled  Tribes  for  Post-Matric  studies
 in  Orissa  during  the  year  1966-67;

 (b)  the  total  number  of  students
 who  applied  for  the  scholarships  from
 Orissa  during  the  above  period;  and

 (c)  when  these  scholarships  were
 paid  to  these  students?

 The  Minister  of  State  in  the
 Department  of  Social  Welfare  (Shri-
 mati  Phulreno  Guha):

 (ay  Scheduled  Castes  636
 Scheduled  Tribes  536

 (b)  Scheduled  Castes  660
 Scheduled  Tribes  55l

 (e)  Four  months’  Ad-hoc  schoe
 larships  were  sanctioned  to  the  stu-
 dents  on  principal's  report.  Regular
 Scholarships  were  sanctioned  in
 August  and  September.  966  on  re-
 ceipt  of  applications.  Payment  of
 renewal  schelarships  commenced  from
 the  29th  June,  396.  In  stray  cases
 of  fresh  and  renewal  scholarships
 involving  delay  in  the  receipt  of  ap-
 plications,  payment  was  made  in
 subsequent  months.

 Research  Schemes  in  Orissa
 443.  Shri  Ramachandra  Vlaka:

 Shri  Dhuieshwar  Meena:
 ‘Shr  K.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Irrigation  and
 Power  he  pleased  to  state:

 (a)  whether  any  research  schemes
 have  been  sanctioned  or  ate
 to  be  sanctioned  by  the  Centrel  Board
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 of  Irrigation  and  Power  in  Orissa  dur-
 ing  1967-68;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and  Power

 (Dr.  EK.  L.  Rao):  (a)  and  (b).  Under
 the  Fundamental  and  Basic  Research
 Scheme,  the  following  research  prob-
 lems  were  allotted  to  Orissa,  work  on
 which  will  continue  during  1967-68

 as  well:—
 (A)  Research  PROBLEMS  RELATING  TO

 RIVER  VALLEY  PROJECTS  AND  FLOOD
 CONTROL  WORKS:

 Organisation  con- Description
 ducting  the  research

 @  Sedimentation  studiss  in}  Hirakud
 Streams  and  Reservoirs.  |  Research

 |  Station
 i)  Principies  ot  Mortar  ana 6  Concrete  Mix  Design.

 (BY  RESEARCH  PROBLEMS  RELATING  TO
 POWER  :

 ®  Incidence  and  magnitude  of  }  Orissa
 fightning  un  transmisson  Sy-  |  State  Elec-
 stem.  ;  tat

 }  Board

 (४)  Study  of  power  system  loses,
 Gil)  Fxperiments  for  centro  of  :

 jung’  fe  bush  and  shrub  prowth  J under  transmission  lines.

 ‘Proceedings  Against  Multimillionaire
 of  Bombay

 444.  Shri  Sheopujan  Shastri:
 Shri‘  Madhn  Limaye:

 Will  the  Minister  of  Finatce  be
 -pleased  to  state:

 (a)  whether  a  muiti-millionaire  of
 Bombay  one  Shrj  Ramkizhen  Ruia,
 was  involved  in  certain  case/investi-
 gations/proceedings  in  connection  with
 the  violstion  of  foreign  exchange,
 Gala  Control,  Income-tax,  Excise  and
 other  laws;

 (b)  whether  these  violations  invol-
 ved  transactions  worth  about  eight
 faillion  rupees;

 (c)  whether  the  mafter  has  been
 hushed  up/suppressed  by  the  officers:
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 of  his  Ministry  in  Bombay  without
 reference  to  him;

 (d)  whether  an  inquiry  has  been.
 ordered  into  this  case;  and

 (e)  if  so,  the  result  thereof?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  There  is  no  vase  against
 any  person  named  Ramkishen  Ruia.
 Investigations  are,  however,  in  pro-
 gress  under  the  Income-tax  Act
 against  one  Shri  Radhakishan  Ram-
 narain  Ruia;

 (b)  Since  the  investigations  are  in
 progress,  the  q  tum  of  concealment
 in  the  case  of  Shri  Radhakishan
 Ramnarain  Ruia  is  not  ascertainable
 at  present.

 fe)  No,  Sir.
 (8)  The  investigations  are  in  oro-

 gress.
 (e)  Does  not  arise.

 सागार्जुम  सागर  परियोजना  के  लिए  सहायत

 445.  थी  रामचम्क  वीरप्पा  :  क्या
 सिचाई  झोर  विश्वत  मंत्रो  यट  पाने  की  वृषा

 करेंगे  fe

 (क)  केन्द्रीय  सरकार  ने  wa  सेबः
 नागार्जनासागर  परियोजना  के  लिये  कुल
 कितनी  राशि  की  महासता  दी  है,

 ख)  नागर्जन  सागर  पच्योजना
 कब  तक  पूरी  हो  जाथंगी  ;  ह.

 (ग)  इससे  कितने  एकड़  भूस  में  सिंचाई
 होगी  ?

 सियाई  शौर  बिछत  मंत्री  (डा०  go
 राय)  :  (क)  1,29, 66,40,399,  पये ।

 हुच)  यदि  धन  पर्याप्त  मात्रा  में  मिल
 जाता  है  तो  चौथी  पंच  बर्षीोव  योजना  के
 शत  तक  1

 (गम)  22  लाख  एकड़.  ७
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 Pubile  Séetor  Of]  Refineries
 446.  Shri  D.  B.  Raju:  Will  the

 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  the  three  public  sec-
 tor  oil  Refineries  at  Gauhati,  Barauni
 and  Koyali  are  functioning  economi-
 cally;

 (b)  the  amount  of  foreign  exchange
 involved  annually  for  importing
 erude  oil  for  the  private  refineries;
 and

 (c)  the  steps  taken  to  augment  the
 increased  production  of  indigenous
 crude?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes.

 (9)  About  Rs.  60  crores.

 (९)  Production  from  <Ankleshwar
 field  in  Gujarat  was  stepped  up  from
 6.000,  tonnes  per  day  to  6,600  tonnes
 per  day  in  April.  3966  and  further  to
 7,400,  tunnes  per  day  from  October,
 laiG.  The  present  rate  of  production
 is  7.509  tonnes.  Trial  productivn
 from  Rudrasaiur  oilfield  in  Assam  has
 also  been  started.  KaTlot  and  Nawa-
 Bam  oilfields  in  Gujarat  have  also
 been  put  on  trial  production.

 Balds  Conducted  under  inceme-Tax
 Act

 a  Shri  N.  K.  Salve:
 Minister  of  Finance  be
 state:

 (a)  the  number  of  raids  and  sear-
 ches  carried  out  and  seizures  made
 under  Section  $7  of  the  Income-Tax
 Act  922  or  Section  3282  of  the  Income.
 Tax  2०  1982,  during  the  four  fin-
 ancia!  years  ending  Sist  March,  1966;

 (b)  the  number  of  cases  where  the
 High  Courts,  on  the  validity  of  the
 raids,  searches  and  seizures  being
 challenged,  held  that  the  raids,  scar-
 ches  and  eceixures  were  illegal;

 Will  the
 Pleased  to

 (०)  the  number  of  cases  in  which
 the  High  Courts  held  that  the  powers
 exercised  by  Officers  with
 the  raids,  searches  and  seizures  wert
 mala  fide  and  in  excess  of  their  au-
 thority;

 (9)  the  action  taken  or  proposed  to
 be  taken  against  officers

 ioe)
 were

 found  to  be  guilty  by  the  High  Courts;
 and

 (e)  whether  Government  propose,
 in  any  way,  to  compensate  the
 aggrieved  tax-payers  in  respect  of
 whom  the  searches,  raids  and  seizures
 were  held,  to  be  illegal  by  the  High
 Courts?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  962-63—3.

 3963-64—20
 964-65—397.
 965-66-—305.

 information  is (9)  to  (e).  The
 -being  collected  and  will  be  laig  on
 the  Table  of  the  House  as  early  as
 possible.

 Seats  in  Medical  Colleges

 448,  Shrj  Sidheshwar  Prasad:
 Shri  Shashi  Ranjan:
 Shri  Sitaram  Keari:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pieascd  to  state:

 (a)  whether  under  the  Emergency
 scheme,  Gov  have  sanctio!
 increase  in  seats  in  different  Medical
 Collegee  including  the  private  col-

 leges;  - (b)  if  so,  the  procedure  id  down
 and  followed  in  this  regerd;

 (c)  for  how  many  years  this  sanc-
 tion  is  being  granted;  and

 (a)  whether  any  precautions  have
 been  taken  ३०  that  due  to  procedural
 delay,  the  students  do  not  suffer  with
 particular  reference  to  Medical  Col-
 leges?

 cial  assistance  has  been  granted  to
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 State  Governments  ‘under  the  Emer-
 gency  Expansion  Scheme  to  increase
 the  admission  capacity  of  both  Gov-
 ernment  and  private  medical  colleges,
 provided  the  institutions  qualified  for
 such  assistance.

 (b)  The  State  Governments  are  re-
 quired  to  furnish  proposals  for  aug-
 menting  the  admission  capacity  of
 their  Medical  Colleges  after  consult-
 ing  the  University  or  universities  con-
 cerned  and  the  Medical  Council  of
 India,  so  8s  to  ensure  that  the  expan-
 sion  in  admissions  does  not  result  in
 lowering  the  standard  of  education.

 (c)  The  scheme  was  started  1963-
 64  and  is  being  continue  during  the
 Fourth  Plan  period.

 (a  Central  assistance  under  the
 Scheme  is  channelised  through  State
 Governments  after  all  requests  are
 examined  and  a  decision  taken  in  the
 dackground  of  available  funds.  Dimfi-
 culties  arise  only  if  seats  are  increas-
 ed  by  an  institution  without  prior
 sanction.

 Circntation  of  Fake  Currency

 449.  Shri  Sidheshwar  Prasad:
 Shri  Shashi  Ranjan:
 Shri  Site  Ram  Kesri:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  nas  been  drawn  to  the  cir-
 culation  of  fake  currency,  both  Indian
 and  American,  in  the  market;

 {b)  if  so,  whether  Government  have
 the  percentage  of  such  cur-

 remcy  in  circulation;  and
 “{e)  the  effective  measures  which

 Government  are  taking  to  check  the
 sibve?-

 oe

 ‘Minister  Finance  (Shri  Morarii
 ‘Weeed):  {a)  to  (ce).  Reports
 cvived  oecasionally  about  the  circula-
 thon  of  forged  Indian  currency.
 Offences  relating  to.  efroulation  of
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 counterfeit  currency  and  Bank  notes,
 being  offences  under  the  Indian  Penal
 Code  are  to  be  dealt  with  by  “the
 Police,  which  is  e  State  subject.  State
 Police  authorities  are  conducting  the
 investigation  and  prosecution  of
 offences  relating  to  counterfeiting.
 The  Central  Bureau  of  Investigation,
 under  the  Ministry  of  Home  Affairs
 also  keeps  the  problem  of  counter-
 fciting  of  Indian  currency  under  con-
 tinuous  study  by  keeping  records  of
 different  techniques  adopted  and  by
 reviewing  periodically  appearance  of
 counterfeit  Indian  currency.

 Control  of  Over-Population  in
 Country

 438.  Shri  Mohsin:  Wil)  the.  Minister
 of  Health  and  Family  Planning  be
 pleased  to  state”

 (a)  the  new  methods  other  than
 loop  and  vasectumy  by  which  Gov-
 ernment  propose  to  control  the  over-
 population  in  the  country;  and

 (b)  whether  it  is  a  fact  that  loop
 system  and  vasectomy  have  failed  to
 achieve  the  desired  results?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  1. है  Family  Planning
 (Shri  B.S.  Murthy):  (a)  Besides
 LU.C.D.  ang  Sterilization  (both  for
 males  and  femaics),  the  extensive  use
 of  conventional  contraceptives  is  being
 advocuted  and  propagated  and  freej
 highly  subsidised  supplies  of  these  are
 being  extended.  To  controi  the  popu-
 lation,  the  Government  are  also  cone
 sidering  the  question  of  raising  the
 minimum  age  of  martinge  for  boys
 ang  girls.  The  liberalisation  of  the
 law  of  abortion,  being  contemplated
 at  present,  would  also  be  helpful  from
 the  point  of  view  of  population  con-
 trol.  The  limited  use  of  oral  contra-
 ceptives  as  an  experimental  measure
 ig  under  consideration  in  consultation
 with  the  Indian  Council  of  Medical
 Research.

 )  Ne.
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 Medical  EAncition  anil  Training  in

 'ज  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  total  amount  granted  to
 the  Government  of  Rajasthan  for  Cen-
 trally  sponsored  schemes  under  the
 head  “Medica!  Education  and  Train-
 ing”  during  1966-67;  and

 (b)  the  manner  in  which  the
 amount  was  utilised  by  the  State
 Government  during  the  same  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  ang  Family  Planning
 (Shri  B.  5.  Murthy):  (ay  A  grant-in-

 aid  of  Ks.  5:75  lakhs  was  sanctioned
 tg  the  Government  of  Rajasthan  in
 April,  ‘1967,  towards  the  expenditure
 ineurred  by  that  Government  during
 1966-67  on  the  Centrally-sponsored
 Schemes  under  the  head  “Medical
 Eq@ucation  and  Training”.

 (b)  The  amount  was  utilised  by  the
 State  Government  on  the  provision  of
 additional  seats  in  five  medical  col-
 leges  and  the  upgrading  of  the  De-
 partment  of  Medicine  in  one  of  the
 colleges.

 Employees  of  Accountant  General
 Office  at  Jaipur

 @¥.  Shri  Ramechandra  Ulaka:
 Shri  Dhuleshwar  Meenu:
 Sbri  K.  Pradbani:
 Shri  Heerji  Bhai:

 wij  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  of  employees  of
 the  Accountant  General  Office  at  Jal-
 pur  (Rajasthan)  who  were  sent  to
 foreign  countries  on  deputation  dur-
 {ng  1966-67;  and

 (b)  the  details  thereof?

 Yhe  Deputy  Prime  Minister’  and
 Minister  of  “Fisiance  (Shri  Morarji

 Demi):  (a)  and  (b).  Two  U.D.Ca
 (Sarvashri  Richpal  Sharma  and  D.  N.
 Mathur)  were  selected  by  Bhutan
 Government  from  a  punel  of  names
 sent  to  them  through  the  Ministry  of
 External  Affairs  for  deputation  to  that
 Government.  They  were  relieved  on
 1-3-1967  from  the  office  of  the  AG,
 Jaipur  to  take  up  their  new  assign-
 ments.

 Bevense  Received  from  Rajasthan

 Shr  K.  Prachanl:
 Shri  Heerji  Bhal:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  amount  of  revenue
 received  from  the  Central  Excises
 from  Rajasthan  State  during  1966-677

 The  Deputy  Prime  Mini%er  and
 Minister  of  Finance  (Shri  Morariji
 Desal):  The  amount  is  Rs.  7,43,78,000
 approximately.

 Shortfall  in  Assistance  to  Rajasthan
 oA.  Shri  K.  Pradhaal:

 Shri  Eamachandra  Uliska:
 Shri  Dhuleshwar  Meena:
 Shri  Heer}i  Bhal:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  jt  is  a  fact  that  there
 had  been  a  shortfall  in  the  assistance
 given  to  the  State  of  Rajasthan  in
 1966-67:  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernmen  to  release  the  original  amount
 allocation?

 penditure  that
 ina were  received  too  late  फ
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 into  account  in  the  releases  made  be-
 fore  the  close  of  the  financial  year.
 ‘These  have  been  examined  subsequent.
 ty,  and  a  sum  of  Rs.  239.54  lakhs  has
 bince  been  released.

 Wih  the  Minister  of  Soclal  Welfare
 be  pleased  to  state:

 {a)  whether  Government  have  by
 now  Snalised  the  revision  of  the  lists
 of  Scheduled  Castes  and  Scheduled

 Tribes;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phuirenn  Guha):  (a)  and  (b).  The
 matter  is  still  under  consideration.

 ty

 tay  of
 Meith  Wamily

 a  a  |... (ह  ०)  No.

 &)  and  (ce).  Do  aot  arise,
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 Will  the  Minister  of  Finance  be
 Pleased  to  state  the  amount  of  invest-
 Ment  made  by  the  Life  Insurance  Cor.
 poration  of  India  in  Orissa  State  dur-
 ing  1966-67  either  in  Industry  or  in
 other  sectors?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  Rs.  322.66  lakhs.

 Reserve  Bank's  Policy  of  Credit
 Squeese

 458,  Shri  M.  Amersey:  Will  the
 Minister  of  Finance  be  plcased  to
 state:

 (a)  whether  he  has  eeceived  any
 representation  from  the  Central
 Gujarat  Chamber  of  Commerce  re-
 Questing  him  to  withhold  Reserve
 Bank's  instructions  to  commercial
 banks  concerning  reallocation  of  cre-
 dits;  and

 (b)  if  so,
 thereto?

 The  Depaty  Prime  Minister  and
 Minister  of  Fimance  (Shri  Morarji ‘Teaald:  (a)  Yes.

 (b)  The  Reserve  Bank  issued  a
 directive  to  the  major  scheduled  banks

 Government's  reaction

 jess  than  80  per  cent  of  the  seasonal
 expansion  in  credit  went  to  industrial
 concerns  and  ‘export-import  bills.  It
 appesrs  that  certain  banks  allowed
 the  advances  to  other  sectors  to  grow
 at  8  higher  rate  in  the  earlier  part  of
 the  season  and  curtailed  or  concelied
 the  credit  Limits  to  these  sectors
 drastically  fram  Apri{  onwards  to
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 Scrapping  of  Power  Boards

 459,  Shri  Dhirendranath:
 Shri  छू  N.  Pandey:

 Will  the  Minister  of  Irrigation  and
 ‘Power  be  pleased  to  state:

 (a}  whether  it  is  a  fact  that  the
 ‘Government  of  Haryana  have  suggest-
 ed  that  Power
 scrapped  as  they  have  not  served  use-
 ful  purp@ses;  and™

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Irrigation  and
 Power  (Dr.  छू.  L  Rao):  (a)  No
 letter  has  been  received  on  the  sub-
 ject.

 (b)  Does  not  arise.

 Inter-State  Committee  to  check  wun-
 authorised  growth  around  Delhi

 460.  Shri  K.  N.  Pandey:

 Will  the  Minister  of  Works,  Hows-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  the  appointment  of  a  high  power-
 ed  inter-State  Committee  in  order  to
 ‘check  unauthorizeq  growth  in  the
 capital  region  around  Delhi;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 «Shri  Iqbal  Singh):  (a)  and  (b).

 A  High  Powered  Board  was  set  up
 on  3lst  July,  96l  to  coordinate  the
 preparation  and  implementation  of
 plans  of  development  drawn  up  by
 different  agencies  for  the  Capital
 Region  in  and  around  Delhi.  The
 present  composition  of  this  Board  is
 as  follows:—

 rep)  Minister  of  Home  Affairs
 Chairman

 (2)  Minister  of  Works,
 and  Supply

 Housing

 Member.

 (3)  Minister  of  Health
 Family  Planning

 and

 Member.
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 (4)  Deputy  Chairman,  Planning
 Commission

 Member.

 (5)  Chief  Minister  of  U.P.
 Member.

 (6)  Chief  Minister  of  Haryana.
 Member.

 Boards  should  be  (7)  Mayor,  Municipal  Corpora-
 tion,  Delhi  Member

 (8)  Lt.  Governor  of  Delhi.
 Member.

 (9)  Chief  Executive  Councillor,
 Delhi  Member

 (10)  Joint  Secretary,  Ministry  of
 Works,  Housing  and  Supply.

 Member-
 Secretary.

 2.  The  last  meeting  of  the  Board
 was  held  on  the  2nd  May,  1967.

 Seizure  of  Smmuggled  Watches  in
 Bombay

 461.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  smug-
 gled  wrist  watches  worth  Rs.  5000
 were  seized  from  a  Transport  Com-
 pany  at  South  Bombay  on  the  59
 April,  1967;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  so  far  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  On  5th  April,  967  498
 wrist  watches  worth  about  Rs.  .000
 were  seized  from  the  godown  of  a
 transport  company  in  Bombay.

 (b)  The  matter  is  under  investiga-
 tion,

 Recovery  of  Important  Papers  by  LT.
 Authorities,  Calcutta

 462.  Shri  i  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Income-tax  authorities  of  Caleutta  on
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 the  6th  April,  7907  recovered  and  seiz-
 ed  at  Dum  Dum  Airport,  Calcutta  some
 importany  pavers  relating  to  a  British
 firm  of  chemicals  from  the  possession
 of  one  of  its  Officers,  who  was  on  his
 way  to  Bombay;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 (a)  Yes,  Sir.

 (9)  The  documents  seized  are  under
 examination  and  will  be  made  use

 है... ! भ  Electric  Co-operatives
 eo  Shri  Viehwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 fa)  whether  it  is  a  fact  that  an

 tb)  if  a0,  the  main  features  thereof?

 Whee  Minister  of  Irrigation
 ह... अ  ‘Or.  K.  L.  Rao):  (a)  Yes.

 The  second  phase  consists  more  of
 organisational  work  like  study  of
 existing  rcgulations  and  legislation  in
 India  relating  to  the  formation  and
 operation  of  rural  electre  _00-एुदा कन
 tives,  planning  and  arranging  for  help
 from  local  leaders  to  assist  in  the
 organisation  for  each  of  the  co-ope-
 ratives,  etc.  The  third  phase  of  the
 work  mainly  consists  of  the  technical
 investigations  inclusive  of  engineerng
 studies,  cost  analysis,  rate  studies,  in
 order  to  frame  a  complete  technical
 report  for  each  of  the  projocts.

 Selzure  of  Gold  Bars  in  Hyderabad

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  =  fact  that  six-
 teen  bers  of  gold  of  foreign  origin
 valued  at  over  Rs.  32,000  were  seized

 (b)  if  so,  the  action  taken  by  (ठान
 ernment  so  far  In  the  matter?

 The  Deputy  Prime  Minister  and
 Minieter  of  Finance  (Shri  Merarfi

 (a)  On  20th  April,  98  the
 Central
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 थगा  सौर  जमुना  नदियों  से  जल

 463.  थ्वी  महाराज  क्तिह्‌  भारती  :  क्‍या

 ियाई  भौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  उत्तर  प्रदेश  की  गंगा  भर  यमुना
 नदियों  से  हरियाणा,  दिल्‍ली  शौर  राजस्थान
 को  इस  समय  कितना  जल  दिया  जा  रहा
 है  2

 ्)  भविष्य  में  जल  की  सप्लाई
 बढ़ाने  के  लिये  बनाई  गई  योजनामों  का
 ब्योरा  क्या  है,  जल  की  कितनी  मात्रा  बढ़ाने
 का  विचार  है  था  यह  मात्रा कब  तक  उपलब्ध
 होने  लगेगी;  भौर

 (ग)  क्या  सरकार  का  विचार  जल  का
 समुचित  उपयोग  करने,  विभाग  में  कार्य-
 कुशलता  ओर  सहयोग  ?थापित  करने  तथा
 उन  अनेक  राज्यों  के  क्षेत्रों  की  प्रावश्यकताओं
 के  सगुसार,  जिनकी  उक्त  नदियों  के  जल  से
 सिंचाई  को  जायेगी,  जल  का  वितरण  करने
 के  हेतु  गंगा  बमुना  निगम  की  स्थापना
 करने  का  है  ?

 सयाई और  जिज्युत्‌  मंत्री  (डा०  go  wo
 राय)  :  (क)  भौर  ख).  विवरण  सभा

 पटल  पर  रखा  गया  है।  [  में  रखा
 का  देखिये  der  LT-392/67]

 (ग)  ऐसा  कोई  प्रस्ताव  विधाराधीन

 (क)  उत्तर  प्रदेश  के  हिमालय  क्षेत्र  में

 जंधा  मेदी  पर  किसने  बांध  बनाने  का  विभार

 विनेवे  लिये  सर्वेक्षण  किया  जा  चुका  है;

 ्)  उनमें,  से  कितने  बांधों  से  लाभ
 कमाया  जाएगा  और  कितने  बांघों  से  लाथ
 प्राप्त  महीं  होगा;  और

 (ये)  इन  सब  बीचों  के  वन  जाने  पर
 कितमी  श्रतिरिक्त  सिंचाई  शौर  विद्युत
 कमता  उपलब्ध  होगी  और  इस  कार्य  पर
 प्रमुमानतः  कितना  व्यय  होगा  ?

 हिस्याई  कौर  बिद्युत  मंत्री  (we  go
 Wo  we):  (के;  से  (ग).  तर
 प्रदेश  की  सरकार  उत्तर  प्रदेश  के
 हिमालयी  क्षेत्र  में  गंगवावेसिन  के  कई  बाघ
 स्थलों  पर  सर्वेक्षण  औौर  प्रनुसंधान  कर
 रही  है।  इन  स्थलों  का  अनुसंधान  झभी  तक
 पूरा  नहीं  हुभा है।  इस  लिये  इस  क्षेत्र  में
 बनाये  जा  सकते  वाले  बांधों  को  संदया
 इस  समय  नहों  बताई  जा  सकती।  जब
 सर्वेक्षण  और  अनुसंध:न  पूरे  हो  आयेंगे
 शौर  बांघों  के  निर्माण  के  लिये  ख्ता  प्रस्ताव
 तैयार  हो  जायेंगे  ,  तब  ही  इन  परियोजनाभों
 से  होने  वाले  लाभों  को  निर्धारित  किया  जा
 सकता  है  भोर  भायिक  पक्षों  का  मूल्यांकन
 किया जा  सकता  है।

 रफ्त्यंता  परिधोजना

 467.  थ्नी  महाराज  सिंह  मारता  :  क्‍या
 सिखाई  और  चिखूतू  मंत्री  यह  बताने  की
 छुपा  करेंगे  कि:

 (क)  उत्तर  प्रदेश  में  रामगंगा  परियोजना
 का  कार्य  कब  से  झारम्भ  हुआ  है,  उसके  सम्बन्ध
 में  मल  क्या  था  शौर  उस  पर

 झ  तक  कितनी  धनराशि  र्च  हो  चुकी
 है;

 ु)  क्‍या  2  मई,  1967  से  इस याँ
 के  मजहर  हृड्ताल  पर  हैं;  शौर
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 हैं  तथा  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 को  गई  हैं?

 सलियाई  शीर  fang  मंत्री  (ह०  wo
 Bo  राज)  :  (क)  रामगंगा  परियोजना
 प्र  काय  सिःम्बर  i96)  से  चल  रहा  हैं
 झारम्भ  |  दृत'  परियोजना  की  अनुमित
 लागत  59.83  करोड़  हाये  थी  ।
 पुनरीभित  अनुमित  लागत  os.42  रंग
 श्प्ये  ह्  इस  परियं,जना  पर  भा  967
 तक  व्यय  हुई  रकम  3)  करोड़  बपय है ।

 (ख)  भौर  ग),  कमंकों  में  परि-
 योजना  ५्रधिकारियों  को  ये  मांगें  करते

 ्  नोटिस  दिया  कि  a)  viene  नोकरों
 की  मजदरी  में  वृद्धि  की  जाए,  (2)
 20°,  स्थल  मुझागजा  भला  दिया  जाए,
 (3)  Bi  थुविधाओ्रों  को  बहाल  किया  जाये
 (4)  वर्कंचार्ज  कर्मदारियों  को  बिजसी

 और  पानी  की  मुफ्त  सप्लाई की  जाए।
 जब  तक  स्थायी  सलाहकारों  बोर्ड,  जिसको
 यह  मामला  पहले  ही  निदिष्ट  किया  गया
 है,  अपनी  सिफारिशें  नहीं  दे  देता,  राज्य
 सरकार  ने  वर्कचार्ज  नौकरों  को  मजदूरी  में
 10%,  की  एतदर्थ  वृद्धि  करता  स्वीकार  कर

 लिया  है  भोर  यह  बृद्धि  iio  रुपये  से  कम
 और  25  रुपये से  प्रधिक  नहीं  होगी  -  किन्‍ते
 कर्मकों को  इससे  मन्तोष  नहीं  हुभा भर वे
 ($567  से  हडताल  पर  हैं।

 AY  38, 1967  दि. उ

 Wes

 The  Deputy  Prime Miuister  of  Finance  (Shri  Morarii Desai):  No  forma)  proposal  has  been received  from  the  Government  of West  Bengal  regarding  payment  of
 subsidy  to  cover  the  State  Govern. ment's  loss  in  meeting  its  commit. ments  in  the  atatutorily  rationed areas  of  West  Bengal.  The  question of  refusal  does  not  therefore  arise,

 Hospitals  fa  West  Delhi

 468,  Shri  Ba}  Raj  Madbok:  Will  the Minister  of  Tealth  and  Family Planning  be  pleased  to  state:

 (a)  whether  it  is  fact  thet  there is  not  a  single  General  Hospital  in the  whole  of  i  E  ह. ह  t

 (b)  and  (०).  There  is  a  proposal to  have  a  00  bed  hospital  in  the  leet
 ibaa

 of  the  Fourth  Pian  hes
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 सर  ह... ३  में  fant  के  लिये  ह... ड
 बोलना

 470.  &re  बहादेव  प्रसाद  :  बया
 tent  जौर  जिशल  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  ग्या  उत्तर  प्रदेश  के  पूर्वो  जिलों

 के  लिये  सिंचाई  से  सम्बन्धित  कोई  बूहद
 योजना  लैयर  को  गई  है;  शौर

 (ख)  यदि  हां,  तो  उसकी  मुझपे  बातें
 क्या  हैं  मौर  दस  योजना  के  प्रूर्ण  होने  पर
 ग।रखपुर  जिले को  सिंचाई  की  क्षया  सुविधायें
 प्रदान  की  जायेंगी 7.

 font  और  बिसुल  मंत्री.  (डा०
 Geo  We  we):  (क)  झौर  (a).
 उसर  प्रदेश  के  पूर्वी  जिलों  की  सिंचाई
 सम्बन्धी  यूहदू  योजन  भी  तैयार  हुई
 नहीं  लगती  है  किन्तु  गोरखपुर  जिले  को
 निर्माणाधीन  गड़क  परियोजना  से  सिलाई
 लाम  प्राप्त  होंगे  ।

 12.04  hr.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 Frate  sy  Pagistany;  rouces  on  man

 BORDER  PATROL  NEAR  AKHNOOR

 mm  जटल  जिहारी  बाजपेबी  (बलरामपुर):
 इभ्यक्ष  महोदय,  मैं  झबिलम्बनीय  लोक
 महत्व  के  निष्यलिखित  विषय  की  झोर
 ब्विरता मंत्री का |... 3  का  ध्यान  विलाता  हूं  भोर
 प्राथेना  करता  हूं  कि  वह  इस  बारे  में  एक

 बचतंथ्य  a  —  oe

 “tg  मई.  soe7  को  प्रकन्र
 के  दक्षिण-पल्चिम  में  पाकि-
 सताती  सेना  द्वारा  भारतीय
 शौभा  गाती  बस्ते पर गोली- पर  योली-
 बारी  घौर  wax  ae  में
 दाफिस्तानी फा  का  जनाव।

 “Wittag  by  --s  S¥AISTHA  4,  1880.  (SAKA)  ‘Pakistani.  Force  on  §38
 Indian  Patrol  in  J.  &  K,

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  Mr.  Speaker,  Sir,  at
 about  @  a.m.  on  I9th  May,  our  police
 patrol  moving  in  the  ‘area  between  4
 fo  54  miles  South-South  West  of
 Akhnur,  inside  Indian  territory,  wa
 fired  upon  by  Pakistani  troops.  The
 Pakistani  trooos  fired  LMGs  and  threw
 grenades  and  also  used  "MMGs  and
 $l  mm  Mortars.  Our  Security  Forces
 had  per  force  to  return  the  fire.  Fir-
 ing  -died  down  by  and  large  by  9.5
 AM.  but  thereafter  sporadic  firing
 continued  till  about  4  p.m.

 Earlier  on  l7th  May  for  the  first
 time,  our  police  patrol  party  moving
 in  the  same  area  had  been  challenged
 by  the  Pakistani  troops  who  objected
 ta  ite  patrolling,  clafming  (hat  the
 {rack  used  by  our  patrol  party  was
 within  Pakistani  control.  Since  our
 patrol  had  all  along  been  using  this
 track  which  also  is  within  Indian  terri-
 tory,  the  Pakistani  claim  was  not
 accepled.  It  appears  that  the  firing
 by  the  Pakistani  troops  on  our  police
 Patrol  on  19h  May  was  a  premeditated
 one,  designed  to  establish  by  force
 their  so-called  claim  to  the  track.

 In  the  firing  by  the  Pakistani  troops
 On  Our  police  patrol,  one  Indian  police
 head  constable  was  killed  and  two
 ORs  wounded.  Injuries  were  ajso
 caused  to  two  civilians.  It  appears
 that  the  Pakistanis  have  also  suffered
 casualties,

 cy  Through  the  aegis  of  the  U.N.
 Field  Observers’  Team,  Pakistan  asked

 agresd  oO  refer  the  matter  to  their
 higher  Commanders.

 Government  regret  that  Pakistan
 should  have  taken  resort  to  unprovok-
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 {Shri  Sweran  Singh]
 has  been  lodged  with  the  Government
 of  Polrictan  tt  mav  he  added  that
 the  agreed  procedure  is  that  in  the
 case  of  such  differences,  the  matter
 ‘should  be  referred  to  higher  authori-
 ties  and  no  firing  should  be  resorted
 to,  For  reasons  best  known  to  them,
 the  Pakistani  force:s  did  not  adopt  this
 procedure  and  resorted  to  use  of  force.

 Government  are  aware  that  since
 the  firing  incident,  Pakistan  has  moved
 some  additional  Army  units  into  the
 Dagger  area  on  their  side  across  the
 Akhnoor  border.  Without  wishing  to
 iucrease  the  tension  that  the  unfortu-
 mate  Pakistani  firing  has  caused.  I
 would  like  to  assure  the  House  that
 all  necessary  measures  are  in  hard  to
 deal  with  any  development  tha!  may
 take  place  in  this  area.

 wit  wen  बिहारी  बालपेयी  :  अध्यक्ष
 महोदय.  क्‍या  यह  सच  नहीं  है  कि  जब  से
 अमरोका  ने  पाकिस्तान  को  सैतिक  सहायता
 फिर  से  जारो  करने  का  फंसला  किया  है.
 पाकिस्तान  ने  भारत  के  खिलाफ  एक  जोर
 सो  प्रचार  को  लड़ाई  तेज  कर  दों  है  ओर
 दूसरी  भोर  प्रखनूर  के  निकट  हमारे  गश्ती
 दस्ते पर  हमला  करके  यह  बता  दिया  है  कि

 बह  किसी  बहाने  को  तलाश  में  हे,  जिसने
 सुरक्षा  परिषद्‌  में  काण्मीर  के  सवाल  को
 फिर  से  उठाया  जा  सके  ?  मैं  मंती  महोदय
 से  यह  जानना  चाहूंगा  कि  पाकिस्तान  के
 इरादों  के  आरे  में  उन  का  बया धन्दाज है ।

 दूसरों बात  यह  है  कि  यह  गोलो  चली  सबेरे
 ह बजे  शौर  शाम  के  4  बजे  गोसी  चलना
 बन्द  हो  यया  ,  लेकिन  यह  कैसे  हुआ  कि
 दुनिया को  गोलो  चलने के  बारे  में  पहले
 वाकिस्तान  ने  खबर  दी?  पाकिस्तान  ने

 यह  दाया  किया  कि  भारतीय  दमन  ने  उस  की
 शीमा  में  भुस कर  उसको  फ़ौज पर  हमला
 किया  है।  यहां  लक  कि  भारतीय  समायार
 कों मे ंमें  भी  पहले  प्राकिस्तान से  शाई  हुई
 ह. 4  ही  छपी,  जिसका  अर्च यह यह  हुमा कि
 दुनिया  में  यह  प्रचार  हो  गया  कि  बारत  को

 MAY  25,  7९8  Palcistand  ह... ड
 Indian  Patrol  in  ्  &  K  ~

 फौज़  पाकिस्तान में  भुस कर  पाकिस्तान को
 फ़ोज  पर  हमला  कर  रही  है।  मैं  मह  जानना
 चाहूंगा  कि  हमारी  ओर  से  यह  समाचार
 देने  में  देर  क्‍यों  हुई  कि  पहुला  हमसा  पाकिस्तान
 को  तरफ  से  हुआ  झौर  हमने  खाली
 अपनी  रक्षा  में  गोलो  चलाई  t  war  लगता
 है  कि  इसबार  भो  हम  प्रचार  को  लड़ाई  में
 पाकिस्तान  से  पीछे  हैं  t

 Shri  Swaran  Singh:  On  the  question
 of  the  United  States  Government  hav-.
 ing  decided  to  resume  the  supply  or
 sale  of  spare  parts  to  Pakistan,  the
 Government  position  has  been  clari-
 fied  more  than  once,  We  think  thet
 this  step  of  the  United  States  Govern-
 ment  will  definitely  act  to  our  pre-
 judice,  as  most  of  the  Pakistani  oquip-
 ment  is  of  United  States  origin.

 So  far  as  the  present  incident  is
 concerned,  we  should  view  it  as  an
 incident  which  took  place  at  the  border.
 I  do  not  think  that  there  is  any  direct
 connection  between  this  incident  and
 the  desire  tha!  Pakistan  may  have  to
 raise  the  matter  in  the  UN  Security
 Council  ‘They  have  not  made  any
 secret  of  their  desire  to  go  to  the
 Security  Council;  they  have  already
 stated  that  it  wag  the  intention  of  the
 Pakistan  Government  to  raise  the
 question  of  Jammu  and  Kashmir  in
 the  UN  Security  Council  This  is  9
 matter  which  the  EA  Ministry  will
 deal  with.  About  the  other  question,
 that  news  about  this  was  given  for  the
 first  time  from  the  Pakistani  sources,
 that  is  not  quite  correct.  Our  version
 also  appeared  in  the  newspapers,

 Shri  A.  B.  Vajpayee:  Only  the  next
 day.

 Shri  Swaran  Singh:  They  may  have
 circulated  it  but  our  version,  which
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 hen  बिहारी  बालनेवी :  भ्रश्यक्ष
 महोदय,  मुझे  भफसोस  है  कि  मंत्री  महोदय को
 पूरी  जानकारी  नहीं  है  भौर  जानकारी  लेने
 के  लिये  समय  मांगने  के  लिये  भी  वह
 तैयार  नहीं  हैं।  जिस  दिन  गोली  चलो,  उसी
 दिन  नई  दिल्लो  के  गवाचार  पत्रों  ने  न्यूज
 स्टेंडों  में  यह्‌  बाबर  सगा.  ‘@—Pakistan
 Claims  border  Clash.  लेकिन  भारत  सर-
 कार  के  प्रदक्‍ता  ने  समाचार  पत्रों  की  इस  के  बारे
 में  कुछ  नहीं  बताया  मंत्री  महोदय  को
 इस  बारे  में  विचार  करना  चाहिए  शौर  झगर
 कहीं  देरी  हुई  है  तो  उस  का  यूर  करने
 की  कोशिश  करना  चाहिये  t

 Shret  Swaran  Singh:  It  is  a  sugges-
 tion  for  action;  I  will  certainly  look
 into  it

 Shri  A.  B.  Vajpayee:  Will  he  en-
 quire  whether  there  was  delay?

 Mr,  Speaker:  He  says  he  will  look
 into  it.

 Shri  A.  B.  Vajpayee:  He  says  it  is
 a  suggestion  for  action.  He  is  keeping
 mum.

 Shri  Swaran  Singh:  I  am  not  keep-
 ing  mum.  The  hon.  Member  says  that
 I  ahould  check  up  if  that  has  appearcd

 in  certain  newspapers  and  I  say  I  wil!
 look  into  it.  But  the  correct  version
 put  out  by  ug  did  find  its  place  in  the
 morning  newspapers  on  the  following

 dsy.
 Mr,  Speaker:  Shri  Bajaj.

 at  कमल  बयन  wie  (वर्धा):
 जो  देंग  प्राकृमण  करता  है  था  दाई  करता
 है,  उसको  पढे  से  इस  रात  का  खयाल  रहता
 &  कि  किस  समय  ,  कब  बहू  चढ़ाई  करेगा
 झौर  उसके  ताजे  के  प्रतूसार  वह  पहले
 से  अजवारों  में  अभारित  कर  सकता  है।
 परन्शु  जिस  पर  धाकमण  होता  है,  उस  देश  को

 तो  उस  समय  जय  थाकमण  होता  है,  तब  पता
 चलतों  है  सौर  इस  बजह से  बह  प्रभार  करने
 है  पिछड़  जाता  है--क्श  यह  वात  सही  है

 JYAISTHA  4,  38899  (SAKA)  Pakistani  Force  on  842 "ndian  Patrol  in  J.  €  K.
 Shrimati  Tarkeshwari  Sinha  (Barh):

 This  is  &  call  attention  notice.
 Mr.  Speaker:  Anyhow  I  called  him
 Shri  8.  M.  Banerjee  (Kanpur):  On

 a  point  of  order.  The  practice  till  now
 in  this  House  hag  been...

 Mir,  Speaker:  I  did  not  see  the  list.
 Shri  8,  M.  Banerjee:  Ajl  this  should

 be  expunged.
 Mr.  Speaker:  We  shall  follow  that

 Practice.  I  will  call  Shrimati  Tarkesh-
 wari  Sinha.

 Shrimati  Tarkeshwari  Sinha:  Just
 now  the  hon,  Minister  said  that  there
 was  some  concentration  of  Pakistani
 troops  in  the  vicinity  of  Akhnoor.  We
 have  also  some  information  which
 says  that  substantial  number  of  troops,
 heavy  armoureg@  cars  and  tanks  etc.
 are  moving  into  this  area.  Has  the
 Government  taken  note  of  this  situa-
 tion  and  also  the  uncalled  for  state-
 ment  made  by  the  Defence  Minister  of
 Pakistan  in  the  Pakistani  National  As-
 sembly  that  Pakistan  was  militarily
 prepared  in  every  way  not  only  to
 defend  its  territory  but  to  meet  any
 situation.  What  was  the  provocation
 of  Pakistan’s  Defence  Minister  to
 make  this  statement  and  whether  it
 hag  been  due  to  the  fact  that  American
 aid  ang  Cilnese  aid  and  also  the  aid
 which  they  have  received  from  Iran
 and  other  countries  have  made  them
 bold  to  say  this  in  their  nationa!  as-
 sembly,  that  they  are  prepared?

 Shri  Swaran  Singh:  As  I  have  said
 already in  the  statement,  we  are  aware
 of  the  fact  that  certain  army  units
 have  moved  into  the  Akhnur-Dagger
 areas  on  the  Pakistan  side,  I  have  also
 said  that  we  on  our  side  have  also
 taken  steps  adequately  to  meet  any
 such  situation,  What  could  be  tte
 provocation  for  the  Defence  Minister
 of  Pakistan  to  make  a  particular  state-
 ment  in  their  House,  it  is  very  affi-
 cult  for  me  to  say.  I  would  not  be
 surprised,  as  the  hon.  Member  has
 suggested,  that  the  aid  that  Pakistan
 Ig  receiving  from  various  sources  might
 have  created  in  the  mind  of  Pakistan.

 ~
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 {Shri  Swaran  Singh]
 leaders  an  attitude  of  bellicosity.  That
 is  all  that  I  could  think  of.

 श्री  बिश्वनाथ  पाण्डेय  (सलेमपुर)
 माननीय  मंत्री  जी  ने  जो  उत्तर  सभा  के  सामने

 प्रस्तुत  किया  है,  उसके  सन्दर्भ  में  मैं  यह  जानना

 चाहता  हूं  कि  अखनूर  क्षेत्र  में  जो  पाकिस्तानी

 सेना  का  जमाव  हुआ  हैं  ओर  जो  यह  घटना

 हुई  है  --भारतीय  सीमा  क्षेत्र  में  भारतीय

 गश्ती  दल  पर  जो  गोली  बारी  हुई  है,  इसके

 सम्बन्ध  में  यू०  एन०  ओ०  श्राथजर्वर्स  की  क्या

 प्रतिक्रिया  है  ?
 Shri  Swaran  Singh:  I  have  said  that

 07  receipt  of  the  message  through  the
 United  Nations  observers,  a  cease-fire
 wag  arranged.  The  meetings  have
 taken  place  between  the  commanders
 at  various  levels  on  both  sides.  I
 would  also  like  to  inform  the  hon.
 House  that  under  the  Indo-Pakistan
 agreement  relating  to  the  functions  of
 the  United  Nations  military  observers,
 the  function  of  the  United  Nations
 military  observers  is  confined  to  the
 cease-fire  line.  This  area  is  in  the

 International  boundary  between
 Jaramu  ahd  Pakistan,  but  both  sides
 have  agreed  to  use  their  8004  offices
 for  certain  occasions,  and  their  good
 offices  were  invoked  by  Pakistan  to
 bring  about  a  cease-fire  in  this  parti-
 cular  case.

 श्री  यदापाल  सिह  (देहरादून):  क्या

 भारत  सरकार  ने  इस  बात  पर  गोर  किया

 है  कि  उसकी  तरफ  से  बार  बार  कहा  गया

 है  कि  हप  बोर  शर्ते  के  पाकिस्तान  के  साथ

 बात वी  करने  को  तैयार  हैं,  जेब  यह
 बार  वार  कही  गई  है  तो  इसका  पाकिस्तान

 ऊपर  यह  रिएक्शन  हुआ  है  कि  जाहे
 किलो  ही  आदमी  सार  डालें,  फिर  भी

 ये बर सते  के  बात  करते  रही  मैंमंत्री

 महोदय  से!  जानना  जाहता  हुं  कि  क्या  आप

 ताशकन्द  में  कोई  ऐसे  दस्तखबत  देकर  दाये

 हैं  कि  पाकिस्तान  चाहे  एप्रीसेंट  का  वायोलेशन

 करता  रहे,  चाहे  वह  ताशकन्द  उद्रीमेंट  के

 खिलाफ़  चलता  रहे,  लेकिन  हम  नहीं
 चलेंगे  ?

 बात

 MAY  25,  967  Pakistani  Foree  on
 Indian  Patrol  in  J.  &  K.

 श्री  स्वर्ग  सिह:  जी  हां,  बिलकुल  साफ

 जवाब  है  कि  कोई  ऐसे  दस्तखत  नहीं  हुए,
 जो  दस्तखत  हुए  हैं,  जो  ताशकन्द  का  एग्री-
 मेन्‍्ट  हुआ  है--वह  एक  बाइज्जत  समझौता

 था,  उसकी  एक  कापी  यहां  हाउस  की  टेबिल'

 पर  भी  रखी  गई  थी  I

 844.

 श्री  यशपाल  सिह  वह  तो  मर  चुका
 है,  अब  तो  उसकी  लाश  बाकी  है

 Shri  Hem  Barua  (Mangaldai):  Of
 late,  Pakistan  has  been  intensifying
 her  hate  India  campaign  with  vitriolic
 vehemence  in  pursuance  of  which
 Pakistan  has  concentrated  troops  on
 a  large  scale  all  along  the  frontier,  has
 violated  our  frontier  ang  at  the  same
 time  she  has  been  collecting  arms  and
 ammunition  from  different  quarters  ail
 over  the  world,  and  she  has  estabiish-
 ed  reiations,  antagonistic  to  India,  with
 China.  Pakistan  never  misses  an  op-
 portunity,  whenever  it  is  possible  for
 her,  to  show  to  the  world  that  the
 Tashkent  agreement  does  not  exist.  In
 the  context  of  this,  may  I  know  from
 the  hon.  Prime  Minister  particularly
 since  she  is  present  here,  how  long
 does  she  propose  to  swear  unilaterally
 by  the  Tashkent  agreement  which.  was
 a  biliteral  agreement,  and  Pakistan
 has  never  missed  any  opportunity  to
 destroy  that  agreement  and  has  never
 sworn  by  that  agreement  up  till  ow.

 Shri  Swaran  Singh:  If  I  may  ven-
 ture  to  point  out,  the  Tashkent  Becla-
 ration,  the  subsequent  events  and  the
 present  position  of  the  TashkentsDec-
 laration  certainly  do  not  arise  out  of
 the  Akhnoor  firing.

 Mr.  Speaker:  Apart  from  that,  there
 there  are  50  names  here.  Are  we  go
 to  go  through  all  the  50  names?

 Shri  Nath  Pai
 tely.

 (Rajapur):  Absolu-

 Shri  Hem  Barua:  The  minister  saye
 Tashkent  Declaration  does  net  arise
 out  of  this.  But  this  shooting  inel-
 dent  is  part  of  the  hate-India  cam=
 paign  of  Pakistan.  Therefore,  J  wan»
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 ed  to  know  from  the  Prime  Minister
 how  long  she  is  prepared  to  swear  by
 the  Tashkent  agreement,

 Mr.  Speaker:  The  calling  attention
 is  about  something  and  you  are  ask-
 ing  about  something  else.

 Shri  Hem  Barua:  The  Prime  Minis-
 ter  is  willing  to  say  something,  Sir.

 Shei  D.  ९,  Sharma  (Gurdaspur):  He
 always  wants  to  know  from  the  Prime
 Minister  so  that  he  can  get  into  the
 headlines!

 Shri  a  Kendu  (Balasore):  (a)  It  is
 aaid  in  the  statement  that  the  firing
 atarted  on  the  19th,  but  here  is  some
 informaion  that  it  is  not  correct,  but
 the  firing  started  on  the  !7th.  The  non.
 Minister  has  mentioned  that  there  was
 challenge  from  the  Pakistani  troops  on
 the  Ith  and  that  challenge  was  in  the
 form  of  firing.  Will  the  Minister  throw
 some  light  on  it?  (b)  Since  the  sub-
 sector  commanders  had  not  agreed  on
 this,  will  the  Minister  consider  that
 this  clash  amounts  to  an  escalation  of
 the  Pakistan  war  or  Pakistan's  hate-
 India  campaign  and  also  whether  this
 escalntion  will  he  considered  as  scrap-
 ping  of  the  Tashkent  Agreement.
 (e).

 Mr.  Speaker:  He  cannot  go  on  like

 Sasi  8.  Kunda:  It  is  an  important

 SWAISTHA  4,  1880-  (SAKA)  Pakistani  Force  on
 I  indian  Patrol  in  J.  &  K.

 Sbri  gwaran  Singh:  (a)  No,  Sir.  (b)
 and  ted.  Do  not  arise  out  of  the  pre-
 sent  incident?

 की  लखन  सकल  कपूर  (किशनगंज)  :
 मंत्री  महोदय  से  मैं  यह  जानना  चाहता  हूं
 कि  अखनूर  में  जो  सिपाही  और  नागरिक
 राहत  हुए  हैं  उन  के  कम्पेन्सेशन  के  लिये
 सरकार  ने  क्‍या  व्यवग्था  की  झौर  जो
 प्रोटेश्ट  दिया  गया  है  उत्को  कापी  क्या  हम
 सब  सदस्यों को  मिल  सकती  है?

 Shri  Swaran  Singh:  The  protest  has
 been  lodged  by  the  External  Affairs
 Ministry.  I  have  no  objection  to
 place  a  copy  of  it  on  the  Table.

 Shri  K.  Lakkappa  (Tumkur):  We
 have  heard  enough  stories  from  the
 Defence  Minister.  In  view  of  the
 naked  and  persistent  aggression  made
 by  Pakistan  after  the  Tashkent  Agree~
 ment,  does  this  Government  propose
 to  give  an  ultimatum  to  break  off
 diplomatic  relations  with  Pakistan  and
 if  90,  what  is  the  reaction  of  the  Gov-
 ernment  in  this  behalf?

 Shri  Swaran  Singh:  It  is  a  very  un-
 wise  suggestion.  The  reaction  is  posi-
 tively  to  reject  any  such  suggestion.

 aft  राम  चरम  (खर्जा):  क्‍या  मंदी  जी
 यह  बताने  की  कृपा  करेंगे  कि  इस  फायरिंग
 a  शूटिंग  से  वह  किम्त  नतीजे  पर  पहुंचे  हैं
 झौर  पाकिस्तान  फी  क्या  नोयत  है  झोर  उसके
 बारे  में  हमारी  गवर्नमंट  सीरिभसली  क्‍या
 कंसिडरेशन  कर  रहो  है  ?

 @  स्वर्ण  हि:  पाकिस्तान  की  नोयत
 कुछ  इस  भांमले में  ठोक  नहीं है  जो  उन्होंने
 हुम  पर  हमला  किया ।  हमने उस  का  जवाब
 दिया  बौर  उनको  सजा  दो  ।

 -  राज  भभोहर  लोहिया  (कर्तोज):
 अध्यक्ष  महोदय,  यह  मामूली  चीज  महा
 इसलिये  थोड़ा  सन्दर्भ  जरूरी  है  कवि
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 डा०  राम  मनोहर  लोहिया]

 अलगूर  से  पिछतो  लड्टाई  शुरू  हुईथी  (व्ययथान)  .झगरं  भाप  ऐसा  करेंगे
 और  झखनूर  के  पूरब  दक्षिण  वियतनाम  में  जाने  दें  क्‍्रापकी
 झाग  है  भर  पर्चिम  भकावा  को  खाड़ोमें..  इच्छा  नहीं  है  तो  मैं  बैठ  जाता  हूं  1
 झाग  लगने  वाली  हैं।  अगर  कहीं  यह  सब
 जगह  छिड़  गई  भौर  भिड़  गई  तो  फिर  मामला  छ  Mr,  ine  pba  eet  ae विदेश  मंत्री  का  ऐसा  बन  सकता  है  कि  Asia.  That  is  the  occasion  when  you
 जिसके  साथ  पाछिस्तान  हो  उसगुट  #  खिनफ़  can  talk  about  somebody  coming  etc.
 we  गुट  को  झंध  मारकर  के  उन्हें  अपनाना  This  ls  a  specific  question  about

 कोई  ड्ों  Akhnoor. पड़ेगा,  और  कोई  सूरत  र्हु  नहों  जायगा ।
 तो  ऐसी  -स्थिति  में  मैं  आव  को  एक  अपने  डा०  राम  सनोहर  लोहिया  :  नहीं,

 अतिथि,  जो  रोचक  झतियिआएये  उसको  |  बहुतो  है,  दूसरा  पाकिस्तान  पर  है।  भच्छा
 बात  बताता  हूं।  वह  झमेरिका  के.  .  .  .  मैं  जल्दी  किये  देता  हुं  तब  मैं  ने  उन  से

 कहा  कि  प्रमरोकी  विदेश  नीति  अपूर्ण
 Mr,  Speaker:  The  Foreign  Minister  %;  अध्यक्ष  महोदय,  जरा  झाप  सुनिये

 ety ete  tae  cect  Went  Ane ot  प्मरीकी  विदेश  नोति  दुडडों  यें  बंदों  हुई
 है  शरीर  अगर  झमरोको  विदेश  नोति  काश्मीर

 Shri  M.  L.  Sondhi  (New  Delhi):  It  के  भागलें  को  झ्लग  से  न  लेकर  के  बल्कि

 4 food for
 thought  for  the  Defence  झारत  पाकिस्तान  के संच  के  सन्दर्भ  में  लेकर

 के  चलातो  तो  शायद  सफल  हो  ऊाता।

 डा०  राम  मनोहर  लोहिया  :  कैनेडो..  तो  जिस  तरह  से
 मेने

 प्रमेरिका  के  विदेश
 राष्ट्रयति  के  वह  दक्षिग  एशिया  के  सबयाये.  मंत्री  को  कहा  था  वैसे  हो  झपने

 विदेश
 प्रोफेसर  हिल्समेन।  उन्होंने  आकर  के  मुझको.

 मंत्री  से  पूछना  चाहता  हूँ  कि  क्या  भारत

 बताया  कि  जब  चोन  से  हिन्दुस्तान  पर.  पाक  संघ  केसंदर्भ  में  रहकर  के  भ्राप
 अपनी

 हमला  किया  था  उत  समय  हिन्दुस्तान  को.  नोति  चलाने  को  बात  चाहे  गुप्त  कूटनांति
 जो.  राष्ट्रपति  केनेडी  ने  प्रतिनिधि-मंडल.  हो  या  खुली  कूटतीलि  हो,  उस  सम्बन्ध  में

 जेजाथया  उसमेंप्राये  ये  श्रौर  विदेश  मंत्री.  सोच  रहे  हो  जिसमें  यह  चोजें  हमेशा  के

 प्जो  से  कोशिश  को  थो  कि  पाकिस्तान  का...
 लिये  खत्म  हो  जाय॑?

 मामला  कुछ  सुन  जाप ।.  उन्होंने  मुझे  अध्यक्ष  महोदय  :  मिस्टर  रबी  राय।
 बताया  कि  वब  विदेश  मंत्रालय  कुछ  थको
 हुमा  था,  कुछ  साहस  नहां  था,  काश्मोर  का  बान  राम  अनोहर  लोहिया:  भध्यदों

 मानला.  .  .  महीदय,  फिर  मेरे  पूछने  का  क्‍या  फायदा
 दुभा ?

 Mr.  Speaker:  I  em  really  sorry,  Dr.
 =  wip,  Speaker:  The  Foreign  Minister

 Lohia,  you  are  going  on  talking  about;
 something  on  which  the  Foreign  Minis  rs  uaeaie

 cs  It  dependss  upos
 ter  will  be  making  a  statement.

 10  राभ  मनोहर  लोहिया  :  भ्रच्छा
 wo  we  गनोहर  लोहिया:  स्व  तो  जाने  दोजिए,  पहले  वाले  का  तो  उत्तर

 यहां  तक  बात  हो  गई  तो  उसको  पूरोहो  झाने  दोजिये।  पहला  तो  डिफेंस  मिनिस्कर
 नि  दीजिए।  एक  मिनट  में  पूरी  होगी.  बाला  था।



 ‘Mir.  Speaker:  AN  right;  only  that
 portion  can  be  answ:

 Shri  Swatan  Siagh:  The  entire  ques-
 tion  was  addressed  to  the  Foreign
 “Minister  and  I  ceased  to  be  the  Foreign
 ‘Minister  more  than  six  months  ago;
 0,  है  cannet  be  expected  to  answer  it.

 Wie  राम  मनोहर  लोहिंधा  :  देखिये
 बह  रक्षा  मंत्री  का  था।  अगर  सारा  मामला
 सब  जगह  भिड  गया  तो  उस  क्त
 रक्षा  संत्री  साहब  अकेले  पड़  जायेंगे।
 पाकिस्तान  के  कुछ  साथी  होंगे  तो  रजा
 अंत्री  साहब  अकेले  पलटन  लेकर  लड़ेंगे
 या  नहीं  लड़  पायेंगे  या  किसके  साथ  अल
 मारकर  जायेंगे?  यह  तो  रक्षा  मंत्री  का
 सबाल  है  न?

 Shri  Swaran  Singh:  I  share  the
 anxiety  and  concern  voiced  by  Dr.
 ‘Lohia  that  the  international  situaticn
 is  explosive  and  there  are  seeds  of  a
 Digger  conflict"in  the  Gulg¢  of  Akaba,
 Vietnam  and  other  places;  therefore,
 we  view  with  concern  any  such  deve-
 lopments.  Let  us  hope  that  this  does
 not  explode  into  a  bigger  conflagra-
 tion.

 Shrj  Nath  Pal:  Now  you  are  en-
 «roaching  upon  Shri  Chagla’s  field.

 Sto  रान  मनोहर  लोहिया:  पूजा  करें
 इसके  सिवाय  और  झुछ  हों  है

 sh  रो  राय  (पुरो) :  क्‍या  रक्षा
 मंत्री  यह  बतलायेंगे  कि  हिन्दुस्तान-पाकिस्तान
 सीमा  पर  भविष्य में  मोबाबारी  नहो  इसके
 'लिये  दोनों  देशों  के  रना  मंत्रियों  का  क्या
 कोई  सम्मेलन  होने की  सम्भावना  है  ?

 कौ  स्वर्ण  fog  :  ऐसी  सम्भावना  नहीं
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 consider  {t  to  be  a  very  serious  situa-
 tion  and,  in  case  it  does,  what  steps
 is  the  Government  going  to  take  to
 meet  the  situation?

 Secondly,  America  is  supplying  mili-
 tary  spares  to  Pakistan.  Does  the
 Government  of  India  consider  it  to  be
 an  unfriendly  act;  if  so,  has  the  Gov-
 ernment  of  India  taken  up  this  matter
 with  the  U.S.A.  Government  and
 what  is  the  outcome  of  the  Govern-
 ment  of  India  taking  up  that  matter?

 Thirdly,  the  Foreign  Minister  of
 Pakistan  recently  visited  Russia  and
 when  a  joint  communique  was  issued,
 even  a  reference  to  the  Tashkent
 Declaration  was  not  made.

 Mr.  Speaker:  There  must  be  some
 limit  to  it.  There  are  30  or  40  names.
 The  House  cannot  expect  to  spend
 two  hours  on  this.  The  Defence  Minis-
 try  is  not  dealing  with  foreign  policy,
 but  you  are  talking  about  the  Foreign
 Minister  of  Pakistan  going  to  Russia.
 We  must  impose  some  restrictions  on
 ourselves,  otherwise  we  are  not  going
 to  proceed  with  any  work.  If  40
 people  put  a,  b,  c,  God  knows  where
 it  will  end.  [  think,  we  should  change
 the  rules  and  see  that  only  three  or
 four  people  participate  in  the  calling-
 attention.  Something  must  be  done;
 otherwise,  a,  b,  c  will  come.

 Will  you  kindly  answer  some  por-
 tion  of  it?

 Skri  Hem  Barua:  Which  portion—
 a,  b  or  c?

 Mr,  Speaker:  It  depends  upon  the
 Defence  Minister.

 Shri  Swaran  Singh:  As  I  have
 already  said,  we  are  aware  of  the
 movement  into  the  Daggdr  area  on
 the  Pakistan  side  of  Army  units  of
 Pakistan.  We  are  fully  aware  of  the
 situation  and  have  taken  adequate
 steps  to  meet  any  situation.

 Shri  Bal  Raj  Meahek  (South  Dethi):
 ‘This  is.a  most  strategic  area  in  which
 the  moved  during  the  1.

 7 | war  deoddse  it  is  in  the  grouingity.
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 {Shri  Bal  Raj  Madhok}
 the  Akhnoor  bridge.  In  the  circum-
 stances  may  Y  know  whether  it  is  a
 fact  that  the  Government  of  India
 decided  not  to  patrol  the  tract  which
 became  the  cause  of  dispute  here,  after
 the  cease-fire  and,  secondly,  whether
 it  is  a  fact  that  a  day  prior  to  this,
 on  the  72980  May,  two  Pakistani  spies
 were  arrested  near  Jewe)  cinema  in
 Jammu  one  of  whom  gave  his  name
 as  Gulzarilal  Nanda  but  later  on,  on
 interrogation,  confessed  that  he  was  a
 spy,  that  he  was  an  ex-Pakistan  officer
 and  that  they  had  to  go  round  the
 State  and  try  to  gauge  the  Indian
 defence  position  and  that  they  expeci-
 ed  that  some  kind  of  a  bigger  flare-up
 might  take  place  in  the  near  future.

 Shri  Swaran  Singn:  With  regard  to
 the  first  part,  my  reply  is  in  the  nega-
 tive.  As  regards  the  question  of  arrest
 of  spies,  the  Home  Ministry  is  deal-
 ing  with  that.  I  have  no  information.

 Shri  Krishna  Kumar  Chatterji
 (Howrah):  On  a  point  of  order,  Sir,
 May  I  invite  your  attention  to  Rule
 4i  (292,  I  quote.

 “The  right  to  ask  a  question  is
 governed  by  the  following  con-
 ditions.  Pia

 Then.  on  p.  2.  there  is  item  (xviii)
 which  says:

 “it  shall  not  relate  to  a  matter
 with  which  a  Minister  is  not  offi-
 cially  connected;”

 Here,  the  question  of  the  Tashkent
 Agreement  and  all  that  is  being  rais-
 ed.  These  are  the  rules  which  should
 be  followed.

 Mr.  Speaker:  There  is  no  point  of
 order.  That  is  known  to  everybody.
 That  is  agreed.

 थी  wevenye  भारत्री  (हापुड़)  :
 झखनमूर  में  यह  जो  घटना  चटी  है  इसके
 अ्रकाश में  मैं  रक्षा  मंत्री  से  यह  जानसा  चाहता
 हूं  कि  पाकिस्तान  की झोर  से  बार  बार
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 इसी  प्रकार  के  शान्ति  के  समझौते कई  बार
 हुए  फिर  पाकिस्तान  की  शोर  से  उनका
 उल्लंभन  प्रारम्भ  हो  जाता  है,  अखनूर  को
 घटना  इस  प्रकार  की  घटनाझों  की
 पुनरावृत्ति  है  तो  इन  सारी  स्थितियों
 के  प्रकाश  में  क्या  रक्षा  मंत्री  इस  बात को
 बसायेंगे  कि  भारत  सरकार  भप्रपनी  रक्षा
 सम्बन्धी  नीति  प्राकिस्‍तान  के  साथ  पहले
 जैसी  रखना  चाहती  है  या  उसके  ऊपर
 फिर  से  कुछ  नये  निर्णयों  के  साथ  विचार
 क्रना  चाहती  है?

 Shri  Swaran  Singh:  Our  defunce
 Policy  in  this  respect  has  always  beer
 to  strengthen  our  defence  to  meet
 any  threat  from  Pakistan  or  from  any
 other  source  and  that  continues.

 भो  रजूबीर  सिंह  ह... , ड  (बागपत)  :
 श्रीमन्‌,  ताशकन्द  के  बाइज्जत  समझोते  के
 बावजूद  जिस  प्रकार  पाकिस्तान  की  तरफ
 थे  हुए  हमले  पर,  हम्र  ने  जो  बाइज्जत
 प्रोटेस्ट  नोट  पाकिस्तान  को  भेजा  उस  का
 ब्या  कोई  बाइच्जत  जवाब  मिला  *

 ली  स्थजं  लिह :  श्रभो  नहीं  मिला
 है

 औ  शिव  कुलार  झासथी  (भलीगढ़)  :
 मैं  मंत्री  महीदव  से  यह  जानना  चाहता  हूं
 कि  क्या  बाड़मेर  क्षेत्र  में  या  किसी  दूसरे
 स्थान  पर  भी  पाकिस्तानी  फौजों  का  जमाब
 हो  रहा ही

 Shri  Swaran  Singh:  I  have  already
 answered  this.

 Shri  Parthasarathy  (Rajampet):  I
 just  want  to  caution  the  hon.  Minis-
 ter  that  these  skirmishes  are  an
 attempt  by  the  Pakistan  Armed
 Forces  to  test  the  depth  of  our  defence
 forces  before  they  contemplate  any
 aggression  on  us.  On  our  part,  we
 must  be  prepared  for  that.

 Mr.  Speaker:  Accepted.
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 Shri  8.  M.  Banerjee:  From  the
 newspaper  reports,  it  appeared  that
 there  was  some  cease-fire  after  the
 Akhnoor  firing.  I  want  to  know  what
 are  the  terms  of  that  cease-fire.

 Shri  Swaran  Singh:  There  are  no
 terms  us  such  except  that  both  sides
 should  not  resort  to  firing.

 ft  रामावतार  शास्त्री  (पटना):
 क्या  रक्षा  मंत्री  महोदय  यह  बतलाने  को
 कृपा  करेंगे  कि  इस  गोलाबारी  के  खिलाफ
 हिन्दुस्तान  की  सरकार  की  तरफ  से  पाकिस्तान
 के  पास  कोई  विरोधपत्र  भेजा  गया  है,  अगर
 हां,  तो  उस  विरोध  पत्र  का  जवाब  पाकिस्तान
 ने  क्‍या  दिया  है?

 दूसरा  मेरा  सवाल  है  कि  इस  गोलाबारी
 की  वजह  से  क्‍या  हमारे  सीमा  रक्षक  घायल
 हुए  है,  झगर  घायल  हुए  है  तो  उनकी  तादाद
 क्या  है  और  क्‍या  सरकार  उन  घायलों  के
 परिवारों  को  कुछ  विशेष  प्राथिक  सहायता
 देगी  *

 Shri  Swaran  Singh:  It  only  demons-
 trates  that  if  there  are  too  many  hon.
 Members  on  the  list,  there  is  the  re-
 petition  of  the  same  question.  I  have
 answered  all  these  questions  except
 the  last  one,  that  is,  whether  any
 compensation  would  be  paid  to  the
 dependants  of  thase  who  have,  unfor-
 tunately,  lost  their  lives.  There  are
 certain  rules  about  that  and  action  will
 be  aken  according  to  those.

 wt  wy  लिनये  (मुंगेर)  झध्यक्ष
 महोदय  ,  मंत्री  महोदय  ने  झपने  बयाने  में
 कहा है  कि  हमारी  गश्ती  टुकड़ी  जिस  इलाके
 में  गश्त  लगा  रही थी,  उस  के  बारे  में
 पाकिस्तान  ने  कहा  है  कि  वह  इसाका  उसका
 है।  कच्ची  सड़क  के  एक  ट्रैक  की  बात
 उन्होंने  कही  है।  दो  साल  पहले जब  कच्छ
 का  मामला  झाया  था  तो  इसी  प्रकार  कच्ची
 सडक  को  लेकर  संघर्ष  शुरू  हुआ  था।

 JYAISTHA  4,  889  (SAKA)  Pakistani  Force  on  854 Indian  Patrol]  in  J.  &  K.
 फिर  ताशकन्द  समझौते  के  बाद  38  एकड़  का
 मामला  उठाया  गया  था  सियालकोट  इलाके
 में।  मंत्री  महोदय  को  पता  नहीं  था  कि  यह
 हिस्सा  कब  पाकिस्तान  के  हाथ  में  चला  गया
 था।  बहुत  जांच  करने  के  बाद  उन्होंने
 बतनलाया  कि  1 54 से  उनके  कब्ज  में
 चला  गया  है  मैं  जानना  चाहता  हूं  कि  जिस
 इलाके  पर  पाकिस्तान  नये  मिरे  ह.  दावा
 कर  रहा  वह  कितना  बड़ा  इलाका  है
 शौर  उस  पर  इस  वक्‍त  किसका  कब्जा  है
 या  कि  वह  उनके  हाथ  में  चला  गया  है  ?

 Shri  Swaran  Singh:  Pakistan,  in
 {his  particular  case,  is  not  c'aiming
 any  area,  if  that  is  the  question  which
 Mr.  Limaye  is  putting.  It  is  only  a
 question  of  track  and  this  truck  has
 always  been  in  gur  possession.

 मो  णु  सिमये  :  तो  कया  आसमान  +
 ट्रैक  जाता  है  ?  जमीन  पर  से  ही  जाता
 है

 Shri  Swaran  Singh:  This  track.  as
 I  have  said.  has  always  been  in  our
 possession  ard  our  patrol!  parties  have
 been  using  this.

 aft  wy  feat:  meat  महोदय,
 मुझे  इसपर  सख्त  एतराज  है।  कोई  कच्ची
 सड़क  किसी  भी  इलाके  से  जमीन  पर
 में  ही  जाती  है।  मेरा  सवाल है  कि  इस  भूमि
 पर  इस  वक्‍त  किस  का  कब्जा है  ?

 Shri  Swaran  Singh:  In  Indian  (pus-
 session.

 wt  we  कलवय  :  कच्ची  सड़क  वाला
 जो  हिस्सा  है  उस  के  क्षेत्रफल  के  बारे  में,  का
 जवाब  नहीं  श्राया  है  हस्च  सड़क  का  इलाका
 कितना  है  ?

 Mi,  Speaker:  He  has  answered
 already.
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 Shri  Hem  Raj  (Kangra):  The  pro-
 cedure  that  was  agreed  to  at  Tashkent
 by  Pekistan  was  that  all  the  differ-
 ences  would  be  settled  by  negotiations.
 But  Pakistan  does  not  listen  to  the
 language  of  moderation,  and  it  be-
 lieves  in  the  language  of  aggression.
 In  view  of  this,  may  I  know  whether
 the  Government  of  India  is  also  go-
 ing  to  revise  its  policy  for  purposes
 of  aggression?

 Shri  Swaran  Singh;  We  have  never
 aggressed  in  the  past,  nor  will  we
 commit  any  aggression.  We  defend
 ourselves  and  we  wil)  defend  our-
 selves  stoutly.

 Shri  Ram  Kishan  (Hoshiarpur):  In
 view  of  the  bad  intention  and  bad
 designs  on  Pakistan  side,  may  I  know
 whether  adequate  steps  have  been
 taken  to  protect  the  Akhnur  village
 ang  also  to  eject  the  crossing  of
 Pakistani  rangers  and  supplies  from
 Chenab  river  to  our  side?

 Shri  Swaran  Singh:  Yes,  Sir.  I  am
 glad  to  inform  the  House  that  we  have
 taken  adequate  steps.

 SK  art  फरनेम्डीस  (बम्बई-दक्षिण)  :
 अध्यक्ष  महोदय  ,  ताशकन्द  समझोते  के  बाद
 हिन्दुस्तान  सौर  पाकिस्तान  के  मुख्य  सेना-
 पंतियों  के  वोच  एक  हाट  लाइन  बनाने  को
 बात  चली  थी  झौर  उसका  प्रचार  भी

 हुआ  था  कि  इस  किस्म  की  हाट  लाइन
 बनाने  की  बात  हुई  है  और  अगर  किसी
 किस्म  का  झगड़ा  हश्र  सोमाझों  पर  तो
 दोनों  सेनापति  झापस  में  उन  चीजों  के  आरे
 में  बातचीत  करेंगे  तो  भखलनू र  में  पिछले
 हफ्ते  जो  घटनायें  जटों  क्‍या  उनके  बारें  में
 दोनों  प्रमुख  सेनापतियों  के  वीच  में  हाट
 जाइन  का  इस्तेमाल  हुआ  है  ?

 Shri  Swaran  Singh;  As  I  have  said,
 there  was  a  Sector  Commander’
 meeting  at  which  no  final  agreement
 could  be  reached.  The  matter  has  been
 referred  to  higher  authorities  and

 ‘there  might  be  further  discussion  at
 the  higher  level;  it  may  be  at  the
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 local  Sector  Commanders  jevel;  I
 think  it  would  be  at  the  ०...
 level.  There  is  no  question  of  any
 hot  line  existing....

 tt  wet  फरनेग्डीज:  हाट  लाइन
 की  बात  उस  वक्‍त  चलो  थी।  क्‍या  उस
 हाट  लाइन  का  इस्तेमाल  ब  की  बार  किया
 गया  है  ?  या तो घ्राप  कहें  कि  हाट  लाइन
 नहीं  है।  उस  का  केवस  प्रचार  हुभा
 था।  .

 Shri  Swaran  Singh:  For  one  thing,  I
 am  not  quite  conscious  of  this  expres-
 sion  ‘hot  line’.  I  can  understand  if  it
 is  said  that  there  should  be  a  line  of
 communication  between  the  two  Gov-
 ernments  at  various  levels.  The  two
 Chiefs  of  Staff  are  from  time  to  time
 in  touch  with  each  other.  I  have  al-
 ready  indicated  in  my  statemeng  that
 there  was  a  certain  ugreement  at  the
 level  of  the  Chiefs  of  the  Army  Staff
 on  both  sides.

 हरी  जार्म  कफरनेम्हीश  :  क्‍या  हाट  लाइन
 ्८.नहीं  है?  इसका  खुलासा  होना  चाहिये  ।

 क्या  हम  बहुत  गसतफहमो  में  रहे  हैं  ?

 Mr,  Speaker:  He  has  said  that  the
 two  Generals  are  in  touch,

 थी  आज  कनेरी  :  मतलब  यह
 'ै  कि  जो  प्रचार  हुआ  था  वह  झट  था  कि
 दोनों  प्रमुक्ष  सेनापतियों  के  बोच  हाट
 लाइन  बनाई  गई  है  एऐब्रोमेंट  के  बाद  ?
 सरकार  की  झोर  से  जो  प्रयार  किया  सया
 था  बह  सब  झूठ  या  ?

 Mr.  Spesker:  That  was  the  news
 item  that  had  appeared  some  time  ago.
 I  think  the  hon.  Member  is  referring
 to  that.

 Shri  George  Fernanades:  Soon  after
 Tashkent.

 Mr,  Speaker:  That  was  exactly  what
 I  was  saying.  The  present  cailing-
 attention-notice  relates  to  something
 else,  .
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 थी  जाज  फरतम्डीज  :  प्रध्यक्ष  महोदय,
 नाप  संत्री  महोदय  का  किनना  बचाव
 करते  रहगे  ?

 Shri  0.  0.  Sharma:  I  am  afraid  that
 the  Defence  Minister  has  taken  this
 thing  as  an  isolated  phenomenon,  and
 he  has  not  looked  at  this  thing  from
 a  wider  perspective,  namely  the  wider
 perspective  of  the  guerilla  training
 which  is  going  on  in  Pakistan  with  the
 help  of  the  Chinese  and  the  massing
 of  forces  not  only  on  the  Akhnoor
 border  but  also  on  the  Gurdaspur  bor-
 der  and  in  fact,  every  border  betwecn
 India  and  Pakistan.  In  view  of  the
 firing  and  counter-firing

 Mr,  Speaker:  The  hon.  Member
 should  confine  himself  to  the  main
 Notice  and  ask  a  question,

 Shri  D.  ९.  Sharma:  Sometimes,  we
 have  to  educate  the  Ministers  also.
 That  is  our  difficulty,

 In  view  of  the  firing  and  counter-
 firing  on  the  Akhnoor  track  and  in
 view  of  the  other  things  that  are
 going  on.  may  I  know  whether  the
 Defence  Minister  thinks  that  this
 Phenomenon’  concerns  only  the
 Akhnoor  track  or  it  is  a  prob-
 ing  done  before  Pakistan  would  launch
 an  aggression  against  India  in  the  near
 future?

 Shri  Swaran  Singh:  I]  assure  him
 that  I  do  not  look  at  it  in  isolation;
 T  have  to  take  a  view  of  thi  incident
 along  with  several  other  factors.  But
 the  rules  of  procedure  are  such  that
 when  a  question  is  put,  one  has  to  con-
 fine  oneself  to  the  point  that  is  cover-
 ed  by  that  qiiésfion,  and  it  is  in  that
 spirit  that  I  have  answered  this  ques-
 tien.

 Shri  Indrajit  Gupta  (Alipore):  With
 your  permission,  I  would  like  to  seek
 &  little  more  clarification  from  the  hon.
 Minister  regarding  this  track,  this  dis-

 -  small.  matters,  ofsen  seemingly  small
 gnattera,  have  led  later  very  compll-
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 cated  and  big  questions.  In  the  state-
 ment,  the  Defence  Minister  has  used
 the  following  words:

 ore  our  police  patrol  party
 moving  in  the  same  area  had  been
 challenged  by  the  Pakistani  troops
 who  objected  to  its  patrolling,
 claiming  that  the  track  used  by  our
 patrol  party  was  within  Pakistani
 control.
 The  words  used  are  ‘Pakistani  con-

 trol’,  Then,  the  statement  further
 says:

 ‘Since  our  patrol  had  all  alonz
 been  using  this  track  which  also
 is  within  Indian  territory,  the
 Pakistani  claim  was  not  accepted.’

 Of  course,  if  it  is  within  Indian  terri-
 tory,  the  question  whether  we  use  it
 or  not  does  not  arise,  and  Pakistan
 can  never  have  any  claim  to  it.  Any-
 way,  this  is  what  the  Minister  has
 stated.

 In  the  case  of  the  Rann  of  Kutch,  in
 regard  to  the  Ding-Surai  track  which
 we  held  was  within  our  territory,
 however,  we  had  permitted  the  Paki-
 stanis  to  patrol  it,  as  you  will  remem-
 ber.  Confusion  arises,  because  there
 is  a  press  news  appearing  in  The
 Statement  which  reads  as  follows:

 “The  incident  arose  over  a  small
 tongue-shaped  track  jutting  into
 Pakistan  that  has  always  belonged
 to  India.  Two  days  ago,  the  Paki-
 stani  side  objected  to  Indian  per-
 sonnel  moving  in  that  track,  The
 Indian  side,  which  has  been  using
 this  track  off  and  on,  insisted  upon
 its  right  to  be  there”.

 This  is  very  confusing.  It  should
 be  properly  cleared  up.  Is  it  a  tongue-
 shaped  territory  jutting  into  Paki-
 stan?  Does  it  belong  to  India  or  not?
 Since  when  have  we  been  using  this
 track  regularly?  I  see  here  the  seeds
 of  a  dispute  which,  if  not  properly
 clarified  and  settled  now,  may  lead  in
 the  future  to  a  much  bigger  complice-
 tion  as  in  ‘the  case  of  the  Rann  of
 Kutch.  Mill  he  please  slarifyt
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 Shri  Swaran  Singh:  This  track  is
 within  Indian  territory;  it  ig  clearly
 within  Indian  territory.  Certainly  it
 has  always  been  used  by  us.  Thirdly,
 the  Pakistan  objection  that  it  was  in
 their  control  was  unjustified  and
 therefore,  we  rightly  rejected  it.

 Shri  Hem  Barua:  Is  it  tongue-shap-
 ed?

 Shri  Indrajit  Gupta:  Is  it  protruding
 or  jutting  into  Pakistan?

 Shri  Swaran  Singh:  On  the  actual
 contour  of  the  area,  I  would  hesitate
 really  to  make  any  statement.

 श्री  बोकर  लाल  बरवा  (कोटा)  :
 लाशकद  समझते  वे  बाद  राजस्थान  में  आदमेर
 और  जैसलमेर  में  तो  प्रन्धेर  हो  हो  गया  है  ।
 बढ़ीं  से  पाकिस्लानो  सात  सो  मवेशी  ले  गये
 है,  ग्यारह  झादमियां  को  उठा  कर  ले
 गए  हैं  और  करोब  डेह  लाख  का  माल  लूट
 कर  ले  गा  है  -  मैं  जानना  चाहता  है  कि
 ये  जो  छुटपुट  घटनाये  घट  रही  है  इन  से
 निपटने  के  लिए  कया  सरकार  ने  कोई  परमा-
 मैंद  इंततआाम  कर  लिया  है  ?  क्‍या  सरकार
 यह  कहने  को  स्थिति  में  है  कि  ग्राइदा  हम
 इन  से  निपट  लेगे  या  हमेशा  हम  इंडे  ही  खाते
 रहेंगे  ?

 Shri  Swaran  Singh:  The  question
 is  about  Rajasthan

 की  ज्लोकार  लाल  बेरबा  :  झखनुर  में
 ही  यही  हुआ  है  ।  इन  छूटयूट  कारंवाइयों
 से  निपटने  के  लिए  क्या  कोई  परमानेंट
 कारेवाई  झाय  कर  रहे  है  ?

 Shri  Swaran  Singh:  Aithough  he  is
 excited  very  much...

 Mr.  Speaker:  |  do  not  know  for
 what  purpose.

 का,  Swaran  Singh:  ...  there  is
 50  content  in  the  question.

 All  that  he  is  asking  is:  what  ar-
 rangements  have  been  undertaken  by the  Government  of  ladig  te  saset  say
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 intrusions?  I  say  that  the  arrange-
 ment  is  that  the  intrusions  have  to  be
 checked,  and  they  are  checked.

 aft  झोकार  लाल  बेंश्या  :  परमानेंट
 कोई  कार्रवाई  की  गई  है  ?  इसका  जवाब
 दिलवाइये  ।

 Mr.  Speaker:  Please  resume  your
 seat.

 जी  कबर  खाल  शृष्त  (दिल्लो  सदर)  :;मंत्रो
 महोदय  ने  कह़ा  है  कि  1  तारोख  को
 फायरिग  के  बाद  पाकिस्तान  को  सनाधों  को
 तादाद  ज्यादा  हो  गई  है  मैं  जानता  चाहता
 हैं  कि  फायरिंग  के  पहले  पाकिस्तान  की
 सेनाधों  को  तादाद  और  उसको  आटिलरी
 कितनी  थी  शौर  फायरिंग  के  बाद  कितनी
 हो  गई,  कितनी  वह  बढ़  गई  ?  हमने
 कनक्रोट  स्टेप्स  क्‍या  क्‍या  लिये  है  जिस  मे  कि
 झाददा  उस  तरह  के  इंसीडेटस  इस  इलांके  में
 नहों  ?

 Shri  Swaran  Singh:  |  have  said  that
 there  was  actual  increase,  but  about
 the  specific  things  as  to  how  many
 guns  they  have  moved  or  what  their
 number  is,  this  is  information  which
 should  not  be  asked  for.  I  would
 plead  that  the  deployment  of  our
 forces  or  our  information  about  the
 number  on  the  Pakistan  side  js  in-
 formation  which  should  not  be  disclos-
 ed  because  it  can  he  of  use  to  the
 other  side.

 aft  कंबर  लाल  गृप्त  :  प्रखयारों  में  यह
 झावा  है  कि  वहा  प्रार्मो  का  कंसेंद्रेशन
 जब  पहले  पाकिस्तान  ने  हमला  किया  था,
 उस  से  भी  ज्यादा था।  श्राप  प्रपनो न  बतायें
 लेकित  यह  तो  बलायें  कि  पाकिसशान  की
 किततो  फोर्स  थी  ?  इसको  बतलाने
 में  ध्राषको  क्या  तकलीप  है  ?

 ह  Speaker:  Shri  Nath  Pai.
 Shri  Nath  Pai:  The  fact  that  as

 many  as  45  members  have  put  their
 signature  to  this  call  attention  notice
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 a@hould  serve  as  a  warning  to  Pakis-
 tan  as  to  how  alert  at  least  Parlia-
 ment  is  ang  s0  she  should  not  make
 a  wrong  move  banking  on  the
 alow  reaction,  the  diletory  reaction,
 of  the  Government  of  India.  In
 view  of  the  fact  that  Pakistan
 is  practising  a  new  version  of
 mon-alignment  @  la  Ayub  Khan  in  the
 matter  of  obtaining  and  procuring
 arms  and  equipment,  both  from  the
 USA  and  the  People’s  Republic  of

 ‘China,  and  now  she  is  busy  trying  to
 get  some  arms  from  Russia.  The  visit
 of  Mr.  Pirzada,  and  the  proposed  visit
 of  the  Defence  Minister  of  Pakistan,  to
 China  gain  a  sinister  significance.  The
 world  is  busy  with  two  developing
 crises,  in  Viet  Nam  and  West  Asia.
 Are  we  sure  that  Pakistan  will  not
 launch  a  trecherous  attack  somewhere
 taking  advantage  of  the  fact  uhat  the
 attention  of  the  world  is  diverted  (०
 other  things?  I  want  to  know  whether
 we  have  reckoned  with  this  possibility
 and  made  the  necessary  preparations
 to  meet  the  eventuality.

 Shri  Swaran  Singh:  If  the  world  is
 busy  elsewhere,  we  know  our  duty.
 and  we  will  certainly  meet  any  threat
 from  Pakistan.

 च्गी  बेजोझंकर  झार्मा  विंका) :  ये
 जो  हमारी  सीमाप्नों  पर  ऋटपुट  घटनाये
 घट  रही  हैं  ये  गम्भीर  रूप  भी  धारण
 कर  सकती  हैं,  ये  एक  गम्भीर  खतरा  भी
 हमारे  सामने  उपस्थित  कर  सकती
 'हैं।  इस  तरह  से  i965  में  जो  घटना
 घटी  थीं  उनकी  पुनरावति  भी  हो  रहो  है  1
 उस  अवस्था  में  मैं  जानना  चाहता  हूं  कि
 l965  में  जिस  प्रकार  के  शस्तस्स  हमारे

 पास  थे  क्या  बसे  हो  शस्त्रस्त्र  श्ाज  भी  हमारे
 पास  हैं  वा  झाधथुनिकतम  शस्जाशस्त्र  भी
 हम  ने  प्राप्स कर  लिय ेहैं  ताकि  दुशमन
 का  हम  भ्ण्छी  तरह  से  मुकाबला  कर  सकें।
 मैं  जानना  चाहता  हूं  कि झथ  तक  क्‍या  हम
 अच्छे  मे  श्च्छे  शोष नये से नये नये  ले  नये  शस्त्रों  से
 अपनी  सेना  को  लैस  कर  कें  हैंवा  नहीं  ?
 Shri  Swaran  Singh:  Mostly  it  was

 d@eacriptive.  I  could  not  catch  the  ope-
 wative  part.
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 Mr.  Speaker;  He  only  wanted  to
 convey  something.

 bri  RB.  Barua  (Jorhat):  From  the
 first  part  of  the  hon.  Minister's  state-
 ment,  the  impression  was  that  the
 Akhnoor  incident  was  just  a  border
 incident,  but  the  subsequent  statement
 gives  us  the  impression  that  there  was
 concentration  of  forces  behing  this
 Akhnoor  area  on  the  Pakistan  side,
 and  we  are  led  to  believe  that  this  is
 just  an  extension  of  the  process  of
 escalation  which  culminated  in  this
 affair,  How  does  the  hon.  Minister
 reconcile  the  two?

 Shri  Swaran  Singh:  It  does  not  re-
 quire  any  reconciliation.  It  is  a  deve-
 loping  —  siiuation.  It  started  like
 that.  and  then  fater  developments
 have  aggravated  the  situation.

 Shri  9.  N.  Patodia  (Jalore):  This
 particular  incident  and  other  incidents
 in  the  past  of  Pakistan's  action  on  our
 borders  has  clearly  demonstrated  that
 the  Pakistan  Government  does  not  de-
 lieve  in  a  soft  line  of  treatment  with
 them;  likewise  it  was  demonstrated
 some  time  baak  by  our  releasing
 Pakistani  cargo,  Therefore.  will  the
 Government  of  India  think  in  terms
 of  adopting  a  strong  attitude  and  not
 taking  any  unilateral  action  by  which
 we  try  to  please  Pakistan  all  the  time?

 Shri  Swaran  Singh:  We  will  always
 take  adequate  action  to  meet  a  situa-
 tion  like  this.

 Shri  Virendrakumar  Shah  =  (Juna-
 gadh)}:  I  would  request  the  hon.  Minis-
 ter  to  give  a  specific  answer  to  the
 specific  question  that  I  am  putting.
 What  is  the  shape  of  this  track  to
 which  Pakistan  has  laid  claim  and
 what  is  the  aren  of  this  track  to  which
 the  claim  has  been  made?

 Shri  Swaran  Singh:  If  the  han.
 Member  is  very  interested  in  its
 geographical  aspect,  I  would  request
 him  to  see  me,  and  I  will  show  him
 the  map  and  satisfy  him.

 जी  द द  लिखे:  मैंने  भी  पूछा  -  कि  ग
 को  आप  बतायें  यह  बात  7
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 [at  we,  लिसय]
 टाल  क्यों  रहे  हैं  ।  ?  पहले  तो  मैंने  पूछा  था
 कि  यह  कच्ची  सड़क  जिस  इलाके  से  जाती
 है  उसका  क्षेत्रफल  कितना  है  ?  झाप  इसको
 टाल  क्यों  रहे  हैं  ?

 Sbri  Swaran  Singh:  There  is  no
 question  of  not  answering,  I  have  said
 clearly  tha;  this  is  within  Indian  ter-
 ritory  and  in  our  control.  As  to  its
 exact  shape  etc.  I  cannot  really  give the  exact  shape  or  alignment.

 ah  wy  लिमये  :  बेकार  भौर  बेमतलब
 जवाब  पाता  है  -  उन  को  आप  जरा  अध्यक्ष
 अहोदय,  फटकार  दीजिये  ।  इस  तरह  से
 के  क्यों  सदन  का  समय  बरबाद  करते  हैं  i

 Shri  Hem  Barua;  Here  is  a  Defence
 Minister  who,  unfortunately,  does
 mot  know  the  area  of  our  territory
 that  he  is  expected  to  defend.

 Mg.  Speaker;  Let  me  understand
 first  pefore  he  understands.  What  is
 it  execatly  that  you  want  him  to  give?

 att  णु  लिलयें  :  सवाल  यह  था  कि
 कच्ची  सड़क  जिस  भूमि पर पर  से  जाती  है  उस
 पर  झगड़ा  है।  पाकिस्तान  ने  इसको
 पैदा  किया  है।  हम  तो  कहते  हैं  कि  वह
 दमारी  है।  यह  कच्ची  सड़क  जिस  इलाके
 से  जाती  है  ओर  जिस  पर  हम  लोग  ग्रश्त
 लगा  रहें हैं,  उस  इलाके  का  मैंने  क्षेत्रफल
 पूछना  याहा  था  -  बीस  बर्गमील है, दस है,  दस
 अर्भभीसर  है  या  कितना  है।  में  निश्चित  रूप
 से  कहता हूं  कि  इस  सारे  इलाके  पर  थे  दाया

 करने  वाले  हैं।

 Mir,  Speaker:  He  says  that  it  is  our
 lerritory  definitely.

 Shri  Bal  Raj  Medhok;:  Sir,  this  ares
 is  covered  by  a  branch  of  the  Chinob
 and  twe  other  इप्रिचबोियोड  siso.  It  is  &
 sub-mountainoug  area  of  Jammu  re-
 Sion.  At  some  places  our  territory
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 bulges  into  Pakistani  territory  and  in
 some  other  places,  Pakistani  territory
 bulges  into  ours.  In  the  past  fifteen
 years,  a  number  of  cases  have  happen-
 ed  when  20  or  20  or  30  acres  had
 been  taken  over  by  Pakistan.  The  fear
 is  that  unless  we  know  what  is  the
 territory  involved  and  what  is  the
 area  involved,  one  may  not  know  ex-
 actly  what  the  intention  of  Pakistan
 is,  whether  it  was  a  probing  action  or
 whether  they  want  to  lay  a  claim  to
 our  territory  to  suit  their  strategic
 purposes  and  so  on.  It  is  a  specific
 question.

 Shri  Virendrakamar  Shah:  The  hon.
 Minister  has  agreed  to  indicate  this  to
 me  on  a  map.  He  may  kindly  lay  it
 on  the  Table  of  the  House.  Every
 Member  of  Parliament  is  interested  in
 seeing  it.

 Mr,  Speaker:  Is  there  any  objec-
 tion  to  place  it  in  the  Library?

 Shri  Swaran  Singh:  In  a  matter  like
 this  involving  area  and  territory  it
 wili  not  be  proper  for  me  to  indicate
 the  area  unless  it  ig  very  carefully
 checked.  |

 थी  यु  लिखये  इस  का  मतलब  यह  है
 कि  कुछ  इलाका  चला  गया  है।  इसी  लिए
 उसा  जवाब  प्रा  रहा  है|

 काल  Swaran  Singh:  Mr.  Limaye  has
 repeated  his  remarks;  that  I  should
 Bive  the  area.  The  track  is  a  track  and
 probably  he  wants  to  know  how  deep
 this  track  is  within  the  Indian  ter-
 Titory.  Even  then  ares  will  not  be  in-
 volved.  It  is  not  in  our  national  inte-
 rest  to  preeg  me  to  give  a  statement
 on  facts  at  this  moment.  On  the  broad
 question,  Y  have  clarified  the  position.

 शी  यू  ह... ६  :  भाप  जानकारी  से
 कर  झाइवे  शौर  हमें  दीजिए  |

 Shri  Balraj  Madbek;  It  means  that
 they  may  lay  a  claim  to  that  cerritory.
 The  hon.  Minister  should  came  to  that
 question.
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 cl  हाजुल सभी बार (युड़गांग) धार  (युड॒गांग)  :  जब  यह
 सच्चाई  है  कि  भारत  की  ताकत

 कि  जा  ड  hte  574]

 [  ee eee es  Tle  ss  ee  Sea

 An  hon.  Mentber:  On  a  point  of
 order;  Jt  is  one  O'clock  now.....-
 (Interruptions).

 Mr.  Speaker:  It  is  a  delicate  matter.
 The  Defence  Minister  says  why  we
 should  commit  it  on  a  map.

 थी सच  लिमये  :  इस  में  कमिटमेंट

 का  सवाल  है  ?  हम  यह  जानना  चाहते  हैं
 कि  पाकिस्तान  ने  क्‍या  दाया  किया  है  ।

 Mr.  Speaker;  We  are  clear  about  it,
 that  it  is  Indian  territory.  It  is  not  that
 we  claim  anybody’s  territory.  If  there
 is  no  objection,  some  information
 should  be  given  to  the  hon.  Members.

 Shri  Swaran  Singh:  J  have  no  ob-
 jection.

 Mr.  Speaker;  You  may  place  it  in
 the  Library  so  that  all  the  Members
 can  go  and  study  it.  Of  course  it  will
 be  useful  for  the  Members  to  under-
 stand.  Now,  we  adjourn  for  lunch.  Be-
 fore  we  adjourn,  may  |  say  something?
 We  will  take  up  Mr.  Kunte’s  motion
 at  4  O'clock  and  adjourn  at  4.30.

 जी गच  शिकवे  :  नहीं  -  उस  को  सब
 से  पहले  दो  बजे-लेगा  चाहिए  ।

 कल,  Speaker:  The  Foreign  Minister
 to  make  a  statement  at  2  O'clock.
 (interruption).  I  think  this  coulg  be
 taken  up  after  the  statement  of  the
 Minister  of  External  Affairs.

 aft  wy  लिखने  :  प्रभ्पक्ष  महोदय,
 ाप,  ते  एक  भंटे  का  जीव-दान  (रिप्रीव)
 दिया  था,  जो  हम  ते  मान  लिया  1  ब
 जाप  दो  We  मांस  हेैं ।
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 Mr.  Speaker:  All  right.  At  2  O'clock
 We  will  take  up  the  statement  to  be
 made  by  the  Minister  of  External
 Affairs,  and  then  at  3  O’clock,  we  will
 take  up  the  other  matter.  We  will
 finish  both  these  statements  and  then
 adjourn,

 Shri  Abdul  Ghani  Dar:  Sir,  you:
 allowed  me  to  ask  8  question,

 Mr.  Speaker:  It  is  too  late  now.
 23.06  hrs.

 {The  Lok  Sabha  then  adjourned  for
 Lunch  till  Fourteen  of  the  Clock.)
 [The  Lok  Sabha  then  re-assembled
 after  Lunch  at  Fourteen  of  the  Clock.]

 (Mx,  Derury-Seraxer  in  the  Chair]
 BUSINESS  OF  THE  HOUSE

 Shri  Nath  Pai  (Rajapur):  Sir,  may
 I  make  a  suggestion  to  you?  Since
 the  point  we  will  be  raising  concerns
 you,  it  will  not  be  fair....

 Mr,  Deputy-Speaker:  It  was  decided
 that  this  should  be  taken  up  after  the
 Foreign  Minister’s  statement.

 Shri  Nath  Pai:  We  do  not  want  to
 embarass  you,

 Mr.  Depaty-Speaker:  It  has  been
 decided  that  the  Speaker  will  be
 coming  later  on.

 Now,  papers  to  be  laid  on  the  Table.
 Shri  M.  L.  Sondbi  (New  Delhi):  We

 want  a  full  discussion  on  the  situation
 in  the  middle-east.  In  1956,  when
 there  was  a  similar  situation  in  the
 middle-east,  the  House  devoted  a  lot
 of  time  to  it.  I  omly  want  an  assur-
 ance  from  you  that  you  realise  the-
 gravity  of  the  situation.

 Mr,  Deputy-Speaker:  I  do  realise  it.
 After  the  Foreign  Minister  makes  the
 statement,  )  will  allow  Members  to.
 put  questions.

 Shri  M.  L.  Sendhi:  In  956  there
 was  enough  discussion  in  this  House.
 The  situation  there  now  is  more
 serious  than  in  1956,  That  is  my
 humble  submission.  “ae
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 34.0]  bes,

 PAPERS  LAID  ON  THE  TABLE
 Posr  Orrice  Savinas  Crarricatss

 Russ
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morar]ji
 Desa):

 I  beg  to  lay  on  the  Table  a  copy
 of  the  Post  Office  Savings
 Certificates  (First  Amend-
 ment)  Rules,  1967,  published
 in  Notification  No.  G.S.R.  566
 in  Gazette  of  India  dated  the
 l4th  April,  ‘1967,  under  sub-
 section  (3)  of  section  42  of
 the  Government  Savings  Cer-
 tificates  Act,  1959.  {Placed
 in  Library,  See  No.  LT-363/
 67).

 Notirrcation  uNogr  Dein  Deverop-
 ment  Act

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):

 I  beg  to  re-lay  on  the  Tabie  a  copy
 each  of  the  following  Notifications
 under  section  38  of  the  Delhi  Develop.
 ment  Act,  3957:—

 (l)  The  Delhi  Development
 Authority  (Employees  Provi-
 dent  Fund  and  Gratuity)
 Rules,  ‘1966,  published  in
 Notification  No.  GS.R.  859
 in  Gazette  of  India  dated  the
 l0th  December,  ‘1966.  [Placed

 in  Library,  See  No.  LT-45/
 67].

 (2)  The  Delhi  Development
 Authority  (Committee  Meet-
 ings)  Regulations,  ‘1966,  pub-
 lished  in  Notification  No.  S.O.
 369  in  Gazette  of  India  dated
 the  3rd  December,  ‘1966.
 [Placed  in  Library,  See  No.
 LT-263/67).

 Dum  Saves  Tax  (Asmar)  Rocss,
 Norerrcarrons  unpre  Customs  Act,

 etc.
 The  Minter  of  Pasiiamentary

 Afairs  snd  Comamnications  (Dr.  है.

 Swbheg  Singh):  On  behalf  of  Shri
 K.  C.  Pant,

 I  beg  to  re-lay  on  the  Table—

 (l)  a  copy  of  the  Delhi  Sales  Tax
 (Amendment)  Rules,  ‘1967,
 published  in  Notification  No.

 rant  desman
 06-Finance  (E)  (I)  in

 Delhi  dated  the  [6th
 March,  ‘1967,  under  sub-section
 (4)  of  section  26  of  the  Bengal
 Finance  (Sales  Tax)  Act,  ‘1941,
 as  in  force  in  the  Union  terri-
 tory  of  Delhi.  [Placed  in  Lib-
 rary,  See  No.  LT-46/67).

 (2)  T  also  beg  to  lay  on  the
 Table—

 (i)  GSR.  394  published  in
 Gazette  of  India  dated  the
 7th  March,  ‘1967,  issued
 under  the  Income-tax  Act,

 96i  to  give  effect  to
 the  Agreement  between  the
 Government  of  India  and
 the  Government  of  Greece
 for  the  avoidance  of  double
 taxation  of  income.  [Pleced
 in  Library,  See  No.  LT-364/
 67).

 (ii)  A  copy  each  of  the  follow.
 ing  Notifications  under  sec-
 tion  359  of  the  Customs
 Act,  962:—

 (a)  8.0.  329  published  in
 Gazette  of  Indie  dated  the
 \st  April,  1967.

 (b)  GS.R.  584  published  in
 Gazette  af  India  dated  the
 29th  April.  967.

 (c)  GSR.  $88  published  in
 Gazette  of  India  dated  the
 20th  April,  ‘1987.

 (6)  G.B.R.  680  published  in
 Gazette  of  India  dated  the
 6th  May,  1967.

 (७)  GSR.  680  published
 Ganetie  of  India  dated  the
 ६ ह  है  1007.
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 a)  G.S.R.  707  published  in
 Gazette  of  India  dated  the
 8th  May,  1967.  {Placed
 in  Library,  See  No,  LT-
 (365/67).

 (iii)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  58  of  the  Customs  Act,
 962  an  dsection  38  of  the
 Central  Excises  and  Salt
 Act,  944:—

 (a)  The  Customs  and  Central
 Excise  Duties  Expor:
 Dnawback  (Genera!
 Twenty-fourth  Amend-
 ment  Rules,  1967,  publish.
 ed  in  Notification  Noa
 G.S.R.  ‘581  in  Gazette  of
 India  dated  the  29th
 April,  ‘1967.

 (b)  The  Customs  and  Centrai
 Excise  Duties  Export
 Drawback  (Generali
 Twenty-sixth  Amend-
 ment  Rules,  publish.
 ed  in  Notification  Ne.
 G.S.R.  582  in  Gazette  of
 India  dated  the  29th
 April.  1987.

 (1  The  Customs  and  Central
 Excise  Duties  Export
 Deawback  (General)
 Twenty-seventh  Amend
 ment  Rules,  1967,  publish.
 ed  in  Notification  No.
 GS.R.  583  in  Gazette  of
 India  dated  the  29th
 April.  1967.

 ६9)  GS.R.  585  published  in
 Gazette  of  India  dated
 the  2&h  April,  ‘1967,  con-
 talning  corrigenda’  =  tw
 G.S.R.  3478  dated  the  24th
 September.  1966.

 (iv)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  38  of  the  Central  Excise
 and  Salt  Act,  944:—

 Central  Excise
 Amendment)

 (a)  The
 (Fourth
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 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 492  in  Gazette  of  India
 dated  the  8th  April,
 1967.

 (b)  The  Central  Excise
 (Fifth  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 544  in  Gazette  of  India
 dated  the  22nd  Aprii,
 1967.

 (ey  The  Central  Excise
 {Sixth  Amendment)
 Rules.  1967,  published  ia
 Notification  No.  G.S.R.
 587  in  Gazette  of  India
 dated  the  29th  April,
 ‘1967,

 (d)  The  Central  Excise
 {Seventh  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 702  in  Gazette  of  India
 dated  the  3th  May,
 ‘1967.  [Placed  in  Library,
 See  No.  LT-366/67}.

 NOTIFICATIONS  UNDER  ESSENTIAL
 CommMooitifs  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Pi  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Ragha  Ramaiah):

 I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  Notifications
 under  sub-section  (6)  of  section  3  of
 the  Essential!  Commodities  Act.  !955:—

 (ay

 (b)

 (e)

 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Amendment
 Order,  967  published  in  Noti-
 fication  No.  GS.R.  464  in
 Gazette  of  India  dated  the  Ist
 April,  1987.
 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Second
 Amendment  Order,  ‘1967,  pub-
 lished  in  Notification  No.
 G.S.R.  498  in  Gazette  of  India
 dated  the  7th  April,  1967.
 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Third  Amend-
 ment  Order,  1967,  published
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 {Shri  Raghu  Ramaiah}
 in  Notification  No.  G.S.R.  535
 in  Gazette  of  India  dated  the
 42th  April,  ‘1067,  [Placed  in
 Ltorary,  See  No.  LT-367/67].

 Revort  or  Permanent  Indus  Commus-
 SION

 The  Deputy  Afinister  in  the  Minis-
 try  of  Works,  Housingand  supply
 (Shri  Iqbal  Singh):  On  behalf  of
 Dr.  K.  L.  Rao,  I  beg  to  jsy  on  the
 Table  a  copy  of  the  Annual  Report  of
 the  Permanent  Indus  Commizsion  for
 the  year  ended  on  3st  March,  1967.

 a
 im  Library,  see  No.  LT-368/

 Accounts  or  rae  ALL  Inpria  InstrITUTE
 or  Mepica,  Sciences

 Shri  Iqbal  Singh:  On  behalf  of  Shri
 B.  8.  Murthy,

 I  beg  to  lay  on  the  Table  a  copy
 of  the  Annual  statement  of  Accounts
 of  the  All  India  Institute  of  Medical
 Sciences,  New  Delhi,  for  the  year
 1988-66,  together  with  the  Audit  Re-
 port  thereon,  under  sub-section  (4)  of
 section  38  of  the  All  India  Institute
 of  Medical  Sciences  Act,  1956.  [Placed
 in  Library,  See  No.  LT-369/67}.
 १4.04  bra.
 STATEMENT  RE:  SITUATION  IN

 WEST  ASIA

 -Geme  han,  Members:  Yes,  We  have
 net  got  copies.
 set  ML.  Gondei  (New  Delhi):  It

 time.  We  can  ask

 MAY  3007  Weet  Asia  (£4)  ह...

 Emergency  Force  (UNEF)  was  set  up
 to  secure  and  supervise  the  cessation: of  hostilities  between  है». उ  and
 Israel.  The  UNEF  had  contingents
 supplied  by  Brazil,  Canada,  Denmark,
 India,  Norway,  Sweden  and  Yugo-
 slavia.  Israel  has  ali  along  refused  to.
 let  the  UNEF  be  stationed  on  or  enter
 the  Israeli  aide  of  the  border.  UNEF,
 therefore,  operated  only  from  the
 U.A.R.  side  with  the  consent  of  the-
 U.A.R.  Government,

 In  recent  weeks  serious  tension  has
 developeg  between  Syria  and  Israel.
 The  Israeli  Prime  Minister,  Foreign
 Minister  and  Chief  of  Army  Staff  were.
 Quoted  as  saying  that  they  would  teach
 Syria  a  severe  Jesson  and  even  march
 upto  Damascus.  At  the  same  time,
 there  were  reports  of  Israeli  troop  con-
 centrations  near  the  Syrian  border.
 The  Syrians,  apprehending  an  immi-
 nent  attack  from  Israel,  held  urgent
 conguitationg  with  the  United  Arab  Re-
 Public  under  the  U.AR-Syrian  Mu-
 tua]  Defence  Agreement  signed  in
 November,  1966.

 On  May  18,  a  letter  was  received  by
 U  Thant  from  the  UA.R.  Foreign
 Minister  asking  for  the  removal  of
 UNEF  entirely  from  U.AR.  territory
 and  the  Gaza  strip.  After  agein  hav-
 ing  consultations  with  the  U.N.
 Advisory  Committee  on  UNEF,  the
 Secretary-Genera]  decideg  to  termt-
 nate  UNEF’s  presence  gs  requested  by the  U.A.R.

 The  Government  of  India  have  ale
 ways  supported  the  UNEF’s  activities.
 and  believe  that  its  presence  on  the
 Israeli-U.A.R.  border  has  helped  in
 maintaining  peace  in  the  area,  We
 would  however,  like  to  state  clearly
 that  we  appreciate  the  reasons  which
 have  impelled  the  U.A.R,  to  ask  for  the
 withdrawal  of  UNEF.
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 could  the  Government  of  India  agree to  UNEF’s  -contiuneq  presence  in
 U-A.R.  in  absence  of  latter's  consent
 and  in  any  case  Indian  troops  could
 not  remain  part  of  UNEF  without
 U.A.R.s  approval.  This  is  also  in  keep-

 ‘ing  with  customary  international  law,
 the  U.N.  General  Assembly  resolution
 on  the  subject  ang  the  understanding
 reached  between  the  late  Mr.  Dag
 Hammarskjold,  then  U.N.  Secretary-
 General,  and  the  U.A.R.  Government.

 On  the  question  of  UNEF’s  removal
 I  would  like  to  refer  to  the  reasons

 -given  by  U  Thant,  United  Nations  Sec-
 retary-General,  in  hig  report  dated
 May  i8,  1967,  to  the  U.N.  General
 Assembly.  U  Thant  hae  said: —

 “(a)  The  United  Nations  Emergency
 Force  was  introduced  into  the  terri-
 tory  of  the  United  Arab  Republic  on
 the  basis  of  an  agreement  hed  in
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 Arab  Republic  within  its  own  terri-
 tory”.

 The  Government  of  India  fully  en-
 dorses  the  position  taken  by  the  U.N.
 Secretary  General

 I  may  here  refer  to  the  incident  on
 May  18,  1967,  regarding  the  plane  car-
 rying  General  Inderjit  Rikhye,  Com-
 mander  of  the  UNEF.  General  Rikhye
 was  fiying  inside  the  Gaza  strip  when
 two  Israeli  aircraft  buzzed  his  plane,
 fired  warning  shots  anq  tried  to  force
 the  aircraft  to  enter  Israeli  territory
 over  the  Mediterranean.  General  Ri-
 khye  refused  to  be  intimidated  and
 proceeded  to  his  destination.  We  con-
 sider  this  incident  a  highly  provoca-
 tive  one.  It  is,  however,  understood
 that  the  Israeli  authorities  have  con-
 veyed  their  apologies  in  this  connec-
 tion  to  the  U.N.  authorities.  The

 Cairo  between  the  Secretary  General
 vof  the  United  Nations  and  the  Presi-
 dent  of  Egypt  and  it,  therefore,  has
 seemed  fully  clear  to  me  that  since
 United  Arab  Republic  consent  was
 withdrawn,  it  was  incumbent  on  the
 Secretary  General  to  give  orders  for
 the  withdrawal  of  the  force.  The

 ‘consent  of  the  host  country  is  a  ba-
 sic  principle  which  has  applied  to  all
 United  Nations  peace-keeping  opera-
 tions.

 (b)  In  practical  fact,  UNEF  cannot
 remain  or  function  without  the  con-
 tinuing  consent  and  cooperation  of
 the  host  country.

 (c)  I  have  als  been  influenced  by
 my  deep  concern  to  avoid  any  action
 which  woulg  either  compromise  or
 endanger  the  contingents  which  make

 ‘up  the  force.  The  United  Nations
 Emergency  Force  is,  after  all,  a  peace-
 ‘keeping  and  not  an  enforcement  ope-

 (a)  In  the  face  of  the  request  for
 the  withdrawal  of  the  force,  there

 i  and  courage  of  this  officer  who
 belongs  to  our  Armed  Forces  deserves
 commendation.

 On  May  18,  1967,  the  Prime  Minis-
 ter  received  a  verbal  message  from
 President  Nasser  communicated
 through  our  Ambassador  in  Cairo.
 The  message  referred  to  the  various
 statements  recently  made  by  the  Israe-
 li  Prime  Minister,  Foreign  Minister
 and  the  Chief  of  Army  Staff.  indicat-
 ing  that  preparations  were  being
 made  for  an  attack  on  Syria.  The  Mes-
 sage  indicated  that  the  Israeli  inten-
 tion  was  to  change  the  Government
 in  Syria  through  pressure  and  even
 by  invasion.  In  the  circumstances,
 the  UAR  wanted  to  declare  openly
 that  it  would  come  to  Syria’s  help  if
 the  latter  was  attacked  by  Israel.  The
 UAR  had  consequently  taken  neces-
 gary  measures  to  deter  the  Israelis
 from  any  aggressive  designs  against
 Syria.

 The  message  addeq  that  UAR  was
 not  interested  in  increasing  tensions
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 {Shri  M.  C.  Chagia}
 A  reply  was  sent  to  President  Nas-

 ser’s  mesnage  through  our  Ambassador
 in  Cairo  on  May  1,  1967.  The  reply
 expressed  the  deep  concern  of  the
 Government  of  India  at  the  dangerous
 situation  which  had  developeg  and
 our  anxiety  at  the  mature  of  state-
 ments  recently  made  by  the  Israeli
 leaders.  The  reply  added  that  we
 shared  with  the  UAR  adherence  to
 the  principle  that  no  country  should
 interfere  in  the  internal  affairs  of
 another  country.  We  said  that  we
 fully  appreciated  the  reasons  why
 the  UAR  has  had  to  institute  precau-
 tionary  measures.  We  expressed  the
 hope  that  peace  would  be  maintained
 and  we  noted  with  gratification  that
 it  was  not  the  intention  of  the  UAR
 to  increase  tension  in  the  area  but
 that  the  measures  taken  were  in  the
 interest  of  preparedness  and  precau-
 tion  against  a  possible  attack  on  an
 Arab  country.  This  message  reiterat-
 ed  the  respect  and  regard  which  we
 have  for  President  Nasser  personally
 ang  for  our  friendship  for  the  U.AR.

 On  May  2  396,  the  O.N.  Secre-
 tary~General  flew  to  Cairo  for  discus-
 sions  with  the  U.A.R.  leaders.

 News  has  been  received  of  the  U.A.
 B.  decision  to  close  the  Gulf  of  Aqaba
 to  Israeli  shipping  and  to  other  ship-
 ping  carrying  strategic  goods  for  Is-
 rael.  So  far  as  the  Government  of
 India  are  concerned,  we  have  taken
 the  position  as  far  back  us  957  that
 the  Gulf  of  Aqaba  is  an  inland  sea
 end  that  the  entry  to  the  Gulf  lies

 I  would  like  to  impress  on  the
 Siouse  the  gravity  of  the  hour  and  the

 exceedingly  cautious  in
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 there  should  be  peace  and  stability
 in  this  entire  area  of  West  Asia.  U
 Thant  is  on  a  delicate  mission,  He:
 has  the  fullest  support  of  the  Govern-~
 ment  of  India  in  his  efforts  to  main-
 tain  peace,

 Some  Hon.  Members  roze—

 Mr,  Deputy-Speaker:  Shri  Ranga.
 Shri  Nath  Pai  (Rajapur):  On  a  point

 of  order,  Sir.  This  is  a  statement.
 ‘made  by  the  Minister  of  External  Af-
 fairs.  I  want  you  to  give  serious.
 thought  to  this  new  practice  that  is
 being  followed  here.  The  Prime  Mi-
 nister  advises  her  colleagues  and  fol-
 lowers  that  they  should  try  to  take
 initiative  in  all  matters,  that  the  no-
 tices  of  Call  Attention,  Adjournment
 Motions  etc.  always  come  from  the
 Opposition  and  why  not  from  =  the
 Government  side.  This  is  a  good  ad-
 vice.  But  this  is  not  to  be  practised
 at  the  cost  of  the  rights  of  this  House.
 We  gave  notice  of  a  Call  Attention
 on  this  matter  and  that  was  disallow--
 ed.  We  raised  the  matter  first.  Now,
 in  order  to  show  how  vigilant  Gov-
 ernment  is,  they  want  to  destroy  our
 rights  and  make  statements  suo  motu.
 I  am  most  concerned  about  it.  On
 what  authority  my  Call  Attention  no-
 tice  is  disallowed  and  Mr.  Chagila
 thinks  it  proper  for  him  to  come  and
 make  a  statement  on  the  same  sub-
 ject.  We  took  the  first  opportunity
 to  raise  it.  Not  only  ३  but  others

 Shri  Bem  Barua  (Mangaldai):
 also  did  it.

 Shri  Nath  Pai:  Is  this  aterness  to
 be  practised,  this  initiative  to  be  seiz-
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 them.  This  ig  the  initiative  that  you
 go  धा  mumbling  inabilities.  I  concede
 that  Government  has  a  right  to  make
 a  statement  suo  moto.  But  here  the
 question  is  different.  On  this  specific
 matter,  cal}  attention  notices  were  sub.
 mitted  to  you.  They  were  rejeced
 peremptorily  and  now  in  order  to  make
 a  seamblance  of  alertness  and  initiative,
 the.  same  statement  is  made.  This  is
 a  very  dangerous  practice.  Mr,  De-
 puty-Speaker,  you  should  tell  the  Gov
 ernment  that.  this  will  not  be  allowed.
 If,  on  the  same  subject,  a  call  atten-
 tion  notice  is  given,  the  call  attention
 notice  alone  shall  be  given  priority.

 Some  Hon.  Members  rose—

 Shri  M.  C.  Chagla  rose—

 Mr.  Deputy-Speaker:  Let  all  the
 points  of  order  be  exhausted  Mr.  San-
 ahi.

 की म० ला० सोधी : ल०  होधी :  मैं  यह  पूछना
 चाहता  हूं,  उपाध्यक्ष  महोदय,  कुछ  झापकी
 आर  से  शेसा  होना  चाहिये--इतने  महत्वपूर्ण
 विषय  पर,  जब  कि  युद्ध  होने  का  खतरा  है,
 इतनी  संकटकालीन  स्थिति  बनने  जा  रही  है,
 हम  क्या  मजाक  देख  रहे  हैं।  जहां  हम
 यह  उम्मीद  रखते  थे  कि  रूस  क्‍या  कह  रहा
 है,  अमरीका  क्‍या  कह  रहा  है,  फ्रान्म  क्‍या
 कह  रहा  है,  उन  सब  के  बारे  में  यहां  पर  चर्चा
 हो,  बह  क्च  भी  नहीं  हुआा,  केजल  दक  बयान
 रखा  गया  है  जिसमें  यहां  की  लड़ाई  के  जचे
 पर  और  नभक  छिड्का जा  रहा  है  -  यह
 क्या  हालत  है  ?

 स्वर्गीय  पं  ०  नेहक  जब  जिन्दा  थे,  956-
 57  की  बात  है,  उस  समय  ऐसी  व्यवस्था  थी---

 ware  उस  समय  का  रिकार्ड  पढ़िये

 5  What  is  his
 point  of  order?

 जी  के  me  सोची :  ाप  काल
 इंटेशन  की  तरके  कसाव  क्यों  जहीं  देते,  धाप
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 are  कीजिये  i956-57  में  क्‍या  हुआ  था  ।
 क्या  पंडित  नेहरू  का  नाम  भी  भूल  गये  हैं?
 उन्होंने  कहा  था  कि  जो  वेस्ट  एशिया  में  हुआ
 था,...

 Mr.  Deputy-Speaker:  That  is  his
 point  of  order.  I  now  call  Mr.  Ma-
 dhu  Limaye.

 aft  मधु  लिसये  :  उपाध्यक्ष  महोदय
 इस  में  सवाल  बिलकुल  सीधा  है।  इस  सदन
 की  परिपाटी  है,  अध्यक्ष  का  निर्णय
 है  कि  अगर  सदस्यों  के  द्वारा  पहले  नोटिस
 दिया  जाता  है,  तो  उस  को  ध्यान  झाकर्षण
 के  रूप  में  ही  लेना  चाहिये  ।  मैं  आप  को
 यह  निर्णय  खोज  निकाल  कर  देने  के  लिये
 तैयार  हूं  ।  पिछली  लोक  सभा  में  भ्रध्यक्ष
 का  निर्णय  है  कि  अगर  नोटिस  पहले  पग्राया
 है  तो  ध्यान  भ्राकर्षण  के  रूप  में  ही  उसको
 लिया  जाय  ।  छागला  साहब  का  जो  यह
 बयान  है,  इस  को  ध्यान  आकर्षण  के  रुप  में
 लिया  जाय,  जिन्होंने  पहले  नोटिस  दिया  है,
 है,  उनके  नाम  से  इस  को  लिखा  जाय,  श्रौर
 जिन्होंने  पना  नाम  नोटिस  पर  दिया  है
 उन  को  सबाल  पूछने  की  इजाजत  दी  जाय  1

 Mr.  Deputy-Speaker:  Mr.
 nath.

 की  smorenitc  शास्त्री  (हापुड़) :
 उपाध्यक्ष  महोदय,  मैं  सी  वही  बात  कह
 रहा  हूं  ,  भाप  लोक  सभा  के  कार्यालय  से

 पूछिये
 Mr.  Deputy-Speaker:  I  will  give

 him  an  opportunity.  Mr,  Umanath  is.
 on  his  legs.

 शी  wevenfte  भारती  :  मैं  उसी  बात
 को  कह  रहा  हूं,  श्राप  लोक  सभा  के  भाफिस
 से  पूछिये--अणर  गवर्ममेंट  की  धोर  से

 ह १1.1 ल

 * पहले  सूचना  भाई  है,  तब  तो  सबर्नशेन्ट
 -बक्लब्द  दे  सकती  है,  झम्मणा  मदि  ध्यान
 झाकर्षण  या  काम  रोको  पहले  चावा  है,  तो
 पहले उस  को  लिया  जाय  |
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 Shri  Umaasth  (Pudukkottal):  I
 fully  support  the  point  of  order  rais-
 ed  by  my  hon.  friend,  Mr.  Nath  Pai.
 ‘We,  from  our  group,  on  the  very  firat
 day  had  given  two  call  attention  no-
 tices,  one  on  the  West  Asian  situation
 and  the  other  on  firing  on  the  plane..
 <Unterruptions).

 Shrt  Randhir  Singh  (Rohtak):  Is
 he  corroborating  his  point  of  order?

 why  मच  लिमये  (5)  :  भाप  भ्रध्यक्ष
 नहीं  हैं,  वे  झध्यकष  को  अनुमति  से  खड़े  हैं,
 आप  बीच में  क्यों  बोलते  है?  यह  भ्रापकी
 जड़ी  खराब  झादत  है  t

 Shri  Randhir  Singh:  What  is  he?
 ह...  Umanath:  What  are  you?  Who

 @are  you  to  interfere?  Sit  down.  The
 ‘House  is  going  on  in  a  cool  way,  Mr.
 Deputy-Speaker,  you  are  here.  He  has
 not  asked  for  your  pefmission.

 Mr,  Depaty-Speaker:  Is  he  support-
 ing  Mr.  Nath  Pai’s  point  of  order?  He
 May  continue,

 Shri  Umanath:  As  I  was  saying,
 the  other  call  attention  notice  was
 specifically  with  regard  to  firing  by
 the  Israeli  plane  on  the  plane  which
 carried  Maj.  Gen,  Rikhy  who  has  gone
 from  our  country.  I  was  informed
 that  these  two  call  attention  notices
 were  rejected.  I  was  under  the  im-
 pression  that  the  Lok  Sabha  Seercta-
 riat  considered  these  two  issues  as  not
 -of  public  importance,  as  unimportant.
 On  the  one  side,  you  hold  that  the
 two  issues  are  not  of  public  import-
 ance,  but  on  the  other  side,  you
 allow  a  suo  motu  statement  by  the  Mi-
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 Shy]  s.  M,  Banerjee  (Kanpui):  Moy I  say  pomething?....
 Mr,  Deputy-Speaker:  Dees  he

 want  to  add  something  to  the  point of  order?

 Shri  g.  M.  Banerjee:  Yes,  I  waut
 te  add  something.

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  May  I  make  a  submission?

 Mr,  Deputy-Speaker:  Snri  S.  M.
 Banerjee  may  please  resume  his  seat.

 The  Prime  Minister  would  like  to
 clarify  the  position.

 Shri  S.  M.  Banerjee:  Whor  have
 you  calledthe  Prime  Minister  or  my-
 self?

 Mr,  Deputy-Speaker:  Let  te  Prime
 Minister  clarify  the  position.

 Shrimati  Indira  Gandhi:  |  just  want
 te  clarify  the  position.  I  am  sorry
 I  do  not  know  which  came  first.  [hat
 is  certainly  a  question  winch  the
 Secretariat  of  the  Lok  Sabha  or  the
 Speaker  or  the  Deputy-Speaker  can
 clerify.  All  I  want  to  say  is  tat  there
 Wag  some  discussion  on  the  statement
 which  I  had  made  to  the  Cyongrcas
 Party  and  in  replying  to  ‘ha’.  Shri
 M.  C.  Chagia  promised  to  make  a
 statement;  there  was  a  demand  that
 there  should  be  a  statement,  as  far  as
 I  know,  and  it  was  in  reply  to  that
 that  Shri  M.  C.  Chagla  gaid  that  he
 would  make  a  statement  on  Thursday.

 जी  मय  लिखने  :  ध्यानाकरंण  के  रूप  में
 हम  से  पहले  रखा  था  |

 Shrimat{  Indira  Gandhi:  |  want  to
 make  it  clear  that  if  the  catling-
 attention-notice  or  edjournment
 moiton  or  whatever  other  neo‘es.  at
 might  be  had  come  first,  we  have  no
 objection  to  its  being  takes.  up.  first.

 rafent::  e  eee
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 Shri  Ss.  M.  Banerjee:  Wher  we  had
 tabled  the  calling-attention  notice  on
 the  shooting  on  the  plane  of  Gen.
 Rikhye,  I  got  a  reply  from  ine  Lok
 Sabha  Secretariat  that  that  was  under
 consideration.  We  had  tabled  that  and
 it  Was  under  consideration.  We  do  not
 know  the  circumstances  under  whica
 it  was  summarily  rejected.  I  would
 request  that  that  should  not  b2  dons
 in  future.

 Shri  Bal  Raj  Madhok:
 Delhi):  May  I  submit.

 (South

 Mr,  Deputy-Speaker:  I  think  the
 matter  has  been  sufficiently  discussed.

 Shri  Nath  Pai:  What  is  your  ruling
 on  my  point  of  order?

 Mr,  Deputy-Speaker:  Let  the  hon.
 Minister  reply  to  the  point,  and  then
 I  shall  give  my  ruling.

 As  the  Prime  Minister  has  already
 explained,  when  the  question  was
 raised  regarding  some  sort  of  state-
 ment  made  before  the  party,  there
 was  a  statement  that  Government
 would  clarify  their  position  soon.

 श्री  मधु  लिसये  :  पार्टी  से  हमको  क्या

 मतलब  है  ?  उनकी  पार्टी  जहन्नुम  में  जाये,

 हमें  तो  सदन  से  मतलब  है  |

 Mr.  Deputy-Speaker:  When  calling-
 attention  notices  were  received,  it
 was  within  the  discretion  of  the
 Speaker  to  admit  or  not  to  admit
 them;  Government  are  offering  to
 make  a  statement  on  a  particular
 subject  and  there  are  calling-atten-
 tion  notices  also  on  the  same  subject;
 it  is  within  the  discretion  of  the
 Speaker  to  give  priority  to  the  Minis-
 ters’  statement.

 Shri  Bal  Raj  Madhok:  It  was  only
 when  we  had  come  to  know  that  our
 calling-attention-notices  had  not  been
 accepted  that  we  raised  this  matter.
 I  had  raised  the  question  on  the  very
 first  day;  then,  I  had  raised  the  ques-
 tion  about  my  calling-attention-notice
 368  (Ai)  LS—9,  a i,  =e
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 yesterday  also.  Yesterday,  I  had  also
 written  a  letter  to  the  Speaker  in
 which  I  had  pointed  out  that  the
 situation  was  serious  andI_  had
 requested  him  that  some  time  should
 be  given  for  a  discussion  of  this
 matter.  Again,  that  was  _  rejected.
 And  now,  the  hon.  Minister  has  come
 forward  with  a  statement.

 Mr.  Deputy-Speaker:  This  is  the
 practice  that  thas  been  followed  so
 far.

 Shri  M.  L.  Sondhi:  What  happend
 in  956  is  very  relevant.

 Mr.  Deputy-Speaker:  If  hon.  Mem-
 bers  want  a  change  in  procedure,
 there  are  other  methods.  Simulta-
 neously,  two  calling-attention-notice
 might  be  received.  In  such  _  cases,
 what  I  would  suggest  is  this;  if  hon.
 Members  want  to  change  the  proce-
 dure,  there  are  other  courses  upon
 to  them.  I  would  suggest  that  ques-
 tions  may  be  put  now.

 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar):  You  must  find  out  which  was
 received  first.

 Shri  S.  S.  Kothari  (Mandsaur):
 My  calling-attention-notice  on  the
 entry  of  the  U.  K.  into  the  ECM  had
 been  accepted,  but  later  on,  I  found
 that  the  hon.  Minister  made  a  state-
 ment  on  it.  What  is  the  justification
 for  it?

 Mr.  Deputy-Speaker:  That  is  a
 different  thing,  altogether.  Now,  on
 the  statement  made  by  the  hon.  Minis-
 ter,  I  shall  allow  some  questions.

 Shri  Ss.  S.  Kothari:  Yesterday  I  had
 received  intimation  that  my  calling-
 attention-notice  on  the  entry  of  the
 United  Kingdom  into  the  ECM  had
 been  accepted,  but  then  I  found  that
 the  hon.  Minister  made  a  statement
 suo  motu.

 Shri  Nath  Pai:  Mr.  Deputy-Speaker,
 you  did  not  satisfy  me  on  my  point
 of  order.  The  facts  as  you  have  nar-
 rated  are  not  the  facts.  On  Monday
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 {Shri  Nath  Pai}
 when  we  praised  it,  there  was  no
 reference  to  the  Party  and  what  hap-
 pened  there.  What  we  tried  to  ask
 was  what  happened  to  our  call-
 attention  notice  on  a  most  explosive
 situation.  Then  Shri  Chagla  said  T
 hope  to  make  a  statement  on  Thurs-
 day’.  This  was  the  first  time  the
 House  was  told  that  he  was  intending
 to  make  a  statement.  It  was  in  that
 context  that  we  raised  this  point.  If
 you  require  four  days  to  make  a  state-
 ment  on  such  a  vital  issue,  how  is  it
 that  your  Prime  Minister  and  senior
 leader  already  thought  it  proper  to
 make  a  statement  on  the  same  subject
 @lsewhere.  We  were  not  concerned
 with  what  happened  in  the  Congress
 Party.  Theat  is  their  absolute  right  to
 do  what  they  like.  What  we  said  was:
 when  he  took  four  days  to  make  a
 statement  on  this  matter  and  we  had
 tabled  the  call-attention  notice,  there
 ig  evidence  to  establish  that  the  call-
 attention  notice  came  first.  That  being
 so,  there  is  no  question  of  discretion
 in  you.  The  rule  is  absolutely  well-
 established,  that  first  it  must  be
 edmitted.

 T  am  pleading  for  the  rights  of
 Members.  Tr  have  nothing  against  Shri
 Chagla.  But  let  us  follow  the  estab-
 fished  procedure  of  the  House  and  not
 im  a  cavalier  manner  abandon  it,  as  is
 iMkely  to  happen  if  we  say  that  there
 is  the  question  of  discretion.

 I  welcome  the  Prime  Minister's
 Statement.  The  only  thing  that  re-
 inains  is  to  find  out  the  facts  as  to

 Shri  M:  L.  Son@hi:  Are  you  going
 to  stifle  debate  on  thig  important  issue?

 Shri  i.  C.  Chagia:  This  is  an  im-
 portent  question  procedure,  I
 teteived  as

 _MAY_28,  eer
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 a  comprehensive  staternent  rather  than
 have  these  0  or  5  motions
 atterrtion,  spread  over  @  or  15  days.

 it  was  better  to  deal  with  all  aspects
 of  the  matter  in  a  comprehetisive
 statement  rather  than  deal  with  some
 aspects  only.  There  was  a  question
 about  the  shooting  of  the  ‘plane  of
 Gen.  Rikhye’.  As  I  said,  I  recetved
 about  20  notices.  So  I  informed  the
 Speaker  that  I  would  make  a  general
 statement.

 Mr.  Depaty-Speaker:  The  position
 has  been  made  clear.

 Shri  Nath  Pai;  Still  no  ruling?  What
 is  the  ruling?

 attention  notices  received.  Instead
 of....

 Shri  Nath  Pal:  Were  they  received
 prior  to  the  announcement  of  his
 intention  to  make  a  statement?

 being  looked  into  and  put  on  the  order
 paper  according  to  rulex  In  between,
 Government  decided  to  make  a  com-
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 Mit,  Deputy-Spenher:  All  right.
 Prof,  Ranga.

 Shri  D.  C,  Sharma  (Gurdaspur):  I
 have  been  trying  to  catch  your  eye
 go  many  times  before.  Now  I  want
 to  catch  your  eye.

 Mr,  Deputy-Speaker:  I  will  call  him
 later.

 Shri  Ranga  (Srikakulam):  The  hon.
 Minister  wanted  us  to  be  very  cau-
 tious,  very  judicious  in  dealing  with
 this  very  important  matter.  But  I
 fear  the  Government  have  not  been
 sufficiently  cautious  or  judicious,  judg-
 ing  from  the  way  in  which  they  have
 rushed  to  express  their  opinion
 approving  of  what  UAR  wanted  to  do,
 was  going  to  do  and  has  been  doing.
 UAR  is  not  directly  involved.  It  was
 Syria  which  was  directly  involved.
 UAR  was  only  bound  to  help  Syria
 through  a  treaty.  Just  because  of  our
 over-anxiety  to  please  UAR,  there  was
 no  justification  for  Government  to
 have  done  what  they  have  done.  If
 it  was  right  for  the  UAR  to  have
 remained  neutral,  uncommitted,  when
 China  invaded  us  and  we  got  into
 terrible  trouble  and  when  the  other
 imbroglio  was  also  imposed  upon  us
 by  Pakistan's  invasion  of  India,  how
 is  it  not  right  for  us  to  have  stayed
 our  hands,  to  have  kept  silent  for

 pursuance  of  that  assurance,  now  sud-
 denly  it  has  woken  up  to  give  this
 new  assurance  again  of  supporting
 them  without  considering  how  the
 blanket  approval  given  to  one  party
 in  this  dispute  may  boomerang  against
 us.  How  can  they  be  sure  that  it  can-
 not,  in  another  context,  endanger  our
 country’s  interests  in  future?  Does
 the  hon.  Minister  not  realise  that  the
 cause  of  peace  would  be  much  better
 served  by  adopting  an  attitude  of
 neutrality,  as  they  had  gone  on  two

 crucial  ions,  in  our  dis-
 putes,  rather  than  one  of  encouraging
 and  inciting  one  party  to  attack  the
 other?  I  am  using  the  word  “attack”
 advisedly,  because  of  the  latest  threat
 held  out  in  regard  to  the  Gulf  of
 Aqaba,  and  all  that  it  connotes.  As
 my  hon.  friend,  Prof.  Sondhi  has
 rightly  said,  all]  other  countries  are
 taking  a  certain  stand.  It  would  have
 been  within  his  rights,  and  his  duties,
 to  have  warned  us  about  what  they
 are  doing,  and  in  that  context  what
 we  propose  to  do,  but  he  kept  silent
 about  it.  In  the  face  of  UAR  main-
 taining  neutrality  during  the  Sino-
 Indian  dispute  and  also  the  Indo-Pak
 dispute,  how  is  it  not  possible  for  us
 to  maintain  the  same  neutrality,
 especially  when  it  will  promote  the
 cause  of  peace?

 Shri  M.  0,  Ohagia:  I  may  assure  the
 House  that  whatever  action  we  have
 taken  is  in  the  interests  of  the  cause
 of  peace.

 Ghri  M.  L.  Sondhi:  You  are  a  war
 monger,  that  is  what  I  say.

 Shri  Hardayal  Devgun  (East  Delhi):
 You  are  supporting  aggression.

 Shri  M.  C.  Chagla:  I  have  never
 heard  India  being  accused  of  war-
 mongering.

 Shri  Bal  Raj  Madhok:  This  is  what
 your  action  amounts  to.  India  is  not
 @  war  monger,  but  you  are  making
 India  a  war  monger.

 An  het.  Membét:  You  have.  anit ed  our  country,
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 Shri  Namblar  (Tiruchirapalli):  India
 is  not  a  war  monger.  India  has  rightly
 @one  its  duty.  This  is  not  war  mon-
 gering.-  You  are  war  mongering.

 Shri  Jndrajit  Gupta  (Alipore):  We
 cannot  forget  what  Israel  did  in  1956.
 (interruptions).

 Shri  M.  L,  Sendhi:  I  will  quote  from
 the  Soviet  press  very  clearly.  (Inter-
 ruptions).

 Mr.  Deputy-Speaker:  He  has  put  a
 question.  Let  him  reply.  There  will
 be  ample  opportunities  for  questions
 and  answers.

 दहो  M.  C.  Chagia:  Will  the  House
 show  me  the  indulgence  of  hearing
 me  and  then  they  can  approve  or
 cri.icise  my  action.  For  ten  years
 India  has  made  the  greatest  contribu-
 tion  to  the  UN  Emergency  Force.  We
 are  proud  of  it.  The  UNEF  has  kept
 the  peace  between  the  U.AR.  and
 Israel;  our  contribution,  as  I  said,  had
 been  the  greatest.  The  Force  had  been
 commanded  by  a  very  gallent  officer,
 Gen.  Rikhy  about  whom  I  have
 already  spoken.  Why  did  we  take  this
 action?  India’s  position  is  quite  clear.
 “As  soon  as  the  UAR  withdrew  its  con-
 sent  to  the  stationing  of  UNEF  on  its
 territory,  the  UNEF  had  no  locus
 कांद्ाध्पड  at  all.  I¢  would  be  jike  an
 occupation  force  and  we  could  not  be
 #  party  to  it.

 Coming  to  the  Gulf  of  Aqaba,  Presi-
 dent  Nasser  has  made  it  perfectly
 clear  in  his  message  to  the  Prime
 Minister  and  from  all  that  we  have
 heard  it  is  clear  that  every  action  that
 he  is  taking  is  a  preventive  action  and
 a@  precautionary  action.

 Shri  M.  L.  Sendhi:  What  is  the  width
 of  the  Gulf?  What  is  the  length  of
 itt......  (interruptions).

 Shri  .  N.  Mukerjeo  (Calcutta  North

 MAT  ss,  1987  West  Asia’  (St.)  ess

 ww  बिहारी  बाजपेवी  (बल रामपुर  )  :

 थी  ही०  ना०  मुकर्जी  ने  मेरी  पार्टी  के  शदस्य  भरी
 सोधी  के  बारे  में  जो  कुछ  कहा  है  यह  भन-
 पालियामेंन्ट्री  है  >  यह  किसी  को  ध्रमेरिकत
 लाबीस्ट  नहीं  कह  सकते  ।

 Shri  H.  ह.  Makerjec:  He  says:  War-.
 monger.  Is  India  a  war-monger?....
 (Interruptions).

 ष्मी  wen  बिहारी  बाजपेयी :  उपाध्यक्ष
 महोदय,  झगर  मेरी  पार्टी  का  कोई  सदस्य  श्री
 मुकर्जी  के  लिये  कहे  कि  बहू  रकियन  लाबीस्ट
 हैं  तो  क्या  यह  उन्हें  पसन्द  झायेगा ?

 Mr.  Deputy-Speaker:  In  the  past
 such  accusations  were  made  by  those
 who  did  not  agree  ideologically  on
 the  floor  of  the  House.

 Shri  A,  B.  Vajpayee:  There  is  diffe-
 rence  of  opinion.  If  the  hon.  Foreign
 Minister  is  interrupted,  it  is  for  you
 to  check  the  hon.  Member  and  not  for
 any  other  hon.  Member  to  impute
 motives.

 Mr.  Deputy-Speaker:  I  will  appeal
 to  all  hon.  Members  again.  So  far  aa
 Mr.  Sondhi  js  concerned,  more  than
 ten  times  I  requested  him  to  resume
 hig  seat  and  not  to  interrupt  like  this.
 If  in  spite  of  all  this,  he  does  like
 this,  Is  it  not  exasperating  to  other
 Members?

 Shri  Bal  Raj  Madhok:  A  number  of
 times  things  happen  in  this  House
 which  one,  may  not  like.  Interrup-
 tions  are  allowed.

 Shri  N.  Mukerjee:  But  there  is  a
 limit.



 other  and  I  was  myself  not  excepted

 (Mn.  Srraxer  in  the  Chair)

 थी  कंबरसाल  युप्त  :  यह  सवाल ऐसा  है
 जिस  में  दो  राये  हो  सकती हैं।  जो  स्टेट-
 मेंट  सदन  में  दिया  गया  है  उसके  बारे  में  भी

 दो  राये  होते  की  गुंजाइश  है  7  इतना ही
 नहीं  क्‍्रपोजिशन  के  धन्दर  भी  दो  राय  हो
 सकती  हैं,  Ne  मुकर्जी की की  एक  राय  हो  सकतो
 झोर  हमारी  दूसरी  राय  हो  सकती  है  ।
 डेमोक्रेसी  में  अपनी  राय  रखने  का  हर  एक
 को  हक  हासिल है  U  कुछ  देश  हो  सकते
 हैं  जहां  पर  डेमोजेंसी  नहीं  है  शौर  जहां  पर
 कोई  दूसरी  राय  रख  ही  नहीं  सकता है  ।
 ज्रोन  मुखर्जी  को  मालूम  है  कि  हिन्दुस्तान  में
 डेमोकेसी  है।  इसलिए हमें  यह  हक  है
 कि  हम  प्रो०  मुखर्जी से  डिफर  करें।  अगर  कोई
 आदमी  कहता  है  कि  जो  राय  किसी  के  हारा
 व्यक्त की  जा  रही  है  उससे  बार  बढ़ेगी  तो
 उसको  बैसा  कहने  का  पूरा  हक  हासिल है
 प्ोग  जैसे  बैलेंस्ड ओर  सीरियस
 पालियामैंटेरियन  के  लिए  बीच  में  खड़े  हो
 कर  यह  कहना  कि  कोई  झादमी  क्रमरीकी  लाबी
 का  एजेंट  है,  क्या  ठीक  है  भौर  में  चाहता
 हैं  कि  वह  खुद  ही  सोच से  कया  उतको  इस
 तरह  की  बात  कहना  शोभा  देता  है

 Shri  a  M.  Biswas  (Bankaura):  This
 ‘was  placed  before  the  Deputy-Speaker
 and  he  gave  8  ruling.

 wh  dene  .  :  मैं  खत्म  कर  रहा
 gh,  ere  कहीं  कोई  बबर  कोई  हमारा
 डेल्तर  करता: है  सो  सवींकर  का  फर्द  है  कि
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 उसे  रोक  दे  भौर  इस  काम  में  हम  भी  स्पीकर  की
 सहायता  करेंगे  ।  लेकिन  इस  तरह  से
 इंसियुएशंड  लगाना  प्रौर  किसी  को  इंटेंशड
 झौर  मोटिब्ज  को  डाउट  करना  प्रो०  मुखर्जी
 जैसे  पालिमेंटरियद  को  शोभा  नहीं  देता  है
 और  इसकी हम  उन  से  झाशा  भी  नहीं  करते
 ये।  मैं  उन  से  प्रार्थना करता  हूं  कि  अपने
 इन  शब्दों  को  यह  वापिस  ले  लें

 Mr,  Speaker:  Order,  order.  I  have
 heard  hon  Members.  At  3.30  we
 will  have  to  adjourn  to  enable

 eee
 the

 cussing  a  very  important  subject.  The
 Minister  of  External  Affairs  has  made
 a  statement  and  each  one  of  the  hon.
 Members  can  express  his  views.  Not
 that  a  view  expressed  by  one  Member
 is  accepted  by  the  whole  Housé.  it  is
 not  possible  in  a  democracy,  and  in  a
 democracy  we  have  to  tolerate  the
 opinion  of  every  Member,  whether
 you  like  it  or  not  or  agree  with  t  or

 House

 Shri  M.  C.  Chagia:  I  fully  under-
 stand  and  appreciate  the  difference  of
 opinion  among  the  Members  of  the
 Opposition,  but  I  want  all  of  us  to
 be  agreed  on  one  thing,  and  I  hope
 there  will  be  complete  unanimity  on
 that,  namely,  India  has  always  stood
 for  peace;  India  hes  always  resisted
 aggression;  I  want  to  assure  this  House

 t  in  the  action  that  we  have  taken,
 to  avoid  war.  We  have ३६

 i

 स्

 ्  |
 at  the  Gulf  of  Agabs.  We have

 told  that  we  took  up  «  particulaé
 rf  hi  .  :



 satisfy
 the  House  on  thet.  But  I  would
 go  into  it  now.  But  what  does
 dent  Nasser  say?  He  stys  that

 to
 Re
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 country  which  is  threatened  by  aggres-
 sion  entitled  to  say  that?  Are  we
 wrong  in  saying  that  we  support  Presi-
 dent  Nasser  to  that  extent?  It  Is  his
 territorial  wate>.  Under  the  law,  he  is
 perfectly  entitled  to  say  that  “in  the
 interests  of  my  security  I  close  this
 guit.”

 My  hon.  friend  esked  me  about  the
 width  of  this  gulf.  It  is  nine  miles.
 Qn  the  one  side  is  UAR  and  on  the
 other  side  is  Saudi  Arabia.  Even  ap-
 plying  the  principle  of  territorial
 waters,  which  is  ww  miles  for  each
 country,  the  width  is  only  nine  miles
 between  the  two  countries  in  this  case.
 UAR  says  ‘IJ  am  threatened;  Syria

 ‘which  is  my  friend  and  my  ally  is
 threatened.  Syria,  an  Arab  cOuntry,
 is  threatened.  Only  in  order  to  pre-
 vent  aggression,  I  am  Uoing  this.  I
 do  not  want  to  attack  anyone.”  Is
 i  wrong  then  to  say  that  we  support
 President  Nasser  who  is  fighting  for
 peace  to  de  maintained  in  this  region?

 Therefore,  ]  would  appeal  to  the
 House,  whatever  view  is  expressed,

 wb:  क्‍या  का
 सच  नहीं  है  कि  orca  ने  इसराइल के
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 को  स्वीकार किया  b  क्‍या  यह  सच  वहीं  हे  कि
 हमने  इजराइल  के  प्रत्तित्व  को  मान्यता वी
 है।  सत्तकें  साथ  सारे  कूटलीतिक  क््बन्थ
 नहीं  हैं  लेकिन  एक  हवतन्ता  देश  के  रूप  में
 हमने  उसके  भ्रस्तित्व  को  माता  है  7  जब
 ग्रह  बात  है  तो  मैं  विदेश  मंत्री  से  पूछना
 चाहता हूं  कि  इस  वक्तव्य के  पहले  वाक्य  में

 क्या  लिखा  गया  हैं?  मैं  बदर  करता  हूं  :

 “The  creation  Of  Israe)  has  given rige  to  tension  between  Igrael  and
 the  Arab  countries.”

 क्या  इसका  थे  यह  नहीं  हैं  कि जब  तक
 इज़राइल  रहेगा  तब  तक  झरब  देशों  के  साथ
 उसका  तनाव  रहेगा  जौर  तनाव  तब  खत्म
 होगा  जब  इजराइल  को  दुनिया  के  सकते
 से  मिटा  दिया  जाएगा  ?  प्रभी  विदेश  मंत्री
 ममरीका  की  यात्रा  पर  गए  थे  ।  झगर  मेरी
 जानकारी  सही  है  तो  उन्होंने  यह  बात  वहां
 कहीं  थी  नझौर  उनसे  पहले  स्वर्गीय  प्रधान  मंत्री
 श्री  नेहरू  ने  भी  यह  बात  कही  थी  कि  झ
 इज़राइल  एक  तथ्य  है,  उस  तथ्य  से  इन्कार
 नहीं  किया  जा  सकता  ।  एक  झोर  विदेश
 मंत्री  बड़े  “कांशस”  होने  की  मात  कर  रहे  हैं
 शौर  इस  मामले  में  हमें  “कांशस”  होना  भी
 चाहिये  लेकिन  मैं  उनसे  पूछना  भाहता  हूं
 कि  यह  वाक्य  कि  दी  किमेंशन  wre  हशराइल
 हँस  निन  राइस  ट्‌  डआन,  my  यह  अरव
 देशों  को  इस  बात  के  सिए.  उत्तेजना  देगा
 नहीं  है  कि  वे  इज़राइल  के  भस्तित्व  को
 मानने  से  इन्कार  करते  रहें  भौर जब  तक

 दक
 कायम  हैं  उस  क्षेत्र  में  तनाव  पैदा

 करें
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 one  |...  शपपकिस बहीं हुआ वहीं  gar?  सारे  मामले  के
 शारे  में  ere  देंगे  के  पहुंने  कया  भारत  सरकार
 का  यह  ह... &  नहीं  था  कि  झपना  एक  विशेष
 यूत  काहिरा और  लेलायीय  नेजती,  दोनों  पक्षों
 की  बात  खुनती,  शांति  कायम  करने  वाले  का
 आग  भदा  करती,  श्रौर  किसी  पक्ष का  समर्थन  न
 करती  ?  भारत  सुरक्षा  परिषद्‌ का  सदस्य  है
 उस  खेत  में  शान्ति कायम  रखने  की  हमारे  ऊपर

 शी  जिम्मेदारी है  a  एक  शोर  तो  हम  ऊ  थांट
 का  समर्थन  कर  रहे  हैं  झौर  दूसरी ओर  एक
 ह... थ  का  अन्धा  समर्थन  कर  रहे  हैं।  यह  क्‍या
 सहधत्तित्व  के  सिद्धान्त  के  झनुकूल  है  ?
 क्या  बह  स्वतन्त्र  विदेश  नोति  का  उपहास
 नहीं  है  ?

 मैं  चाहता  हूं  कि  मेरी  दोनों  बातों  का
 जवाब  दिया  जाए  क्‍या  भारत  इज़राइल
 के  अस्तित्व  को  स्वीकार  करता  है  ?  क्‍या
 यह  सच  नहीं  हैं  कि  सीरिया  से  जाने  वाले
 कमांडोज  ने  यह  तनाव  पैदा  किया  ?

 Shri  M.  0.  Chagia:  The  existence  of
 sree]  is  a  fact  of  life.  What  I  have
 stated  is  equally  a  fact  of  life.

 Shri  Nath  Pai:  The  question  is
 whether  we  accept  it  Or  not.

 Shri  का.  C.  Chagia:  We  have  accep-
 ted  it.

 Shri  Nath  Pai:  We  wanta_  categori-
 eal  reply.  You  say  it  is  a  fact  of  life.
 The  question  is  whether  we  accept  it
 or  not.

 Shr  M.  0.  Chagia;  Mr.  Vajpayee
 ‘Was  not  asking  me  about  that.  (in-
 terruntions).

 4  itt
 Note  Pats  He  hes  asked  sbout

 ह... ह  2  o,  Changin:  I  em  answering
 ह  दि...  question.
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 Shri  M.  0,  Chagia:  The  statement
 “The  creation  of  Israel  has  given  rise
 to  tension  between  laree]  and  the
 Arab  countries”  js  albo  a  fact  of  life.

 Shri  M.  L.  Sondhi:  It  ig  an  irrespon-
 sible  statement  (Interruptions).

 Shei  M.  0.  Chagla:  If  we  go  back
 into  the  past  and  see  the  history
 the  creation  of  Israel,  the  tension
 between  Arabs  and  Israelis  has  conti-
 nued  and  continues  till  today  becauce
 of  the  existence  and  the  creation  of
 Isrdel.  This  is  true.  What  |  have
 said  is  absolutely  a  fact.

 As  regards  the  second  question,  as
 regards  Syrian  commandos,  fortunate-
 ly,  I  have  a  statement  here  from  the
 Secretary  General  of  the  United  Na-
 tions  which  I  will  read  out  to  the
 House,  which  will  completely  disprove
 what  Shri  Vajpayee  has  been  suggest-
 ing,  that  Syria  instigate@d  these  com-
 mendos  to  attack  Israel,  This  is  what
 the  Secretary  General  says—this  was
 in  his  report  on  the  9th  May,  967  to
 the  Security  Council—

 “Although  allegations  are  often
 ™Tade,  to  the  best  of  my  know.
 ledge  there  is  no  verified  informa:
 tion  about  ¢he  organisation,  cen
 tral  direction  and  originating
 source  of  these  acts  which  have
 accrued  intermittently  in  the  yici-
 Nity  of  Israel's  lines  with  Jordan
 and  Lebanon.”

 So  the  Secretary  General  has  not  been
 In  a  position  to  come  to  any  conclusion
 that  Syria  or  any  Aratl  gountry  9
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 Shri  B.  N.  Mukerjec:  In  view  of  the

 Genera]  Rikhy’s  plane,  our  Gov-
 ernment  is  making  it  plain  that  we
 shal)  not  be  bemboozled  ty  any  kind

 perative  of  what  ought  to  be  done  by
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 expressing
 developing  situation.”

 लेकिन  दूसरों  के  लिए  उन्होंने  जो  हिदायत
 दी  है,  उस  पर  वह  खुद  भपने  बयात  में  नहीं
 चले  उन्होंने  दो  तीम  वाक्य  ऐसे  कहे  |  हैं, जो  बिल्कूल  एकतरफ़ा  वाक्य  कहे  जा  सकते
 हैं।  जैसे,  उन्होंने  झपने  बक्‍्तस्य  कद्रू  दूसेरे
 अनुच्छेद  में  कहा  है:

 “The  Israeli  Prime  Minister,
 Foreign  Minister  and  Chief  of
 Army  Staff  were  quoted  as  saying
 that  they  would  teach  Syria  a
 severe  lesson  afd  even  march
 Upto  Damascus.”

 लेकिन  इस  के  साथ-साथ  नासर  साहब  ने
 पचासों दफ़ा कहा है कि. दफ़ा  कहा  है  कि  इजरायल के  ध्स्तित्व
 को  खत्म  करता  हमारा  उद्देश्य  है।  झगर
 मंत्री  जी  प्रथने  वक्तव्य  में  दोनों  पक्षों के
 कथनों  को  रखते,  तो  उचित  होता।  मैं  यह
 भी  बता  दूं  कि  इसरायछ ने  जो  काम  956
 में  किया,  उस  का  हम  ने  सख्त  विरोध  किया
 था  प्रोर  स्वेड  नहर  के  राष्ट्रीकरण  का  झगर
 किसी  ने  सब  से  ज्यादा  समर्थन  किया,
 -तो  हमारे  दल  ने  किया  था  a  इस  लिए
 मैं  चाहता  हूं  कि  मंत्री  जी  भ्मरीका  की
 सावी  बग्ेरह  की  बात  छेड़  कर  मेरे  बभक
 को  ने  दाखें ।

 मंत्री  जी  में  अपने  वक्तव्य  में  यह  भी  कहा

 India  at  the  dangerous  situation
 which  had  developed  and  our  an-
 xiety  at  the  nature  of  statements
 recently  made  by  the  Israeli
 leaders.”

 यहुदी  नेताधों  के  बयानों  के  बारे  में  तो  भारत:
 सरकार  चिस्ता  व्यक्त  करती  है  और  चाके

 चल  कर  चून  छ्  भार»  के  कयात के  बारे  के
 बह  गया  कहती  हैं!
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 Jo  ए  झार०  के  बयान  के  बारे  में  भारत
 सरकार  को  प्रेटिफ़िकेशन  है,  संतोष  है।
 इस  के  बावजूद मंत्री  जी सदन को  यह  हिदायत
 देते  हैं  कि  इस  स्थिति  के  बारे  में  भ्रपणी  राय
 प्रकट  करने  में  “एक्सौडिग्ती  काशस”  रहना
 चाहिए।  |  बाहर! रे!  संयम  और  सावधानता !

 इस  सरकार  ने  जो  निरपेकता  की  नीति
 चलाई,  उस  का  क्‍या  नतीजा  हुभा ?
 निरपेक्षता  की  नीति  मानने  वाले  देक्षों  में
 के  एक  देश  पर  हमसा  होता  हैं।  शौर  कित
 के  हारा?  किसी  निरपेक्ष  देश  के  द्वारा
 नहीं,  बल्कि  रष््र-गुटों  के

 साथ  जुड़े  हुए
 देशों  के  हारा,  चीन  शौर  पाकिस्तान  के
 द्वारा  हमसा  होता  है,  जो  झमरीकों  गुट
 के  साथ  या  दूसरे  गुट  के  साथ  जुड़े  हुए  देश
 हैं।  तब  ये  निरपेक  देश  क्‍या  रवैया  झपनाते
 हैं?  वे  झाकफान्त  निरपेक  देश  का  साथ

 नहीं  देते  हैं।  मैं  यह  नहीं  कहता  कि  वे  भ्रमरीकी
 शूट  का  साथ  दें  या  रूस  के  खैसे  का  साथ
 दें।  लेकिन  जब  हिन्दुस्तान  पर,  जो  कि
 मिरपेक्षता  की  नीति  चला  रहा  है,  हमला
 होता  है,  तो  तथा-कर्लित  निरपेकता  की
 बीति  चलाने  बाले  सभो  देश  उस  की  मदद
 नहीं  करते  हैं  1  यह  हमारी  विदेश-नीति का
 नतीजा है!

 मे  कहना  चाहता  है  कि  दोस्ती  कभी
 एक-तरक़ा  नहीं हुआ  करती  है  1  जब  हमारे
 राष्ट्र  पर  हमला  होता  है,  अब  हमारे  ऊपर
 शंकर  जाता  है,  तो  यो  देश  हमारे  दोस्त  कहटलाते
 हैं,  जो  हमारी  तरह  भमिरपेशता  की  तीति  पर
 wet  हैं,  उनका  कर्राव्य  हो  जाता  है  कि  वे
 हमारी  मदद  करें।  क्‍या  भारत  सरकार  में

 शि  शहब  को  यह  बात  कही  है
 ?  उनको

 कह  बताने  का  यही  गीका  था  कि  एक-तरफ़ा

 दोस्ती  नहीं  हुआ  करती  है,  962  में  ्य
 हमारा  देख  खतरे  में  था,  जब  i965  ें
 वाफिस्तान  ने  हम  पर  हमला  किया,  तो
 उनको  थी  इसी  तरह  हमारा  साथ  देगा
 चाहिये  था।  यह  मौका  था  कि  भारत  सरकार
 सासिर  साहब  को  कहती  कि  उन्होंने  भ्रक्तूबर,
 962  में  क्या  किया,  निरपेक नीति  को  चलाने
 बाले  एक  देश  पर  हमला  होता  है  भौर  बहु
 उसका  साथ  नहीं  देत ेहैं  7  जब  962 %
 हम  पर  संकट  झाया,  तो  नासिर  साहब  ये
 और  झन्य  निरपेक  देशों  ने  क्या  किया  ?
 ये  कोलम्यो  योजना  बना  कर  मध्यस्थता  करने
 के  लिए  झाए!  पाकिस्तान  के  झ्राकमण  के
 बकस  भी  यहो  हुप्ना  ।

 मंत्री  जी  के  वक्तव्य  का  पहला  वाक्य
 यह  है  कि  इसरायल  के  अस्तित्व  से  तनाव
 की  स्थिति  उत्पन्न  हुई।  मैं  मानता  हूं  कि
 मजहब  के  स्‍झ्ाधार  पर  किसी  राज्य  का
 गठन  करना  बड़ी  खतरनाक  बात  है।  लेकिन
 इस  के  साथ  साथ  उन  को  कहना  चाहिए
 था  कि  पाकिस्तान  का  निर्माण  भी  मज़हब
 के  आधार  पर  हमा  शौर  उस  से
 भारत  शौर  पाकिस्तान  के  डढीच  में  तनाव  की
 स्थिति  पैदा  हुई।

 इस  लिए  झगर  दुनिया  में  तनाव  का
 झन्त  करना  है  भौर  पूर्वी  जर्मनी  तथा  पश्चिमी
 जर्मनी,  इसरायल  झौर  भरव  देशों,  भारत
 और  पाकिस्तान,  उत्तर  कोरिया  और  दक्षिण
 कोरिया  के  पारस्परिक  झगड़ों  को  ख़त्म
 करना  है,  तो  उस  का  एक  हो  रास्ता  है,  जो
 हमारे देश  ने  1946  भौर  948 में  प्रपनाया
 था  ककया  झाप  नहीं  जानते  हैं  कि  भारत  ने--
 शौर  मुझे  याद  है  कि  यूगोस्लाबिया  ने  भो-यह
 सुशाव  रखा  था  कि  यहूदियों  भौर  अरब
 देशों  का  एक  महासंघ  बने,  बटवारा  न  हो  ?
 इस  मीति  में  परिवर्तन  करने  की  क्‍या
 झायश्यकता हुई  ?  भारत  सरकार  आाज  भी
 स  भमिका  पर  क्‍यों  गहीं  कटी  रहती  है  कि



 Situation  in

 पो  थू  लिचरे]
 यहूदियों  श्रौर  झरब  देशों,  भारत  भौर
 पाकिस्तान,  उत्तर  कोरिया  झौर  दक्षिण
 कोरिया,  पूर्वी  जर्मनी  जौर  पश्चिमी  अमर्नी
 के  झगड़े  संच-राज्य  के  झाधार  पर  तय
 किये  जायें  और  किसी  भी  हालत  में  घमं
 के  भ्राधार  पर,  मज़हब  के  झाधार  पर,  बंध
 के  भाधार  पर  स्वतंत्र  सार्यभौम  राज्यों  का
 निर्माण  नहीं  हो।

 निरपेक्षता  की  नोति  का  यह  मतलब
 नहीं  है  कि  पचास  करोड़  का  देश  चार  पांच
 करोड़  वाले  देश  के  आगे  हमेशा  झुके  भौर  उन

 -की  खुशामद  करे।  हमें  छोटे  देशों  का
 जरूर  साथ  देना  चाहिए  लेकिन
 कभी  भी  इस  का  मतलब  नहीं  है  कि
 एकतरफा  दोस्ती  रहे  ।  भष्यक्ष  महोदय,

 अन्तिम  वाक्य  में  यह  कहना  चाहता  हूं  कि
 हमेशा  अमरीकी  लादी  की  बात  चलती

 .है,  रूसी  लाबी  की  बात  चलती  है,  बीनी
 खाबी  की  बात  बलती  है.  क्या  इस  सदत
 के  अन्दर  ऐसे  लोग  नहीं  हैं  जो  हिन्दुस्तानी
 लाबी  के  सदस्य  बनने  में  झपने  ऊपर  गरब
 करते  हैं  श्रौर  फर  करते  हैं  ?  इन
 चीजों  का  मंत्री  जी  जवाब  दें।
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 Mir.  Speaker:  Every  one  of  us  here
 fe  an  Indian  Let  us  not  accuse  each
 ether  of  American  lobby  or  Russian
 fobby.  All  of  us  are  elected  by  Indian
 people.  We  represent  Indian  people

 MAY  wer  West  Asie  (WF.):

 With  regard  to  the  question  of  non-
 alignment—of  course,  thig  js  not  a  de-
 bate  on  foreign  policy—I  do  not  see
 how  the  attitude  that  we  have  taken
 Up  detracts  from  our  principle  of  non-
 alignment,  I  think,  it  emphasizes  non-
 alignment.  Let  us  not  forget  that.  My
 friend,  Mr.  Madhu  Limaye,  said  some-
 thing  with  which  I  entirely  agree,
 which  is  that  religion  should  not  be
 equated  with  nationatian.  This  is  ex-
 actly  what  Egypt  stands  for.  (inter-
 ruptions).  President  Nasser  has  em-
 Phatically  opposed  Islamic  Summit,
 Tlamic  Pact,  and  he  has  said  over

 and  over  again  that  as  far  as  Egyptian
 policy  is  concerned.  (Interruptions).

 भी  नष  लिमये:  माफ  कीजिए,  क्या
 कभी  नासिर  साहब  ने  एसा  बयान  दिया
 है  कि:

 है  “The  aggression  of  Pakistan  has
 fiven  rise  to  tension  between
 India  and  Pakistan”.

 क्या  कभी  इस  तरह  का  बयान  नासिर
 साहय  ने  दिया  है?

 शी  हरदयाल  देथभुन  :  यह  मासिए
 साहब की  किताब  मेरे  पास  है.
 ”  Speaker:  I  now  call  Me.

 Umanath,

 aft  grew  देवतण  :  भ्ध्यक्ष  महोदय,
 व्यकस्था  का  प्रश्न  है...  pene

 Po
 Speaker:  He  may  please  resume
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 आप  ही  क्षोचिए  जिये  साहब  मे  जो  कहा
 उस  का  जयाव  भा  कया?

 ‘wnttters,  about  Pakistan,  Kores,  (उलान
 many  and  all  that.  I  do  not  think  any
 Foreign  Minister  can  answer  such  a
 wide  question  or  international  politics
 offhand.  It  will  be  difficult.

 aft  हरशयाल  देश्गन:  भ्रध्यक्ष  महोदय,
 व्यवस्था  का  प्रश्न  है.

 Mr.  Speaker:  Wil  he  please  sit
 down?  I  know  that  he  has  «  book
 and  he  wants  to  point  out  something.
 ‘This  side  also  mugt  have  q  chance,  J
 will  call  a  few  of  them  on  this  side
 also.

 Sto  राम  मनोहर  लोहियः  :  वह  जवाब
 दे  रहे  थे,  देते  देते  बन्द  कर  दिया  t

 Mr.  Speaker:  If  he  has  any  answer  to
 give,  I  have  no  objection,

 Shei  मां,  C.  Chagia:  I  would  answer
 that  question  with  the  greatest  plea-
 sure  on  the  proper  occasion.  It  does
 not  arise  out  of  the  question  that  we
 are  discussing  now.

 डा०  राम  मनोहर  लोहिया:  एक  हद
 होती है  जिस  के  बाद  बाप  को  हस्तक्षप करना
 आहिए।  यहां  पर  एक  सीधा  सादा  खवास
 शांति  भौर  जो  कुछ  विदेश  मंत्री

 जी  ने  कहा  है  उसी  के  हित  में  पूछा  गया  कि
 जो  टूटे  हुए  इलाक ेहैं  इन  को  जोड़ने के  लिए
 संच  का  विधार  क्या  यह  सरकार  रखती
 है?”  इस  से  कदी  कोई  तन  बढ़ता  नहीं।
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 से  निकाल  दो  कि  ह, द  के  वियार  को  ड्रम
 इन  टूटे  हुए  देशों के  मामलों  के  बारे  में  ग्रषनाते

 Shet  Umeanath  (Pudukkottgl):  It  is
 a  strange  spectacle,  though  a  logical
 one,  that  advocates  of  alignment  so  far
 have  suddenly  become  advccates  of
 non-alignment  when  this  issue  has
 come  up.  We  have  always  been  very
 clear  as  far  as  this  issue  is  concerned.
 Between  forces  of  war,  whether  direc-
 tly  through  certain  powers  or  as  in-
 struments  of  certain  powers,  and  forces
 of  peace  and  nationalism  and  inde-
 pendence,  there  can  be  no  non-align-
 ment  and  no  neutrality.  That  has
 been  our  consistent  position.

 With  regard  to  this  particular  ques-
 tion  now,  whatever  hesitant  positions
 might  have  been  taken,  as  contained  in
 the  statement  by  the  Government  of
 India,  as  the  days  go  by  and  as  time
 goes  by,  Government  should  not  iry
 to  slide  back  or  weaken  from  that
 position.  On  the  other  hand,  those
 positions  must  be  made  firmer  and
 firmer.  Whether  the  pressure  be
 foreign  or  internal,  the  present  posi-
 tion  must  be  further  strengthened.

 In  this  context.  I  would  like  to  ask
 this  question.  In  the  recent  long
 talks  that  the  Secretary-General  of
 the  U.N,  U  Thant  was  having  with
 President  Nasser,  U  Thant  was  try:
 ing  to  persuade  President  Nasser,  as
 reported  in  the  press,  that  he  must
 agree  to  the  stationing  of  U.N.  troops
 in  the  Gulf  of  Aqaba  or  whatever  ii
 is.  It  is  reported  that  Maj.  Gen.
 Rikhye  was  assisting  U  Thant  during
 the  discussions  on  this  specific  pro-
 posal.  I  would  like  to  know  from  the
 Government  whether  Maj.  Gen.  Rikhys
 is  a  military  commander  representing
 the  Gaza  Strips  and  whether  in  this
 political

 Shrimati  Tarkeskwari  Simba  (Bath);
 He  is  working  under  the  U.N.  He  ia
 not  anawerable  to  the  Govermnent  of
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 Shri  Umanmath:  I  know  that  he  is
 working  under  the  UN.  I  am  asking this  question  of  the  hon.  Minister.  Why
 ahould  she  interrupt?  I  would  like  to
 know  when  Shrimeti  Tarkeshwari
 Sinba  has  been  appointed  the  general
 constable  of  this  House.

 Shrimati  Tarkeshwari  Sinha:  Since
 when  has  Shri  Umanath  been  appoint-
 ed  as  the  general  conscience-keeper  of
 this  House  and  also  of  the  U.N.?  He
 ig  not  the  conscience-keeper  of  the
 UN.  or  of  this  House.

 Mr,  Speaker:  Order,  order,  Shri
 Umanath  may  address  the  Chair,

 Maj.  Gen.  Rikhye  is  there  to  carry
 out  certain  military  tasks  given  to  him
 by  the  United  Nations.  But  these
 negotiations  are  political,  and  the  pro-
 posal!  also  is  a  political  one,  because  it

 MAY  25,  967  "West  ह ज  ($e.  go
 रा  Nath  क  and  Shel  Ween  Barua

 rose—
 ह  Speaker:  One  of  you,
 Shri  Hom  Barua:  We  both  liave  given

 notice.

 Mr.  Deputy-Speaker:  That  is  a  diff-
 erent  matter.  A  number  of  others  also
 have  given  notice,  But  all  ere  not
 called.  Let  one  of  them  ask  a  ques-
 tion.  The  Deputy  Leader  of  the  P.S.P

 Shri  Nath  Pai:  On  Monday  I  raised
 an  objection  to  the  fact  that  the  Prme
 Minister  had  made  a  statement  on  this
 very  explosive  situation,  and  then  I
 welcomed  the  fact  that  Shri  Chagla
 wanted  to  have  some  time  so  that  he
 could  handle  this  very  delicate  subject
 with  sufficient  caution.  I  recant  my
 objection  to  the  Prime  Minister's  state-
 ment  because  her  impromptu  state-
 ment  was  more  balanced  and  cautious
 than  this  sheet  that  has  been  submit-
 ted  to  us.  It  pains  me  grestly  to  say
 that  I  do  not  see  Shri  Chagia’s  hand
 in  this...  (Interruptions).
 put  a  stop  to  this  habit?
 tions).

 Shrimati  Tarkeshwari  Sinkna:

 He  may  be  asked  not



 doth  the  modus  ope-

 Mr.  Speaker,  I  would  like  them  to
 very  carefully—even  now,  it  is  not  too
 late—reflect  on  the  statement  that
 has  Originated  from  Moscow,  how
 carefully  that  statement  is  couched.
 The  Soviet  Union  have  made  it  abun-
 dantly  clear  that  their  first  and  fore-
 most  concern  is  the  preservation  of
 peace.  They  have,  of  course,  indi-
 cated  their  general  support  for  the
 Arab  cause.  No  one  can  deny  them
 that  right.  Similarly,  when  you  indi-
 cate  that  you  are  supporting  the  Arab
 cause  as  friends.  nobody  would  object.
 But  there  is  nothing  like  that  abiding
 concern  for  prevention  of  break-out  of
 hostilities  and  for  preservation  of
 peace  in  this;  instead,  there  are  gen-
 eral  inanities.  Let  me  now  examine
 how  the  cause  of  peace  is  being  fur-
 thered  in  this  document.  I  have

 marked  those  paragraphs:

 *  We  said  that  we  fully  appre-
 ciated  the  reasons  why  the  U.A.R.
 has  had  to  institute  precautionary
 measures...”
 This  is  the  modus  operandi;  this  is

 whst  we  say  in  an  explosive  situation

 that  Mr.  Nasser  conveyed

 Mir.  Speaker:  Will  he  put  the  ques-
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 Shri  Nath  Pai:  I  have  given  notice
 for  a  debate  on  this  also.

 Mr.  Speaker:  I  know.  But  let  him
 ask  his  question  now.

 Shri  Nath  Pai:  They  will  get  tit
 for  tat.  I  am  not  used  to  be  brow-

 I  would  like  to  ask...
 CUnterruptions).

 I  would  not  take  notice  of  such  gross
 vulgarities.

 I  would  like  to  ask  Mr.  Chagia  if
 it  ig  not  part  of  our  policy  to  remain
 friendly  with  all  nations;  with  some
 we  are  more  friendly,  I  agree  with
 you,  but  here  are  you  adhering  to
 that?

 Secondly,  did  you  take  the  precau-
 tion,  before  levelling  charges  against
 a  nation  with  whom  you  do  not  have
 diplomatic  relations,  of  finding  out
 their  side  of  the  case?  Is  it  being
 non-aligned,  is  it  furthering  the  cause
 of  peace?  JT  think  we  ought  to  have
 done  something  like  the  0.S.S.R.  which
 has  made  its  stand  abundantly  clear.
 I  wag  extremely  impressed  by  hat
 statement.  I  do  not  know  if  he  care.
 fully  studied  it.  First  and  foremost,
 the  USS.R.  says  that  the  breaking
 out  of  hostilities  in  that  area  will  he
 against  the  interests  of  all.  We  could
 have  at  least  done  that.  You  have
 thrown  your  complete  weigh!  on  one
 side.  You  should  have  indicated  sup-
 port,  I  agree,  I  have  no  objection,  but
 I  should  like  to  know...

 Mr,  Speaker:  What  is  the  question?
 Shri  Nath  Pai:  The  question  is  this.

 Did  he  exercise  the  sovereign  right  of
 India  fo  find  out  the  case  of  the  other
 side?  Was  it  fair  of  India  to  identify
 itself  at  this  critical  juncture  wth  one
 side?  While  reiterating  our  friendship,
 we  ought  to  have  advised  caution.  All
 that  Mr.  Chagla  does  is  to  go  on  re-
 iterating  what  was  told  verbally  by
 Mr.  Nasser.  Perhaps  the  Prime
 Minister  can  reply.

 Shri  Mf.  C  Chagia:  I  take  full
 ana
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 [Shri  M.  C.  Chagla)
 when  I  was  a  Judge.  May  I  say  that
 when  Mr.  Nath  Pai  used  to  appear
 before  me,  ‘he  was  a  very  well  be-
 haved  lawyer.

 Shri  Hem  Barua:  I  think  he  is  better
 behaved  now.

 Shri  M.  C.  Chagla:  I  am  sorry  to
 find  a  general  deterioration  in  his
 language,  His  language  useg  to  be
 polite,  courteous,  considerate.

 Shri  Hem  Barua:  He  is  more  pélite
 now.

 Shri  M.  C.  Chagia:  Something  has
 happened.  A  time  comes  in  a  man’s
 life  when  deterioration  sets  in.  It
 may  be  in  your  language  or  anything
 else,  I  used  to  admire  Mr.  Nath  Pai’s
 language.  I  have  great  regard  for  him.
 May  I  request  him  to  keep  some  con-
 trol  over  hig  language,  and  not  follow
 the  example  of  some  other  members
 in  this  House.  (Interruptions).

 att  मू  लिमये :  बड़ी  चित  हो  रहो
 हैं  भपको  1

 Shri  M.  0.  Chagia:  I  am  very  glad
 indeed  that  Mr.  Nath  Pai  has  referred

 ,  to  the  Soviet  communique.  I  have  got
 it  here.  I  will  read  only  one  para.
 Sraph:

 ‘During  the  course  of  the  last
 few  weeks  a  situation  is  develop-
 ing  in  the  Middle  East  which  is
 causing  anxiety  from  the  point  of
 view  of  peace  and  international  se-
 curity.  After  the  armed  attack of
 Israeli  forces  on  the  territory  of
 the  Syrian  Arab  Republic  on  April
 7  this  year,  the  ruling  circles  of
 Israel  are  continuing  t>  increase
 the  atmosphere  of  military  psy-
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 Commission  of  Knesset  (Parlia-
 ment)  by  its  decision  of  May  ninth
 has  empowered  the  Government  to
 conduct  military  operations  against
 Syria.  The  Israeli  forces  whith
 are  brought  near  the  borders  of
 Syria  have  been  Kept  in  a  state  of
 Military  preparedness.  Military
 mobilisation  has  been  ordered  in
 the  country.

 It  is  absolutely  clear  that  Israe¥
 could  not  have  acted  in  this  man-
 ner  if  there  had  not  been  a  prac-
 tical  and  indirect  encouragement
 of  its  stand  on  the  part  of  certain
 imperialist  circles  who  are  trying
 to  :eimpose  colonial  tyranny  on  the
 Arab  Jand.”

 So,  this  is  exactly  what...

 sh  भाथ  पाई  :  झापने  पूरा  पढ़ा  नहीं,.
 जैसो  झापको  झादत  है|  कहते  हैँ  मेरी  जबान
 खराब  है।

 Shri  M.  C.  Chagla:  I  am  prepared
 te  read  the  whole  of  it.

 Shri  Ranga:  We  do  not  have  so  much
 time  to  waste  now.

 Shri  M.  C.  Chagla:  My  hon.  friend
 is  accusing  me  for  not  showing  con-
 cern  for  peace.  The  Prime  Minister
 hag  shown  her  concern  for  peace  in  the
 statement  quite  clearly.  Even  in  her
 ply  to  President  Nasser,  she  has
 shown  her  concern  for  peace.  I  do  not
 want  t©  readit  again  but  if  one  thing
 is  clear  from  these  statements,  it  is  our
 abiding  concern  for  peace.  (Interrup-
 tions).

 Mr.  Speaker:  Shri  D.  C.  Sharma.

 Shri  Hem  Barua:  I  wrote  to  you  and
 notioe
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 your  promise?
 bypass  the  right  of  a  Member?

 Mr.  Speaker:  |  have  called  Shri  DR
 C.  Sharma.  Please  sit  down.  I  will
 come  to  you  now.

 Sliri  Hem  Barua:  I  wrote  to  you  this
 morning.

 Mr,  Speaker:  There  is  no  monopoly
 among  the  three  or  four  of  you.

 Shri  Hem  Barua:  What  is  this  mono-
 poly?  Do  not  use  this  foul  language.

 Shri  D.  C.  Sharma:  I  want  to  submit
 very  respectfully  that  it  is  not  only
 the  Opposition  Members  who  send  you
 call  attention  notices  about  Israel  and
 other  things  and  about  Gen.  Rikhy’s
 condition  but  also  the  Congress  Mem-
 bers.  You  wanted  that  before  the  call
 attention  notices  were  discussed  on  the
 floor  of  the  House,  there  would  be
 more  ड,  in  the  debate  if  the
 Foreign  Minister  were  to  make  a
 statement  first  and  questions  could
 come  later  on.

 Mr.  Spetker:  Please  come  to  your
 question.

 Bhri  D.  Cc.  Sharma:  I  know  there
 are  some  hon.  Members  who  are  al-
 ways  in  the  habit  of  denigrating  the
 statements  that  are  made  by  some  Mi-

 Tmoent,
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 or  four  days  to  report  that  the  preven-
 tive  action  hag  not  developed  into  a
 shooting  war  or  some  other  kind  of”
 bellicosity,  He  should  come  to  the
 House  to  make  a-statement  On  the
 subject  because  the  statement  says.
 that  the  situation  is  explosive.

 Shri  M.  0.  Chagia:  All  that  I  can
 say  is,  it  is  the  hope  and  prayer  of
 everybody  that  this  preventive  action.
 should  not  lead  to  war.  We  will  cer-
 tainly  do  whatever  we  can  to  prevent.
 violence  breaking  out.

 Some  hon,  Members  rose—

 Mr.  Speaker:  There  are  three  Mem-
 bers  who  wrote  tome  about  this  Mr,
 Sharma  had  also  written.  Then,  Mr.
 Berwa  had  written.  Shri  Madhok  also-
 had  written.  r  now  call  Shri  Madhok
 to  put  his  quesfior.

 Shri  NamBiar:  I  do  not  want  to.
 write  a  letter,  but  I  want  to  get  e
 chance.

 Mr.  Speaker:  I  wanted  to  call  the
 other  hon.  Member  because  he  wrote:
 to  me.

 Shri  Nambiar:  I  must  get  a  chance..
 If  he  has  a  right,  [  too  have  a  right.

 aft  we  लिमये  :  ग्रध्यक्ष  महोदय,  भाप
 के  इस  स्थान  पर  पहुंचने  के  पहले  उपाध्यक्ष
 महोदय  कुर्सी  पर  बैंठे  थे  और  उस  वक्‍त  यह
 बात  छिड  गयी  कि  इस  को  ध्यानाकर्षण
 के  रूप  में  लिया  जाय  या  इन  के  बयान  के
 रूप  में  लिया  जाय!  अब  बयान  के  रूप  में
 लिया  जाता  है  तो  उस  में  दिक्कत  होती  है।
 जिन्होंने  पहले  सोटिस  दिया  है  उन्हें  मौका
 नहीं  मिलता  है  इसलिए  मेरी  श्राप  से  विनती
 है  कि  इस  पर  केवल  तीन,  चार  ही  लोगों

 को  नहीं  बल्कि  कम  से  कम  12  लोगों
 मौका  दिया  जाये।
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 (Shri  Bal  Raj  Madhok]
 of  UAR  and  India.  I  will  now
 zead  out  to  you  the  statement  made  by
 the  editor  of  Al  Jamuria,  the  official
 organ  of  the  Government  of  Egypt,
 when  he  was  leading  a  delegation  in
 Dacca.  He  said  on  the  3rd  May  this
 year  as  follows:

 “मुत्तहदा  झरब  _जम्कूरिया  के  बाशिन्दे
 कश्मीर  के  तनाज़े  में  वही  जज़बात  रखते  हैं
 जो  भाप  फिलस्तीन  के  सिलसिले  में  रखते  हैं  ny

 49%  965  की  सितम्बर  की  जंग  में  झाप
 यकीन  रक्खें  कि  हमारे  जज़बात  झापके  साथ
 थे।

 उन्होंने  बागे  कहा  कि  मुझे  यह  देख  कर
 बड़ी  ुशी  होती  है  कि  सदर  भयूयूब  को
 क्रयादत  में  ध्लापका  मुल्क  बड़ी  तेड  रफ्तारी
 से  तरक्की  कर  रहा  है।”

 He  said  two  things:  first,  we  have
 ‘the  same  views  about  your  disputes
 ‘with  India  as  yOu  have  with  regard  to
 -us  in  regard  to  Palestifie.  Secondly,  he
 said:  in  the  war  of  1965,  the  people  of
 डिडका:  were  entirely  with  you.  This  is
 the  statement  made  by  this  editor  of
 Al  Jamuria,  a  leading  newspaper  and
 the  official  newspaper  of  Egypt,  in
 Dacca  when  he  was  in  the  official  dele-

 May  I  know  how  the

 with  Israel.  Therefore,  if  both  of  them
 ate  unfriendly  or  equally  ffiendly  or
 equally  t,  why  should  we
 ‘take  sides?

 Secondly,  the  Minister  said  that  in
 ‘1987,  when  the  question  of  the  Aqaba

 came,  Mr.  Menon  made  a  state-
 t  we  stand  for  tte  rights  of

 JAR  and  Saudi  Arabia,  that  both
 them  have  legal  rights  in  these

 MAY  26,  78  West  Asia  (5t.)

 sure  might  have  said,  is  binding  on  wi?
 the  vote  that  we  gave  in

 the  United  Nations  resolution  about
 freedom  of  access  to  all  ships  includ.
 ing  ships  of  Israel  to  pass  through  the
 Gulf  of  Aqaba  binding?  The  Minister
 said  that  because  this  forms  part  of
 UAR's  territorial  waters,  “the  UAR
 President  said  that  if  any  ship  comes
 we  will  attack  it;  Is  it  not  a  clear  pro-
 vocation  to  war,  and  we  are  support-
 ing  that.  May  I  know  how  he  recon-
 ciles  these  two  statements?

 Shri  M.  C.  Chagla:  Personally,  I
 have  not  seen  the  newspaper  to  which
 my  hon,  friend  refers.

 Shri  Bal  Rej  Madhok:  It  is  a  lead-
 ing  paper,  Pasbaan,  of  Pakistan;  not

 M.  c.  Chagia:  3  accept  it  But

 Shri  A.  B.  Vajpayee:  It  is  a  reflec-
 tion.

 Shri  M,  0.  Chagia:  It  is  not  right  to
 say  that  what  appeared  in  that  paper
 ip  the  official  policy  of  the  Egyptian
 Government.
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 issue  a  statement  about  the  Aqaba
 @anal.  But  as  far  as  the  UN  is  con-
 @erned,  there  is  no  resolution  to  that
 effect.  I  speak  subject  to  correction.
 If  my  hon.  friend  will  correct  me,  I
 will  accept  it.

 Mr,  Speaker:  It  is  now  3.30  and  we
 have  to  adjourn.  But  a  number  of
 chits  are  coming  and  I  do  not  know
 how  I  can  help.  We  will  spend  ano-
 ther  5  minutes  on  this,  I  wil’  call  2
 or  3  more  members  to  put  questions.
 Shri  Hem  Barua.

 Shri  M.  R.  Krishna  =  (Peddapalti):
 You  call  only  those  who  frighten  you
 always,

 Mr.  Speaker;  I,  is  said:  any  ques-
 tion  from  this  side  supports  the  policy
 at  the  Government,  it  is  the  opposition
 that  wants  a  chance  to  oppose  the
 Policy.  Anyway,  I  do  not  agree  with
 that  view  and  ]  have  told  Prof.  Ranga
 aiso  about  that,

 Shri  Hem  Barua:  Somehow  or  other,
 we  have  taken  UAR's  friendship  to-
 wards  India  for  granted.  I  want  the
 friendship  of  our  country  with  al]  the
 nitions  of  the  world.  including  the
 Arab  world,  to  grow  from  strength  to
 srength.  I]  agree  with  Myr.  Chagla
 that  our  country  is  not  war-monger-
 ing  und  we  stand  for  peace.  In  the
 context  of  this  conflict.  we  find  that
 the  different  jnterested  nations  of  the
 world  are  ganging  up  either  on  this
 ride  or  that  side  of  the  warring  fac-
 tion.  What  pains  me  is  this  that  the
 Prime  Minister  immediately  came  for-
 ward  with  a  statement  in  a  party
 n.eeting  offering  India’s  support  to
 UAR.  That  is  not  the  way  of  serving
 the  cause  of  peace.  She  got  hanner
 headlines  in  the  UAR  Press  saving
 “India  support:  UAR"’.  In  spite  of
 the  fact  that  President  Nasser  is  &
 god  friend  of  ours  and  we  want  that
 friendship  to  grow,  may  I  know  whe-
 ther  the  attention  of  the  minister  is
 drawn  to  the  slanderous  attack  pub-
 Ushed  in  the  UAR  newspapers  about
 India  saying  that  in  India,  the  dogs
 ace  stouter  than  human  beings,  be-
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 cause  they  feed  on  the  human  carcas-
 ses  of  children  and  other  beings  and
 at  the  game  time,  India  is  a  Hindu
 country,  which  oppresses  the  Muslim
 minority?  The  press  in  UAR  belongs
 to  the  State.  May  I  know  from  the
 Prime  Minister,  particularly,  if  she  is
 going  to  request  President  Nasser  to
 find  out  if  Mr.  Nasser  is  potent  enough
 to  stop  this  sort  of  canard  against
 India,  which  vitiate;  the  relation  bet-
 ween  the  two  countries,  which  we
 want  to  grow  from.  strength  to
 strength?

 Shri  M.  C_  Chagla:  I  have  seen  the
 quotations  referred  to  by  my  hon.
 frined  and  I  must  confess  I  was  very
 deeply  distressed  on  reading
 it.  I  sincerely  hope  and  I  am
 sure  it  does  not  represent  the  official
 view  of  the  Egyptian  Government.
 Even  so,  we  will  make  due  represen-
 tations  through  proper  channels  draw-
 ing  the  attention  of  the  Egyptian  Gov-
 ernment  to  these  articles  which  have
 appeared  and  which  have  shocked  and
 hurt  the  Indian  people.

 Shri  R.  K.  Sinha  (Faizahad):  Sir,  at
 the  time  of  the  Indo-Pakistun  aggres-
 sion  I  was  in  UAR  as  a  journalist.

 Yer,  Speaker:  Please  do  not  go  jnto
 the  background.

 Shri  R.  K.  Sinha:  You  have  aliowed
 long  speeches  and  harangues,  At
 least  let  me  put  my  question,

 I  have  written  in  the  UAR  press  in
 the  midst  of  Indo-Pakistan  aggression
 supporting  our  view.  In  the  UAR  I
 have  found  friendship  for  the  Indian
 political  opnion  and  the  Indian  stand.
 UAR,  as  I  have  found.  is  a  socialist
 and  secular  country.  I  was  present  at
 the  time  when  an  attempt  was  being
 made  to  murder  President  Nasser  by
 the  Muelim  Brotherhood.  This  Mus-
 fim  Brotherhood  was  in  alliance  with
 Pakistan.  When  things  are  pointed
 out  in  a  vitiated  pattern,  I  want  to  put
 4  question  to  our  Foreign  Minister.
 Is  he  conscious  of  the  fact  that  Israel
 was  created  as  part  of  the  pattern  of
 partition  of  people’s  countries  in  the
 world?  As  India  was  partitioned,  as
 Sudan  was  partitioned  and  Egypt  was
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 partitioned,  in  the  same  fashion  Israel
 was  torn  from  the  body  and  flesh  of
 the  Arab  world.  Hag  the  Foreign
 Minister  carefully  kept  in  view  the
 fact  that  UAR  is  today  facing  a  con-
 tinuation  of  the  situation  arising  out
 of  the  Suez  Canal  aggression  in
 which  imperialistic  power  and  Israei
 trieqg  to  invade  UAR?  Has  the
 Foreign  Minister  taken  into  considera-
 tion  that  UAR  is  the  only  country
 which  is  fighting  against  Muslim  com-
 muna!  infiltration  which  we  are  fight-
 ing  in  another  form  in  India?  Has  he
 also  kept  in  view  that  UAR  is  a  non-
 aligned  country,  a  socialist  oriented
 country  and  one  of  our  best  allies  in
 the  Arab  world?  Has  he  also  taken
 into  consideration  that  in  the  last
 Summit  of  the  Arab  powers  it  was
 President  Nasser  and  Nasser  alone
 who  defended  the  Indian  Govern-
 ment’s  point  of  view  and  a  pro-
 Pakistan  resolution  was  defeated?
 These  points  of  friendship  our  friends
 in  the  Opposition  want  to  forget.  Has
 the  hon.  Minister  taken  note  of  it?

 Shri  M.  C.  Chagla:  My  hon.  friend
 has  expressed  my  views  in  a  better
 language  than  I  can  do.

 Mr.  Speaker:  That  is  the  charge  of
 the  Opposition.

 Shri  RB,  Sinha:  They  al]  got  up
 and  expressed  their  view.

 Mi.  Speaker:  The  hon.  Minister
 himself  has  said  that  you  have
 expressed  his  views,  Therefore,  it  is
 a  compliment  to  you.  It  has  also
 strengthened  the  view  of  the  Opposi-
 tion  that  Members  on  this  side  only
 express  the  view  of  the  Governmnt.

 Shri  N.  Dandeker  (Jamnagar):  May
 I  ask  the  Minister  of  External  Affairs
 whether  the  Government  of  India
 endeavoured  to  find  out  from  the  Gov-
 ernment  of  Israel  what  they  had  to
 say  on  the  whole  subject,  and  if  the
 Government  of  Indfa  did  not  attempt
 to  find  this  out  why  not?
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 Shri.  MC.  Chagla:  The  facts  as
 established’  on  the  record  from  the
 report  of  U  Thant

 Shri  N.  Dandeker:  That  is  no  ans-
 wer.

 Shri  M.  C.  OChagla:  We  have  made
 no  enquiries.

 Shri  N.  Dandeker.  Will  you  do  it
 now?

 Shri  M.  0.  Chagia:  That  is  a  sug-
 gestion  for  action  and  we  will  ¢onsi-
 der  it.

 Shri  N.  Dandeker:  Why  was  it  not
 done?

 Mr,  Speaker:  He  is  considering  it.

 Some  hen.  Members  rose—

 Mr.  Speaker:  Now,  |  will  allow
 another  five  minutes.  We  have  to
 adjourn  and  meet  again  at  5.00  for  the
 Budget.

 wt  wy  foot  :
 मामले  का  क्या  टूझा  ?

 कल  के  स्थगन  के

 अध्यक्ष  महोदल  :  कल  लेंगे  |
 Shri  M.  L.  Sondhi:  May  I  request  the

 hon.  Minister  for  External  Affairs
 to  kindly  take  into  account  the  impor-
 tance  of  certain  views  which  were
 expressed  here  that  there  is  an
 impression  that  Israel  is  over-depen-
 dent  upon  the  United  Staten  of
 America  for  its  security  and  needs?
 Indeed,  it  is  said  that  Israel  is  a
 stooge  of  the  United  States  of
 America,  Let  us  take  realistically
 what  is  the  reason  for  that.  The
 reason  is....

 Mr.  Speaker:  Don’t  go  into  these
 things.  You  put  a  question.

 Shri  M.  L.  So.dhi:  Would  the  hon.
 Minister  examine  the  possibilities
 that  exist  for  weaning  away  Israel
 from  its  dependence  on  the  United
 States  by  assuring  Israel  of  an  Afro-
 Asian  personality?  The  strait  of
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 Tiran  is  the  way  through  which  it
 carries  on  trade  with  Afro-Asia.
 This  trade,  even  in  1958,  amounted  to
 the  equivalent  of  30  million  dollars.
 It  is  much  more  now.  In  fact,  the
 Minister  has  not  considered  the  pos-
 sibilities  that  there  are  of  encourag-
 img  Israel  to  change  its  personality
 and  to  come  closer  to  Asia.  Indced,
 the  founders  of  Israe])  were  people who  were  in  very  close  touch  with
 the  radical  movements  of  the  world
 and  even  now  it  is  a  fact  that  they
 address  Soviets  ax;  comrades  and
 Histadrut  is  a  labour  organisation
 of  international  renown.  May  =  I,
 therefore,  request  the  Minister  for
 External  Affairs  to  kindly  consider  the
 possibility  of  making  an  on-the-soct
 examination  of  these  issues  and  not
 depend  upon  certain  hearsay  in  this
 matter?  My  question  is:  Will  the
 Government  of  Indig  be  prepared  tu
 take  steps  to  recognise  Israel  on  con-
 dition  that  Isruel  establishes  an  inde-
 Pendent  persona'ity  free  of  American
 control?

 Shri  ™M.  C,  Chagia:  We  have  already
 recognised  [srae’.  There  is  no  ques-
 tion  of  not  recognising  Israel,  We
 have  no  diplomatic  relations.  There
 is  a  Consul  in  Bombay;  we  have
 recognised  Israel.

 wo  दाव  मनोहर  लोहिया  :  मैं  कोशिश
 शही  करूंगा  कि  ज्यादा  गर्म  जात न  हो.  इस-
 लिए  चागला  साहब  से  झाज  मै  ज्यादा  बिनती

 के  रूप  में  ही  ह््च  कहूंगा ।
 हमारी  जो  नीति  ध्ररव  भौर  हज॒राईल

 के  मम्बन्ध  में  है,  उसके  चार  तत्व  हैं।  एक
 यह  है  कि  झगब  राज्यों  से  प्रेम,  दुसरे  प्रणव

 जातियों  ्प्रेथ,  तीचरे  यहूदी  जाति  से  प्रेम
 और  औ५े,  इजराईल  राज्य  के  झस्नित्व  का
 स्टीकार  ।  मैंते  ह्रापफों  फ  चार  का  बता
 दिया है।  इन  जार  तत्वों को  साथ  लेकर  प्रणर
 आप  चलेंगे  तो  बढ़िया  नौति  चला  पाउंगे  !

 मुझे  एसा  स्वत्ता  है  कि  आपने  इन  आर  तत्वों

 में  ते  कुछ  को  कम  कर  विया  है।  इस  पर  ाप
 जरा  यार  रखें  ।
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 इजराईल  के  लोग  कुछ  ग्स्सा  जरूर

 हुए  हं.गे  मैंने खुद  भो  कुछ  पांच  छः  साल
 पहले  उनको  गुस्सा  करने  का  मौका  दिया.  था  t
 लेकिन  आज  उनसे  एक  अर्ज  करना  चाहूंगा
 कि  जाड़े  प्रकाबा  की  खाड़ी  को  बन्द  कर  दें
 नाखिर  माहब  शर  वह  काम  ग्रच्छा  हैं  वा
 बुरा,  इस  बहस  में  इस  वक्‍त  मैं  नहों  पहना
 चाहता  ।  लेकिन  तेलाबीव  एक.  जगह  है
 जहाँ  से  वे  झछपना  सारा  सामान  ग्रमरोका
 से,  ई ंगलिस्तान  से,  रास  से,  सभी  जगह  से  ले  जा
 सकते  हैं,  य्द्ध  का  भी  सामात  ।  इसलिए
 शाप  एक  जरा  सेरी  बिनती  को  भी  याद
 रखना  कि  इजराईल  को  गुन्सा  आने  के  लिए
 झापने  काफ़ो  मौका  दिया  है  लेकित  फिर  भी
 हेसारे  कुछ  ऐसे  लोग  हैं,  हमारे  जैसे  इस  देश  में
 लोग  हैं  जो  न  तो  अमरीका  के  साथ  हैं,  न  रूस  के
 साथ  हैं  श्र  जो  हिन्दुस्तान  की  ग्रपनी  नीसि
 हो,  झस्तररष्ट्रीय  नीति.

 wae  age  :  झापका  मबाल  हो
 गया  है  t
 Shri  M.  C.  Chagla:  I  will  certainly

 bear  in  mind  what  the  hon.  Member
 has  said.

 Bro  राम  मनोहर  लोहिया  :  यह  प्रच्छी
 बात  है,  यह  तो  घाप  हमेशा  ही  कहते  हैं  ।

 Mr,  Speaker:  He  has  promised  to
 bear  in  mind.

 fro  राज  मनोहर  लं,हिया  :  पग्रापने
 मुझे  बोच  में  ही  रोंक  दिया  था।  मेरा  सवाल
 भी  पूरा  नहीं  हुआ  मेजर  जनरल  शमी
 जिनकी  यहां  इननी  तारीफ  की  गई  है  उन्होंने
 अपना  शक  खत  मुझे  सिखा  है  कि  हिन्दुस्तान
 के  सिपाहियों  को  जो  वहां  तैनात  हैं  पहले  द
 एन  ०७  की  तरफ  से  पचास  रुपये  रोज  की  तनख्वाह
 दी  जाती  थी  ौर  फ़िर  बाद  में  सिर्फ  चार
 रूपये  दी  गई  झौर  यह  इनके  सधव  से  हुआ  हैं  |

 Mr,  Speaker:  He  may  not  bring  in
 that  now.
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 ai  भोगेख  झा  (जयनगर)  :  किन
 कारणों  से  वहां  पर  तनाव  बढ़  रहा  है  भौर  उसका
 कुछ  जिक्र  यहां  माननीय  सदस्यों  ने  किया  है  a
 मैं  जानता  चाहता  हूं  कि  क्या  इसका  यह  कारण
 नहों  है  कि  अ्मरोको  शस्त्रास्तों  से  लैस  होकर
 इसरायल  आक्रमणकारी  भाव  ले  रहा  है  ?
 क्या  वही  पेटन  टेंक,  वही  जेट  विमान  नही  हैं
 जिनकी  वजह  से  हमारे  देश  पर  श्राक्रमण  ह्भा
 था  ?  कया  नहों  पैटन  टैंकस  और  इन्हीं
 जैट्स  की  वजह  से  वियतनाम  में  संघर्ष  नहीं
 हो  रहा  है”  क्‍या  यही  वहां  पर  भी  तनाव
 की  स्थिति  पैदा  करने  के  कारण  नहीं  हैं  ?
 क्या  मंत्री  महोदय  भारत  सरकार  की  ओर  से
 यह  रुख  लेंगे  कि  विदेशों  हथियारों  के  ग्रह
 संसार  में  कही  न  बनाथे  जायें,  न  इजरायल  मे,
 न  पाकिस्तान  में,  न  कहीं  और  ताकि  दुनिया
 में  शा  ते  बनी  रहे  ?  क्‍या  यही  रुख  इजरायल
 के  बारे  में  आप  लेने  जा  रहे  है  या  नहीं  ?

 Mr.  Speaker:  There  is
 answer.

 nothing  to

 को  भोगेन्दर  झा.  जवाब  दिजवाइय,
 SEM  महोदय  t

 Mr.  Speaker:  He  has  no  answer.
 Mr.  Nambiar.

 Shrj  Nambiar:  In  view  of  the  fac:..

 क्री  र.मावसार  जार्त्री  (टटना):  हम
 लोगों  को  भा  सवाल  पूछने  का  मोका  दिया
 जाना  चाहिये।  कुछ  को  प्राप  देते  हैँ,  कछ
 को  नहीं  देसे  है  यह  कौन  सो  नीतो  है.

 Mr.  Speaker:  I  am  really  sorry  for
 the  buck-benchers.  The  leaders  of
 their  parties  are  taking  away  the

 time,  (nterruptions).

 श्री  रःमावतार  झारत्री  :  हमेतों  भा
 मिलना  चर्हिये

 Mr.  Speaker:  The  leaders  of  parties
 are  taking  away  the  time.  The  back-
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 benchers  should  ask  the  leaders  of
 their  parties,  I  cannot  be  responsible
 for  that.

 Shri  Nambiar:  In  view  of  the  fact
 that  there  are  big  powers  behind
 Israel]  who  are  interestegd  in  creat-
 ing  tension  in  West  Asian  region  and
 in  the  Mediterranean  by  sending  war-
 ships  and  armaments  to  this  region,
 is  it  not  our  duty  to  defend  peace  in
 this  region  in  our  own  interesi  by
 naming  the  powers  who  are  disturb-
 ing  peace  and  standing  hy  the  vir-
 tims  of  threat  of  war  and  thus  restore
 peace  by  putting  our  full  might  on
 the  side  of  thase  who  want  to  live  in
 peace?

 Mr.  Speaker:  The
 adjourned  til!  5  P.M.

 House  stands

 35.50  hrs.

 The  Lok  Sabha  then  adjourned  tilt
 Seventeen  of  the  Clock.

 Tike  Lok  Subita  re-assembied  at
 Seventeen  Hours  of  the  Clock.

 {Mr  Spraker  ia  the  Chair}

 GENERAL  BUDGET,  [967-68
 Mr,  Speaker:  The  hon.  Finance

 Minister,  tApplauses,
 Shri  Umanath  (Pudukkettai):  They

 are  glad  at  the  coming  taxes?
 Shei  S.  M.  Banerjee  (Kanpur):  Has

 there  been  a  leakage  of  the  budget?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morurji
 Desai):  Sir.  on  the  20th  of  March  this
 year,  I  presentcd  to  this  Honourable
 House  an  interim  Budget  for  the  year
 1967-68.  In  presenting  that  Budget,  I
 had  occasion  to  remark  that  &  number
 of  difficult  ang  even  conflicting  const-
 derations  had  to  be  taken  into  account
 in  framing  the  Budget  for  the  current
 year.  There  was  not  enough  time  in
 the  las:  session  of  Parliament  either
 for  Honourable  Members  or  for  the
 Government  to  review  the  situation
 fully.  ॥  was  against  this  general
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 background  that  it  was  proposed  to
 present  a  fuller  picture  of  Govern-
 ment’s  budgetary  as  wel]  as  general
 economic  policies  in  the  current  session
 of  Parliament;  and  it  is  for  thig  pur-
 pose  that  sland  before  the  Honour-
 able  House  today.

 2.  The  areas  of  immediate  concern
 in  the  economic  field  are  easy  to
 define:

 First,  there  is  the  serious  situation
 created  by  the  drought  concerning
 food  supplies  in  genera]  and  the  weli-
 being  of  the  people  in  the  =  scarcity
 affected  areas  in  particular.

 Second,  the  steady  rise  in  prices
 which  has  been  with  us  now  for  more
 than  three  years  has  to  be  arrested
 in  the  shortest  possible  time.

 Third,  there  is  need  to  revive  indus-
 trial  activity,  particularly  in  a  number
 of  capital  goods  industries  which  are
 suffering  from  lack  of  demand,

 Fourth,  recent  adverse  trends  in  ex-
 ports  have  to  be  reversed  as  s00n  as
 possible.

 And  finally,  these  immediate  prob-
 lems  must  be  tackled  in  a  manner
 which  gives  us  confidence  that  we  can
 Jook  forward  to  a  long  period  of  satis-
 factory  growth  with  reasonable  price
 stability  and  increasing  —  self-reliance
 and  without  sacrificing  the  claims  of
 national  security  and  socia)  justice.

 Food  Situation
 3.  The  average  production  of  food-

 grains  during  the  last  two  seasons  has
 been  WW  per  cemt  below  the  levet
 reached  in  1964-65.  This  sharp  dec~
 Jine  in  output  has  meant  loss  of  in-
 come  for  farmers  in  many  parts  of
 the  country.  Our  first  concern  in  this
 situation  has  naturally  been  to  prevent
 undue  hardship  to  the  vulnerable  sec-
 tions  of  the  community  by  provision
 of  work  and  incomes  and  by  substan-
 tial  distribution  of  foodgrains  through
 public  channels,  It  is,  I  think,  a  mat-
 द.  ी  gratification  for  the  country  and
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 for  our  friends  abroag  who  have  ren-
 dered  us  valuable  help  at  this  difficult
 juncture  that  despite  the  sharp  reduc-
 tion  in  output,  a  major  calamity  has
 been  averted.  I  can  assure  the  Hon~
 ourable  House  and  the  people  affected
 in  all  scarcity  areas,  and  particularly
 in  large  parts  of  Bihar  ang  eastern
 Uttar  Pradesh,  that  we  shall  spare  no
 effort  ur  money  to  ensure  that  relief
 measures  and  public  distribution  of
 foodgrains  will  be  continued  and  ex-
 tended  to  the  extent  necessary  during
 the  lean  months  still  ahead  of  us.  १
 Propose  to  make  a  substantial  addi-
 lional  p-ovision  of  Rs.  38  cror#s  in  thi
 Centre's  Budget  for  the  current  १९६४
 for  supporting  relief  measures  and  as-
 sisting  the  scarcity  affected  States.
 This  is  in  addition  to  the  provision  of
 Rs.  37  crores  already  made  in  the  in-
 ‘erim  Budget.  Honourable  Members
 Would  agree  ‘hat  relicr  to  the  people
 in  the  scarcity  areas  should  be  the
 first  charge  on  any  resources  that  we.
 at  the  Centre,  can  spare  even  in  our
 present  difficult  conditions.
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 4.  We  have  already  imported  35
 million  tonnes  of  foodgrains  during  we
 first  five  months  of  ‘1967,  Another  2°6
 million  tonnes  are  expected  to  arrive
 after  the  end  of  May.  Of  this  total
 of  some  6  million  tonnes,  a  little  over
 one  million  tonnes  represent  purchases,
 vf  roughly  equal  quantities  of  rice  and
 wheat,  from  Our  own  resources;  the
 balance  consists  of  PL  480  supplies
 from  the  United  States  and  assistance
 from  a  number  of  other  countries  not-
 ably  Canada.  the  Soviet  Union  and
 Australia.  Subject  to  appropriate
 matching.  the  United  States  has  indi-
 cated  its  willingness  toa  provide  an-
 other  3  mi‘lion  tonnes  of  foodgrains; and  of  this  .5  million  tonnes  are  ex-
 petted  to  be  authorised  shortly.  <A
 cansiderable  part  of  the  purchases  छा
 have  authorised  from  our  own  resour-
 ces  is  in  the  expectation  that  appro-
 priate  assistance  wil]  be  available  from
 other  countries  in  a  form  which  will
 relieve  our  general  balance  of  pay~
 ments  position.  Apart  from  these  pur-
 chases,  we  also  have  to  epend  large
 amounts  of  our  own  foreign  exchange
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 {Shri  Morarji  Desai]
 earnings  for  meeting  freight  payments
 on  foodgrains  supplied  on  concessional
 terms.  Nevertheless,  to  the  extent
 mecassary.  arrangements  for  further
 fimpors  from  our  own  resources  will
 be  made  to  prevent  a  breakdown  of

 ‘the  public  distribution  system.
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 S$.  The  availability  of  rice  around
 the  world  is  extremely  limited;  and
 @ven  such  quantities  as  are  available
 ean  be  had  at  prices  much  higher  than
 those  for  other  cereals.  Our  public
 distribution  system  will,  therefore.
 Rave  to  rely  primarily  on  wheat  and
 malo.  While  supplies  of  wheat  can  be
 supplemented  appreciably  by  imports,
 the  supply  of  rice  has  to  depend  essen-
 tially  on  internal  procurement.  I  am
 happy  to  say  that  all  State  Govern-
 ments,  whether  surplus  or  deficit,  are
 eo-operating  in  the  task  of  procuring
 internal  supplies  of  rice,  wheat  and
 other  foodgrains.  To  facilitate  this
 effort,  we  have  increased  procurement
 prices  and  have  maintained  and  indeed
 strengthened  zonal  restrictions  ‘bet-
 ween  States.  Whatever  may  be  the
 merits  of  the  system  of  free  distribu-
 tion  and  free  movement  of  grains  in
 normal  times.  it  is  obvious  that  in  the
 present  circumstances,  the  public  dis-
 tribution  system  and  the  zonal  restric-
 tions  will  have  to  continue.

 s.  Honourable  Members  are  aware
 ahat  the  present  system  of  distribution
 of  foodgrains  imposes  a  heavy  burden
 on  the  financial  position  of  the  Centre
 om  account  of  the  subsidised  rates  at
 which  we  supply  imported  foodgrains
 te  State  Governments  and  others.
 This  subsidy  is  expected  to  cost  as
 nmeuch  as  Rs.  I!8  crores  to  the  Central
 Goveramem  in  the  current  year.
 Despite  the  difficult  budgetary  situa-
 tion,  we  have  for  the  present  thought
 it  prudent  to  continue  the  Centra!
 subsidies  on  foodgrains.  It  is  our
 policy,  however,  to  reduce  and  elimi-
 nate  this  subsidy  as  soon  as  circum-
 stances  permit.  The  large  expenditure
 on  food  subsidies  is  one  of  the  main
 Teasons  why  tt  has  been  difficult  for
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 us  this  year  to  provide  for  important
 developmental  needs.  Any  sustained
 erosion  of  development  outlays
 through  a  policy  of  subsidising  con-
 sumption.  however  essential,  cannot
 but  have  serious  repercussions  on  our
 abllity  to  provide  the  same  essential
 consumer  goods  in  the  years  to  come.

 7.  In  addition  to  the  subsidy  given
 by  the  Centre,  some  State  Govern-
 ments  also  are  subsidising  foudgrains.
 In  our  Federal  Constitution,  it  is  not
 for  the  Centre  to  decide  what  the
 States  should  do  in  matters  like  this.
 But  it  is  my  duty  to  make  it  clear
 that  if  any  State  Government  wishes
 to  subsidise  foodgrains,  over  and
 above  the  substantial  subsidy  given  by
 the  Central  Government,  jt  wil}  have
 to  do  so  on  the  basis  of  its  own  re-
 sources  and  without  counting  on  any
 additional  Central  assistance  for  the
 purpose.

 Agriculeural  Production

 a  Honourable  Members  are  aware
 of  the  steps  we  are  taking  to  increase
 agricultural  productivity  on  a  sustain-
 ed  basix  in  connection  with  what  has
 come  to  be  known  as  the  new  agricul-
 tural  strategy.  But  there  is  urgent
 need  alxo  to  take  immediate  steps  to
 ensure  that  the  next  kharif  crop  turns
 out  to  be  as  gotd  as  possible.  It
 simply  will  not  do  to  rest  content  with
 the  hope  that  after  two  severe
 droughts,  weather  conditions  are
 bound  to  take  a  turn  for  the  better  in

 the  coming  season.  Whatever  ithe
 weather  conditions,  immediate  steps
 have  to  be  taken  to  make  sure  that
 programmes  like  minor  irrigation  and
 provision  of  better  seeds  and  more
 fertilizers,  which  can  make  the  maxi-
 mum  fmpact  on  the  crop  prospects  for
 the  coming  year,  are  proceeded  with
 on  an  emergency  basis.  That  is  why,
 even  im  the  interim  Budget,  we  had
 sougit  to  provide  the  full  needs  of
 agriculture  for  the  current  yeer.  On
 a  review  of  these  needs,  some  addi-
 tonal  provision  for  Land  Wlortgage
 Banks  has  been  found  necessary;  and
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 I  propose  to  provide  Rs.  5  crores  more
 for  this  purpose.  I  propose  also  to
 increase  Plan  assistance  to  the  State
 ‘Governments  from  Rs.  535  crores  pro-
 vided  in  the  interim  Budget  to  Rs.  590
 crores.  It  is  essentially  for  the  State
 Governments  to  decide  how  best  to
 deploy  their  resources.  But,  J]  hope
 that  they  will  earmark  a  large  part

 -of  the  total  resources  available  to
 them  for  securing  an  immediate  in-
 crease  in  agricultural  production.  We
 are  currently  providing  nearly  300
 million  dollars  for  import  of  fertilizers
 as  against  less  than  400  million  dollars
 only  three  years  ago.  Correspondingly,
 fertilizer  credits  are  also  being  subs-
 tantially  enlarged.

 9.  The  drought  has  affected  severely
 not  only  the  foog  situation  but  also
 the  supply  position  in  regard  to  a

 mumber  of  other  essential  products
 such  as  raw  jute,  cotton,  oilseeds  and
 sugar.  Arrangements  have  had  to  be
 ‘made  for  substantial  imports  of  both
 raw  jute  and  raw  cotton  and  we  shall
 make  provision  for  additional  imports
 in  order  to  sustain  both  exports  and
 internal  consumption.  In  the  case  of
 Taw  jute  imports,  the  susidy  to  main-
 tain  the  competitive  position  of  the
 Indian  jute  industry  has  been  continu-

 ‘ed  in  the  current  year.  We  shall  re-
 view  the  position  regarding  buth
 imports  and  subsidy  in  the  light  of
 the  prospects  for  the  coming  crop.  In
 the  meanwhile  in  order  to  encourage
 domestic  preduction.  the  minimum
 support  price  for  raw  jute  has  been
 raised  from  Rs.  35  per  maund  to  Rs.

 40  per  maund.

 10.  In  reapect  of  raw  jut2  and  cotton
 as  well  as  oilseeds,  it  is  of  the  utmost
 importance  to  step  up  research  and
 other  activity  for  increasing  per  acre
 yields.  The  future  of  many  of  our
 important  export  industries’  will  turn
 heavily  on  .the  efficiency  with  which
 ‘we  produce  the  raw  materials  for
 them.  है उ  ह ल  gratifying  that  industry  is
 becoming  increasingly  conscious  of
 this  need:  ang  at  a  later  stage.  I  will
 “have  occasion  to  refer  to  a.change  in
 sour  tax  laws  that  I  propose  to  intro-
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 duce  for  encouraging  research  activity
 in  general  by  our  jndustry.
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 ll.  The  decline  in  sugar  production
 this  year  has  been  particularly  sharp.
 There  is  no  escape  from  a  refuction
 in  the  internal  consumption  of  sugar;
 and  the  present  controls  on  price  and
 distribution  will  have  to  be  maintain-
 ed  in  order  to  distribute  the  shortage
 equitably.  We  shall  keep  the  situation
 under  review  and  take  whatever  steps
 are  necessary  to  increase  the  output  of
 sugarcane  in  the  next  season  and  to
 keep  its  diversion  to  other  uses  within
 reasonable  limits.

 Price  Stability

 42,  In  the  wake  of  the  recent
 drought,  there  has  been  a  sharp  in-
 crease  in  prices.  To  some  extent,  up-
 ward  pressure  on  prices  was  exerted
 also  by  devaluation.  A  situation  in
 which  prices  have  risen  by  as  much
 as  46  per  cent  over  a  period  of  three
 years  naturally  creates  apprehensions
 about  further  inflation;  and  this,  in
 turn.  depresses  savings  and  encour-
 ages  unproductive  investments  in  land,
 urban  property,  gold  and  commodities.
 Curbs  on  such  investment  become.
 therefore,  more  important  than  ever.
 Again,  in  a  period  of  inflation,
 prices  increase  at  an  uneven  pace  for
 different  products  and  services  and
 this  raises  many  difficult  problems  of
 adjustment  of  relative  prices.

 13.  11  addition  to  these  standard
 concomitants  of  inflation,  we  have  to
 reckon  with  special  complications
 when  the  primary  impetus  for  the
 rise  in  prices  comes  from  a  sudden  and
 sharp  decline  in  output  rather  than
 from  an  di  d.
 It  is-not  always  possible  to  reduce  de-
 mand  swifty  in  the  face  of  a  sudden
 decijne  in  output;  and  it  becomes  ne-
 -ceasary  to  spread  the  process  of  adjust-.

 ive  incre:  in

 ‘ing  aupply  end  demand  over  a  period
 of  time  and  with  the  help  of  larger
 imperts.  But  foreign  exchange  earn-

 ings  trem  exports  also  get  gtiversely
 affected  as  a  result  both  of  :the  -falt.in
 -production  and  the  rise  in  prices;  and
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 this  makes  it  difficult  to  augment  do-
 mestic  availability  by  larger  imports.
 Again,  the  necessity  to  put  an  end
 to  the  inflationary  psychology  and  the
 adverse  effect  of  the  decline  in  produ-
 ction  on  governmental  revenues  re-
 quires  a  restraint  on  public  and  pri-
 vate  expenditure;  and  this  in  turn
 tends  to  depress  demand  conditiuns
 for  specific  industries.  Similarly,  when
 crops  fail  and  there  is  extensive  loss
 of  real  incomes,  there  is  gq  tendency
 for  consumer  demand  to  be  depressed
 and  for  raw  material  coa's  to  increase
 so  that  some  industries  get  caught  in
 a  real  squeeze.  What  |  have  jus  said
 describes  in  essence  the  kind  of  difti-
 cult  and  complex  situation  which  we
 are  facing  today.  There  are  no  per-
 fect  answers  to  dea!  with  a  situation
 af  this  character;  and  I  can  oniy  in-
 dicate  to  Honourable  Members  the
 lines  along  which  we  propose  to  move
 in  the  coming  months  to  reconcile,  as
 best  as  possible.  the  different  elements
 in  the  present  situation  in  the  light  of
 our  genera}  policy  objectives,
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 34.  We  consider  it  of  the  utmost  im-
 portance  that  our  primary  concern  at
 the  presen:  moment  should  be  to  put
 An  end  to  the  psychology  of  inflation.
 Continueg  and  large  budgetary  defi-
 cits  over  the  past  few  years  have  con-
 tributed  to  this  psychology.  I  pro-
 pose,  therefore,  in  the  presen:  Bucget
 alse  to  limit  the  outlays  of  the  Centra)
 Government  strictly  within  the  re-
 sources  which  can  be  mobilised  in  a
 non-inflationary  manner.

 35,  Equally.  we  must  avoid  a  repe-
 tition  of  the  situation.  in  which  the
 State  Governments  can  shift  their
 budgetary  burdens  to  the  Centre  by
 resorting  to  unauthorised  overdrafts
 from  the  Reserve  Bank.  In  order  that
 the  task  of  avoiding  overdrafts  may
 not  prove  impossibly  difficult  for  the
 State  Governments,  I  propose  to  help
 them  in  advance  to  a  greater  extent
 than  was  possible  in  the  interim  Bud-
 set.  Taking  account  of  both  Pian  and
 non-Plan  requirements,  the  assistance
 now  being  proposed  for  the  States  is
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 Rs.  98  crores  more  than  in  the  interim
 Budget.  |  am  well  aware  that  this
 doeg  not  meet  all  the  needs  of  the
 the  State  Governments;  but  I  hope  that
 they  also  will  do  their  part  for  meet-
 ing  their  needs,  This  is  not  the  time
 when  either  the  Centre  or  the  States
 gan  afford  to  give  up  or  erode  impor-
 tant  sources  of  revenue.  If  some  can-
 cessions  are  to  be  given,  say,  to  very
 smal]  farmers,  they  will  have  to  be
 made  up—and  indeed,  more  than
 made  up—by  higher  levies  on  better-
 off  farmers.  It  is  sometimes  sugges-
 fed  that  if  the  Centre  cannot  hejpin
 any  other  way,  it  should  help  by  post-
 poning  recovery  of  interest  and  am-
 or.isatiun  charges  from  the  State
 Governments.  While  we  are  prepared
 to  discuss  a}l  problems  with  Chief
 Ministers  and  others,  I  hope  it  is  clear
 that  if  we  are  to  help  the  States  more
 in  one  way,  we  will  be  able  to  help
 them  less  in  other  ways.

 16,  |  am  well  aware  ‘that  avoidance
 of  deficit  financing  is  neither  a  neces-
 sary  nor  a  sufficient  condition  for  price
 stability  in  all  circumstances.  Over  a
 period,  some  expansion  in  money  sup-
 ply  is  necessary  to  accommodate  the
 nieds  of  growing  production.  Never-
 theless,  in  the  presen:  circumstances,
 it  is  desirable  that  Government  should
 Not  uppropriate  any  part  of  the  per-
 missible  }imit  of  monetary  expansion.
 This  will  allow  a  larger  expansion  of
 bank  credit  to  agriculture  and  industry
 to  facilitate  higher  production.  The
 new  agricultural  strategy  and  the
 immedi  progra  s  for  increasing
 agricultural  production  that  are  so
 vitally  important  require  a  substantial
 increase  in  credit.  It  is  equally  im-
 portant  to  ensure  that  private  Industry
 is  not  inhibited  from  increasing  pro-
 duction  by  undue  limitationg  vn  the
 availability  of  credit.  Some  restraint:
 on  private  credit,  particularly  for  spe-
 culative  and  unproductive  purposes,
 wil,  of  course,  be  necessary.  छप
 apart  from  its  psychologica]  import-
 ance,  the  avoldance  of  deficit  finansing
 by  the  Government  would  place  the
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 Reserve  Bank  and  the  banking  system
 in  general  in  a  better  position  to  meet
 the  genuine  credit  requirements  of
 agriculture  and  industry,  whether
 public  or  private.

 WwW  The  question  of  adjustment  in
 relative  prices  raises  difficult  social
 and  economic  questions.  When  costs
 have  risen,  some  adjustment  of  prices
 becomes  unavoidable  if  production  is
 not  to  be  affected.  Similarly,  when
 teal  incomes  are  erodeg  by  increases
 in  the  cost  of  living,  some  compensa-
 tion  to  the  lower  income  groups  be-
 comes  nut  only  unavoidable  but  also
 necessary  in  the  int.  rest  of  maintain-
 Ing  somal  harmany  and  goog  indus
 trial  and  service  rejations.  At  the
 same  time,  the  process  of  prices  chas-
 ing  costs  and  costs  chasing  =  prices
 cannot  be  allowed  to  go  unchecked.
 For  this”  reason,  Government  hss
 endeavoured  to  stagger  adjustments  in
 relative  prices  without  ruling  out  such
 adjustments  altogether:  and  the  same
 discriminating  policy  will  have  :o  be
 adopted  for  some  time  to  come  with
 a  somewhat  greater  accent  against  up-
 ward  revisions  either  in  wages  or  in
 prices.

 1B  Considerable  concern  has  been
 caused  rightly  in  the  country  by  the
 recent  deterioration  in  industrial  rela-
 tions.  At  a  time  when  some  hardship
 is  unavoidable  and  when  it  is  of  the
 utmost  importance  to  increase  effici-
 ency  and  production,  such  deteriora-
 tion  is  particularly  regrettable.  J
 would,  therefore,  appeal  most  earnestly
 to  employees  and  employers  to  cnive
 their  mutual  problems  in  a  spirit  of
 give  and  take.  Any  further
 deterioration  in  industrial  relations
 can  only  spell  greater  hardship  for  the
 vulnerable  sections  of  the  community

 Revivat  of  Industrial  Production
 ३9,  The  growth  of  industrial  output

 has  slowed  down  considerably  over
 the  past  two  years.  There  has  been
 a  modest  revival  since  October  last.
 Nevertheless,  industrial  production  in
 general  hag  by  no  means  deen  buoyant
 and  several  industries  are  actually
 experiencing  9  decline  in  production
 ang  an  increase  in  excess  capacity.

 General  Budget,
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 20.  The  situation  that  prevails  at
 present  cannot  be  described  as  one  of
 general  recession.  In  such  &  situation,.
 one  would  expect  to  find  excess  capa-
 city  all  round  and,  therefore,  the  pos-
 sibility  o¢  increasing  output  by  general.
 stimulation  of  demand.  There  is
 obviously  no  immediate  possibility  of
 increasing  agricultural  output  mereiy
 by  stimulating  demand.  Even  im
 cegard  to  industry,  the  emergence  of
 sizeable  excess  capacity  is  concentrated.
 in  capital  goods  industries,  notably,
 railway  wagons,  machine  tools,  textile
 machinery,  castings  and  structurais.
 Among  consumer  goods  industries,
 difficulties  are  felt  particulaly  by  the
 weaker  cotton  textile  mills  which  have
 heen  in  need  of  rationalisation  ands
 more  efficient  management  for  quite:
 some  time.  Policies  which  are  design-
 ed  to  stimulate  demand  in  general  are
 clearly  out  of  place  in  the  present
 situntion  when  availabilities  of  basic-
 consumer  goods  ang  agricultural  raw
 materials  cannot  be  increased  signifi-
 cantly  in  the  short-run.  At  the  same
 time,  there  cannot  be  any  question
 “hat  whatever  can  be  done  has  to  be
 dong  to  revive  industrial  production.

 93°:

 21.  Basically,  Government's
 proach  to  the  revival  of
 production
 ingredients.

 ap-
 industrial

 consists  of  qa  number  of

 For  the  priority  industries,  we  are
 continuing  the  liberal  import  poticy:
 for  other  industries  producing  essen-
 tial  consumer  goods  also,  the  import
 requirements  of  raw  materia!s  and
 comporents  will  be  met  on  a  more:
 liberal  basis,

 Despite  the  difficult  budgetary  posi-
 tion.  it  is  proposed  to  provide  addi-
 tianal  sums  beyond  what  was  already
 provided  in  the  interim  Budget  for  the
 developmental  and  other  needs  of
 both  the  Centre  and  the  States.

 To  the  extent  possible.  additional
 outlays  are  being  directeg  to  tha  capi-
 ta}  goods  industries  which  are  In  need
 of  some  impetus  to  demand.
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 It  is  my  intention  aiso  to  explore

 all  avenues  of  stimulating  investment
 and  developmental  outlays  as  soon  as
 the  basic  supply  conditions  in  regard
 to  essential  consumer  goods  show  some
 ‘dmprovement.  Planning  for  a  revival
 @f  investment  activity  whether  in  the
 “public  or  the  private  sector  should,
 therefore,  receive  no  set-back.

 As  already  mentioned,  avoidance  of
 deficit  financing  will  make  it  possible
 to  ensure  that  production  is  not  held
 back  for  want  of  credit.

 22.  To  some  extent,  the  present  diffi-
 culties  of  the  capital  goods  industries
 Spring  from  the  fact  that  the  expecta-
 tions  on  which  the  earlier  investments
 were  made  have  not  materialised.
 In  such  a  situation,  industry  will  have
 to  show  considerable  initiative  in
 diversifying  production  in  the  light  of
 changing  circumstances.  Government
 also  has  a  responsibilty  to  facilitate
 this;  and  to  this  end,  selective  relax-
 tions  have  already  been  made  in  res-
 pect  of  industrial  licensing.  The
 decontrol  over  the  pricing  and  distri-
 bution  of  steel  should  also  go  some
 Way  in  facilitating  this  process  of
 adjusting  the  pattern  of  production
 to  the  changing  pattern  of  demand
 both  in  respect  of  steel  production  as
 such  and  in  the  large  number  of  in-
 dustries  using  steel.

 23.  Again,  larger  exports  offer  a
 way  out  of  the  present  difficulties  of
 many  of  our  engineering  and  other
 industries.  An  increase  in  exports  of
 our  newer  products  js  vitally  import-
 ant  from  the  point  of  view  of  achiev-
 ing  a  sustained  increase  in  our  total
 export  earnings;  and  the  present
 situation  offers  a  welcome  opportunity

 of  redoubling  our  efforts  in  this  direc-
 tion.  The  subsidies  that  we  provide
 का  the  export  of  engineering  and  other
 products  should  help  in  this  direction.
 Wherever  necessary,  we  will  support
 the  effort  of  industry  to  increase  ex-

 ‘potts  of  capital  goods  by  suitable
 credit  arrangements  also.  But  indus
 try  also.  will-hawe  to  adjust  its  pricing
 and  other.  policies  in  relation  to-export

 MAY  25,  967  General  1... .!.. 2
 1087-68

 983

 orders  if  they  are  to  do  their  part  in
 counteracting  current  recessionary
 trends  in  a  constructive  manner,  At  a
 time  when  excess  capacity  -exists,  it
 should  be  in  the  interest  of  the  indus-
 try  concerned  to  seek  actively  new
 outlets  for  its  products  even  if  this
 has  to  be  done‘  without  covering  in
 full  the  normal  share  of  fixed  costs.

 24.  In  short,  the  present  industrial
 scene  is  compounded  of  a  number  of
 complex  elements  and  no  single  or
 simple  answer  will  suffice  to  transform
 it.  The  approach  I  have  described  ts
 calculated  to  make  the  maximum  im-
 pact  on  industrial  recovery  without
 jeopardising  the  chances  of  restoring
 price  stability.

 Export  Promotion
 25.  The  question  of  export  promo-

 tion  is,  of  course.  relevant  not  only
 to  industries  suffering  from  lack  of
 demand  at  present  but  also  to  the
 genera!  run  of  our  economic  activities
 and  policies.  It  cannot  but  be  a
 matter  of  great  concern  that  the  mo-
 mentum  to  our  export  earnings,  which
 was  witnessed  during  the  early  years
 of  third  Plan,  has  not  been  sustained.
 The  performance  of  exports  during
 1966-67,  has  been  particularly  dis-
 appointing.  Of  late,  there  have  been
 signs  of  a  modest  recovery  in  export
 earnings.  With  the  revival  of  agricul-
 ture  and  industry,  and  continued
 efforts  to  explore  markets  for  them
 abroad,  some  further  improvement  in
 export  earnings  can  be  expected.

 26,  Nevertheless,  it  would  be  neces-
 sary  to  exercise  a  restraint  on  domes-
 tic-demand  for  products  which  can  be

 .exported  .in  larger  quantities,  Equally,
 export  duties  have  to  be  revised  if
 such  a  revision  becomes  necessary  in
 order  io  maintain  the  competitiveness
 of  our  major  export  industries.  Quite
 apart  from  this,  a  major  break-through
 in  export  earnings  can  be  expect-

 on  the  basis  of  moder-

 where
 we  have  o  long-term  -eompetitive  ह. अ
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 vantage.  From  time  to  time  special
 arrangements  will  have  to  be  made  ‘o
 make  sure  that  industries  and  activi-
 ties  with  an  export  potentia!  are  given
 the  highest  priority  in  the  a  location  of
 scarce  resources.  Export  industries  are
 now  able  to  import  their  raw  materials
 and  component  requirements  for  ex-
 port  production  from  the  cheapest
 source  and  with  the  least  administra-
 tive  intervention.  Jn  regard  to  capi-
 tal  goods  imports,  foreign  exchange
 releases  for  other  purposes  and  rupee
 finance  as  well,  export  industries  wil!
 have  to  be  given  a  peferential  treat-
 ment,

 27.  Promotion  of  tourism  has  a  great
 potential  for  adding  to  our  foreign  ex-
 change  earnings,  I  propose,  therefore,
 to  announce  some  measures  later  to
 help  the  tourist  industry,  We  also
 propose  to  take  steps  to  prevent  the
 leakage  of  tourist  earnings  to  unautho-
 rised  channels  which  stil"  takes  place.

 28.  A  h  for
 private  foreign  environment  in  priority
 areas  has  also  a  considerable  bearing
 on  promotion  of  exports.  It  is  gene-
 rally  recognised  that  private  foreign
 investment  can  make  a  valuable  con-
 tribution  to  reducing  our  re‘iance  on
 imports,  particularly  when  it  brings
 with  it  know-how  and  sophisticated
 techniques  as  well  as  capital  resources.
 But  foreign  investors  can  also  bring
 with  them  knowledge  of  foreign  mar-
 kets  and  the  organisation  and  other  ~e-
 sources  to  exploit  them,  As  they  zet
 to  know  our  own  country  and  poten-
 tial  better,  they  help  promote  our
 exports,  We  should.  therefore.  w2’-
 come  private  foreign  investment  par-
 ticularly  when  it  can  assist  our  export
 eRort.

 itabl  ; envir

 28.  I  cannot  help  emphasising  that
 the  restoration  of  general  price  stabi-
 lity  Is  an  imperative  necessity  not
 only  for  maintaining  social  harmony

 ‘but  also  for  under-pinning  and
 strerigthening  our  export  promotion
 efforts  and  indeed,  our  efforts  to  re-
 Goce  the  reliance  on  imports.  Has-
 ourable  Members  may  rest  assured
 that  we  are  determined  to  do  ह ७  that
 ‘we  can  to  maintain  the  external  value
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 of  Indian  rupee  so  that  distortions  of
 the  kind  that  led  to  the  devaluation
 last  June,  and  the  necessity  for  sharp
 adjustments  in  the  internal  economy
 that  followed  from  it,  are  avoided.

 30,  While  everything  possible  has  to
 be  done  to  promote  exports,  it  has  also
 got  to  be  recognised  that  only  those
 exports,  which  can  hold  their  own
 in  the  long  run,  should  receive  the
 maximum  encouragement  so  that  we
 do  not  waste  our  scarce  resources  for
 propping  up  export  earnings  which  are
 bound  to  prove  short-lived.  An
 environment  of  stability,  whether  in
 respect  of  the  general  price  level
 or  the  frame-work  of  promotion
 measures,  is  absolutely  vital  for  a
 steady  increase  in  export  earnings.  A
 climate  of  expectations  in  whith  ex-
 port  industries  seek  to  neutralise  all
 their  inefficiency  and  disadvantages  by
 budgetary  support  cannot  be  con-
 ducive  to  enduring  and  sound  export
 promotion.  It  should,  therefore,  be
 perfectly  clear  that  while  the  Gov-
 ernment  would  be  prepared  to  allocate
 scarce  resources  on  a  priority  basis  for
 the  export  industries.  this  preference
 wil'  have  to  be  justified  increasingly
 in  terms  of  the  efforts  of  the  indus-
 tries  themselves  to  increase  their  effi-
 ciency  and  profitability,

 Import  Policy
 oe  What  I  have  just  said  applies

 equatly  to  industries  which  compete
 with  imports,  We  have  built  up  con-
 siderable  ity  for  produci  a
 large  variety  of  goods  in  the  country
 over  the  tast  ten  to  fifteen  years.
 Through  import  restrictions  as  we'l  as
 high  tariff  duties.  we  have  sought  to
 protect  domestic  industry  from  compe-
 tition  from  producers  abroad  who  have

 the  advantage  of  Jong  experience  and
 trained  labour  force,  not  to  mention
 the  advantage  of  easier  access  to
 capital  ang  even  raw  materials.  It  is
 now  generally  recognised  that  domes-
 tie  industries  in

 develop
 ing  countries

 require  some  protection  against
 foreign  competition,  However.  the
 development  of  industries  behing  pro-
 tective  walla  can  lead  to  distartions
 and  waste  of  scarce  resources  ह). ल
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 industries,  which  have  already  been
 established  for  some  time,  became
 progressively  more  efficient.  In  short,
 8  competitive  environment  is  as  vital
 for  the  healthy  promotion  of  import
 substitution  as  it  is  for  the  sound  pro- motion  ०१  exports.  That  is  why  we
 have  retaxed  quantitative  import
 restrictions  in  a  selective  manner.
 This  policy  will  be  continued  and
 strengthened  as  circumstances  permit,
 Particularly  when  it  is  important  to
 provide  5  spur  for  domesti-  industry Yo  Mecrcase  its  efhiciency.
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 32.  We  recognise  that  Indian  indus-
 try  has  still  a  long  way  to  go  in  the
 direction  of  diversification  and  efficient
 Broduc.ion.  Not  all  the  disadvantages
 from  which  our  industry  suffers  can
 be  removed  over  a  short  period!
 Again,  as  some  industries  have  to  be
 exposed  more  and  more  to  internatio~ nal  competition,  others  will  emerge and  ge!  established  ang  would  require protection  in  the  inj‘ial  stages  not  only
 by  way  of  tariffs  but  also  by  way  of
 quantitative  restrictions.  What  we
 need,  therefore,  in  regard  to  import
 policy  is  not  some  rigid  approach, which  tends  to  justify  all  restrictions
 for  all  time,  or  its  antithesis  in  which all  restrictions  are  sought  to  be  aboli- shed  on  a  particular  day.  What  पड
 required  is  a  deliberate  ang  discrimi-
 nating  policy  in  which  the  frontiers  of
 Protection  keep  on  moving  from  time to  time  and  from  commodity  to  com-
 Modity:  so  that,  by  progressive  stages, protection  is  removed  from  some  com-
 modities  while  it  is  introduced  in  the
 case  of  other  commodities  which  begin to  be  produced  in  the  country.

 Controls

 33.  f  Indian  industry  needs  to  be
 exposed  to  ॥  competitive  environment
 in  relation  to  exports  and  imports, such  an  environment  is  all  the  more
 necessary  as  between  differen,  indus-
 tries  end  between  different  ynits  in  the
 same  industry.  This  is  not  the  occa- sion  for  me  to  review  the  gachinery
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 of  controls  over  investment,  distribu-
 tion  and  prices  that  we  have  been
 operating  in  India  for  several  years
 now.  Our  approach  in  these  controls
 has  been  pragmatic;  and  we  have  not
 hesitated  to  relax  them  or  to  intensify
 them  from  time  to  time  in  the  light
 of  changing  circ  Basically,
 our  approach  to  controls  has  Eros
 been  positive;  we  have  sought  there-
 by  to  promote  development  by  con-
 Serving  S:arce  resources.  A  simisar
 pragamaic  and  positive  approach
 would  be  necessary  even  for  the  fu-
 ture  Where  it  is  necessary  to  re‘ain
 controls,  it  shal}  be  our  endeavour  to
 administer  them  in  a  manner  which
 minimises  delays  ang  {nconvenience-
 and  ensures  equal  treatment  to  all
 concerned.  It  has  to  be  recognised,
 however,  that  controls  are  only
 means  t0  an  end  and  that,  by  their
 very  nature,  they  tend  to  introduce
 rigidities  which  often  impair  efficiency
 and  initiative  on  the  part  of  all  con-
 cerned.  Very  often,  the  social  objectives
 of  controls  such  as  maintaining  3
 measure  of  equality  between  penple
 with  different  initial  advantages  rol
 prevention  of  an  undue  concentretiun
 of  wealth  and  economic  power  can  be
 achieved  by  other  means  which  mav
 have  less  inhibsting  effect  on  produc-
 tive  efficiency.  That  is  why,  for  sume
 time,  we  have  been  following  a  selec-
 tive  policy  of  relaxing  controls.

 34.  This  question  has  also  been  ex-
 amineq  by  the  Administrative  Re-
 forms  Commission  and  by  a  number
 of  independent  experts.  We  propose
 to  consider  their  recommendations
 carefully.  I  would  only  point  out  et
 this  stage  that  there  cannot  be  any
 ques:ion  of  our  giving  up  the  basic
 objectives  behind  the  controls  thet  we
 maintain.  The  question  only  is  whe-
 ther  these  objectives  could  not  be
 better  served  by  a  different  combin-
 sation  of  policies  in  which  controls  play aeless  important  part  then  today  and
 Other  instruments,  particularly  fisce?
 tnd  monetary  instrumenta,  play  #
 note  active  part.
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 Long-term  Considerations

 33.  This  brings  me  to  some  of  the
 longer  term  considerations  which
 have  to  be  kept  in  mind  even  as  we
 dea}  with  our  difficult  short-term
 situation,  Our  immediate  diffjculiies
 are  essentially  the  result  of  two  ag-
 Sressions  On  our  territory  and  two
 droughts.  It  is,  however,  important  (or
 us  to  enquire  whefher  they  do  not
 ‘signify  something  more  basic  in  our
 plans  and  policies  which  also  cai!s  for
 a  correction  in  emphasis  if  not  in  dir-
 ection.

 36.  There  is  general  agreement  in
 the  country  that  the  highest  priority
 should  be  given  to  agriculture  and
 to  family  plannning  in  our  plans  for
 the  next  few  years.  No  one  seriously
 questions  also  that  as  soon  as  possi-
 bie,  and  consistent  with  the  avoidance
 of  inflation,  programmes  of
 betterment  should  be  pursued  more
 vigorously  In  this  conncetion,  next
 only  perhaps  to  the  impartance  of
 providing  an  adequate  supply  of
 foudgrains  comes  the  necessity  of  en-
 lurging  greatiy  the  facilities  for  drink-
 ing  water  al!  over  the  country,  Im-
 provement  in  the  quality  of  education
 and  the  welfare  of  backward  classes,
 particularly  of  scheduled  castes  and

 tribes,  will  also  reauite  more  urgent
 attention  that  hithertu.

 37.  If  Tam  pot  mis'aten,  the  differ-
 ences  and  the  doub's  that  are  often
 expresscd  about  our  plans  relate
 mainly  to  two  or  three  basic  areas.
 There  is,  first  of  all,  the  question  vf
 the  speed  with  which  we  can  increase
 the  rates  of  saving  and  capital  forma-
 tion  in  the  country.  Related  to  this
 is  the  prcblem  of  our  ability  to  in-
 crease  the  productivity  of  such  rapital
 as  we  already  have.  Differences  arc
 also  expreased  about  the  proportion
 of  available  savings  which  should  be
 invested  by  the  private  sector  and  the
 public  sector  in  the  light  of  their  res-
 peéctive  responsibilities  ang  ability  to
 invest  the  savings  profitably.  There
 fs  alse  some  question  whether  consu-
 mer  goods  industry  or  capital  goods
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 higher  priority  than  in  the  recent
 past,
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 38,  ह  is  not  my  intention  here  to
 enter  into  a  debate  about  the  pros  and
 cons  of  the  issues  around  which  differ-
 ences  and  doubts  of  the  kind  that  I
 have  just  outlined  revolve.  But  let
 me  say  that  if  we  have  over-estimat-
 ed  in  the  past  our  capacity  to  save  as
 a  nation  or  our  capacity  to  secure  2
 certain  return  from  the  capital  already
 invested,  such  an  over-estimation  was,
 in  part,  at  any  rate,  intended  as  a
 spur  ty  better  effort  on  the  part  of
 all  of  us.  Certainly,  in  future,  we
 shall  have  to  be  more  reaiistic  about
 what  we  can  do  in  regard  to  savings
 or  the  improvement  in  the  efficiency
 of  capital  over  any  given  period.  But
 when  all  the  care  and  caution  have
 been  exercised.  we  shall  still  have  to
 make  an  effort  to  do  a  little  more  than
 what  the  prudent  among  us  might  re-
 gard  as  the  maximum  feasible.  What
 is  involved  here  are  the  hopes  and
 aspirations  of  millions  of  our  peop!c;
 and  it  simply  will  not  do  to  assume
 that  what  might  be  good  and  prudent
 for  some  of  us  for  some  time  will  also
 be  goog  and  prudent  for  the  country
 as  a  whole  for  al]  time.

 39.  I  de  not  think  that  there  is  also
 any  scope  for  doubt  about  the  impor-
 tance  of  industries  in  Indian  economic
 development.  Under  modern  condi-
 tions  even  agriculture  canno:  be
 transformed  without  a  corresponding
 growth  in  industries  which  either  sup-
 ply  the  requirements  of  agriculture
 हक  abserb  its  products.  Tf  we  attach
 the  highest  priority  to  agriculture  in
 the  present  circumstances,  it  is  essen-
 tially  because  of  our  desire  to  be  self-
 sufficient  in  regard  to  our  food  re-
 quirements  More  general!y,  invest-
 ments  in  agriculture  at  the  present
 juncture  are  capable  of  making  a
 striking  contribution  to  both  consump-
 tion  ang  investment  and  to  an  im-
 provement  in  the  balance  of  payments,
 This  does  not  mean.  however,  that
 industriat  investment  can  be  held  in
 abeyance.
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 40.  Whether  we  should  make  such

 invetment  as  we  make  in  industry
 primarily  in  consumer  goods  indus-
 tries  or  in  capital  goods  industries  is
 also  a  question  which  cannot  be  de-
 cided  on  any  g  priori  grounds.  Obvi-
 ously,  increases  in  consumption
 provide  the  ultimate  justification  for
 all  developmental  activity;  and  the
 total  volume  of  consumer  goods  we
 need  wil)  always  be  substantially  lar-
 ger  than  the  volume  of  capital  goods
 we  require.  At  the  same  time,  increa-
 ses  in  consumption  cannot  be  sustained
 without  increasing  the  level  of  capital
 formation.

 4l,  Perhaps  in  the  past,  our  invest-
 ment  decisions  have  been  guided
 more  by  a  general  consideration  of
 our  long-term  needs  rather  than  by  8
 precise  assessment  of  the  relative  rate
 of  return  in  different  activities.  We
 will  need  to  rely  more,  over  the  years
 to  come,  on  an  anlysis  of  costs  and
 benefits  in  different  sectors  and  to
 guide  our  long-term  startegy  in  the
 light  og  alternative  courses  of  action.
 But  have  no  doubt  that,  barring
 marginal  variations  from  time  to  time,
 the  general  trust  of  our  developmental
 strategy  will  have  to  be  on  a  broad
 front,  comprising  a  wide  range  ०
 agricultural  and  industrial  activity.
 Mistukes  certainly  have  been  made
 anq  will  perhaps  also  be  made  in
 future  in  regard:  to  investment  deci-
 slong  by  both  public  and  the  pri-
 vate  sector.  But  behind  the  mistakes
 and  miscalculations  that  we  might
 have  made,  there  lay,  I  am  sure,  a
 genuine  desire  to  speed  up  progress,
 to  short-circuit  the  process  of  growth
 wo  that  the  trials  and  tribulations  of
 our  people  would  be  short-lived.
 While  we  should  certainly  profit  from
 aur  mistakes  and  be  prepared  to  re-
 atrange  priorities  at  any  given  time  in
 order  to  meet  the  exigencies  of  the
 situation  in  the  short-run,  it  would
 not  be  prudent  to  dismiss  the  long-
 term  requirements  of  the  economy  af
 altogether  irrelevant.
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 डा०  राम  मनोहर  लोहिया  (कन्नौज)  :
 यह  किस  कालेज  के  प्रोफसर  हैं  ।

 42.  I  do  not  suppose  that  in  any
 active  democracy  like  ours,  there
 would  ever  be  complete  agreement
 about  the  respective  roles  and  abilities
 of  the  public  and  the  private  sectors.
 Both  have  an  impertant  role  to  play;.
 and  I  can  only  say  that,  over  time,
 their  relative  roles  will  necessarily  be
 determined  -by  their  relative  abilities.
 Without  seeking  to  supplant  the  pri-
 vate  sector,  Government  is  committed
 to  an  expansion  of  the  public  sector;
 and  to  this  end,  we  shall  give  the
 highest  priority  to  the  improvement
 of  the  2  t  and  efficiency  of
 the  public  sector  enterprises  already
 created.

 48.  In  keeping  with  the  Directive
 ‘Principles  of  our  Constitution,  Gov-
 ernment  is  fully  committed  to  the
 achievement  of  a  socialist  society
 within  the  framework  of  an  actively
 functioning  democracy.  Much  has  al-
 ready  been  achieved  in  this  connection;
 and  in  the  coming  months,  we  propose
 to  explore  all  possible  avenues  to
 make  sure  that  whether  _  initiatives
 we  have  taken  in  this  regard  are  pur-
 sued  ang  implemented  with  vigour
 and  that  further  progress  is  made
 without  impairing  the  productive  effi-
 ciency  of  the  economy  in  general.

 Budget  Estimates  for  1967-68

 44.  So  much  for  economic  policies
 both  in  the  short  and  the  long  run.
 I  shall  now  summarise  briefly  the
 Budget  Estimates  for  ‘1967-68  as  I  now
 wish  to  present  them  and  compare
 them  with  those  given  in  the  interim
 Budget.  But  before  I  do  so,  [  would
 like  to  refer  briefly  to  the  Revised
 Estimates  for  the  year  i966-67  about
 which  s:me  more  information  is  now
 available.

 45,  Honourable  Members  wil)  ह...) ह
 that-I  had:  stated,  when  presenting  the
 interim  Budget,  thet  the  Ceatre’s  bud-
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 getary  operations  for  1966-67  were  ex-
 pected  to  show  a  deficit  of  ag  much
 as  ‘Rs.  350  crores.  Though  full  details
 are  not  yet  available,  ]  am  giad  to  say
 that  the  deficit  has  turned  out  to  be
 somewhat  smaller  than  anticipated,
 namely,  of  the  order  of  Ra.  33  crores.
 The  improvement  of  Rs.  37  crores  is
 the  result  of  a  number  of  factors  of
 which  I  shall  make  only  a  general
 mention.  The  receipts  from  tax  re-
 venues  have  been  o¢  about  the  same
 order  as  estimated  in  the  Revised
 Estimates;  in  fact,  a  shade  better.
 External  assistance  has,  however,
 shown  a  significant  shortfall.  But
 this  hag  been  made  up  by  savings
 under  various  items  of  expenditure.
 The  foodgrains  transactions  have  turn-
 ed  out  to  be  better  than  estimated
 and  this  accounts  to  a  large  extent
 for  the  reduction  in  the  anticipated
 defiicit.  The  Budget  documents  repeat
 the  Revised  Estimates  as  presented
 earlier  as  the  actual  figures  in  most
 cases  are  not  yet  available.

 46.  Turning  now  to  the  Budget  Esti-
 mates  for  the  current  year,  ]  shall
 indicate  the  main  changes  in  the  inte-
 rim  Budget  which  |  presented  in
 March  last,  I  anticipate  some  short-
 fall.in  the  revenue  from  Excise  Duties
 On  sugar  On  account  of  lower  produc-
 tion.  But  I  expect  that  this  would  be
 mad>  up  under  other  receipts  and
 have,  therefore,  not  made  any  change
 in  the  estimate  of  Revenue  Receipts.

 47.  As  regards  foreign  aid,  Honour-
 able  Members  will  recall  that  I  had
 Provided  for  the  utilisation  of  Rs.  835
 crores  or  795  million,  doHars  this
 year.  Since  then,  the  Aid-India  Con-
 sortium  met  in  Paris  and  we  have  had
 further  discussions,  including  those
 with  the  Presidant  of  the  World  Bank.
 In  the  interim  Budget,  ;  had  already
 taken  credit  for  some  disbursement from  the  million  dellars  of  non-
 Project  assistance  that  we  expect  to
 be  committed  this  year.  It  would
 appear.  from  recent  discussions  that
 the  pace  of  disbursements  from  the
 ew  non-project  assistance  may  be
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 some  what  quicker.  On  the  other
 hand,  our  experience  during  1968-87
 should  wary  us  against  too  optimistic
 a  view  of  aid  disbursements.  Taking
 everything  into  account,  I  have  inc-
 reased  the  earlier  estimate  of  foreign
 aid  utilisation  by  Rs.  30  crores.
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 48.  The  changes  made  by  the  Rail-
 ways  in  fares  and  freights  will  im-
 prove  the  position  of  their  Funds
 which  are  deposited  with  the  General
 Revenues  by  Rs.  7  crores.

 49.  Defence  expenditure  is  also  pro-
 posed  to  be  reduced  by  Rs.  8  crores.
 In  the  interim  Budget,  this  expendi-
 ture  was  only  3  per  cent  higher  than
 in  968-67  in  money  terms.  The  cost
 of  maimaining  defence  services  and
 defence  supplies  has  gone  up  over  the
 past  I2  months  as  a  result  both  of
 internal  price  rise  and  the  change  in
 the  exchange  rate.  A  substantial  re-
 duction  in  the  interim  provision  for
 defence,  therefore,  is  not  possible
 Honourable  Members  are  aware  that
 we  are  prepared  to  explore  all  pos-
 sible  avenues  of  reducing  the  tension
 on  our  borders  ang  improving  our  re-
 lations  with  our  two  neighbours,  China
 and  Pakistan.  But  as  long  as  these
 efforis  do  not  meet  with  a  genuine
 response,  we  cannot  allow  our  search
 for  economics  to  come  in  the  way  of
 the  needs  of  national  security.  But
 consistent  with  this,  it  shall  be  our
 endeavour  to  seek  economies  in  this
 as  in  other  fields.

 50.  Since  the  presentation  of  the  in-
 terim  Budget,  Government  has  reduc-
 ted  significantly  the  fertilizer  subsidies
 particularly  in  the  context  of  the
 higher  procurement  prices  which  are
 being  offered  for  foodgrains.  This,
 together  with  reduction  in  the  pur-
 chase  price  of  fertilizers  is  expected
 to  benefit  the  cu:rent  Budget  to  the
 extent  o¢  Ra.  5]  crores  in  comparison
 with  the  interim  Budget.  Further,  a
 saving  of  Rs.  7  crores  will!  also  be
 available  in  respect  of  the  subsidy  on
 sugar  exports  which  are  likely  to  go
 down  in  view  of  the  reduction  in
 Sugar  output.
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 BL.  I  have  already  referred  earlier

 to  the  additional  provision  that  I  pro-
 pose  to  make  in  respect  of  some  of
 the  items  includeg  in  the  interim
 Budget.  Assistance  to  the  States  is
 Proposeg  to  be  increased  by  Rs,  98
 crores  including  Rs.  38  crores  for  the
 scarcity  affected  areas.  I  have  also

 -allocated  an  additional  Rs.  45  crores
 for  the  Central  Plan,  over  and  above
 the  provision  of  Rs,  76  crores  made
 in  the  interim  Budget,  Of  this,  Rs.  4

 crores  are  for  Transport,  mainly  roads,
 ports  and  shipping,  Rs.  6  crores  for

 ‘Oil  exploration  and  Refining  Rs.  5
 crores  for  Bokaro  Stee]  Plant,  Rs.  4
 crores  for  the  Union  Territories  and
 Rs.  3  crores  each  for  Atomic  Energy,
 Posts  &  Telegraphs  and  Family  Plan-
 ning.  The  rest  of  the  provision  re-
 lates  to  Education,  Heavy  Industries.
 Khadi  and  Village  Industries.  Chemi-
 cals  and  Tourism,

 Mobilisation  of  resources

 52.  In  the  Budget  Estimates  that  I
 have  just  presented,  the  availability  of
 resources  will  be  higher  by  Rs.  I0!

 ‘crorts  and  expenditures  by  Rs.  43
 crores  in  relation  ty  the  interim
 Budget.  T  should,  however,  explain
 that  I  have  chosen  on  this  occasion,  for
 reasons  of  security,  ta  mention  some
 of  the  facts  in  Part  B  of  the  Budget
 Speech  only.

 53.  On  the  expenditure  side,  I  have
 not  so  far  provided  anything  additin-
 nal  for  assistance  to  the  financial  insti-
 tutions.  In  the  interim  Budget,  a  pro-
 vision  of  Rs.  30  crores  was  made  for
 this  purpose.  This  is  sufficient  for
 enabling  these  institutions  to  honour
 all  their  existing  commitments  25  well
 as  to  meet  disbursements  on  new
 commitments  in  respect  of  the  priority
 sectors  of  fertilizers,  alloy  and  tool
 steel  and  the  like.  However,  some
 additionul  provision  for  these  institu-
 tions  ig  necessary  if  they  are  to  play
 #  reasonable  part  in  supporting  pri-
 vate  investment  activity  and  thereby
 helping  the  revival  of  the  investment
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 goods  industries.  I,  therefore,  propose
 to  provide  an  additional  sum  of  Re.  20
 crores  for  the  financial  institutions.  In
 a  Budget  of  this  magnitude,  it  is  also
 necessary  to  make  a  provision  for  con-
 tingencies.  Taking  account  of  all  the
 considerations,  y  estimate  that  the  defil-
 cit  of  the  Centre,  without  any  further
 mobilisation  of  resources,  would  be  of
 the  order  o¢  Rs.  68  crores.

 5A,  By  far  the  best  way  of  mobilis-
 ing  resources  is  to  economise  on  Gov-
 ernment  expenditure  without  sacrific-
 ing  efficiency.  {  have  already  set  in
 motion  a  thorough  examination  of  the
 expenditure  patterns  of  all  Central
 Ministries.  Already,  some  decisions
 have  been  taken  which  will  reduce  the
 strength  of  my  own  Ministry.  Similar
 decisions  in  respect  of  other  Ministries
 will  be  announced  as  they  are  taken.
 In  respect  of  Government  projects,  the
 Bureau  of  Public  Enterprises  will  keep
 3  constant  watch  in  order  to  secure
 &enuine  economies.  I  do  not  propose,
 however,  to  take  any  credit  at  this
 stage  for  deduction  in  Government
 expediture  as  a  result  of  the  economy
 drive  that  I  propose  to  pursue  vigor-
 ously,  In  matters  like  this,  it  is  best
 to  take  credit  for  success  only  when
 success  has  already  bern  achieved.

 55,  Better  collection  of  cxisting
 taxes  is  also  an  important  and  indeed
 most  equitable  wuy  of  mobilising
 additional]  resources.  This  is  a  conti-
 nuing  progrimme  where  constant
 endeavours  have  tu  be  made  to  im-
 prove  tax  administration  as  well  as
 tax  laws.  In  this  conneotion,  we  have
 been  experimenting  for  some  time
 with  g  new  system  vf  distribution  of
 work  in  the  Income-tax  Department.
 Under  this  system.  particular  functions
 such  as  those  assessment,  collection,
 refunds  etc.,  are  performed  by  the
 Inecome-tax  Officers  specifically  entrus-
 ted  with  these  functions.  This  experi-
 ment  has  shown  encouraging  results.
 To  facilitate  the  extension  of  the  func-
 tional  system,  I  propose  to  make
 specific  provisions  in  the  raw  and  हद
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 year,  af  it  is  premature  to  expect  any
 sizeable  gain  in  पैक  early  stages  of  the
 operation  of  the  scheme.

 36.  It  is  also  desirable  to  rely  to
 the  maximum  extent  on  mobilisation
 of  private  savings  far  meeting  the
 requirements  og  the  Government,  In
 the  present  conditions  in  the  country,
 however,  it  would  not  be  prudent  to
 take  credit  for  anything  more  than
 what  ]  have  done  in  the  interim
 Budget  under  stall  savings,  market
 borrowings  and  the  like.  At  a  Ister
 stage,  I  shall  refer  to  one  or  two  fiscal
 concessions  which  I  propose  to  give  in
 order  to  promote  savings.  But  these
 measures  are  designed  with  an  eye  on
 the  long  run  rather  than  on  improving
 the  budgetary  position  during  the  cur-
 ront  year  itself.

 Export  Duties
 57.  Coming  to  taxation  proper,  the

 most  important  changes  involving  a
 loss  in  revenue  that  I  bave  to  an-
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 (including  blue  dust).  These  changes
 will  result  in  a  loss  of  xevenue  of
 Re.  88  lakhs  in  a  full  year.  A  change
 is  also  being  made  in  respect.  of  the
 duty  on  tea  to  which  I  shall  refer
 tater.

 Direct  Taxes
 §9.  In  respect  of  girect  taxes,  I  pro-

 pose  to  give  a  numvber  of  selective  and
 indeed  minor  concessions.  The  main
 concessions  in  respect  uf  taxes  on  per-
 sons!  incomes  are  as  follows:

 (a)  In  our  society,  many  of  us
 rave  to  maintain  dependent
 parents  or  grand  parents.  I
 propose,  therefore,  to  grant  a
 fixed  allowance  of  Rs.  400  for
 maintenance  of  one  or  more  of
 the  dependent  parents  or
 grand  parents  in  the  case  of
 resident  individuals  having  a
 total  income  not  exceeding
 Rs.  10,000.  The  tax  relie¢  on
 this  allowance  will  be  caicu-
 fated  at  the  nate  of  5  per  cent
 applicable  to  the  initial  slab
 of  income.  This  allowance
 will  be  available  only  when
 the  dependent  parent  or
 grand  parent  does  nog  have

 (b)  At  presert  we  levy  @  sur-
 charge  on  unearned  income  in
 excess  of  Rs.  18,000.  x  pro-
 Pee  to  relee  this  exemption
 limit  to  Ra.  30,000.  In  a  sense,

 runs  counter  to  the
 desirability  of  increased  sav-
 ings.  I  have,  therefore,  sought
 to  take  this  Into  eccount  at
 least  partially  th  year.  This
 concession  will  mean  a  loss  of
 Re.  75  lakhs.

 cy  १  propose  that  all  tax-payers
 having  dividend  incomes  not

 to  exiteds
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 (a)  The  present

 from  thelr  taxable  income  the
 whole  og  the  divideng  income
 received  by  them  from  Indian
 companies.  This  should  en-
 courage  equity  investment
 by  tax-payers  in  the  lower
 and  middie  income  groups.
 The  revenue  loss  of  this  mea-
 sure  is  estimated  at  Re,  3.50
 crores.

 limit  of  the
 amount  of  approved  saving.
 in  life  insurance,  Government
 and  recognised  provident
 funds  and  cumuiative  time
 deposits  in  Post  Offices,  which

 @ualify  for  tax  relief  in  the
 case  of  individuals  and  Hindu
 undivided  families,  is  propos-
 ed  to  be  increased  from  25
 per  cent  of  the  total  income
 to  30  per  cent  of  the  total  in-
 come.  The  monetary  limits
 of  Rs.  12,500  in  the  case  of
 individuals  and  Rs.  25,000  in
 the  case  of  Hindu  undivided
 families  will  also  be  raise,
 simultaneously,  to  Rs.  15,00
 and  Rs.  30,000  respectively.

 (९)  Given  our  present  neeq  for
 resources,  |  have  found  it
 necessary  to  continue  the  An-
 Ruity  Deposit  Scheme.  I
 have,  however,  made  some
 marginal  modifications  in  the
 Scheme.  For  example,  people
 ower  the  age  of  60  need  not
 make  a  deposit;  at  preseni.
 the  age  limit  is  70  years.
 Similarly,  for  all  assessees,  nc

 and  workers  whs
 spend  a  part  of  the  year  in

 or  other

 pect  of  corporate  taxation:

 (a)  As  a  measure  of  relieg  to

 (b)

 ९९)

 amali-scale  industries  in  the
 corporate  sector,  I  propose  to
 extend  the  concessional  rate  of

 to  widely-held

 total  incomes  not  exeeding
 Rs,  50,000  as  against  Rs,  25,000
 at  present.  This  is  likely  to
 result  in  a  loss  to  revenue  ct
 about  Rs.  8  lakhs.

 As  a  touris:  promotion  mea-
 rure,  I  propose  to  extend  the
 priority  industry  treatment  to
 approved  ho‘els  run  by  Indien
 companies,  Further,  I  propose
 ६०  provide  for  the  allow-
 ance  of  initial  depreciation  on

 lamations  are  also  proposed  in
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 (d)  The  existing  tax  law  has  cer-
 tain  features  which  inhibit  de-
 sirable  amalgamations  of  com-
 panies  by  attracting  certain
 liabilities  on  such  amalgation.
 Merging  of  uneconomic  units
 is  desirable  in  order  to  im-
 prove  productivity  and  realise
 economies  of  scale.  I  propose
 to  faciliiate  this  process  by
 remvving  the  existing  disabi-
 lities  in  the  matter  in  the  law.

 (e)  The  progress  in  resettlement
 of  displaced  persons  from  East
 Pakistan  ang  repatriates  from
 Burma,  Ceylon  and  certain
 East  African  countries  has
 been  painfully  slow.  To  sup-
 plement  the  cfforts  made  in
 this  direction  by  the  State
 Governments,  it  is  proposed,
 subject  to  some  conditions,  to
 allow  industrial  units  employ-
 ing  such.  displaced  persons
 and  repatriates  to  deduct  50
 eer  cent  of  ttheir  profits  in
 computing  their  taxable  in-
 vome.

 (f)  I  also  propose  to  provide  cer-
 tain  tax  concessions  to  indus-
 tries  @amaged  or  destroyed  by
 enemy  action  or  by  natural
 calamities,

 ~  0Q  a  In  order  ‘to  promote  scientific
 research  in  our  country,  J  pro-
 pose  to  enhance  the  rate  of
 development  rebate  on
 machinery  and  plant  installed
 for  scientific  research  after
 the  3lst  March  1967,  from  the
 existing  general  rate  of  20  per
 cent,  to  the  priority  rate  of  35
 per  cent.  Further,  the  whole
 of  the  capital  expenditure  in-
 curred  after  the  3lst  March
 967  on  assets  useg  for  scien-
 tific  research  will  be  allowed
 as  8  deduction  in  the  year  in
 which  it  is  incurred.

 61.  The  conbined  effect  of  the  various
 concessions  in  direct  taxes  that  I  have
 listeq  will  ibe  a  reduction  in  revenue
 of  about  Rs.  5  crores  in  a  full  year.  I
 do  not  propose,  however,  to  take  any
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 debit  for  this  item  as  ‘a  reduction  in
 revenue  of  this  order  should  be  made
 up  by  better  tax  collection  assisted
 by  the  proposed  extension  over  a
 wider  area  of  deduction  of  taxes  at
 source.

 950

 62.  In  addition  to  the  changes  in
 direct  taxes  which  [  have  described,  a
 few  other  changes  are  proposed  in  the
 Finance  Bill  which  are  intended  either
 to  continue  the  existing  concessions
 or  to  clarify  the  intentions  of  the  pre-
 sent  law.  I  do  not  propose  to  describe
 ‘these  heze  ‘as  they  are  set  out  in  detail
 in  the  explanatory  memorandum  on
 the  Finance  Bill.

 63.  Some  time  back  Government
 appointed  Shri  Ss.  Bhoothalingam,
 formerly  Secretary,  Ministry  of  Fin-
 ance,  88  a  one-man  Committee  for
 recommending  measures  for  simplify-
 ing  and  rationalising  the  existing
 structure  of  direct  and  indirect  taxa-
 tion.  Shri  Bhoothalingam  recently
 submitteg  his  first  interim  Report,
 which  relates  exclusively  to  direct
 taxes  varticularly  income  tax.  Copies
 of  this  Report  will  be  made  available
 to  Honourable  Members  as  soon  as
 possible.  Apart  from  simplification
 and  rationalisation,  ‘the  Report  also
 suggests  ६  reconsideration  of  some  of
 the  policy  aspects  of  the  present  tax
 structure.  In  a  sense,  major  modifi-
 cations  in  the  tax  structure  should  not
 be  made  in  one  area,  without  examin-
 ing  similar  suggestions  for  application
 to  other  areas.  It  is  also  desirable
 that  on  sufpstantive  issues,  ‘this  Hono-
 urable  House,  expert  public  opinion
 and  people  at  large  should  have  an
 opportuni:y  to  express  their  views
 before  Government  makes  up  its  mind.
 I  propose,  therefore,  to  publish  also
 the  subsequent  reports  of  Shri
 Bhoothalingam.  It  is  my  intention
 that  the  publication  of  these  reports
 will  provide  an  occasion  for  Parlia-
 ment  and  for  others  to  discuss  some  of
 the  basic  aspects  of  the  ‘tax  structure
 so  that  it  can  be  put  on  a  sound  ant
 progressive  basis  as  soon  as  possible
 It  is  for  this  reason,  quite  apart  frorr
 the  difficult  financial  situation  in  the
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 current  year,  that  7  have  decided  to
 restrict  my  proposals  for  modification
 in  tha  direct  tax  structure  to  8  mini-
 mum.  it  ig  my  intention,  however,  to
 introduce  even  in  the  present  Budget
 some  of  the  measures  of  rationalisation
 and  simplification  which  have  been  re.
 commended  in  the  interim  Report.

 64.  One  vf  the  main  recommenda-
 tions  is  that  changes  in  the  tax  hws
 and  rakes  of  taxation  should  be  applied
 prospectively  to  current  incomes.  The
 existing  practice  of  applying  the  rales
 og  tax  to  incomes  already  earned  in
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 donationg,  Donations  to  the  Prime
 Minister's  Drought  Relief  Funa  will
 be  added  to  the  categories  of  donations
 which  at  present  qualify  for  tax  re-
 ‘ief  without  the  operation  of  the  ceil-
 ing  limit  of  0  per  cent  of  the  total
 income  or  Ra  2  lakhs,  which  applies
 to  ordinary  charitable  donations,

 66.  There  is  only  one  other  sigatfi-
 cant  change  in  respect  of  direct  taxes,
 whith  I  might  mention  here.  At
 present,  tax  is  withheld  at  source  in
 the  case  o¢  Indian  residents  out  of
 their  income  consisting  only  of  sala-
 ries,  int  On  securities,  or  divi- the  past  year,  which  has  been  fol!

 ed  over  a  long  period  of  years,  is  not
 sound  in  principafe.  The  annuai  Wine
 anse  Acts  not  only  prescribe  rates  of
 tax  but  often  provide  incentives  ur
 @isincentives  in  various  directions.
 Such  incentives  or  disincentives  can
 obviously  be  meaningful  only  i¢  they
 are  applied  prospectively.  Apart  from
 this  consideration,  it  stands  to  reason
 tlrat  tne  tax-payer  should  know  be-
 fore  hrang  his  tax  liability  for  any
 given  income  year.  !  propose,  there-
 fore,  to  apply  the  several]  measures  for
 making  changes  in  the  tax  laws  as
 also  in  the  tax  rates,  prospectively,  to
 current  Incomes  which  will  fall  due
 for  assessment  next  year,  except  where
 it  is  felt  that  a  paerticuler  measure

 dends.  In  order  to  improve  and  speed
 up  the  follection  of  tax,  it  49  proposad
 to  extend,  in  the  case  of  residence,  the
 requirement  of  deduction  of  tax  st
 source  to  interest  on  deposits,  loans  or
 other  borrowings  as  well  as  to  fees
 for  professional  services  and  brokerage
 and  commission  payable  by  benks,
 companies  and  other  organised  entities.
 However,  in  order  to  avoid  hardship,
 certain  exemptions  ate  being  provided.
 १8  hrs,

 Poste  and  Telegraphs
 67.  As  the  House  is  aware,  the  Postal

 and  Telegraph  Branches  of  the  Posts
 &  Telegraphs  Department  have  been
 working  at  a  loss.  Most  of  the  ser-
 vices  we  provide  on  the  Posts!  side
 are  unremunerative.  The  cost  of  ser-
 vices  has  increased  appreciably  during
 recent  years.  To  mect  the  loss  per-
 ‘ially,  it  is  proposed  to  raise  slightly
 the  rate  of  postage  on  parcels,  regis-
 tered  book  packets  ete., newspapers,
 as  alto  to  raise  the  registration  fee  and
 fees  for  express  delivery,  insurance
 and  alr  mail  fee  on  packets.  The
 additional  annual  revenue  expected
 from  thrse  increases  in  पिक  postal  rates
 is  about  है.  .84  crores.  On  the  Tele-
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 minimum  cherge  will  be  for  the  frst
 8  words  instead  of  first  0  words  as
 at  present.  The  rental  for  a  teleprin-
 ter  machine  is  proposed  to  be  raised
 and  revision  is  also  proposed  in  the
 rental  for  part-time  telegraph  and
 telepranver  circuits  other  than  those
 given  to  the  Press.  (Detailg  of  the
 principal  changes  in  tthe  Posts  and
 Telegraphs  tariffs  are  given  in  a
 separate  memorandum.)  These  mea-
 sures  are  expected  to  yield  an  annual
 revenue  of  Rg,  3.02  crores.  ह...
 nity  has  8280  been  taken  to  rationalise
 ‘he  tariffs  for  various  telephone  ier-
 vices  and  make  certain  minor  revisions
 therein.  The  additional  annual  reve-
 nue  from  the  various  changes  proposed
 in  the  telephone  tariffs  is  expected  to
 amount  to  Rs.  १.58  crores.

 68.  The  proposed  changes  in  the
 Potal,  Telegraph  ang  Telephone  rates
 will  not  come  into  effec:  immediately.
 The  dates  from  which  they  will  be
 operative  will  be  notified  later.
 These  changes  will  yield  Re  4.44
 crores  in  a  full  year  and  Rs.  3  crores
 in  the  rest  of  the  current  year.  As.
 however,  the  Posts  and  Telegraph  Re-
 venue  is  na  now  expected  to  cone
 upto  the  interim  Budget  Estimate,  I
 am  taking  credit  for  an  additional]  Rs.
 l  crore  only  on  this  account.

 इस्ल  and  Customs

 69.  Il  turn  now  to  my  proposals  in
 regard  tg  Union  Excise  Duties.  The
 large  number  of  changes  that  |  have
 made  in  direct  taxes  will  not  make
 any  significan:  difference  to  the  Gov-
 ernmert'’s  budgetary  position.  Import
 duties  have  been  rationalised  on  4
 number  of  occasions  in  the  recent  pas:
 including  at  the  time  of  devaluation
 last  June.  Honourabl,  Members  wil!
 recall  ‘hat  sithough  the  import  tariT
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 economy  by  any  further  increases  in
 import  duties.  It  is,  therefore,  inevit-
 able  that  I  should  essentially  increase
 the  Union  Excise  Duties  for  raising
 additional  revenues  in  order  to  balance
 the  Buaget  after  allowing  for  the
 effect  ot  the  reduction  in  export  duties.

 70.  I  have,  however,  endeavoured
 to  adjust  excise  duties  in  such  a  way
 that  apart  from  raising  additional  re-
 sources,  these  adjustments  will  be  con-
 sistent  with  the  requirement,  of  the
 current  economic  situation.  Thus,  in
 the  main,  I  have  endeavoured  to  in-
 crease  duties  on  those  items  where  (a)
 it  is  necessary  to  exercise  some  res-
 traint  on  domestic  consumption  in
 order  ta  augmen:  cxport  earnings.  or
 {b)  where  high  profits  are  made  by
 industry  and  “rade  at  present  or  (८)
 where  some  increase  ip  prices  cannot
 be  considered  socially  undesirable.  In
 Particular,  |  have  sought  to  ensure
 that  prices  of  essential  consumer  goods
 are  not  affected  and  that  the  demand
 for  those  indus:ries  which  are  already
 saddled  with  considerable  excess  cape-
 city  is  not  further  depressed.  Alto-
 gether,  additional  excise  duties  are
 proposed  to  be  levied  on  only  &  limited
 range  of  selected  items  so  that  the
 price  situation  is  not  disturb:  at  many
 points.  This  explains  in  part  the  size-
 able  increases  that  I  propose  in  a  few
 ceses.

 73.  I  propose  to  raise  the  excise
 duties  on  coffee  and  ‘ea  so  that  the
 internal  consumption  of  these  is  res-
 trained  and  more  quantities  are  made
 available  for  export.  These  increases
 will  yield  a  revenue  of  Rs.  8.40  crores
 in  a  full  year  without  taking  into
 account  the  revenue  loss  from  reduc-
 ‘ion  in  the  export  duties  on  tea  to
 neutralise  the  effect  of  the  higher
 excise  on  export  shipments.  In  the
 case  of  tea,  the  increase  proposed  is
 tower  on  cheaper  tea  than  on  the
 higher  priced  teas  from  Zones  MT,  IV
 and  द  Similarly,  the  increase  on  the
 cheaper  Robusta  or  Liberia  variety  of
 coffee  is  less  than  on  superior  varle-
 11 ल  Vike  Arabica
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 72,  Another  export  item  on  which  I

 Propose  to  increase  the  duty  is  jute
 myanufactures,  The  existing  basic  ex-
 cise  duties  on  hessians  and  other  jute
 manufacture;  which  are  Rs,  250  and
 Rs,  738  per  tonne  respectively  are  be-
 ing  raised  to  Rs.  375  and  Rs.  75  per
 tonne.  The  effect  of  this  will  be
 an  additional  revenue  of  Rs.  3.00
 crores  annually.  As  usual,  the  duties
 will  be  rebated  on  export  shipments.

 73.  As  for  tea  exponis,  the  effect  of
 higher  excise  duties  on  exports  will
 be  neutralised  by  2  reduction  in  cx-
 Port  duties  by  24  paise  per  kilogram.
 While  this  will  fully  offset  the  burden
 of  the  excise  duty  increase  on  the
 higher  priced  varieties,  the  inferior
 teas  from  Zones  ;  and  I]  will  have  a
 slight  edge  over  the  others  as  the  ex-
 port  duty  reduction  in  their  case  will
 exceed  the  excise  duty  increases
 While  making  this  reduction  in  the
 expor:  duty,  the  rate  schedule  is  also
 being  simplified  and  rationalised  ०
 obviate  the  practica)]  difficulties  in  the
 Present  syaiem  of  levy.  The  effect  of
 the  reduction  proposed  will  be  a  loss
 of  Rs,  4.68  crores  annually  so  that  in
 the  net  Rs.  3.72  crores  would  be  realis-
 ed  from  tea  end  coffee  in  a  full  year.

 74.  ३  propose  to  re-impose  the  duty
 on  footwear  and  parts  which  have  3
 good  export  pa‘ential.  This  duty  was
 withdrawn  by  an  exepmtion  as  a  part
 of  the  Budge:  proposals  of  February
 1965,  As  before,  footwear  made  with-
 out  the  aid  of  power  or  in  smail  power
 operated  establishments  will  continue
 Xg  be  exempted.  Thi,  praposal  will
 yield  an  additional  revenue  of  Rs  2.75
 crores  annually.

 75.  It  is  necessary  also  to  restrain
 the  increasing  consumption  of  ciga-
 ह, ह  which  cuts  into  the  exportable
 surplus  available  of  cigarette  tobacco,
 wm  important  foreign  exchange  earner.
 \.  therefore,  propose  to  raise  substan.
 tially  the  duties  on  cigarettes  which
 would  ywid  a  revenue  of  Hs.  28.580
 ctores  annuelly.  The  increase  propos- ed  on  higher  priced  cigerettes  will  be
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 more  than  on  the  cheaper  varieties.
 Sorae  increase  hes  been  proposed  elec
 on  cigars  and  chervots,  the  yield  from
 which  will  be  about  one  lakh  of  rupees,

 {  easise  that  the  increase  proposed  is
 high.  Sut  Honourable  Members  and
 otheis  can  et  least  escape  its  incidence
 by  <ceducing  consumption  and  thus
 perhaps  prolonging  their  lives  in  the
 bargain.

 76.  Honourable  Members  will  recail
 that,  at  she  time  of  devaluation,  ex~
 cise  and  customs  duties  on  petroleum
 products  were  adjusted  in  such  a  way
 as  to  avoid  any  increase  in  their  price.
 This  step  meant  a  considerable  loss  of
 revenue  for  the  Government  and  was
 in  fact  जा  par  with  the  subsidies  given
 on  foodgyains  and  fertilizers  at  the
 time  for  the  saMe  purpose.  Subsidies
 ‘on  fertilizers  have  already  been  reduc-
 ei.  [  see  no  reason  why  the  prices  of
 some  of  the  petroleum  products  also
 snould  not  be  allowed  to  rise,  reflecting
 ihe  effea.  of  devaluation.  |  propose,
 therefore,  to  increase  the  basic  excise
 duty  on  motor  spirit’  from  Rs.  481.05
 per  kifoitre  to  Rs  550  per  kilolitre
 and  on  refined  diesel  ang  vaporising
 oils  from  Hs,  44.05  to  Rs.  46.05  per
 kilolitre.  The  excise  duty  on  petro-
 leum  produc's  not  otherwise  specified
 is  also  proposed  to  be  increased  from
 I0  per  cent  ad  valorem  to  20  per  cent
 ad  valorem.  These  increases  on  mine-
 -al  oil  products  will  yield  a  revenue
 of  Rs,  25.60  crores  annually.  Honour-
 able  Members  would  note  that  these
 changes  will  not  result  in  any  increase
 in  the  price  of  kerosene.  or  of  diesel
 oil  used  by  agriculturists  or  fuel  oil
 which  is  used  by  industry.  In  fact,
 the  increase  in  the  case  of  refined
 diesel  जा  is  also  marginal—of  the
 order  of  2  paise  per  litre.

 गा.  T  came  now  to  ७  few  lesa  exsen-
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 ad  valorem  which  will  yield  an  addi-
 tional  revenue  of  Re.  45  crores
 annually,

 78.  Production  of  rayon  and  synthe-
 tic  fibres  and  yarn  has  increaseq  and
 the  margin  ot  prof!  on  these  is  also
 high.  I,  therefore,  propose  to  make  a
 substantial  increase  in  the  excise
 duties.  The  increase  on  cellulosic
 fibres  and  yarn,  such  as  Viscose  rayon
 and  acetate  rayon  will  be  lower  than
 the  eases  proposed  on  ulo-
 sic  fibrea  and  yarn,  such  as  polyester
 fibre  and  nylon  yarn.  The  effect  of  the
 increases  proposed  will  be  an  aodiltio-
 na]  revenue  of  Rs,  22  crores  annually.

 79.  The  excise  duty  on  aluminium
 has  remained  unchanged  since  2960  and
 there  has  been  a  substantial  increase
 in  the  indigenous  production  in  the  re-
 cen:  years.  J  propose  to  increase  the
 basic  excise  duty  on  aluminium  igots
 from  Hs.  300  to  Rs.  950  per  tonne,  on
 plates,  sheets,  circles  and  strips  from
 Rs.  500  to  Rs.  1450  per  tonne,  and  on
 fuils  from  Rs.  600  to  Rs.  2000  per
 tonne;  the  duties  on  pipes,  tubes  and
 extruded  shapes  and  sections  are  also
 being  raised  from  i0  per  cent  to  20  per
 cent  ad  valorem.  These  changes  will
 tring  in  an  additional  revenue  of  Ra.
 40.98  crores  annually,

 It  is  my  expe  tation  that  in  the
 ease  of  aluminium,  rayon  and  synthetic
 ices,  it  should  be  possible  for  pro-
 ducers  to  absorb  the  increase  in  the
 excise  duties  without  any  increase  in
 the  prices  charged  to  consumers.  In
 any  event,  producers  of  these  products
 will  not  Be  atlewed  to  increase  their
 Present  prices  without  pror  consulte-~
 tions  with  the  Gevernment.  If,  on  exa-
 waination,  it  is  found  that  the  edditionai
 excise  duties  cannot  be  absorbed  by
 praducers  without  a  change  in  the  price
 chagged  to  consumers,  we  shalt  be  pre-
 मान्य  4o  take  appropriate  remediz'

 Hemwaver,  के  is  our  intention  to
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 profits  made  at  present  by  producers
 and  dis:ributors,
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 8i.  The  present  structure  of  excise
 on  cotton  textiles  allow,  such  a  high
 margin  of  prefercnce  to  powerlooms
 that  it  encourages  tax  avoidance.  This
 has  been  pointed  aut  by  two  successive
 Committees.  I  propose,  therefore,  to
 raise  the  excise  duty  on  cotton  twist,
 yarn  and  thriad  which  go  into  the
 production  of  fine  and  superfine  fabrics
 in  the  powerloom  sector.  The  increase
 will  be  mostly  on  sized  yarn  cleared
 in  the  form  uf  sized  beams  required
 for  weaving  in  the  powerloom  factu-
 ries.  Rates  of  duty  on  sized  yarn  of
 fine  and  superfine  counts  are  proposed
 lo  be  raised  in  such  a  way  that  the
 margin  of  difference  in  the  excise  duty
 between  power.com  and  mill-made
 grey  fabrics  of  fine  and  superfine
 varieties  is  narrowed  =  sufficiently.
 These  changes  will,  however,  not  affect
 the  handloom  sector  as  the  duty  on
 hank  yarn  is  not  bving  raised.  The
 duty  on  mill  fabrics  will  also  remain
 unchanged,  as  the  increase  in  the  yarn
 compounded  duty  is  being  offset  by  a
 corresponding  reduction  in  the  grey
 fabric  duty  so  that  the  cumulative
 effect  leaves  the  duty  on  fine  and
 superfine  grey  fabrics  unchanged.  The
 effect  of  these  changes  wil]  be  an  ad-
 ditional  revenue  of  Rs.  ‘7.80  crores
 annually.

 82.  The  only  new  item  on  which
 duty  is  proposed  to  be  imposed

 this  year  is  rubber  piping,  tubing  and
 belting.  These  are  deing  added  to  the
 item  of  rubber  products  like  latex
 foam  sponge  and  tread  rubbcr  which
 are  already  excisable.  The  proposed
 basic  excise  duty  on  these  new  rubber
 products  will  be  5  per  cent  ad  valv-
 Trem  which  will  yield  an  additional
 revenue  of  Rs.  2.98  crores  annually.

 83,  Special  excise  duties  will  continue
 ta  be  levied  at  the  existing  rates  sub-
 ject  to  modifications  consequent  on  the

 for  levy  of  regulatory  excise
 the  pame  manner  as  in  section  ec
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 the  Finance  Act,  966  is  being  conti-
 nued  though  there  will  be  no  levy  of
 this  duty  at  present.
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 84.  The  total  effect  of  all  the  pro-
 posed  changes  jin  the  excise  duties
 will  be  an  additional  revenue  of  Rs.
 5.52  crores  in  ६  full  year  out  of
 which  Rs.  22.98  crores  will  go  to  the
 States,

 85.  I  have  not  proposed  any  increase
 in  the  import  duties.  But  wherever
 excise  duties  have  been  increased  or
 modified,  the  countervailing  duties  on
 imported  goods  equivalent  to  such  in-
 creases  will  bechargeable  in  addition
 to  the  existing  duties.  In  the  case  of
 imported  aluminium  ingots  and  wire
 bars,  the  increase  in  the  countervail-
 ing  duty  will  not  be  to  the  full  extent
 ‘of  the  excise  duty  increases  but  will
 be  lower  by  Rs.  400  per  tonne.  The
 increases  in  countervailing  duties  will
 yield  an  additional  revenue  of  Rs.  7.33
 crores  annually.

 86.  I  have  already  discussed  earlier
 the  reductions  in  export  duties.  Tak-
 ing  into  account  the  loss  of  Rs.  9.0l
 ‘rores  annually  under  these  items  and
 the  increases  on  account  of  counter-
 vailing  duties  the  net  loss  of  customs
 revenue  would  tbe  Rs.  .68  crores  in
 the  full  year.  Taking  excise  duties  and
 customs  duties  together,  the  total
 additional  revenue  ‘in  the  full  year  will
 be  of  the  order  of  Rs.  03.84  crores
 of  which  Rs.  22.98  crores  will  go
 to  the  States  and  balance  will  accrue
 to  the  Centre.  However,  during
 the  current  year,  the  changes  in
 customs  and  excise  duties  will  apply
 not  for  the  full  year  but  only  for  a
 sittle  over  {ten  months.  During  the
 current  year,  therefore,  the  additicnal
 revenue  accruing  tio  the  Centre  will  be
 of  the  order  of  Rs.  68  crores.  Changes
 in  posts  and  telegraph  rates  will  bring
 in  Rs.  l  crores.  The  additional  reve-
 nues  of  abou!  Rs.  69  crores  will  more
 than  cover  the  initial  deficit  of  Rs.  68
 crores.  Essentially,  therefore,  the
 Budget  that  |  am  presenting  now  is  a
 balanced  one.  Honourable  Members
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 would  also  note  that  in  addition  to
 the  substantially  larger  resources  made
 available  to  the  States  from  the  Cen-
 tral  Budget,  the  Sitate  Governments
 will  benefit  substantially  to  the  extent
 of  almost  Rs,  20  crores  by  the  taxation
 proposed  here,

 87.  I  am  well  aware  (that  I  have
 bsen  able  to  balance  the  Budget  pri-
 marily  by  keeping  the  Plan  outlays
 strictly  in  check.  The  provision  for
 the  Plan  in  the  Budget,  for  Central
 schemes,  assistance  to  the  Sttates  and
 to  the  financial  institutions  taken  tc-
 gether,  is  not  materially  different  from
 the  level  of  the  first  year  of  the  Fourth
 Plan.  At  ६  time  when  essential  con-
 sumer  goods  are  in  short  supply  and
 when  it  is  difficult  to  reduce  subsidies,
 I  could  not  have  provided  more  for  the
 Plan  without  jeopardising  the  chances
 of  restoring  price  stability.  Consider-
 able  restraint  hag  also  been  exercised
 in  regard  to  non-Plan  outlays  at  the
 Centre,  the  bulk  of  which  relate  tv
 interest  paymentts  which  are  contrac-
 tual  obligations  and  to  defence.

 88.  To  those  who  may  have  _  been
 looking  forward  to  sizeable  reductions
 in  taxation,  I  will  say  only  this.  As
 long  as  we  in  this  Honourable  House
 remain  responsive  to  the  needs  and
 aspirations  of  the  poor  and  the  down-
 trodden,  there  will  always  be  need  for
 the  Government,  no  matter  what  its
 persuasion,  to  command  aq_  growing
 volume  of  resources  from  year  to  year.
 Some  of  the  resources  available  to  the
 Government  at  present,  such  as  the
 counterpart  of  PL  480  supplies  of  food-
 grains  etc.,  should  not  and  indeed  can-
 not  continue  for  long.  Before  giving
 any  tax  concessions,  therefore,  T  would
 like  to  be  doubly  sure  that  there  is  at
 least  a  resonable  chance  of  such  a  step
 contributing  to  larger  revenues  by
 stimulating  activity  or  savings  in  gen-
 eral.  Under  the  present  circumstan-
 ces,  J  see  no  clear  prospect  of  this;  but
 we  will  explore  all  possible  avenues
 ‘of  putting  our  tax  structure  on  a
 sound,  stable  and  progressive  _  basis.
 My  main  justification  for  the  select-
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 ive  but  sizeable  increases  in  excise
 ducies  is  that  these  are  necissary  in
 the  interest  of  e.porta  and  for  avoid-
 ing  too  deep  a  cut  in  Plan  outlayse.
 Indeed,  even  as  it  Is,  I  do  not  feel
 happy  2bou.  not  being  able  to  pro-
 vide  more  for  the  Plan  than  we  did
 last  :  war.  That  is  why  we  propose  to
 pursue  a  more  positive  policy  of  en-
 couraging  public  ang  private  ‘nvest-
 ment  activity  as  soon  as  the  basic
 supply  position  in  the  country  im-
 proves,

 89.  In  the  meanwhile,  ]  can  only
 hope  that  this  Budge:  will  contribute
 to  the  restoration  of  g  climate  of  stabi-
 lity  which  ig  so  essential  for  sound
 and  sustained  growth.  We  are  deter-
 mined  also  :o  redouble  our  efforts  to
 provide  a  clean  and  efficient  admin-
 istration.  IT  heve  every  confidence
 that  at  this  critica]  juncture,  al)  sec-
 tions  of  the  community—farmers,  wor-
 kers,  businessmen  and  leaders  of  pub-
 He  opinion—will  give  of  their  best  5०
 tha’  the  sxetl  of  stagnation  wiich
 has  been  upon  us  for  more  then  two
 years  now  is  lifted  and  we  begin  to
 move  forward  once  again  to  our  cherie
 shed  goals.
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 ‘1825  hrs.
 The  Deputy  Prime  Minister  and.

 Minister  of  Finance  (बिडला,  ह... ह
 Desai):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  give  effect  to  the
 financial  proposals  og  the  Central
 Government  for  the  fnancia]  year
 1967-68.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  give  effect  to  the
 financial  proposals  of  the  Central

 Shri  Morarji  Desai:  I  introducet
 the  Bill.

 38.28  bre.

 The  Lok  Sabha  then  adjourned  til!
 Eleven  of  the  Clock  on  Fridey  Mey,
 26,  967/Jyaisthe  5,  889  (Saka).

 “Spublished in  Gazette  of  India  Extraordinary,  Part  द्य,  section  &  dated
 (28-5-67,

 fintroduced  with  the  recommendation  of  the  President.


